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LOK SABHA DEBATES 

LOK SABHA 

Tue.ay, February 17, 2IJO&I'Magtr. 28, 1930 (Sau) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaitl 

[English] 

SHRI RUPCHAND PAL (Hooghly) : Sir, daily and 

continuously the investigating agancy in respect of Satyam 

Computers Ud. is changed and there is every reason to 

suspect that it is an operation cover up. It began with 

SFIO ... (Interruptions) 

MR. SPEAKER : You can mention it very strongly 

during the discussion on Motion of Thanks. 

... (Interruptions) 

SHRI RUPCHAND PAL : That is all right, but it was 

listed for discussion . ... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : 

Sir. you have admitted it to be discussed under Rule 193. 

... (Interruptions) 

MR. SPEAKER : Do not blame me. I allowed it, but 

there were no takers for it. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU : Sir, I am not 

blaming the Chair. But it should be discussed. .., 

(Interruptions) 

MR. SPEAKER : I agree with you fully that It should 

be discussed. But the hon. Members decided among 

themselves not to discuss it. 

SHRI KINJARAPU YERRANNAIDU : Sir, people are 

waiting as to what will happen . ... (lnterruptions) 

MR. SPEAKER: Let me not expose others. Please sit 

down. I agree with you. Once I agree with you. Please 

take your seat. 

... (Interruptions) 

MR. SPEAKER : I have called Shri Hansraj Ahir to 
put· a question. 

.. . (Interruptions) 

MR. SPEAKER : I have noted your point. 

SHRI KINJARAPU YERRANNAIDU : Sir, I want an 

assurance as to when it wiH be taken up in the House. 

... (Interruptions) 

MR. SPEAKER : I cannot assure you. 

... (Interruptions) 

MR. SPEAKER : When it was on the Ust, the hon . 

Members on different sides said they did not want it. What 

can I do? 

... (Interruptions) 

MR. SPEAKER : Hon. Members, let me see how do 
you utilize the Motion for Thanks. You can make very strong 

comments. 

... (Interruptions) 

SHRI RUPCHAND PAL : Sir, we want your protection . 

.. , (Interruptions) 

MR. SPEAKER: Let me see. You know everything, Mr. 

Naidu. 

... (lnterruptions) 

MR. SPEAKER : Do you want the Question Hour or 

not? Tell me. If you do not want the Question Hour, I 

will adjourn the House. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU : Sir, we do not 
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want to disturb the QueaUon Hour, but this Is aIao very 
important. . . . (Interruptions) 

MR. SPEAKER: It cannot be discu888d here and now, 
Mr. N81du. 

'" (lntsrruptIons) 

MR. SPEAKER : We will have a dIacussion. 

... (Interruptions) 

MR. SPEAKER : I want to your State, very nice State. 
Please sit down. 

... {Interruptiona) 

[Tnmslstion] 

-MR. SPEAKER : Mr. Naidu Garu please take your 

seat. 

... {/~) 

(English] 

SHR! K1NJARAPU YERRANNAIDU : Sir, we want an 
assurance . ... {Interruptions) 

MR. SPEAKER : I have agreed with you, Mr. Naldu, 

that·it should be dlacussed. Let us try to find out You 

get the hon. Minister of Partiamentary Affairs and all the 
L.eadeI1I agree. I will start immecfl8tely, If you all agree. If 

nobody Is agreeing what can I do? 

.. . (Interruptions) 

SHRI K1NJARAPU YERRANNAIDU : Sir, you inltlate 

the disell88lon . ... {IrrtsrnJptiotw) 

responsible and respectable Member of this House. Pleue 

take your seat. 

... (Interruptions) 

[Translation] 

MR. SPEAKER : I have listened to what you've said. 

. .. (Interruptions) 

MR. SPEAKER: More Is yet to come therefore please 
keep quiet. 

. .. (1ntenupIions) 

[English] 

SHRI K1NJARAPU YERRANNAIDU : SIr, when will It 
be dIacussed? •.• (IntemJptions) 

MR. SPEAKER : I wiD find out. I will dI8cusa with all 
the Leadet1I, including you and Mr. Rupchand Pal, and we 
shall fix up a time. The only thing Is that the day I fixed, 

there should be quorum In the House. 

11.G2 tn. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER : Q. No. 21, Shrt Hanere; G. AIllr. 

[Translation] 

t 
*21. SHRI HANSRAJ G. AHIR : 

DR. LAXMINARAYAN PANDEY : 

Win the Mlnlater of HOME AFFAIRS be pIeued to 
MR. SPEAKER : I would initiate a dIaCIl88ion, I would state : 

love to do. 
(a) whether the NatIonal Investigation Agency has 

... (IntsrrupIions) been set up; 

MR. SPEAKER : Please cooperate. You are such a (b) If 10, the dataHs thereof; 
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(c) whether the Govemment has received views of 

the States in this regard; 

(d) if &0, the derails of responses received a10ngwith 

the objections, If any, from the States; and 

(e) the steps taken by the Govemment in this 

regard? 

[English] 

THE MINiSTER OF HOME AFFAIRS (SHRI P. 

CHIDAMBARAM) : (a) to (e) A Statement is laid on the 

Table of the House. 

Statement 

(a) and (b) nie National Investigation Agency (NIA) 

has been constituted and the Director, General, has been 

appointed and assumed office. Additional posts required 

to be provided in the first instance have been sanctioned, 

and the process of filling them Is underway, along with 

action for putting In place the required Infrastructure, 

etc. 

(c) to (e) The National Investigation Agency has been 

constituted under an Act of Parliament which was passed 

after due debate and diSCUSSion, for investigation and 

prosecution of offences affecting the sovereignty, security 

and Integrity of India, security of State, 'friendly relations 

with foreign States and Acts enacted to implemellt 

Intemational treaties, agreements and conventions, falling 

under the Acts listed in the Schedule to the National 

Investigation Agency Act, 2008. It would operate in a 

concurrent juriSdiction framework and take up selected 

cases. The provisions of the Act were also deliberated upon 

in the MeetIng of Chief Ministers on intemal security held 

on 6.1.2009. Following the meeting, the Home Minister has 

also written to all Chief Ministers on 13.01.2009 detalnng 

and explaining the scope, extent and application .of the 
provisions of the Act, wherein it had also been indicated 

that if there are any questions on doubts they would be 
clarified. A response has been received from only one State 

on 13.02.2009, which will be. ell'.mined and clarifications 

as required will be given. 

[Translation] 

SHRI HANSRAJ G. AHIR : Mr. Speaker, Sir, after the 

terrorist attack on Mumbai on 26th November, the extant 

Bill was passed in the Lok Sabha on 17th December and 

her Excellency, the President of India gave her assent to 

the Bill on 31st December. Then NIA was created. But there 

has been delay in creating of its office, the staff and framing 

rules for its functioning, especially during last one-and-a-

half or two months. I would Oke to ask the hon. Minister 

as to what are the reasons for delay in making the said 
prestigious and most important investigation agency 

functional, and what steps the Govt. proposes to take to 

accelerate the pace of work in this regard? 

[English] 

SHRI P. CHIDAMBARAM : Mr. Speaker, Sir, I wish to 

infonn the hon. Member that there has been no delay.,. As 

you are aware, the jurisdiction in, r~ .of terrorist 

offences is a concurrent jurisdiction. On~.the grave cases 

will be taken up by NIA; and it is a matter of considerable 

satisfaction that no occasion like that has ari8eh after the 

NIA Bill was passed. Nevertheless, we are in ~ process 

of recruiting offICers to NIA. The NIA Chief has been 

appointed. . He has been given a free hand to handpick 

officers of great merit and ability. He ~:eelected the 

officers. As I speak today, orders have been.4ls808d for one 

DIG, two Superintendents of Police, two Deputy Superin-

tendents of Police, and two InspectOlB. Lower ranks are 

bein9 recruited by him. There is a team in place should 

the occasion arises for NIA to take· up a caSe. But, of 
course, it is our devout desire that no such occasion should 
arise, 

[Translation] 

SHRI liANSRAJ G. AHIR : Mr. Speaker, SIr, at the 

time of creatton of NIA, it was envisaged that this agency 
would carry out Investigation and proSecution of oftences 
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afleeting the sovereignty, security and Integrity of India, 

including the security of States. In a recent naxalite attack, 

15 police personnel died in Maharashtra and 10 died In 

Bihar, I would Uke to ask the hon. Minister whether the 

said agency wlH take cognizance of these incidents, 

especially in naxalite affected States and carry out 

investigation. And, whether the Govt. propose to hand over 

the investigation and prosecution of attack on Mumbai on 

11 111 also to it? 

[English] 

SHAI P. CHIDAMBARAM : As far as Mumbai attacks 

are concerned, that case has been investigated by the 

Mumbai Police. The investigations are almost complete. 

They are now poised to file a charge-sheet. So, as far as 

the NIA taking over that investigation Is concerned, it does 

not arise. 

As far as naxalite attacks are concerned, I would like 

to draw the attention of the House to the Schedule to the 

NIA Act which lists eight Acts. Only offences under these 

eight Acts can be investigated by the NIA. The Unlawful 

Activities Prevention Act Is one such Act. But, in my 

assessment, the operations against naxaiites and the 

Incidents caused by naxaliles may not be cases that are 
fit to be investigated under this Act, the NIA Act. But, I 

am not ruling out any specific case involving naxalites to 

be investigated. But, should it fall under one of these Acta, 
and the case is grave enough, then certainly NIA will be 

asked to investigate that case. 

[Translstion] 

DR. lAXMINARAYAN PANDEY: Mr. Speaker, Sir, the 
attack on Murnbai revealed that there was lack of proper 

coordination between our security forces and intelligence 

agencies and in view of it this Bill has been passed and 

the agency has been created. But, I would like to know, 

whether some of the State Govts., especially the Chief 

Ministers have sought· more stringent laws so that such 

incidents do not recur. The han. Minister in his statement 

said that the Govt. is going to create a monitoring group 

for north-eaatem States. I think It has not yet been craated. 
I would like the hon. Minister to give a cIartfIcatIon In thIa 

regard whether the said groups have been created. The 

Govt. discussed the suggestions. A particular State Govt. 
has sent a proposal to the Union Govt. on 13 February 

and the Govt. has said that It will send Its comments to 

that State later. What Is the latest position In this regard? 

Has. the agency created started its work properly? 

{English] 

SHAI P. CHIDAMBARAM : The NIA Act was one of 

the subjects discussed In the Chief Ministers' Conference 

on the 6th of January. Following that, I wrote a letter to 

the Chief Ministers on the 13th of January clarifying the 

scope, extent, and application of the Act. I have received 

only one response from a Chief Minister ralaing certain 
questions about the NIA Act. That letter Is dated 3rd of 

February .• have received the letter, and I intend to reply 

to that letter. I have no doubt in my mind that after I clarify 

the doubts raised in this letter, the Chief Minister of that 

State will also be satisfied. 

The NIA Act was after all passed by this House In 

response to a felt need of the times. 

As far as the monitoring mechanism for the North-

East is concerned, I am not quite sure and not able to 

understand the thrust· of the question. If what you are 

referring to is to monitor the activities of the Indian 

Insurgent groups in the North-East, then 'yes' there Is a 

North-East Division in the Ministry. I have visited Manlpur, 

Nagaland and Assam, and we are closely monitoring the 

situation in the North-East. I am not able to understand 

what you mean by a monitoring mechanism. 

SHAI N.N. KAISHNAOAS : Sir, after the passing of this 

National Investigating Agency Bin, we came to know that 

immediately the President of India had put her signature 

and this Act came into fome, and the National Investigating 
Agency also came into force. Now, I would like to know 
from the hon. Minister, through you, Sir, as to how many 

cases of terrorist incidents have been handed over to this 
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Agency till this date, and also particularly whether the 

Mumbai terrorist attack case is being investigated by this 

Agency. 

MR. SPEAKER: As regards the Mumbai terrorist attack 

case, he has answered just now. 

SHRI P. CHIDAMBARAM : Sir, I have already answered 

about the Mumbai terrorist attack case. That is being 

investigated by the Mumbai Police, and they are about to 

file a charge-sheet. 

No case has, so far, been referred to the NIA because 

as I said, happily no occasion has arisen after this Act 
has been passed, and it is my fervent prayer that no 

occasion will arise. 

[Translation] 

SHRI CHANDRA BHUSAN SINGH : Mr. Speaker, Sir. 

I am happy that National Investigation Agency has been 

created. I just want .to know as to what is the difference 

between CBI and NIA. The leaders of varlo! " parties have 

raised fingers on the functioning of CBI en the grounds 

that it is not acting without any pressure and with honesty. 

In view of it, does the Gov!. propose to create any 

mechanism for monitoring of working of NIA? 

MR. SPEAKER : The main question does not relate 

to CBI. 

[English] 

SHRI P. CHIDAMBARAM : Sir. I think, it is not related 

to the main Question. I do not think that a question relating 

to CBI can be asked as a supplementary on the NtA. The 

difference is that this House and the Rajya Sabha have 

passed this law, the NIA Act, which is materially different 

from the CBI law, that is, the Delhi Special Police 

Establishment Act in one particular way. In the case of 

the CBI, a case can be taken up for Investigation only with 

the consent of the State. Under the NIA, we can take 

up a case for investigation when it is referred by the State 

and in rare cases even suo motu. 

[Transla.tJon] 

Quality of Higher EduCldJon 

*22. SHAt RAMDAS ATHAWALE : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether any survey/study has been carried out 
recently to evaluate the quality of higher education in the 

country; 

(b) if so, the details and the outcome thereof; and 

(c) the steps taken by the Govemment to Improve 

the quality of higher education in the prevailing global 

scenario? 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (c) A Statement is laid on the 

Table of the House. 

Statement 

(a) No, Sir. 

(b) Does not arise. 

(c) The National Assessment and Accreditation 

Council, which Is an Inter-University Centre of the 

University Grants Commission (UGC), assesses universi-

ties and colleges from time to time on various parameters 

of quality. Improvement of quality of higher education is a 

continuous process. A substantial increase in Plan 

allocation has been made in the XI Plan for the expansion 

of higher education. through setting up of institutions such 

as Central Universities in uncovered States, establishment 

of National Universities aimed at world class standards, 

Indian Institutes of Technology. Indian Institutes of 

Management. Indian InstiMes of Science Education and 

Research, Indian Institutes of Information Technology and 

Schools for Planning and Architecture etc. Financial 
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assistance is also proposed to be provided for expansion 

of the capacity of the existing institutions, for starting of 

new institutions of higher education, for the establishment 

of model colleges in low GER districts, and for the 
estabIIsnment of 600 polytechnics in unserved and 

underserved districts in the country. 

Improved pay package for teachers in universities and 

colleges has been _ announced by the Central Government 

in order to attract and retain talented persons in the 
teaching profession. 

Besides, the UGC has been implementing a number 

of schemes aimed at Improvement of quality of higher 

education and has also taken up various measures for 

educational reforms, such as introduction of semester 

system, regular updating of curricula and credit transfer 

etc. 

[Translation} 

SHRI RAMOAS ATHAWALE : Mr. Speaker. Sir. I had 

asked whether any survey or study has been conducl6d 

recently to evaluate the higher ~ucation In the country. 

Reply to the question is in negative. I just meant thal there 

is need for us to make good progress in the field of higher 

education. What is the total number of students in the whole 

country and particularty the students belonging to SC. ST. 

poor category and other castes getting higher educatiOD 

today and the progress being made by us in tna filed of 

education? There are at least. 400 universities under the 

University Grant Commission. 

MR. SPEAKER : Please ask the question. 

SHRI F1AMDAS ATHAWALE : My question is what Is 

the total number of students pursuing higher education In 

the country and the number of SC, ST students out of 

them? 

MR. SPEAKER: You are asking a supplementary 
ques\\on wmch \a \o\al\v dmeten\ trom 'lour main ques\ion. 

SHRI RAMDAS ATHAWALE : Mr. Speaker. Sir. my 

question Is only about the total number of students pursuing 

higher education In the country and the numberot SC and 

ST students out· of them? 

{English} 

MR. SPEAKER : Please send him the particulars. If 

you have at all. 

SHRIMATI D. PURANDESWARI : Sir. we do not 

maintain the number of SC. ST students centrally hera. 

However. Sir. the Gross Enrollment RatIo in higher 

education today as per the Census Is 11 per cent. Our 

effort is to increase the Gross EnroHment Ratio In higher 

education to 15 per cent. 

As regards his apprehensions about students 

belonging to the SC&ST communities, thera are numerous 
programmes and incentives given to these chUdran. Under 

these programmes and incentives, the most Important 

would be the Rajiv Gandhi National Fellowship Programme 

for the SC&ST students. the Post-Doctoral Fellowships. the 
Post-Graduate Fellowships. the EstabHshment of the 

Scheduled Caste and the Scheduled Tribe Ce!ls In 

the universities. remedial coaching classes. coaching 
classes for the SC and ST students; and also coaching 

classes for the weaker sections among educationally 

backward areas. 

MR. SPEAKER: I believe. Mr. AthawaJe. you are mora 
than satisfied. Do you have any more Supplementary? 

{Translation} 

SHRI RAMDAS ATHAWALE : Yee. Sir,. my second 
question Is that education. as per our constitution. Is the 
responsibility of the Govt. But the Govt. Is not dlacharglng 

Its responsibility by promoting the practice of capitation fee 

or donation by allowing private Institutions and private 

universities. 

[English] 

MR. SPEAKER: Now, put your question. pleaae. 
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{Translation] 

SHRI RAMDAS ATHAWALE : I Just want to say that 

private institutions should not be allowed. If they are 

allowed then the Govt. should bear the burden of donation! 

capitation fee for the poor or SC/ST students. OthetwIse, 

poor students are unable to pursue higher education due 

to privatization of education today. Merit is talked about 

but one has to shen out even upto As. 50 lakh to get 

admission in MBBS or engineering courses. My question 

is whether the Govt. will issue orders to stop privatization 

of education. 

[English] 

SHRIMATI D. PURANDESWARI : Sir, we must accept 

that yes, it Is a faCt that the private sector has actually 

supplemented the efforts of the Central Govemment in 

proliferating higher education, particularly, in the field of 

technical education. The capitation fees, however, is 

against the rules, and it should not be collected. H there 

ani any particular Instances, they may be brought to our 

notice. 

But I would like to apprise the hon. Member that the 

private institutions do not get any support excepting the 

developmental funds from the UGC through the Universi-

ties. So, other than this, I do not think, we have any say 

in the private Institutions. 

[TransIBtion] 

CHAUDHARY LAL SINGH : Sir, the main "question is 

that of quality education. I want to know from the hon. 

Minister as to why the Govt. institutions are lagging behind 

in providing quality education vis-s-vis private institutions? 

Has the Govt. any plan to enact some legislation to make 

the children of the MPs, MLAs, MLCs, lAS, IPS, 

educationists and teachers study in the Govt. schools so 

that their standard could be raised? 

MR. SPEAKER : Merit will not change if the children 

of the MPs will study in the Govt Schools. 

[English] 

SHRIMATI D. PURANDESWARI: Sir, we cannot force 

anybody to study only In the Government educational 

institutions. But, however, let me apprise the House.. .. 
(lnterruptlons) 

(Translation] 

MR. SPEAKER : All right. 

... (Interruptlons) 

[English] 

MR. SPEAKER: No running commentary, please. 

SHRIMATI D. PURANDESWARI : Sir, the University 

Grants Commission is mandated to promote standards 

and quality in higher education. The University Grants 

Commission, knowing full well that quality and excellence 

cannot happen ovemight, has introduced.many programmes 
and schemes to ensure that quality education is imparted 

through Govemment institutions also .... (lnterruptions) 

MR. SPEAKER : Do not record his comments. 

{Interruptions) ...• 

SHRIMATI D. PURANDESWARI : Sir, for example, we 
have the Academic Staff Colleges, which are 57 in number 

and which actually impart training to teachers so that the 

teaching-Ieaming process is upgraded. There is also a 

SpecIal Assistance Programme In various Government 

institutions. There is also an assistance given for 

strengthening the infrastructure for science and technology. 

Universities with potential for excellence are identified; 

Centres with potential for excellence are identified; Colleges 

with potential for excellence are Identified; and support 

is given to all of them. 

MR. SPEAKER : There is no special favour given to 

anyone. 

-Not recorded. 
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PROF BASUDEB BARMAN: Sir, I am putting my 
question because the query has not been replied to. The 

hon. Minister has replied just one issue and not all. 

I ",ant to know this from the hon. Minister. How many 

universities as well as UTs have been assessed by the 

NAAC till date? How many of these institutions are 

imparting quality education, Including high quality research 
as per the nonns of the NAAC? 

SHRIMATI D. PURANOESWARI : It is not mandatory 

that the institutions subject themselves to NAAC. But, 
however, we understand fairly well that subjecting 

themselves to accreditation would actually Increase our 

quality imparted in higher education. But as for the number 

have It sent across to the Member. 

[Translation] 

SHRI CHARANJIT SINGH ATWAL : Sir, I want to clarify 

the point raised by L.aI Singh JI differently. It is very good 

that Govt. Is doing much for higher education so that the 

children of rich can pursue higher education in even more 
better way. It is true that the Gov!. can not compel the 

children of lAS, IPS, PCS, MPs or MLAs to study in GOv!. 
Schools but it can, at least, provide teachers specially in 

the schools where poor children study as there are no 

teachers and infrastructure In the primary schools. Where 

there Is no teacher, infrastructure, the question of higher 

education can arise only when a poor father will be able 

to imagine about education of his child. We do not even 
have teachers for primary education. Is the Central Govt. 
considering to provide teachers there so that the children 

or poor can . also receive better higher education? 

[English] 

SHRIMATI D. PURANDESWARI : Sir, this does not arise 

out of th8 main Question. However, In respect or higher 

education, we are aware of the fact that there is a faculty 

shortage. The existing faculty shortage is around 20 per cent 

in higher educational institutions, and various measures 

have been taken to ensure that we tide over this challenge. 

Against this, we have increased the superannuation age of 

faculty from 62 to 65 years. The new Pay AevIew Committee 
has also submitted ils recommendation and It Is also in the 

process of being Implemented. 

MR. SPEAKER : He wants to know about primary 

education. It is a State matter. 

SHRIMATI D. PURANDESWARI : About primary educa-
tion, It i8 a State matter. The Elementary Education 

Department is definitely seized of It and has taken neceaary 

action. 

[TranslaOOn] 

SHRI RATILAL KALIDAS VARMA: Mr. Speaker, Sir, 

hon. Minister has, in her reply, said that [EngflSh] • ..... for 

starting of new institutions of higher education, for the 

establishment of model colleges In low GER dl8trlcta .. • 
[Translation] My question is whether the Govt. will open 
such a college In all the district of the country? Today, all 
the students from villages go to the cHles for education 

where they do not get admission and accommodation. It 
will be very good if such a step Is taken. 

MR. SPEAKER This Is about quality of higher 

education. 

[Translalion] 

SHRI RATILAL KALIDAS VARMA: I am taking you time 

because you have said that there is need to appoint 

talented teachers, professors for higher education. Private 

colleges appoint professors as per their will because of 
which talented teachers are not found there. Whether the 

Govt. has any proposal to appoint teachers In every private 

college after conducting examination recruitmAnt of 

teachers just like the Public Service Commission. 

[English] 

MR. SPEAKER : Please put your lupplementarieS 

relating to the main Question. 
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SHRtMATI D. PURANOESWARI : We have identified 

374 dia1ncta with low literacy rate, and we 818 in dialogue 

with the State Governments to come forward and avail 

the support being given by the Central Government to 

establish colleges in ali these ar88S. But with reference 10 

the faculty in private inatlluliona. every institution needs to 

get the prior permisaion or recognition from AICTE, the All 

India Council of Technical Education, before starting their 

academic year. 

In the pf0C888 of giving them permission, there is an 
inspection team which goes across and inspects the 

infrastructure, whictl would Include faculty also. So. II is only 

after being ensured that the faculty and infraatructure is 

in place thaI the penniasion is graJlted totheeeinalltutiona. 

[T I81151ation] 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 

the GovI. is spending more than Re. 13000 crore on the 

Sarva Shikaha Abhiyan. I want to know whether the Gov!. 

is laking any initiative to provide higher education at 

affordable cost to the chHdren of poor or.Aep/ived section 

as part of the steps being taken in the direction of raising 

the standard of higher education? 

{English] 

MR. SPEAKER This is not relating to the main 

Question. 

SHRIMATI D. PURANDESWARI : Sir, I had already 

enlisted the measures taken. There is al80 a loan scheme 
which is now being conceived .... (Interruptions) 

MR. SPEAKEF\ : This Question is about quality of 

higher education. 

Now. Shri N. Janardhana Reddy will ask the last 

question. I have already allowed seven supplementaries. 

So. there will be no more supplementaries. 

SHRI N. JANARDHANA REDDY: Hon. Minister has 
mentioned In her· reply that UGC has bean Implementing 

a number of achenIes aimed at irnp/'(MIment of quality of 

higher education, but the general complaint is that UGC's 

schemes are not being properly distributed. circulated or 

made known to the colleges 80 that they may Implement 

these schemes. What is the method UGC is now adopting 

to see that their schemes are circulated and sanctioned 
too? ... (Intsrruptions) 

SHRIUATI D. PURANDESWARI : Sir. UGC is in 

constant touch with the State GoverM1enta. the Education 

Mlntstera and the ~ .. Whatever be the new 
schemes, they are all infonned to the State Governments 

and the unlveraltlea. The universities can then send in 

their proposals to the UGC and the necasaary deve1op-

mental funda are given to the coUegea through the 

universities. 

t 
*23. SHRI MADHU GOUO YASKHI : 

SHRI EKNATH MAHADEO GAlKWAD : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether India is likely to miss lis export target 

during 2008-09 as raported in the Mint dated 7 January. 

2009; 

(b) H so, the details thereof and the reasons therefor 

alongwith its impact on the economy, Sector-wise; and 

(c) the corrective step. being taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(8) to (e) A Statement is laid on the Table of the House. 

(a) and (b) While announcing the Annual Supplement 

to Foreign Trade Policy on 11th April, 2008. the Govemment 
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fIXed an export target of US$ 200 Billion for the year 2008-
09. 

On account of subsequent glcl81 financial crisis and 

8COIlOITIic slowdown of developed economies, the target of 

US$ 200 BiUion is unlikely to be achieved. Effect of global 

slowdown on India's exports has been more pronounced 

in sector viz. Gems and Jewellery, Textiles and Gannents, 

Handicrafts, Automobiles, Leather and Leather products, 

Marine Products and Plastic and Unoleum etc., also 

affecting employment in these sectors. 

(c) The Government and the RBI are closely 

monitoring both the domestic and International economic 

developments. RBI has taken a number of steps to reduce 
the cost of credit and to improve liquidity for trade and 

industry, by reducing Repo rate. Reverse Repo rate, 

Statutory Uquldily Ratio (SLR), Cash Reserve Ratio (CRR) 
etc. Some of the steps recently taken by Government to 

arrest the decline in export growth rate are as given in 

Annexure; 

Steps taken recently by the Government 

(1) . Interest subvention of 2% has been extended till 

30.9.2009, to the following labour intensive sectors 

for exports:-

Textiles ('1IlCIuding HandIooms), Handicrafts, Leather, 

Gems and JewelleFy, Marine Products and SMEs; 

(2) Adadional funds of As. 350 crore provided for export 

incentive Schemes; 

(3) Handicraft items included in Visheah Krishi and Gram 
Udyog Yojana (VKGUY); 

(4) As. 1100 crore provided to ensure fuR refund of 
claims of CST rr erminal Excise dutylDuty drawback 

on deemed exports; 

(5) Continuation of Duty Entitlement Passbook (CEPB) 

Scheme upto 3181 December, 2009 

(6) Restoration of OEPB rates for aft Items where they 

were reduced In November, 2008 andincreaae in 

Duty Drawback rates on certain items effactIve from 

1 st September, 2008. 

(7) Back-up guarantee made available to ECGC to the 

extent of As. 350 crore to enable it to provide 

guarantees for exports to difficult rnarketslproducts; 

(8) Additional funds of As. 1400 crore provided for textile 

sector to clear the backlog claims of TUF; 

(9) Export duty on iron ore fanes eliminated, and for 

lumps, reduced to 5%; 

(10) Some pending issues relating to Service ·Tax refund 
on exports-resolved; 

(11) For Fast Track Resolution of a number of procedural 

issues thereby reducing delays for theexportel8, a 

Committee has been constituted under the Chairman-

ship of Finance Secretary including Secretaries of 

Department of Revenue and Commerce; 

(12) Additional plan expenditure of up to As. 20,000 crore 

in the current year mainly for critical rural, 

infrastructure and social security schemes; 

(13) Excise duty reduced across the board by 4 per cent 

for all products except petroleum products and those 

products where current rate was less than 4%. 

(14) IIFCL authorised to raise As. 40,000 crore via tax-
free bonds for refinancing eligible Infrastructure 
projects; 

(15) Special package for borrowers of home Ioana by 

Public Sector Undertaking Banks; 

(16) The guarantee cover under Credit Guarantee 

Scheme for Micro and Small EnterpriHs on loans 

doubled to As. 1 crore with a guarantee cover of 50%. 

The guarantee cover extended by Credit Guarantee 

Fund Trust Increased to 85% for credit facility upto 
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As. 5 lakh. The lock in period for such collateral-free 
loans reduced. 

(17) Import duty no naphtha for power sector eliminated; 

(18) cve on TMT bars and structurals and on cement 

removed. 

(19) Exemption from basic customs duty on Zinc and 

Ferro Alloys withdrawn; 

(20) Accelerated depreciation of 50% provided for 

commercial vehicles to be purchased from January 

to March, '09. 

(21) For financing expenditure by State Governments. 

States will be allowed to raise In the current financial 

year addHional market borrowings of 0.5% of their 

gross state domestic product (GSDP) amounting to 

about' As. 30,000 crores; 

(22) Regular monitoring mechanism:-

(a) The situation is being regularly monitored at the 

highest level of Government, so that immediate 

further corrective measures, can be taken as 

may be required, In this regard, the Govern-

ment has constituted two High Level Commit-

tees:-

(i) An Apex Group chaired by Prime Minister 

with Finance Minister, Commerce Minis-

ter, Deputy Chairman (Planning Commis-

sion), RBI Governor; 

(ii) Committee of officers chaired by cabinet 

Secretary, including Finance Secretary 

Commerce Secretary, Secretary (DIPP), 

Secretary (Planning Commission) - to 

meet regularly to look into the sugges-

tions made by Trade and Industry and the 

respective Administrative Ministries in 

respect of the current global economic 

lind financial crisis and to recommend 

action to the Apex Group. 

(b) Department of MSME and Department of 
Financial Services to jointly monitor on the 

progress of the meetings of Monthly meeting 

of State level Bankers' Committee for resolution 

of credit issues of MSME. 

(c) Fast Track Monitoring Committee to ensure 

expeditious approval and implementation to 

Central Projects. 

SHRI MADHU GOUD YASKHI : Sir, hon. Minister in 

his reply has mentioned some of the sectors which are 

worst affected due to the worst slow down in 80 years. 

He has not mentioned the IT sector, which is also worst 

affected. In the IT sector, more than 80 per cent income 

is derived from exports and 75 per cent only frorn the US 

itself. Sir, through you, I would like to know whether the 
Government has any data about the number of exports 

houses which are ciosed, the number of people 

unemployed due It. Hon. Minister may also provide 

sector-wise data that the Government has in this regard 

and Its review of earlier steps taken to boost the export 

sector. 

MR. SPEAKER : One by one, you have coupled too 

many supplementaries. 

SHRI ASH.'~ANI KUMAR: Sir, hon. Member has asked 

a very pertinent question. We all know that in the first four 

years of this Government, we had a remarkable growth in 

exports, averaging an increase of about 23 per cent on 

an average cumulative basis. In 2004 when we came to 

power, the value of exports was $ 63 billion. In 2007-08, 

It rose to $ 162 billion. It is true that in April of 2008 when 

the Annual Supplement of Foreign Trade Policy was 

announced, we had fixed a target of $ 200 billion for 

exports. Unfortunately, In the entire world, there was an 

economic meltdown which actually impacted negatively on 

exports from all countries. It is also true that most of our 

8JCI)orts are to the developed countries and because of 

contraction of demand and decline in consumption and 

spending, there was naturally a negative impact on oUr 
exports also. 
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The raaaon I have listed certain aactol"l 88 being more 
acutely hit Is that these are the sectors which have been 

the most w1nerable and there have been job 108Iee. IT 

sector has also been affected but not to the extant that 
these sectors have been. The Government has a caHbrated 

policy. We have given two stimuli In December and January 

and we are constantly monitoring what is required to be 
done. 

I have listed and I can give separately to the hon. 

Member 22 steps that the Government has taken to expand 

exports and to :",'8 a fillip to exports. 

These include ir1terest subvention on certain sectors 
by 2 per cent; reatoration of the DEPB rates as on 

Noverrtler 2008; increase in duty drawback rates with effect 

from 1 September 2008; and enhancement of Credit 

Guarantee Scheme for the MICrO and Medium Enterpr1ae8 
that were more severely Impacted to name just a few of 

them. 

I would like to mention that the IMF has said that the 

year 2009 would be a dIfticutt year as far as wortd economic 
output is concerned because the total volume of 

international trade will decline. and the total volume of 
buying byadvanc8d economies will also decline. The mood 
is required to be lifted. and we hope that the mood will 
be lifted by early 2010. We have taken all requisite steps. 
In the interregnum. to advance our exports and 11ft the mood 

of the economy. Basically. the economy Is driven by the 
mood, and there is a global downtum in terms of the mood 

in spending and consumption. But this Government has 

done whatever was required, within the means available, 
to expand our exports. 

SHRI MADHU GOUD YASKHI : Sir. the exporters 

employ about 150 million people, which is the sacond-

biggest job-provider after agriculture. The Minlelry has 

accepted in a Press statement that since August, 1.5 million 
jobs have been lost, and if the same s\owdown continues 

then another five lakh people are expected to lose their 
jobs. .. . (Interruptions) 

MR. SPEAKER : Hon. Member, pIe88e do not walk 
In front of another hon. Member who 18 apeaIdng. 
Please do not do it. One hon. Member Ie epeekIng, and 
you cannot stand before him. You have to team these 
thInga. 

... (InfelTUptionlJ) 

SHRI MADHU GOOD YASKHI : SIr. I would like to know 

this, What are the stepa taken by the MInIatIy for the people 

who have \oat their job? The ... taken to booetthe 
eoonomy and to help the Industry will IUIt8In fuIther lou 
of jobs. What about the people who have a1188dy Ioet thalr 
jobs? 

SHRI ASHWANI KUMAR : SIr, the reality of the 
situation is that in an expanding eoonomy we create more 
jobs and we generate more jobs. There .. an Inevitable 

impact on jobs in a slowing economy. But what a 
Govemment of the day can do Is to mitigate the negative 

impact of the slowing of the economy. and we have aoughI 
to have done exactly that by taking the measures that we 
have. 

The reason that I listed handicnlfts, garments, marine 

products, textlle8. leather. etc. Is becaUI8 these are 
employment Intensive areas. Therefore, In the 22 meaawes 
that we have taken to boost the exporta and booeI the 

economic activity, we have given apecial focus to thoee 
areas that are employment intensive, 80 that they are 
viable, COfI1I8Iitive and we can eneunt hlt job IoIIea are 
reduced to the minimum pouibIe extent. 

MR. SPEAKER : Shr! Eknath M. Gaikwe.d - not 
present 

{TratIIIaIion} 

SHRI GANESH SINGH : Mr. Speaker, Sir, the hon. 
Mlni8ler In his reply hal accepted that the export targets 
can not be achieved. He has aI80 acaepted that the export 
sector In our country has been aubllantlaHy affected by 

the global slump. I would \ike to ask the MInister to Inform 
us as to how many export companie8 have been forced 
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to cIoae-down; the amount of losaes in crores of rupees 
suffered as a result thereof; the number of people rendered 

unemployed and whether the banks have financed the said 

companiea ... (InIenupti0n8) 

[English] 

MR. SPEAKER : This supplementary does not arise 

from this. 

'" (Inlerruptions) 

[Translation] 

SHRI GANESH SINGH: Mr. Speaker, Sir, this is a 

related question; Financing of those export companies by 

banks ... (lntenuptions) 

(English] 

MR. SPEAKER: However, I am not restricting it since 

the hon. Minister is volunteering to reply to it. 

.. . (Intsrrupt/ons) 

[T rarrsIlltJon] 

SHRI ASHWANI KUMAR : Mr. Speaker, Sir, the 

Ministries concerned tabulate the data demanded by the 

hon. Member. I will collect the data from these Ministries 

and make it available to you. However, through you, I.would 

like to tell the hon. Member that we accept that a credit 

squeeze has occurred. The main reason behind it, is that 

due to the global economic recession the financial position 

of the bank has got weakened. Many banks had gone 

liquidated, hence the oredH now from those banks was 

anected. As a consequence, the interest rates rose, 
economic activities slowed dOwn, and our industries 

became non-competitive. These are the major reasons. 

Various Ministries have conducted a preliminary survey to 

find out the extent. of effect of the recession on the various 

sectors. Thla information doea not pertain to the question 

under di8cU8slon, even then, I would make the data 

available to the' hon. Member. 

[English] 

SHRI RUPCHANO PAL: Sir, may I know from the 

Minister whether the Govemment has sector-wise figures 

as to the impact of the global downtum and recession on 

our export sector? There are reports that incidents of 

suicide are taking place among diamond cutters in Surat 

and In some other places of the country. What steps are 

being initiated by the Government for the rehabilitation of 

the people affected and the people who have lost their jobs 

es a result of this impact? 

MR. SPEAKER: He has answered this already. 
, 

SHRI ASHWANI KUMAR: Sir, may I inform the hon. 

Member that as against the export target of 200 billion 

dollars, depending upon what analyses we accept, even 

in this situation we expect to achieve a target of 172. 
... (Interruption) 

SHRI RUPCHANO PAL : Sir, I asked for sector-wise 

figures of the impact . 

MR. SPEAKER : Not possible to answer offhand. It 

goes much beyond the scope of the Question. 

SHRI ASHWANI KUMAR : We expect to cross the 

figure of about 175 billion dollars. Sir, the silver lining for 

India is that our economy is essentially domestically-driven. 

It is driven by domestic demand and consumption. That 

is the reason why when the entire world is going to be 

having negative growth India is still likely to grow by about 

seven per cent on a GOP basis. That I think should be 

a matter of great satisfaction to all of us. 

SHAI RUPCHANO PAL: I asked for sector-wise 

figures. 

SHRI ASHWANI KUMAR : I am coming to that. As 

far as specifIC steps for preventing destiMion and misery 

from job losses is concerned, all these steps are intended 

to b~t the economic activity in different sectors which 

will lead to expansion of jobs again. As far as specific 

sectors are concerned, for example the diamond-cutting 
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industry in Surat to which the hon. Member adverted, we 

have taken steps in consultation with the State Government 

to make sure that they are rehabilitated to the extent 

posslblo. I may again, at the cost of repetition, state that 

all these steps are actually designed to promote gems 

and jewellery, and diamond and gold trade which 

eventually will be to the benefit of people employed in 
that sector. There is a macro approach. The Govemment 

can only take a macro approach. We are not unmindful 

of their misery. This Goyemment's prime commitment has 

always been to ensure greater jobs, greater economic 

empowerment. We shall continue to do our best in that 

direction. 

Restriction on Import of Toys 

t 
*24. SHRI KINJARAPU YERRANNAIDU : 

SHRI S.K. KHARVENTHAN : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Govemment has recently imposed 

a ban on the import of toys from China due to the reported 

toxic contamination; 

(b) if so, the details thereof; 

(c) the period for which such restrictions have ~ 

imposed; and 

(d) the futther steps takenlbeing taken by the 

Govemment to prevent such imports and also to protect 

the indigenous industry? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (d) A Statement is laid of the Table of the House. 

Statllment 

Vide Notification No. 82 I(RE-200s)l2OO4-2009 dated 
23.1.2009, the Govemment has prohibited import of toys 

classified under ITC Codes 9501, 9502, 9503 from China 

for a period of six months. This prohibition on import of 

toys from China has been imposed in reaponae to concems 

of health and safety faced by users of Chinese toys. The 
prohibition is an interim measure during which the 
Government intends to examine the Issue In detail, for 

notification of mandatory standards applicable on toys In 

India. 

MInistry of Micro, Small and Medium EnterpriHS has 

Implemented a National Programme for development of 
Indian toy industry jointly with United Nations Industrial 

Development Organization (UNIDO). The programme 

sought to promote production of safe toys In India. 

Further, to promOte eixport of toys, under the Foreign Trade 

Policy, toys have been included under the Focus Product 

Scheme. 

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, 

Sir, endorsing the general concem on imported toys 
from China containing toxic and poisonous material, their 
sale has been banned. These toys may be cheap and 

deceptively attractive but they have been found to be 

harmful to the health of the children, and may also affect 
the adults. Earfler, on ~ August, 2007, the Minister 

had made a statement on the floor of this House 
wherein he agnted that these toys did not meet the 

standards prescribed by the Bureau of Indian Standards 

and that a study conducted by the Indian Council of Medical 

Research In the year 2006 In Mumbal and Delhi found 

these toys to be containing high IevaIa of harmful 

chemicals. Event!'OOgh studies had been conducted and 
the harmful affects had been identified much earlier, the 
Government had not decided to ban the IQY8 Imported from 

China. 

MR. SPEAKER: You are giving Information. Ask your 

question. 

SHRI K1NJARAPU YERRANNAIDU : The han. Minister 

stated In his reply that sale of toya imported from China 

have been prohibited as per the notification dated 23m 
January, 2009. Why has this decision bee!, delayed aU 



29 Oral AnsW8fS MAGHA 28, 1930 (Saka) to Questions 30 

these years? This decision has been notified on 23rd of 

the last month. However, it is public knowledge that harmful 

toys which contain hazardous metals such as cadmium and 

lead are sttn sold In the market. 

MR. SPEAKER: Mr. Minister, you answer the question 

about the Chinese toys, not other things. 

SHRI KINJARAPU YERRANNAIDU· : I ask the 

Govemment as to what steps it has taken to control the 

sale of all these toys available in the market. 

MR. SPEAKER : Not all these, only China toys. 

SHRI KINJARAPU YERRANNAIDU : I am talking about 

the Chinese imported toys. 

MR. SPEAKER : All right. 

SHAI ASHWANI KUMAR : May I inform the hon. 

Member, as the hon. Member is well aware, that pursuant 

to a Public Interest LHigation fiied In the Mumbai High Court 

and pursuant to the Orders passed by the High Court, on 

4th of December, 2008, we have, until the 3rd of January, 

banned the import of toys from China, principally for the 

reason that these were alleged to be containing more lead 

paint than is permissible, according to certain standards. 

We have taken those steps out of 71 Items, 52 were found 

to be containing lead paint component and we have taken 

prompt steps to do so. It is true that earlier also, there 

have been reports of the various Committeas, and those 

include ICMR, the Ministry of Health, the NGO Repqrt on 

Toxic by the Ministry of Environment and Forests and 

Industrial Toxicology. We are considering all those reports 

and I would like assure the House, through you, that very 

soon we are going to come up with recommendations to 

put Into place specific law and policy relating to standards 

which will be enforced. So, the problem so far had been 

that - for good reason or bad, I cannot answer for that 

_ the BIS standards that pertain to lead component have 

not been made mandatory, they have been directory. 

Therefore, there is some difficulty in enforceing those 

standards. A Committee has been constituted soon after 

the High Court Order and Committee of Secretaries is 

going to come up with the recommendations. We wiH 
therefore try and ensure whatever standards we finally 

accept, will be enforced ... 

MR. SPEAKER : With regard to Chinese toys? 

SHRI ASHWANI KUMAR: Yes, Sir. 

SHAI KINJARAPU YERRANNAIDU : Sir, the Govern-

ment has to protect the domestic toy industry. Even high 

level sm~gling is taking place from China. It is all right 

that ChineSe toys have been banned. But I would like to 

know as to how to prevent smuggling to protect the 

domestic industry ...... 

MR. SPEAKER: You give the names of these 

smugglers to the Mlnisterl 

SHRI ASHWANI KUMAR: Everyday, media is reporting 

about this. A lot of smuggling is taking place from China 

to India. 

MR. SPEAKER: You know, India's toys are doing very 

well. 

SHRI KINJARAPU YERRANNAIDU : To protect 

the Indian toy industry, how to prevent smuggling from 

China? 

MR. SPEAKER: I can Inform you - I am the President 

of Toy Maldng Training Institute. I know very well about the 

toy industry. 

SHRI ASHWANI KUMAR : As far as smuggling Is 

concemed, it is a ma.er for enforcement. But I can assure 

the hon. Member that every step could be taken to protect 

domestic industry against smuggling. 

MR. SPEAKER: Toy industry is doing very well, pleasa 

help them. 

SHRI S.K. KHARVENTHAN : My question Is about the 

indigenous industry of the same sector. About 50 per cent 

of the toy manufacturing of the country are in the 
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unorganized and small die sector. I would Ike to know 
whether the Govemment hastalcen any atepe to provide 

more incentives to the Indian domestic induatry. 

MR. SPEAKER: No, it does not apply. It does not 
relate to this queetion. 

SHRI S.K. KHARVENTHAN : I am apecIftcaIIy asking 

this question - (d) - further steps being taken by the 

Government to prevent such import and aI80 to protect the 

indigenous industry. 

MR. SPEAKER : All right. I stand COllected. 

SHRI S.K. KHARVENTHAN : About 50 per cent of the 

toy manufacturing of the country are in the unorganized 

and small scale aector. I want to know whether the 

Government has taken any ateps to provide more 

incentives to the Indian toy manufacturers to create 

awareness on how to make our toys safe and to make 

Indian toys affordable to all sections of the society. 

SHRI ASHWANI KUMAR : That remains a challenge. 

It is true that moat of the toy making activity Is in the small 

and micro sector and that has been one of the reasons 

why certain standards were not being enforced in the 
manner they were. I can assure the hon. Member that we 

will work with the small scale sector, in the toy 

manufacturing to el'llWre that the quality of goods In terms 

of standards prescribed, and the quality Is of the 

international level and that our domestic industry in toy 
making activity grows by leaps and bounds. 

MR. SPEAKER : I can give some Information later on. 

fT rartIIIation] 

SHRIMATI RANJEETRANJAN : Mr. Speaker, Sir, a 

ban has been imposed on Import of· toys from China 

recently. I would like to say thai there are many toy 
companies in India too, which are manufacturing toys 

containing harmful chemicals. This. Is pa~ in case 
of teelhers or toys manufactured for. children aged 0-1 

year. If we leave aside the two or thr8e branded comp8I .... 

which manufaclure wry ooetIy toya, the ~ ~ 
by local compenIes8f8 WII'f' hafmful. ManY'lOcaIIY-
manufactured toys ClOnIaIri· rnanyhannful chentIcaIa: SUch 
toys are easily available everywhere. Secondly, there ... 
certain toys that promote violent tendellClee in children. Are 

any 8Iandard8 baing aet for manufactuifng of the toys? 

SHRI ASHWANI KUMAR : Mr. Speaker, Sir, I would 
Hke to infonn the hon. member that as far aa etandarda 
818 ooncerned, uniform norma would be app/Iedon 

Imported toys .. wall as locally manufaclured qa. I want 
that all the IndIgenoue toys, which could affect the health 
of children In the country, should conform to e-etandarda. 
BlS has recentty aet e-lltandards which would be applicable 
to our domeatic toy industry. We will decide how to enforce 

the said standards In an effective manner and notify further 

standards If needed. The Committee has been constituted 

for this purpose. There will be no distinction between 
imported and local toys in the matter of standards. 

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir, 

I thank the Government for initiating a joint programme with 

America for saving the Indian Toy Industry. However, It is 

not as if only the toy industry has been affected. The entire 

small scale industry Is facing problems due to Chinese 

goods. For example, our cycles used to be number one 

cycles. 

MR. SPEAKER: Toy-cycles ... 

SHRI ANANT GANGARAM GEETE : Not toy~, 
we are affected by Chinese Items in many ways. ThIs is 

related to the Commerce Ministry and Industry MlnIatry. Our 

small-scale industry, toy Industry, cycle Industry have been 
closed down, the garment industry has been aI80 closed-
down, we had an umbrel1a Industry. 

[English] 

MR. SPEAKER : No. this is not rektvant. I am sorry; 

I cannot allow thl8. 

SHRI ANANT GANGAAAM GEETE : Mr. SpeeIcer, Sir, 
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I would like to ask whether the Government proposes to 
chaIk-out any programme to aave the other ~acaIe 

indu8trlea, such 88 the cycIe-manufacturtng Industry, 

garment Industry, umbrella Induatry on linea of the 
programme being to be Implemented to save the toy 
induatry. 

SHRI ASHWANI KUMAR: I agree with your question. 

It la my view that we have to strengthen and streamline 

our amaII and medium Industries. We are bringing these 
8Clhemes for other sectors also. You would be glad to know, 
that our amaH Industry has It&eIf decided, that if It is to 
stay in the markets It will have to become competitive and 
improve Its quality. In the consumption pattem of present 

times and the prevalent life style people do not want the 

goods of low standards, may be it cheaper. They are willing 

to pay more for quality goods. Keeping in view all the 

aspects the department of Micro and SmaH Scale Industry 

has been formed. Its main objective is to find out the ways 

how to strengthen our small and medium Industries and 

to make them competitive. It is taking the necessary steps 

in this direction. H you want any specific Information in this 

regard, I would be happy to provide It to you separately. 

(English] 

MR. SPEAKER: Okay, now let us give a chance to the 

young Member. 

O. No. 25, Shrl Anurag Singh Thakur. 

[Translation] 

Mocternlutlon of PoHce Forces 

t 
*25. SHRI ANURAG SINGH THAKUR : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

WHI the MInister of HOME AFFAIRS be pleased to 

atate: 

(a) whether the police personnel In various States 

In the country do not possess adequate and effective 

weapons to tackle the Increasing IerJOrist and naxalita 

actiYille8; 

(b) if 80, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the steps taken by the Govemment to modemlaa 
police forces In the country? 

(English] 

THE MINISTER OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c) A Statement Is laid on the 

Table of the House. 

(a) "Police" Is a State subject as per VII Schedule 
to the Constitution. As such the primary responaIbIllty to 

adequately equip their police forces with modem weapons, 
etc. rests with the respective State Govemments. 

(b) and (c) the Ministry of Horne Affairs has, however, 

been supplementing the resources of the State 
Govemments for upgradation and modernization of their 

police forces under the Scheme for Modemizatlon of State 

Police Forces (MPF Scheme). Under the Scheme, 

assistence is being provided to the States for procurement 

of modem weaponry, construction of residential and n0n-

residential buildings, mobility, communicationlsecurltylfo-

rensic science equipments, strengthening of intelligence 

branches, training infrastructure and facilities, etc. Under 

the MPF Scheme the State Governments formulate their 

requirements, which are considered and approved by 

Ministry of Home Affairs and funds a18 released to 

States. 

This central assistance has resulted in a sustained 
improvement In the procurement of weaponry by the State 
police forces both in terms of numbers and range of 

weapons. The number of advanced weapons acquired by 

the State Polict Forces during 2000-2001 to 2006-07 under 
the MPF Scheme is as under:-
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81. 
No. 

1. 

2. 

3. 

4. 

Weaponry 

INSAS rifles 

AK-47 rifles 

9 nwn Calbine 

SlRs 7.62 

NUmbers acquired during 

200().()1 to 2006-07 

81262 

33618 

10603 

The State GoYemments Include modem weaponry 

in their MPF action planS as per their own .. a ailed 
requirements. 

[TransIBIion] 

SHAI ANURAG SINGH THAKUA : Mr. Speakef', Sir, 

I am not satisfied with the staIement given in reply to my 
question. There is no denying that as per the conetftution 

'Police' is a state stmtect but the Central Government 
cannot shirk its responsibility. Thousands of innocent Iive8 

have been lost in the hundreds of terrorist attacks during 

the last five years in the cquntry. We have asked the 
Government to enact strict laws. and to modernize the 
Security Forces in order to check the terrorism from time 

to time. With the illCf8888 in the number of temIriat 

outfits and their activItiea, the pressure on Ihe police 

forces has also Increased but the facilities being provided 
to the police lorces are not even one-tenth as aga,"" 
the pressure being faced by them. The ratio of police 
personnel and population in India Is 1:950 which is the 
lowest in the world. This Is ratio is 1:82 in Aussia and 

1:50 in USA. I, through you, would like to ask the hon. 
MInister as to what steps have been taken and how 

much fundi have been provided to the alate Governments 
by the Central Government lor modernization of the pob 

forces. 

[Eng/i6h] 

SHRI P. CHlDAMBARAM : Sir, I draw han. Member'. 
8IlenIIon to the anawere to parte 'b' and 'c' of the Question. 

In pert 'a' I did say that it Is the primary reaponslblllty of 

the State. In parts 'b' and 'c' I have ... out the 
modemlaat!,on of Police force 8Cheme and the varloue .tepa 
that are being taken. In terms of money that Is being 

relMaed to the State Govemmenta eInce the echeme 
commenced In 2001, we have spent In each of the eight 

years, AI. 1000 crore in the lirst year, As. 1000 cront In 

the second year, As. 695 crore in the third year and 
As. 703 In the fourth year. Since the UPA Goverrvnent 

came into Office from 2004-05 onwards the amount 

spent was As. 957 crore, Re. 1014 crore and in 2006-07 

we have released As. 1065 crore. UtIIIaatIon Certlflcatee 

are due. We know from the uCa that RI. 949 has been 
spent but pemape more UCs will be...celved. In 2007· 

08 we have released As. 1248 crore and in 2009-2010 As. 
1645 crore is the overall amount and the tentative aJIocatIon 
will be a little OYer AI. 800 crore depending upon the 
utIliaation. 

[T ranslatJon] 

SHAI ANURAG SINGH THAKUA : Mr. Speaker, Sir 
how much funda were eought by Himachal Pradeah 
government for police reforma and how much funds 
were sanctioned and reIeaaed during the last five 

years and the time by which the balance Is likely to be 
released? 

I would like to ask whether the gcMtI"IVI'I8nt propoee 
to eet up any police tl8InIng 1ChooI? 

[English] 

SHAI P. CHIDAMBARAM : SIr, I have .. State-wlee 

allocation. 

MA. SPEAKEA He Is ukIng only for HImechal 
pradesh. 

SHAI P. CHIDAMBARAM : In 2004-05, HImachal 

Prad8sh had spent As. 2.57 crore. In 2006-06 the amOunt 
spent was As. 6.78 crore, in 2006-07 It was As. 3.58 crore 

and in 2OO7.()8 the amount spent was RB. 7.5 cront. 

If the hen. Member wtahes, I can send It to him in writing. 
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SHRI ADHALRAO PATIL SHIVAJIRAO : Sir, the recent 

Mumbai terrortata attack has made the nation sit and 

collectively think 88 to what preventive measures need to 

be taken in this regard. Some say re-enactment of POT A, 

aettlng up of a Federal Investiga~on Agency, having 

Commandos In each State and so on. All these 8ugge8tlons 

are very valid and need to be con8ldered but more 

important is strengthening up the police station set up 

which is the basic unit of the 8ystem. Mumbai terror attack 

was preventable Just as aU the earlier blasts were If the 

quality of our Intelligence gathering, response time 

resources, IaWl, training, coordination and other things 

were good . ... (IntemJptioM) 

{TraMlationJ 

MA. SPEAKEA :Please put your question. 

[English] 

SHAI ADHALRAO PATIL SHIVAJIRAO : In 2006, the 

Supreme Court. had given directive to the Home 

Department on police reforms but there Is no word from 

either the Minister or the Govemmem. 

MR. SPEAKEA : PIeaIe put your question. It is not 

time for making speech. 

SHAI ADHALRAO PATIL SHIVAJIRAO : Sir, I would 

like to know from the hon. Minister the 8tatuS of the directive 

given by the Supreme Court on Police reforms. 

{Trans/BtiOn] 

MA. SPEAKEA : You need not make a reference of 

Supreme Court In this regard. 

[English] 

SHAI P. CHIDAMBARAM: Police reform i8 an on-going 

process. The Supreme Court has indeed i8Sued a 

direction. Many States did not set up the Police 

Commission. The Supreme Court has Issued notice to them 

again. I do not kflOW the statu8 of the case as of today. 

It doe8 not arise out of this Question. The Police refo.rm 

Is an on-going process. We now have a Police Mission. 

The Police Mission is divided Itself into sub-missions and 

they are expected to submit their separate sub-missions' 

reports, I believe by the end of this month or early next 

month. When the Reports come I will take stepS to 

examine them and Implement those Reports. But on the 

status of the Supreme Court's direction I require a separate 

Question because i do not have the answer with me now . 

... (Interruptions) 

MA. SPEAKEA : Why are you raising your hands 

every time sitting in a place not allotted to you? You 

have already put a question and you shoutd know by 

this time that second opportunity is not given in Question 

Hour. 

SHRI NAVE EN JINDAl. : Sir, a lot needs to be done 
actually to modemise the Indian Police Force. Primarily, the 
Indian police forces are well equipped to deal with basiceUy 

unarmed people and not armed people and terrorists. The 

list of equipment and weapons that have been supplied 

in the answer given by the hon. Minister include 9 mm 
carbine and SLAs. I would just like to say that these 9 

mm carbines are World War " vintage weapons and even 

the pistols that the Indian Armed Forces use are World 

War II vintage. Therefore, I want to ask the hon. Minister 

whether there are any plans on Improving the quality of 

arms and ammunition being produced by the Indian 

ordnance factories. 

SHAI P. CHIDAMBARAM : Sir, the hen. Member knows 
more about guns than I do. To the best of my knowledge, 

MP-5 and MP-9 carbines are modem and state-of-the-art 

carbines. I do not know the bore. I am not familiar with 

the technology but MP-5 and MP-9 carbines are state-of-

the-art carbines. 

SHAI P. KAAUNAKARAN : Sir, 88 stated by the hon. 

Minister, the police is a State subject but at the same time, 

the Centre has to give more assistance to the States, 
especially In the wake of recent development&. In the ear1ier 

discussions, H was stated that there are poasibllitles for 
the attacks or threats from the 888 shore at the coastal 
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bell We have 7500 IdIornetrea of coastal belt and Kerala 

alone hils 850 IdIometreII of 888 shore. It Is not pouIIIe 
for the State to give protedloll to l1li. ConIIdarIng the 
seriousnee8 of the 188ue, will the Goverrment give more 
asai8t8nce for the CoutaI Sea Guards and the poIce 
stations, especially, In the C088taf belt? 

SHRI P. CHlDAMBAAAM : SIr, only last week I 

lnaugural8d the first coastal Police StatIon In KeraJa at 

Neendakara and at the request of the State Govemment, 

I have &lao agreed to sanction one more PolIce StatIon 

in Malappuram DIatrict. We are giving money. Your 

Home MinIster was very satisfied. I hope you are aatiafIed 
too. 

MR. SPEAKER : I must give an opportunity to Shri 

Mohan Singh. 

[TransIaIion] 

Education In 1IacInIu. 

~. SHR! MOHAN SINGH : WBI the Mnister of 

HUMAN RESOURCE DEVELOPMENT be plea88d to 

stale: 

(a) whether It has been found that the curriculum 

of Madraaas is outdated; 

(b) if so, the details thereof; 

(c) the steps taken by the Government to provide 

modem education and to teach ArabIc, Persian and English 

languages In Madraaas; 

(d) whether the Govemment proposes to take the 

respoIl8ibiIily of the payment of aaIaJy to the teachers in 

some Madrasas by giving grants; 

(e) If so, the details thereof; 

(I) whether the Government has aJao directed the 

Slate Govemrnenta to accept Madraaa certificates 

f8COgnieed by the State Madrasa Boards equivalent to that 

of eSSE C8ftificalea; and 

(g) If 80, the reaction of the State Governments 
thaI'8to? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (g) A Statement Is laid on the Table of the 

House. 

(a) to (e) In order to promote modem subjecta like 

ScIence, Mathematics, SocIal SIudIe8 and languages, the 
Government of India has drawn up a modified echeme of 

madraaa modernization called the Scheme for Providing 
QualIty Education in Madraaaa (SPOEM) w.e.f. November, 

2008 to enable chIIdI1tn studying In madraaaa which opt 

for this acheme to attain standards of the national education 

system in formal education subjects and vocational 

education. Under the SPOEM, honorarium of Ra. 60001-
per month fOr graduate teachet8 and Ra. 12,0001- per 

month for post-graduate teachers with B.Ed. has been 

notified, upto a maximum of three teachers. 

(f) and (g) On the recommendation of an Expert 
ConvnIttee set up by the Government of India, a noIIfIcation 
dated 30th January, 2009 has been issued equating 

certificates given by the State Madrua Board to that of 
Secondary and Senior Secondary levels In cuee Where 
such equiv8lence is in place In the reapectIve StaIea. 

[Translation] 

SHRI MOHAN SINGH: Mr. Speaker, Sir, I would like 

to thank the Government for taking certain steps for 
improving the quality of education In Madraaaa including 
modernization thereof. The Government of India has Issued 
a circular for providing a honorarium of As. 60001- per 

month for trained graduate teachers and Ra. 12,0001- per 
month for trained post-graduate teachers In the madraaaa 

In order to promote modern education therein, but such 
qualifICation norms as laid down by the GovemlTl8nt hal 
created a situation in which certain teachers, who have 
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been teaching In these madraaas for the last 10-12 years, 

may have to leave the madraaaa. I would like to aak the 
Govemment whether 11 would Implement this modernization 

acheme aecUllng the job of those teachers who have been 

teaching there for the last f to 10 years. 

[EngIIIIh] 

MR. SPEAKER : Let there be time for answers. 

[TransIaIJon] 

SHRI MAA. FAN : Mr. Speaker, SIr, the teachera 
of madrsas are governed by the Madraa Board 01 the State 
Madrsa 8oaJda. The Government of India pl'OYldea funds 
for the teacher8 of Science, EnglIsh, Mathematlca and 

Social Science under' the Scheme for Providing Quality 

Education In Madraaas (SPQEM). Now the acheme has 
been revised and the provision for the training 01 teachers 

has also been made. A provision for providing 1ibl1llY, 
laboratory and computers in the madraaaa has also been 

made. The new scheme Is comprehensive one and If he 

wiIh, we would provide the detaIia of the scheme to him. 

Our new scheme is a comprehensive scheme. The 
honorarium for which was Rs. 3000/- eartier was Increased 

to As. 6000/-. The honorarium for part graduates was 

Rs. 6000/- which was increased to Rs. 120001-. Ukewise 
Rs. 50,000/- have been provided for purchasing text books, 

Rs. 5000 for modem subject books. As. 15,000 as one 

tima grant for science kits and essential equipments and 

Rs. 1,00,000/- for setting laboratory to each of the 

Uadrasaa. Besides, Rs. 5,00,000 per annum have been 

provided for curriculum and other things required for proper 

functioning of the Madrasa Board. We are doing our best 
for the modemlzation of the madraeas but the question, 

raised by him regarding the teachers teaching for the last 
ten years, Is yet to be looked Into by the management of 
the Madrasa Board. 

[Engll$hJ 

MR~ SPEAKER: Second supplementary may be sent In 

wrltlngl 

WRITTEN ANSWERS TO QUESTIONS 

{Efl9/lshJ 

Illegal Immigration 01 Bang"'" 

*27. SHRI AJOY CHAKRABORTY : 

DR. K. OHANARAJU : 

WIll the Minister of HOME AFFAIRS be pJeaaed to 

state : 

(a) whether the porous bordeI8 and the IlJegeI 
immigration are causing unexpected demographic changes 
among the native papuJatJon of the COtM'ltry Including A8aam 
and West Bengal as reported In The 77mes d Incfa dated 
12 January, 2009; 

(b) If 80, the delaIe theraof and the atepe taken by 

the Government In this regard; 

(c) whether the GcNemment prapoaee to apead up 

fencing of the Indo-Bangladesh border; and 

(d) If eo, the details thend? 

THE MINISTER OF STATE IN THE MfNlSTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) and 

(b) India's long and porous border with Bangladesh, 

geographical proximity, family ties and ethnic similarity, 
coupled with better economic opportunities In India have 

resulted in illegal migration from Bangladesh. While spectfic 

data of illegal immigration is not available, given the 

cIandeatIne nature of the activity, the possibility of 
demographic changes in some of the border di8tricIs can 

not be ruled out. 

In order to check 11IegaI1mm\gration and InftltraUon from 
Bangladesh. the Government of India has adopted a multi-
pronged approach including the foIIowIng:-

(I) Construction of border fencing, roads and 

floodlighting. 

(II) Round the clock surveillance of the borders by 

the Border Security Force. 
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(iii) SettIng up of additional 383 Border Out Posta 
(BOPs) along Indo-Bangladesh Bonier to reduce 
the Inter BOP distance for effective border 

domination. 

(iv) Induction of hi-tech SUrveillance equipment 

including night vision devices. 

In addition, powers have been delegated to the State 

Governments under Section 3(2)9(c) of the Foreigners' 

AI:;t, 1946 to detect and deport illegally staying foreign 

nationals. 

(c) and (d) Fencing over a length of 2635 Km. has 

been COf11)Ieted, out of the sanctioned 3436 Km. The 
Government is according both priority and gJ88ter focus 

to expedite the COfJ1)Ietion of fencing along the Indo-

Bangladesh Border. The remaining aanctionIng fencing 

works are 8CheduIed to be completed by 31st March, 2010. 

"28. SHRI KISHANBHAI V. PATEl : 

SHRI BAlASHOWRY VALlABHANENI : 

Will 1he Minister Elf HOME AFFAIRS be pleased to 

state : 

(a) whether naxaI activities have increased recently 

in the country; 

(b) If 50, the details of such cases reported 

aIongwith the persona killed and injured including civIIiana, 
security personnel, loss of property and the naxalit1e8 
arrested during the last six montha, Statewi88; 

(c) whether the Increasing naxaI activItIea in various 

States including Maharuhtra, Jhartthand. Bihar, West 

Bengal posses grave threat to law and order and security; 

(d) If so, the details thereof; and 

(e) the steps taken by the Government In this 

regard including evolving a comprehensive policy to deal 
with the naxaJ problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAI.); (a) to 
(e) At the macro level, the number of incidents of naxaI 
violence haS remained more or less at the same level 

during the past few years. There were 1608 Incidents of 
naxal violence in 2005, 1509 In 2006, 1565 in 2OO7·and 

1591 in 2008. However, the level of violence In different 

States has ftuctuated from time to time depending upon 
the counter measures taken by them. It Is in this context 

that the need for uniformity of approach and coordinated 

action to deal with the naxaIIte problem has been 

~ed from time to time. In the recent past naxalfte 
violence has been relatively concentrahId In BIhar, 

Chhattl8garh, JharIchMd and Orlaea. 

The details of IncIdenta of naxaI violence, cIviIIanaI 

aecurIty force personnel killed and naxaIItes anestedIkIIIed 

State-wise, for the last six months from (August. 2008 to 
January, 2009) are as beIow:-

kit' 

Andhra Pradesh 44 17 159 17 

BIhar 80 26 13 85 7 

ChhaItisgarh 353 91 47 137 50 

Jharkhand 263 83 28 181 5 

Maharashtra 48 12 4 29 1 

Madhya Pradesh 3 3 

Orissa 44 14 36 2 

Uttar Pradeah 4 1 15 

West Bengal 12 9 2 34 

Total 851 253 95 859 83 



4S MAGHA 28, 1930 (Saka) 

The naxalltea have not only Indulged in wanton killings 

of innocent civilians and guerilla type of attacks on the 

pollcelsecurity forces with large scale use of landmlne and 

explosives, etc., but have also been targeting socio-

economic infrastructure and indulging in threats and 

intimidation of gross-roots functionaries and Govemance 

structures. Keeping all this in view it Is a fact that 

the activities of the naxalitles pose a serious threat to 

security. 

The Government is fOllowing a holistic policy to deal 

with naxal problem where under efforts are being made 

simultaneously on both the security and the development 

front. T awards this end the States have been urged to 

prepare integrated action plans for the naxal affected areas 

and to take systematic counter measures. As far as the 

security aspects are concemed, the States have also been 

urged to take time-bound steps to fill the vacancies in! 
augment the strength of the State Police forces, raise 

.speciaVcommando forces equipped with skills and equip-

ment to counter the tactics 0' the naxalltea, to strengthen 

and expand the infrastructure at the police station level, 

and to wort< In close coordination with neighbouring States, 

including undertaking joint and coordinated anti-naxai 

operations in bi-junction and tri-junction areas between 

neighbouring States. On its part, the Central Government 

is supplementing the efforts 0' the States and assisting 

them through a variety of measures, Including deployment 

of additional Central Para Military Forces to assist the 

State Police, sanction of India Reserve battalions, 

assistance for upgradation of the State Police forces under 

the scheme 'or modernization of State Police forces, 

training of State Police personnel, sharing 0' intelligence 

on a regular basis, reimbursement of various types of 
security related expenditure and facilitation In bringing 
about Inter-State coordination. Focused attention and 
assistance is aIao being given to the States on the 

development 'ront through a range of schemes of various 

Central Ministries. 

The Central Government is also In the process of 

establishing specialized battalions, equipped with Jungle! 

guerilla warfare skills and equipment, etc., which will be 

located in naxai affected areas. It has also been decided 
to establish 20 Counter Insurgency and Anti Terrorlsrn 

(ClAn Schools, mostly in areas affected by naxalite 

violence and insurgency. A Special Infrastructure Scheme 
has also been launched with a view to fIIUng critical 
Infrastructure gaps to enable taJdng up projec:ta and wortca 
which cannot be covered under any of the normal schemes 

and are considered necessary from the security point of 
view. 

"29. SHRI C.K. CHANDRAPPAN : 

SHRI GURUDAS DASGUPTA : 

WlU the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether as per a survey conducted by the 

National University of Educational Planning and Adminis-

tration for 2007-08, more than 50 per cent of Government 

elementary Schools in 11 States and Union Territories do 
not have toilets for students and 20 per cent of the schools 

do not have drinking water facility; 

(b) If so, the details of the findings; and 

(c) the reaction of the Government thereto and the 
remedial measures being taken by the Government in this 

regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) to (c) As per annual data 

collected from States/districts under the District Infonnation 

System of Education, by the NatIonal University of Educa-

tional PlannIng and AdminIstration for 2007-08, the number 

of elementary schools having drinking water facilities Is 

86.75% and 62.67% have toilets. this has grown from a level 
of 77% and 41 % respectIYeIy, In 2003-04. 

The Sarva Shiksha Abhiyan programme has 80 far 

sanctioned 1.93 lakh drinking water facilities and 2.64 Iakh 

toilets to .,mentary schools while the Drinking Water 
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MasIon .. pfOIIidad 8.37 IIkh drtnkIng water facIItiee and ....... 
the Toal SanItaJion Campalgn 7.40 Iakh 10iIeta lor echooIa. 

81. State Formal NoIIIed Formal 
[rranslllllon} 

No. appro¥8Ie 8EZa approvals 

SpecI8I EconomIc Zonea yet to be 
naIIfIed 

-so. DR. CHINTA MOHAN : (A) (8)> (A-8) 
SHRI RAMJI tAL SUMAN : 

2 3 4 5 
WII the MinIater of COMMERCE AND INDUSTRY be 

pIeII88d to stale: 1. Andhra Pradastt 100 5& 41 

(a) wheIher certain Special EconornC Zonae (BEla) 2. ChandIgarh 2 2 0 
appnMId by the GovernnatI have not ataJted functioning 
or are lying cIoaed; 3. ChhatIIagaJh 0 

(b) if 80, the datalIs theRIot IocaIIon-wIae aIongwIth 4. Dadar and Nagar 4 0 4 

the reasons thenIfor; and HavaIi 

(e) the daIaIII of the .. 1IIIr8n by the Oowmment 5. DeIhl 2 1 1 

including the lime frame fixed lor making all the appIOII8d 

SEZa funcIionaI? 6. Goa 7 3 4 

THE MINISTER OF COMMERCE AND INDUSTRY 7. Oujarat 48 2f5 24 

(SHRI KAMAL NATH) : Ca) Special Economic Zones are 8. HaIyana 46 26 ~ 
set up under the proviaiona of SEZ Ad and Rules which 
came into foIce In February 2008. Till date sao Formal 9. .IIarkhand 0 
Approvals have been granted for seiling up of SEZs, out 
of which 283 have been notified. 87 SEZII have commenced 10. I<amataka eo Z5 25 

exports. 
11. KeraIa 20 8 12 

(b) The State-wIae list of SpecIal Economic Zones 

that have been fonnaIIy appf'OWld but yet to be notified is 12. Madhya Pradeah 14 4 10 

given in the encIoaed ........ tt.. 13. Maharaahha 107 44 53 

(e) Fonnal approval granted to the developer • 14. NagaJand 2 0 2 
valid for a period of three years wIIhIn which the del alaper 
is raquir8d 10 take eIIective atepa for NoIIficaIIon by 15. 0rIua 10 4 6 
IUbmiuion of documenIa, obtain I'I8C8888IY environmental 
and other cIearancee from the concerned auIhoritieI and 16. Pondicherry 0 

craaIe infrastructure. FUI1her extenaion is granted up to two 

ytNn by the Board of Approvals on the appIIcaIIon of 17. Punjab 10 2 8 

developer only If It Is convinced that sertoua erro.ta have 18. R$Ithan 8 7 
been taken by the developer to complete the project. 
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2 3 4 5 

19. TamD Nadu 68 46 22 

20. Uttaranc:hal 3 2 

21. Uttar Pradesh 32 16 18 

22. West Bengal 24 9 15 

Total 560 283 

{English] 

Multl-purpose NatIonal identity card 

'31. SHRI UOAY S.lNGH : 

SHRIMATI JAYAPRADA: 

Will the Minister of HOME AFFAIRS be pIea88d to 
state: 

(a) whether the Govemment proposes to Issue 

MuHi-purpose Identity Cards to all the citizens in the 

country including those In coastal areas; 

(b) if so, the time by which such identity cards are 

likely to be provided to the citizens; 

(c) whether the Govemment has any information on 

illegal Bangladeshi migrants having acquired ration cards, 

PAN cards etc.; 

(d) If 50, the details thereof; 

(e) whether the Govemment has finalised the 

National Population Register (NPR) project in conjuncture 

with Census Operations of the year 2011 as reported in 

The r"".s 01 India dated 22 January, 2009; and 

(f) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) to (f) The 
Government has decided that a National Population 

RegIster (NPR) would be prepared for which detall8 on 

specified characterlatlca shall be collected in respect of 

each Individual at the time of next decennial Census in 

2011. ThIs information will include the photographs 

and finger biometrica of all those who are 18 years of age 

and above. The Unique Identification Authority of India 

(UIDAI), which Is eet up under the aegis of Planning 

Commlsaion, will manage the database as well as Its 

updating. 

The Government has decided to create the NPR for 

the coastal villages ahead of 2011 Census in 2009-10. The 
first phaae of the project would cover the coastal vIIIagea 
of 9 Maritime States and 4 UTs. identity (smart) cards 81'8 

proposed to be i8aued to all those of 18 years of age and 

above In the coastal areas. 

Illegal BangIadeahI mIgranIa are not entitled to 
receive ration carda. PAN cards, etc. Action is taken for 
cancellation by the concerned authority as and when such 
cases are reported or diecovered. 

Deemed Unlveraltles 

'32. SHAI K.S. RAO : 

SHRI ABOULlAKUTTY : 

WKI the Minister of HUMAN RESOURCE DEVELOp· 

MENT be pleased to stata : 

(a) the details of the criteria, terms and conditions 

to be followed by institutes allowed to operate as deemed 
universities; 

(b) the number of deemed universities functioning 

In different States and Union Territories; 

(c) whether in the absence of proper regulatory 

mechanism, deemed universities are Indulging in exploita-

tion of students; 

(d) if so, whether the Government proposes to 

review the deemed univel'8ity system and bring them under 

the control of respective State Governments; 
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(e> H so, the details thereof; and 

(f) the present status of the implementation of the 

Yashpal Committee Report In this regard? 

THE MINISTER OF HUMAN RESOURCE DEVElOP-
MENT (SHRI ARJUN SINGH) : (a) An Institution of Higher 

learning, when declared as an InatitutIon 'deemed-to-be-

university' under Section 3 of the University Grants 

Commission (UGC) Act, 1956, will come under the purview 
of the said Act and all the sections thereof win be applicable 

to such an institution. In addition, such an institution shall 

have to adhere to all the guidellnesflllStructtons as Iaio 

down by the UGC and other Statutory Councils, from time 

10 lime, which includes that the management of the 
'deemed-Io-be-university', its movable and immovable 

assets shaH vest with the trust or society created for 

managing it; its accounts will be open to examination by 

the UGC; an irr8YocabIe corpus fund is required to be 

maintained by such an institution; objectives of the 

institution 'deemed-to-be-university' shall be confined to 
educational 8nd related social and charitable activities; no 

teaching institution can be affiliated by such an institution 

'deemed-to-be-university'; only approved academic COUf88S 

conforming to standards prescribed by the relevant 

StaMory Councils can be offered by such institutions; and 

only !hose degrees that are specified under Section 22 of 

the UGC Act 1956 can be awarded by such an institution 

'deemed-to-be-universily . 

(b) As on 121h February, 2009, 1251nst1tu11ona have 
been recognized as 'Institutions deemed-to-be-unIver8Itie8' 

in the country. A State-wise list conlaining the number of 
institutions 'deemed-to-be-universltles'. Is enclosed as 
Statement. 

(e) to <e> Entry 66 of the Union Ust of the ConstItutIon 
of India pertains to "coordination and determination of 

standards in institutIonS for higher education or research 

in scientlfic or technical InstitutionS". The Central G0vern-

ment may, on the advice of the UGC, declare an institution 

of higher education, other than a unlveraity, u an In8titution 

"deemed-lO-be-a-universlty" under Section 3 of the UGC 

Act 1956. SectIon 12 of the UGC Act 1956 reads "It ahall 

be the general duty of the UGC to take, In conauhatton 

with the UnIversities or the other bodies concerned, all 

such aIeps that It may think fit for the promotion and 
coordination of University education and for the determi-

nation and maintenance of standards of teaching, 
examination and research In unIvenIItIea and for the 

purpose of performing Is functions under this Act". SectIon 
13 empowers the UGC with the power of InapectIon of 

univel'Sitles. Section 12 A provides for the power to regulate 

fees. Also, while SectIon 24 empowers the UGC to levy 

penalties for contravention of its provisions under Section 
22 or 23, SectIon 26 gives the UGC the power to make 

. regulations thai Includes maintenance of standards in 

universities. 

(f) The Review CommIttee which was conatttuted 
on 28.02.2008 under the ChaIrmanship of Profesaor Yuh 
Pal and which was later renamed as the "CommIttee to 

AdvIse on RenovatIon and Rejuvenation of Higher 

Education" had been given one year's time to submit Its 
Report. The Committee has not yet submitted Its report to 
the Central Government. 

St. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

StatelUnion T errttory 

2 

Andhra Pradesh 

AlUnachaI Pradesh 

Bihar 

Gujarat 

Haryana 

Jhartdland 

Number of Institutions 

"deemed to be 
universities" 

3 

5 

2 

2 

5 

2 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

2 3 

Karnataka 15 

Keraia 2 

Madhya Pradesh 2 

Maharashtra 21 

Orilsa 2 

Punjab 3 

Rajasthan 7 

Tamil Nadu 29 

Uttarakhand 4 

Uttar Pradesh 10 

West Bengal 

New Delhi 11 

Puducherry 

TOlai 125 

PromoIIon of ScIence and Technology 

In ..... Country 

*33. SHRI RAVI PRAKASH VERMA : 

SHRI ANANDRAO VITHOBA ADSUL : 

WIH the Minister or SCIENCE AND TECHNOLOOY be 

pleued to state : 

(a) whether India is lagging behind developed 

western countrleI as well as the newly InduatriaHsed 
economin of AsIa in the area of science and technology 

as reported In The Hindu dated 4 January, 2009; 

(b) If so, the details thereof and the reasons 

therefor; 

(c,}. the reaction of the Government thereto; and 

(d) the measures taken by the Government to 

improve the country's position in the field of science and 

technology? 

THE MINISTER OF SCIENCE AND TECHNOLOOY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) and (b) Yes, Sir .• , India Is lagging behind 

developed and newly industrialised economies since R&D 

Investments as percentage of GOP and R&D manpower 

per minion population is comparatively low as given in the 

Statement enclosed. 

(c) and Cd) Government have taken several initiatives 

to enhance public and private investments in R&D and to 

ensure availability of adequate R&D manpower. 

These initiatives include formulation or S& T policies. 

setting up of autonomous research organisations 

and facilities in emerging and frontline areas. induction 

of new and attractive fellowships such as INSPIRE. 

fiscal IncentlYes and support measures to encourage 

investment on R&D in Industry. national awards for 

outstanding R&D and encouraging public-private 

R&D partnerships. In addition. the Government have 

enhanced XI plan allocation for ScIentifIC Departments to 

Rs. 75.304.400 crores from Rs. 25,301.35 crores during 

X Plan. 

Si. 

No. 

1. 

2. 

S& T Indicators for Developed and Developing 

Countries (2004-06) 

Country R&D Expenditure Researchers 

as % GOP per MiHion 

Population 

2 3 4 

Argentina 0.49 895 

Australia 1.78 4053 
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2 3 

3. Austria 2.48 

4. Brazil 0.82 

5. Canada 1.97 

6. China 1.42 

7. Czech Rep. 1.54 

8. Denmartc 2.44 

9. FmIand 3.43 

10. France 2.12 

11. Germany 2.52 

12. Hungary 1.00 

13.1ndia 0.88 

14. Israel 4.53 

15. Italy 1.10 

16. Japan 3.40 

17. Korea, Rap. 3.23 

18. Mexico 0.50 

19. Nethertands 1.69 

2O.NoIway 1.48 

21. PakIstan 0.44 

22. Russian Fed. 1.08 

23. Singapore 2.39 

24. Spain 121 

25. Sri Lanka 0.19 
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4 

3657 

461 

3922 

926 

2578 

7681 

3353 

3386 

1745 

140 

NA 

1407 

5546 

4182 

464 

2524 

4868 

80 

3255 

5713 

141 . 

2 3 4 

26. Sweden 3.82 6138 

27. United Kingdom 1.80 3033 

28. United States 2.61 4651 

29. Venezuela 0.23 86 

Source : UIS, UNESCO (Website accessed on 15th 

October, 2(08) World Development Indicators 

(various issues), The World Bank Research and 

Development Statistics at a Glance 2007-08, 

DST (GoI) 

Note China excludes Hong Kong 

Price of Natural Rubber 

*34. SHRI P .C. THOMAS : wm the Minl8ter of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) the total production of natural rubber In the 

courmy during each of the Ia8t three years and the current 

year; 

(b) the quantity of rubber Imported during the said 

period; 

(c) whether price of natufaJ rubber has declined; 

(d) if so, whether such declneln price of 

rubber has affected the domeItIc growerslfatmers; 
and 

(s) if so, the corrective measures taken by the 

Government to help the affected farmers? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) and (b) The cletaRs of total 

production and import of natural rubber In the country 

during each, of the last three years and the current year 

are as under:-
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Year 

2006"()7 

2007-08 

2008..()9 (April, 2008 
to January, 20(9) 

p - Provisional. 

Production 

(tonnes) 

802625 

852895 

825345 

763080" 

Import 

(tonnes) 

45285 

89799 

86394 

69326" 

(c) to (e) Yes, Sir. Though rubber prices declined 

sharply from mid-September, 2008, the average domestic 

price of Ribbed Smoked Sheet-4 (RSS-4) grade of Natural 

Rubber for the period from April, 2008 to January, 2009 

was As. 106.86 per kg., which is more than the average 

annual price of natural rubber In the domestic market in 

2008-07 (Ra. 92 J41kg) and 2007-08 (Rs. 9O.85Ikg). Group 

approach is prorr.oted In processing and marketing of 

rubber. Temporary suspension of futures trading has been 

withdrawn with 8I'fect from 01.122008. The developments 

in the domestic arv' world rubber ma/t(ets are monitored • 
on a regular buIa. 

*35. SHAI ABU AYES MONDAL : 

SHRI M. APPADURAI : 

Will the Minister of MICRO, SMALL AND MEDIUM 

ENTERPRISES be pIeaaed to state : 

(a) whether the Khadl and VIllage Industries 

Commlssit 'KVIC) has organised exhibitions in different 
Jt 

parts of th", oountry to promote the sale of KVIC products; 

(b) if so, the total number of exhibitions organIsed 

during each of the last three years and the current year, 

State-wise; 

(c) the total expenditure incurred In this regard 

during the said ,.rlod. State-wise; 

(d) whether such exhIbitions have helped in 

increasing the acceptability and sale of KhadI products; 

and 

(e) if so, the details thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) 

Yes, Sir. The State/Union Territory-wise number of 

exhibitions organised by the Khadl and Village Industries 

Commission (KVIC) during each of the last three years and 

current year, are given in the Statement-I. 

(c) The State/Union Territory-wise information on 

expenditure incurred by KVIC in organising these 

exhibitions during each of the last three years and current 

year, are given In the Statement-II. 

,d) ar.'~ (e) Yes, Sir. Exhibition organised by KVIC at 

national ai~d sub-national levels to promote sale of KVI 

products have helped in increasing the acceptabIRty and 

sale of KVI "roducts. These exhibitions have proved to be • 
a cost eft.tctive medium for publicity as well as opening 

marketing opportunities to the products. These have also 

created awareness of KVI products among the people. As 

a result, sale of KVI products has been showing an upward 

trend in recent years. The details of estimated value of sale 

of KVI products during last three-years and current year 

are as under:-

Year 

2005..()6 

2006-07 

2007-08 

2008-09 

(upto December, 2008) 

Value of sales 

(As. crore) 

15276.02 

17562.40 

21543.48 

15730.10 
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Statement-l 
2 3 4 5 S 

Sta~ TIHrltoty (UT) - wise details of eJdJibltJons 
organised during 2005-06, 2006-07. 200NJB and 12. Arunachal Pradesh 2 

2008-09 (upto January, 20(9) 13. Asaam 9 5 4 8 

Number of exhibitions organi8ed 14. Manlpur 

81. StatelUnion 2005- 2006- 2007- 2008-09 15. Meghalaya 1 3 2 

No. TerrIories 06 07 08 (upto 16. Mlzoram 2 
January. 

20(9) 17. Nagaland 

2 3 4 5 6 18. Trlpura 1 

19. Andhra Pradesh 13 8 8 2 
1. Delhi 9 4 4 5 

20. Kamataka 3 4 4 2 
2. Haryana 11 4 4 6 

21. KeraIa 9. 4 4 4 
3. Himachal Pradesh 2 - 22. Tamil Nadu 17 5 5 5 
4. Jammu and Kashmir 3 3 4 3 23. Goa 2 

5. Punjab ·12 3 3 4 24. Gujarat 7 9 8 4 

6. Rajasthan 20 17 15 10 25. Maharashtra 12 8 6 7 

7. Bihar 7 6 5 5 26. Chhaltiagerh 6 3 4 

8. Jharkhand 3 2 3 27. Madhya Pradesh 11 2 3 3 

9. Orisaa 5 3 6 4 28. Uttaralchaftd 2 2 

10. West Bengal 3 3 3 3 29. Uttar Pradesh 29 13 15 13 

11. Sikkirn 2 Total 198 108 118 101 

...... ." .. . 
StatslUnion Tenttoty (UT) - wise details of expendlfure incumKJ by KVIC In organising 8JthIbiIIon6 

dutIng 2005-06, 2006-07, 2007-08 and 2008-09 (upla January, 20(9) 

ExpendIture Incuned In organizing ExhIbItIona (Ra. Iakh) 

St. Stale/Unlon 2005-06 2006-07 2007-08 2006-09 
No. T erritorIea (upto January. 20(9) 

2 3 4 5 8 

1. Delhi 26.30 17.50 17.50 18.00 
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2 3 4 5 6 

2. Haryana 31.50 21.13 17.SO 28.00 

3. HImachaJ Pradesh 5.00 0.00 0.00 2.00 

4. Jammu and Kashmir 10.00 10.16 10.00 14.00 

5. Punjab 54.10 17.17 30.00 24.00 

6. Rajasthan 95.34 99.41 90.00 74.00 

7. BIhar 20.90 18.SO 20.00 18.00 

8. Jharkhand 30.00 5.00 7.SO 10.00 

9. Orisaa 13.20 5.20 15.00 8.00 

10. West Bengal 5.00 9.37 15.00 14.00 

11. Sikkim 5.00 0.00 0.00 0.00 

12. Arunachal Pradesh 5.00 0.00 2.SO 0.00 

13. Aspm 45.90 19.85 40.00 20.00 

14. Manlpur 0.00 2.SO 2.SO 2.00 

15. Meghalaya 0.00 2.SO 7.SO 4.00 

16. Mizoram 0.00 0.00 2.SO 12.00 

17. Nagaland 0.00 2.61 2.SO 2.00 

18. Trq:,ura 0.00 2.61 2.SO 0.00 

19. Andhra Pradesh 37.SO 21.12 27.50 4.00 

20. Kamataka SO.OO 93.04 62.SO 12.00 

21. Kerala 23.60 14.54 17.SO 16.00 

22- Tamil Nadu 52.26 9.n 12.SO 26.00 

23. Goa 5.00 2.SO 2.SO 2.00 

24. Gujarat 20.80 39.81 27.SO 24.00 
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1 2 3 4 

25. MahaIaahtra 45.00 144.39 

26. Chha1lisgarh 17.50 2.50 

27. Madhya Pradesh 30.00 3.18 

28. Uttarakhand 25.00 2.18 

29. Uttar Pradesh SO.OO 96.70 

Total 733.89 863.24 

S1atus of Non-Wortdng III.,.. 

·36. SHRt SUGRtB SINGH : WIU the MInIster of 
MINES be pleased to state : 

(a) the number of non-wortdng mines in the country, 

State-wise; 

(b) whether some of these mines have not been 
developed by the Govemment for the last several years; 

(c) if so, the reasons therefor, 

(d) whether the Government proposes to canc8I the 

mining lease of the non-working mines; 

(e) if so, the detaHs thereof; and 

(f) the steps takenlproposed to be taken by the 

Government in this regard? 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : 
(a) As per available Information, there are 270 non-
reporting mines in the country. State-wiae deIaIIa of total 

number of non-reporting mines during the year 2008-09 
are given below:-

No. of Mines (Prov1sionai) 

2 

Andhra Pradesh 44 

5 

22.50 

7.50 

7.50 

5.00 

97.50 

572.50 

1 

Goa 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradaett 

Meghalaya 

Orissa 

Tamil Nadu 

Uttar Pradesh 

UttaranchaJ 

West Bengal 

6 

42.00 

16.00 

8.00 

12.00 

110.00 

520.00 

2 

8 

12 

7 

20 

5 

53 

10 

18 

'28 

11 

8 

4 
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(b) MIne development is undertaken by the mining 

leaseholder and not by the Government. 

(c) Doe. not arise in view of (b) above. 

(d) to (f) The State Government are the owners of 

minerals and grant minerai concession. As per the Mines 

and Minerals (Development and Regulation) Act, 1957, the 

State Government may declare a mining lase as Iapaed 

in case the leaseholders is unable to carry out mining 

operation for 8 continuous period of two years. The details 

of such mines lapsed by the orders of the State 

Govemment are not centrally maintained. 

Dumping of Gooda In Indian Market 

*37. SHRI M. SREENIVASULU REDDY; Will the 
Minister of COMMERCE· AND INDUSTRY be pleased to 

state; 

(a) the number of cases investigated by the 

DIfectorate General of Anti-Dumping and Allied Duties 

during each of the last three years and the current 

year; 

(b) whether the Government has taken any action 

In such cases; 

(c) if so, the details thereof; 

(d) If not, the reasons therefor; and 

(e) the atepa taken by the Govemment to safeguard 
the indigenous industries against dumping of goods by 

foreign units? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) to (e) The Directorate General 

of Anti-Dumping and Allied Duties (DGAD) in the 

Department of Commerce has initiated ninety one (91) anti-

dumping Investigations including reviews during last three 

years and the current year (I.e. from 1.1.2006 till 11.2.2009). 

In forty six (46) of these cases, final findings have been 

Issued. In three (3) oases, termination notifications were 

issued following withdrawal of the applications by the 
domestic Industry. In eight (8) cases, only prvllmlnary 

findings have been Issued so far. The I'emallling thirty four 

(34) cases are sIiII under investigation. The GoYemment 
Is aware of the problems being faced by the domestic 
Industry due to dumping and accordingly remedial 

measures have been taken wherever injury to the domestic 
industry from dumped imports has been established. 

The DGAD initiates anti-dumping investigation on 

receiving a fully documented petHion from the domestic 

industry with prima-facie evidence of dumping in the 

country, injury to domestic industry and causal link 

between the dumped goods and Injury. Such petitions 

submitted by domestic industry are processed as per the 

procedures and within the time limits specified under the 
Cust(\ms Tariff Act, 1975 and the rules made thereunder. 

After investigation, the DGAD submits its findings to the 
Govemment recommending, wherever appropriate, the 

amount of anti-dumping duty to the levied. The findings 

issued by the DGAD are published in the official Gazette 

and are also available on the Departmenrs website. 

expansion of Forecast System 

*38. SHRI SURESH ANGADI : Will the Minister of 

EARTH SCIENCES be pleased to state ; 

(a) whether the Indian National Centre for Ocean 

Information Services (INCOIS) is expanding its infrastruc.. 

ture for providing up to date information on predicting 

storms, optimizing fIShing time, earthquakes, tsunamis 

etc. 

(b) if so, the details thereof, State-wise; and 

(c) the details of centers set up in coastal areas 

of the country to wam the population living in such areas 

and the fishermen about the impending dangers from the 

sea, State-wise? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI ~JL 

SISAL) : (a) Yes, Sir. The Indian National Centre for Ocean 
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Information Services (INCOIS), an autonomous body of the 

MinIatry of Earth Sciencea, provides Information on 

Potential Flihing Zone (PFZ) advisories thrice a week (I.e. 

Monday, Wednesday, Friday). Ocean State Forecaat (OSF) 

information every day and Tsunami Early Waming during 

an event. The IncIa MeteoroI0gIcaI Department (IMO) has 
been aI .... dy involved in forecaatlng on stann intensity and 
storm back. The IMO aI80 has been providing up to date 
infonnaIion on earthquakes. CurrenUy, INCOIS is expanding 

Its aervicaa in terms of forecasting and dissemination on 

a number of ocean parameters viz., currents, temperature 
and salinity. 

(b) and (e) Towards effective dis8emInation of the 

above infonMIion to the coastal population, INCOIS has 
established 49 Electronic OIapIay Boarda (EOB) in all 
coastal states and Island territory of India. Another 24 

EDB'a 8J'9 planned to be in8taIIed. The locations of EDB's 

insIaIIed In different coaataI states are given In following 

table. 

81. Coastal Stale 

No. 

2 

1. Gujarat 

2. Maharaahtra 

3. Goa 

4. Kamataka 

5. KaraIa 

6. T ami! Nedu 

Location of the Board 

3 

Veraval 

Ratnagirl, Malvan, Harne, 

Deogad, Vef1lOVa 

Panjim, Vaaco 

MaIpe, Karwar 

Beypore, Munambam, Sraytkrad, 

Neendakara, (Vypeen (Koehl) 

Mariyanadu, AnchuIhengu 

Thangaehlmadam, Naga-

pattlnam. Thengalthlttu, 

Veerampattlnam, Royapuram, 

POlldicherry, SamiyarpaItaI, 

2 

7. Andhra Pradeah 

8. Orissa 

9. West Bengal 

3 

Paranglpettal, Mudaaalodal, 

Chlnangudi, Akkaralpettal, 

Panithlttu, Puthur, Neerody, 

Kovalam 

KakInada, Vl8akhapatnam, 
Machlllipatnam. INCOIS 

GopaJpur, New golabanda, 

Balaramgadi, Astaranga, 

Paradeep, Sana Arjlpalli, 

Pentakotta,l<haranesl, Talachua, 
Chudamani, Bahabalpur 

DIamond Harbour 

10. Lakahadweep AgattI 

The EDB'a are equipped with 2 types of communlca· 

tIon ohanneIa for redundancy mobile connection sa primary 

channel and the second Satellite Radio as aecondary 

channel. The EDB has a bulH·in Single Board Computer 

(SBC) c:apable of online broadcast of voice mesaagea and 
playback of recorded meuagea. The Intelligent Power 

Management System on board EDB would automatically 

switch to power economy dIapIay to provide uninterrupted 

service. The size or the EDB II 32" Indultrial LIquid Cryatal 

DIsplay (LCD) Panel with a facility for web-baaed 
dieaemlnatlon of information. The Voloe and Siren System 

of EDB has a capadty for audibility up to 1 Km range. 
Each EBD has one hour power backup facility with solar 

p...... for charging the battery bank. The health of the 

MonItoring System is automatically reported to INCOIS. 

InformatiOn to all the EDB can be sent automatically the 

limultaneoualy . 

*39. SHRI BASU DEB ACHARIA : WiU the Minister 

of MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state : 
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<a) whether challenges like inadequate exposure to 
International maJUt, low capHaJ baee, competition from 

China etc., are being faced by the Small Scale Industries 
(SSls) in the country; 

(b) If so, the details thereof and the steps taken by 

the Government in this regard; and 

(c) the steps taken/proposed to be taken to ensure 

viability of 881s to meet the burgeoning need for 

employment generation, to Increaee domestic production 
and export eamlngs? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (c) The 

major challengea faced by the micro and small enterprises 

(MSEa) In their growth. mainly relate to lack of adequate 

credit avaiIabillt1, technology and· marketing constraints, 

Infraatructure botttenecka and enhanced competition due 

to liberalized trade regime. The major achemealprogrammea 

implemented by the Government for assisting the MSE 

I8Ctor In meeting the challenges al8 Credit Guarantee 

Scheme, Credft Unked Capital Subaldy Scheme, Perfor-

mance and Credit RatIng Scheme, Cluster Development 

Programme, National Manufacturing Competitiveness 

Programme, Pr1me Minister'a Employment Generation 

Programme and Market Development Assi$t8nC8 Scheme. 

In addition, some of the Inltiat1ve8 taken for the promotion 

and development of the MSE sector and for enhancing their 

compeIIt/veneIt Include enactment of the Micro, Small and 

MedIum Enterprieea Development N:t, 2008, Implementa-

tion of the 'Policy P.ackage for Stepping up Crecfrt to the 

Sman and MedIum Enterprises' announoed in August, 2005 

and the comprehensive 'Package for Promotion of MSEs' 

announced In February, 2007. 

Further, in the wake of recent global economic 
1I0wd0wn, the folloWIng -measures have been announoed 

by the Government, the Reserve Bank of India and the 

Public Sector Banks for enhanCIng the ~t 

generation, domestic production and export eamlnga In the 

MSE aector:-

(1 ) 

(2) 

70 

StImulus hcIrages announced dated 7'Ih 

Dacembar, 2008 and 2nd January, 200t 

Cenvat cut of 4 percentage points on all 

products for the remalnder of the financial 
year. 

Interest subvention of 2 per cent In pre and 

poet-shipment export credH to SME eector 
up to 31.03.2009. 

Loan HmH under CradH Guarantee Scheme 
for Micro and Small Enterprises extended 

from As. 50 Iakh to As. 1 crore with a 

guarantee cover of 50%. The guarantee 

cover extended by CredH Guarantee Fund 

Trust will be Increased to 85% for credit 
facility up to As. 5 Iakh. 

Lock-In period for loans covered under the 

existing Credit Guarantee Scheme reduced 

from 24 months to 18 months. 

Government to issue an advisory to central 

public sector enterprises and request state 

public eector enterpriaes to ensure prompt 

payment of bills of MSMEs. 

...... .... announced by the ReMrve Bank 
of India 

Refinance IimH As. 7000 crore to Sman 
Indl.tatriea Development Bank Qf India 
(SIOBI) for incremental· on-/ending to the 

MaE sector. 

Banks have been advised to contribute an 

aggregate amount of As. 2000 crore to the 
MSME Refinance Fund with SlOBI. 

As a one-time measure, the second re-
stn.Jcturing done by banks of exp08Uf88 

upto 30th June, 2009 will alSCl be eligible 

for exceptional regulatory treatment. 
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WhIte aancUonIngIrenewing credit limits to 

ttteir large corponda borrowers, banks 

have been advised to fix separate sub-

limits, within the overall limits, specifically 

for meeting payment obligations in respect 

of purchases from MSEs. 

(3) •••• u ... announced by the Public Sector 
B8nka 

Public Sector Banks to grant need-based 

ad hoc Working Capital Demand Loans 

upto 20 per cent of the existing funds 

based· limits in reaped of units having 

overall fund based Cf8dit facility upto As. 

10 cront. 

Reduction in Interest rates for borrowing by 

micro enterprises by 1 per cent and in 

respect of SME$ by 0.5 per cent. 

Moratorium period will be extended in 

respect of loans avaDed by MSMEs where 

project implementation has been delayed 

in the current scenario. 

Upgr8dIdIon of Industrial Infrastructure 

*40. DR. K.S. MANOJ : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) the salient features of 1118 Industrial Infrastruc-

ture UpgradatIon Scheme (IIUS) and the Assistance to 

States for Development Export InfrastructtIre and Allied 

ActivItIes (ASIDE) schemes for upgrading Industrial 

Infrastructure in the country; 

(b) whether the schemes are proposed to be 

continued in the Eleventh Plan; and 

(c) If SO, the detaDs of asaistance given to various 

industries during the Iaet three years and the current year 

State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) The Industrial Infrastructure Upgradatlon Scheme (flUS) 

targets creation of quality Infrastructure In existing induatfial 

clustersllocations with high growth potential requiring 

strategic interventions in pl'OYiding common facilities for 

transport, road, power supply, effluent treatment and solid 

waste disposal, Information, Communication Technology 

and such other physical infraatNCluree. Under the Scheme, 

Central Assistance Is provided by way of one time grant-

In-aid (not equity) to the Special Purpose Vehicle (SPV) 

formed by the cluster association for development of the 

infrastructure. The Assistance Is ntstricted to 75% of the 

project cost subject to a ceiling of Rs. 50 crore. The 

remaining 25% Is financed by other stake holders of the 

reapectlve cluster/locatlon with a minimum Industry 

contribution of 15% of the total projec::l cost Govemment 
funding Is confined only to creation of assets andactMtlea 

relating to productivity -enhancement and no recuntng 
expenditure is funded by Government unclllr 1M 1Oheme. 
Administrative expenses are restricted to 2% of the Central 

A8sIatance in the project. 

Department of Commerce is Implemenling • Assistance 

to States for Developing infrastructure and Allied Activities 

(ASIDE) Scheme with the objective of involving States In 

the creation of infrastructure critical for the exports. The 

specifIC purposes for which the fund is allocated under the 

Scheme are: creation of new Export Promotion Industrial 

Park (EPJP)IZones (including SEZalAgri-Bualness Zones) 
and augmenting facilities in the existing Zones, setting up 

of electronic and other related infrastructure, equity 

participation in infrastructure projects, meeting the require-

ment of capital outlay of EPIPslSEZs, development of 

complimentary infrastructure (such as road between 

production centre and port, setting up of Inland container 

depotsIfreight station), stabilizing power 81.JPP1y, dewlap-

men! of minor porta and jettie8, MtIIng up of common 

effluent treatment plants, etc. 80% (State Component) of 

total ouUay Is allocated amongst the States on the basis 
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of their export performance and 20% (Central Component) 

Is retained at . the Central level to meet the CIIPifaJ 
expenditure of the Central Agencies. The State component 

is aHocated to the States in two tranches of 50% each. 

The aRocation of the first tranche of 50% to the States 

is made on the basis of the share of the States In 

total expolts, wberPas the remaining 50% is allocated on 

IndHtrIaI Infrntructure Upgradatlon Scheme (lIUS): 

the basis of growth in exports over the previous year. 

A minimum of 10% of the Scheme outlay is reserved 
for expenditure in the Nodh Eastem States including 

5ikkim. 

(b) Yes, Sir. 

(c) Details are given in Statement-I and II. 

Details 01 grants released under IIUS during last thl99 yealS and current year 

(As. In crore) 

51. Name of the Year-wise details of releases 

No. State 

2006-07 2007-08 2008-09 

(Till 12.02.2(09) 

2 3 4 5 6 

1. Andhra Pradesh 16.54 0.00 7.80 16.54 

2. Chhattlsgarh 9.96 11.11 0.00 9.74 

3. Gujaral 37.59 26.78 21.79 12.57 

4. Jhaltdland 0.00 0.00 0.00 15.93 

5. Kamataka 0.00 43.11 0.00 0.00 

6. Madhya Pradesh 0.00 16.65 15.98 0.00 

7. Maharaahtra 46.88 39.54 24.21 0.90 

8. Orissa 0.00 15.66 0.00 14.27 

9. Punjab 0.00 4.21 3.89 0.00 

10. Rajasthan 0.00 0.00 920 0.00 

11. Tamil Nadu 0.00 52.96 30.12 20.74 
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1 2 3 4 5 6 

12. Uttar Pradesh 1.30 0.00 3.25 0.00 

13. West Bengal 12.02 12.32 0.00 0.00 

Total 124.29 222.34 11624 80.69 

• AaiatIInce to States for DevelopIng Infrutruelure and AllIed ~ (ASIDE) Scheme.· 

DetsiIs of assIstlJnce given under ASIDE scheme during last thr8fI ,YNIS and ccnrent )Wr 

(As. In crore) 

81. 2005-06 2008-07 2007-08 2OQ8.09 

No. (fII on 10.02.(9) 

2 3 4 5 e 

1. Andhra Pradesh 1,545.00 1,700.00 2,120.00 1,812.00 

2. Andaman and NIcobar Islands 0.00 0 0 0 

3. Bihar 0.00 0 0 0 

4. Chandigarh 320.00 175.00 0 250.00 

5. ChhaIIIsgarh 500.00 550.00 435.00 0 

6. Dadra and Nagar Havel! 0.00 0 0 0 

7. Daman and DIu 0.00 0 0 0 

8. Delhi 265.00 145.00 283.51 0 

9. Goa 609.00 0 870.00 570.00 

10. Gujarat 4,338.00 4,nO.00 5,972.50 5,835.50 

11. HaIyana 1,405.00 772.50 1,545.00 1,545.00 

12. Himachal Pradesh 553.00 600.00 600.00 300.00 

13. Jammu and Kashmir 525.00 580.00 580.00 580.00 

14. Jharkhand 0.00 275.00 275.00 0 
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2 3 4 5 6 

15. Kamataka 3,399.00 3,740.00 4,262.00 4,162.00 

16. Kerala 1,069.00 1,175.00 1,175.00 975.00 

17. lakshadweep 0.00 0.00 0.00 0 

18. Madhya Pradesh 1,435.00 790.00 1,580.00 1,480.00 

19. Maharaahtra 6,552.00 7,210.00 8,200.00 8,000.00 

20. Orissa 693.00 765.00 892.00 792.00 

21. Pondicherry 0.00 0.00 0.00 0 

22. Punjab 1217.00 670.00 670.00 1,326.00 

23. Rajasthan 1320.00 726.50 1,453.00 1,353.00 

24. TMliI Nadu 3919.00 4,312.00 4,988.00 4,788.00 

25. Uttar Pradesh 2100.00 1,155.00 2,310.00 1,105.00 

26. Utta~ 527.00 0 0 2,90.00 

27. West Bengal 2009.00 2,210.00 2,206.00 2,010.00 

Sub-Total 34300.00 32,321.00 40,217.04 37,113.00 

North eut.m RegIon 

1. Arunachal Pradesh 251.00 138.00 276.00 0 

2. Assam 1257.00 691.50 1,383.00 691.50 

3. Manipur 206.00 227.00 227.00 227.00 

4. Mizoram 324.00 356.00 356.00 356.00 

5. Maghalaya 834.00 917.00 299.00 0 

6. Nagaland 200.00 220.00 220.00 110.00 

7. Slkkim 200.00 220.00 220.00 220.00 

8. Trlpura 728.00 801.00 801.00 400.50 

Total 4000.00 3,570.50 3,782.00 2,005.00 

Grand Total 38300.00 35,891.50 43,999.01 39,178.00 
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[TranslatiOl1} 

53. SHRI TUKARAM GANPAT RAO RENGE PATIL : 

Will the Miniatar of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) the total funds affocated to Maharashtra under 

National Uteracy Mission during each of the last three 
years; 

(b) the details of the wortm undertaken with these 
funds; and 

(e) the steps taken for effectiIte Implementation of 

National Literacy MissIon? 

THE'...-rER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) The following grants have been AMeased to 
MaharashIra under National Uteracy Mi8sion during last 

three years: 

1. 2005-06 As. 3314.32 Iakhs 

2. 2006-07 As. 1020.62 Iakhs 

3. 2007-08 As. 861.68 Iakhs 

(b) and (e) Total literacy C8fT1)8ign (TLC), Poet 

Literacy Programmes (PLP) and Continuing Education 

Progfammes (CEP) are implemented by Zilla Saksharta 
SamiIis (ZSSs), which are autonomous organisations 

registered t8'lder the Societies Registration Act. There are 

35 ZSS in the state of Maharuhtra. The Zilla Sak8harta 

Samitis have an ExecutNe CommIttee headed by the 

District MagiDate or the Chief ExecuIive Officer of the lila 
Pariahad. As per the National Uteracy Miaeion (NLM) 

guidelines, the Executive CommIttee coneIat8 of educalion-
iata, 80CiaI activists, per8OI1& ckawn hom voluntary 

agencies, teachers, women, youth and also identified 
di8trict level officials. The ZSS plans, Implements and 
monitors the adult education programmes. Presently there 

are 7 districts in PL stage and 28 in CE stage in the state 

of Maharashtra. DIstrict level monIloring ia undefIaken at 

the ZSS level, and Slate Directoratel of AduItIMue 
Education (SDAE) monitor the programme at tbe State 
1eYeI. Monthly Monitoring Meetfnga (MMMa) are held on 

pre-determined dates at the Slate level In whictI ZSS 
representatives participate In order to dI8cuea the monthly 

progress reports. At the national level, the 0Irec:t0nde of 
Adult Education (DAE) monitors the Iitef8cy pr0gramrrie8. 

In addition, DAElNLM organizes RegIonal RevIew MeetInga 
of State Education SecretariealDlrectora of AduItlMua 

Education every year to review the progree8 of adult 
education programmes In the States. 

Study on MIcro, SmaU and MedIum 

~ 

54. SHRI RAGHUVEER SINGH KOSHAL : WIll the 
MinIster of MICRO, SMALL AND MEDIUM ENTERPRISES 

be pleased to state: 

(a) whether the Government has IIlUdIed the 
wortdng of Micro, Small and MedIum Entarpriaea (MSMEa) 

in China and the role of the Government therein; 

(b) If 80, the detalle thereof; 

(e) whether the Government 18 paytng 8IIeI1tIan to 

production and marketing of MSME producla on the linea 

of the Chineae system to help the Indian MSMEa.8ector 

to replicate the aucceaa of MSMEs In China; 

(d) If so, the details thereof, State-wl8e; and 

(e) the details of the achemea being impIamented 

at preaent for promoting MSMEs In the counIry. State-
wi8e? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD> : (a> to (d) 

With a view to adopt the beet practioel and poIIoIee 
concerning the promotion and development of micro, ameli 
and medium enterprises (MSMEa) In India. the IIudy of 
MSME poIicIetJ In other counartea (including ChIna) Ie an 

ongoing process. However, In view of the dIffeNnt 8COI'1OI'ftic 
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models adopted by dlUerent countries, It may not be always 

poaalble to totally replicate the systems practiced 

elsewhere. 

(e) The major schemes/programmes for promotion 

and development of MSMSa are implemented by the 

Govemment acroaa the country. The major schemes, inter 

alia, Include Credit Guarantee Scheme, Credit Unked 

Capital Subsidy Scheme, Performance and Credit Rating 

Scheme, Cluster Development Programme, National Manu-

facturing Competitiveness Programme, Prime Minister's 

Employment Generation Programme and Market Develop-

ment Aaaistance Scheme. In addition several schemes of 

KhadI and Village Industries Commission and Coir Board 
are also being Implemented in the States. 

Export of Martne ProcIucta 

55. SHRI JASUBHAI DHANABHAI BARAD : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the share of marine products export in total 

exports of the country during each of the last three years 

and the current year; 

(b) whether producers and exporters of marine 

products lack proper Infrastructure; 

(c) If 50, the details of such infrastructural 

constraints and the steps taken to remove them; 

(d) whether the Govemment has any proposal to 

encourage the producers and exporters of marine products 

to adopt new techniques used In other countries; and 

(d) if so, the details of steps taken thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAiRAM 'RAMESH) : (a) The share of 

marine products export in total exports of the country during 

each of the last three years are as under:-

(Values in US $ Million) 

2005-06 2006-07 20)7-08 

Total exports 103090.5 126361.5 159006.7 
(Revised) (Provisional) 

Marine Products 1644.21 1852.93 1899.09 

Percentage 1.59% 1.47% 1.19% 

(b) and (c) The Govemment in consultation with the 

Marine Products Export Development Authority (MPEDA) 

. Is taking various steps to remove the Infrastructural 

constraints. During the current Five Year Plan, the 

Govemment has Introduced a scheme i.e. Technology 

Upgradation Scheme for Marine Products. Under the 

scheme, a beneficiary can avail capital or interest subsidy 

for setting up of a new processing plant or for upgradation 

of the existing processing plant. 

In addition, MPEDA is operating a number of other 

schemes in the coastal region for developing infrastructure 

for marine products and has disbursed subsidy of about 

As. 25 crores during the last three years to the processors! 

exporters. 

(d) and (e) With a view to educate the producers! 

exporters, MPEDA has availed the services of an Australian 

tuna fishing expert to train the Indian crew in proper 

operation of monofilament long line technology and 

handling of catch on board. MPEDA has also signed an 

MoU with Govemment of Switzerland for the technical 

cooperation from the Swiss Import Promotion Progremme 

(SIPPO) for Initiating the programme on the organic shrimp 

farming in India. Effort are being made to popularize 

organic aquaculture in the states of Kerala, Andhra Pradesh 

and West Bengal. 

MPEDA has also signed an MoU with Innovation 

Norway (IN) a Norwegian company for introducing Cage 

culture farming in Andaman and Nicobar islands. The Rajiv 

Gandhi Centre of Aquaculture (RGCA), a society under 
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MPEDA has developed Specific Pathogen Free Broodstock 

~)fg8I' Shrimp to G3 generation at its facility In Andamana. 
MPEDA Is also sending delegations abroad and participat-

ing in international summitJexhlbltionalfairs of marine 
products to update its knowledge of the latest technologies 
adopted In other countries. 

SetUng up 01 Technical InatItutIona 

56. SHRI JIVABHAI A. PATEL : 

SHRI V.K. THUMMAR : 

SHRI SUBHASH MAHARIA : 

. Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state: 

(a) the number of institutes imparting professional 

and technical education In the country including Rajasthan 

and Gujarat In the current year, Slate-wise; and 

(b) the number of such Institutes which are likely 
to be set up In the current year, State and location-
wI8e? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) As pei- the InfonnatIon fumllhed 
by the All India Council for Technical Educalion (AlCTE), 
the number of inatitutea imparting profeulonal and 
technical education, State-wiae, including ~ and 

Gujarat Is given In statement-I • 

(b) As pei- information fumishad by AlCTE, the 
proposal for ealabli8hment of new technical instIIutiona 

during the academic year 2009-2010 Is given In statement-

II. 

Number of D9gtH Level Technical institutions Approved by AJCTE .. 0/1 3tlOBl2OO8 

81. StatesIUTs Engg. and MBA MeA Pharmacy HMCT ApplIed PGDM 
No. Tech. Art and 

CrafIa 

2 3 4 5 6 7 8 9 

1. Madhya Pradesh 161 56 47 .93 4 0 7 

2. Chhattisgarh 41 7 7 11 0 0 2 

3. Gujarat 55 51 26 75 1 0 11 

4. MIzoram 1 0 0 0 0 

5. Sikkim 0 0 0 0 

6. Orissa 68 29 37 15 2 0 15 

7. West Bengal 71 27 27 10 4 0 2 

8~ '. Trtpura 3 0 1 0 " . 0 0 
, I.;' > '!1 - ., ~ ,', .. 

!l. " ~8 ' . 1 q 0 0 0 0 ., ," ... r, " 
, .' ,;, .. ~ " '. ",': r~',' :'1" r'".t· 1'>\ 
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2 3 4 5 6 7 8 9 

10. Arunachal Pradesh 0 0 0 0 0 0 

11. Andaman and Nicobar 0 0 0 0 0 0 0 
lalanda 

12. Aaaam 7 5 3 2 0 0 1 

13. Manipur 0 0 0 0 0 

14. Nagaland 0 0 0 0 0 0 

15. Jharkhand 13 4 2 0 0 3 

16. Bihar 15 11 6 4 0 0 1 

17. Uttar Pradeah 241 125 101 91 10 88 

18. Uttaranohal 19 23 13 14 7 0 2 

19. Chandigarh 5 0 2 0 

20. Hatyana 116 56 29 34 3 0 10 

21. Jammu and KashmIr 7 9 3 0 0 0 

22. New DeIhl 19 13 18 6 24 

23. Puntab 70 55 24 38 8 0 4 

24. Rajasthan 81 49 19 54 8 0 15 

25. HImachal Pradesh 9 8 11 0 0 

26. Andhra Pradesh 527 231 385 258 2 0 24 

27. PondiCherry 9 6 0 1 0 

28. Tamil Nadu 352 154 208 43 0 4 

29. Kamataka 157 109 73 80 20 0 15 

30. Kerala 94 37 38 33 4 0 7 

31. Maharashtra 239 168 58 120 10 6 48 
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2 3 4 5 8 7 8 9 

32. Goa 3 1 2 0 1 1 

33. Daman and Diu, 0 0 0 0 0 0 0 
Dadar, NH 

Grand Tolal 2388 1231 1137 1001 88 11 285 

StItIwtent-ll 

Number 01 ptDpOfIIJIs received for &tIIbIIshment of New Technical InstItuIe/J for the 

AcademIc year 2009-2010 upCo 31.12.2008 

Region State Engg. PGOM MBA MeA Pharmacy HMCT Applied Total 

Arts 

2 3 4 5 8 7 8 9 10 

Central Madhya Pradesh 50 18 63 7 3 0 0 139 

ChhatIisgarh 10 2 7 4 0 0 24 

Gujarat 43 8 67 18 14 0 151 

East Orissa 53 10 24 8 0 0 84 

Assam 9 0 5 0 0 0 0 14 

MeghaIaya 0 0 0 0 0 0 0 0 

Manipur 0 0 0 0 0 0 

MizOlam 0 0 0 0 0 0 0 0 

West Bengal 23 3 7 1 0 0 35 

NagaIand 0 0 0 0 0 0 0 0 

Jhartmand 2 3 0 0 0 7 

SIkklm 0 0 1 0 0 0 2 

Arunachal PradeIIh 0 0 0 0 0 0 0 0 
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2 3 4 5 6 7 8 9 10 

Tripura 1 0 0 0 0 0 0 

Andaman and 0 0 0 0 0 0 
NIcobar Islands 

North Uttar Pradesh 83 64 130 11 11 4 324 

UttaranchaJ 13 3 14 3 1 0 34 

Bihar 12 2 3 2 0 0 0 19 

North West Chandlgarh 0 0 3 0 0 0 4 

DeIhl 3 2 0 0 0 7 

Haryana 38 11 36 9 3 0 98 

Himachal Pradesh 11 0 6 4 0 0 22 

Janvnu and Kashmir 0 0 0 1 0 0 0 

Punjab 16 30 10 3 0 61 

Rajasthan 49 12 65 4 7 6 0 143 

South Tamil Nadu 144 3 38 t 3 0 0 1'95 

Pondicherry 4 0 0 0 0 0 0 4 

Andhra Prade8h 176 31 178 9 49 2 0 445 

South West Kamataka 32 18 26 4 0 0 0 80 

KeraJa 29 8 2 0 0 41 

West Maharaahtra 85 37 123 17 22 3 0 287 

Goa 0 2 0 0 0 0 0 2 

baman and Diu 0 0 0 0 0 0 0 0 

Grand Total 888 250 834 120 124 22 2237 
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[English] 

Demand for Coffee In Other Countries 

57, SHRI L RAJAGOPAL : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether coffee grown in the tribal areas 

of VlS8khapatnam has tremendous demand abroad 

since the area has been declared as an organic 

zone; 

(b) if so, the quantity and value of coffee exported 

from the area during each of the last three years and the 

current year, country-wise, brand-wlse; 

(c) whether the Government proposes to expand 

the cultivable area of coffee to 60,000 acres In the 11th 

Plan; 

(d) if so, the details thereof, State-wise; and 

(e) the slaps being taken by the Government to help 

the tribaIs growing coffee and to promote its export 

including help from the Integrated Tribal Development 

Agency in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INOUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRI JAIRAM RAMESH) : (a) and (b) Around 

50 MT of certifieQ organic coffee was exported from Andhra 

Pradesh by a Non-Govemrnental Organisation, against a 

total production of about 4900 MT from that State. In 

general. though there Is increasing demand for certified 

organic coffee in the global market, not all certified coffees 

command p~, and It Is. the quality of coffee which 

is the main basis for the premiums commanded by the 

organic coffees. Thus. the demand for coffee grown In the 

tribal areas of Viaakhapatnam is quality based, rather than 

it merely being an organic version. 

(c) and (d) During the XI Plan period, It Is proposed 

to expand coffee area by 16000 Ha (40000 Acres) In 

Andhra Pradiash and 1100 Ha (2750 acres) In Oriua by 

providing. fInancIitI support ORa. 10000 per He. SImIlar 
support Is aItiO 'being provided for phasing out diIeaIe 
susceptible 'Cauvery' variety. for which a target'" 5100'Ha 

(12750 acres) is fixed for the XI Plan period. 

Support is also being extended for expanding coffee 

cultivation In the North Eastern States (Assam. Meghaiaya. 
Mlzoram. Nagaland and Tripura) by 850 Ha (2125 acres) 

by providing financial support 0 As. 20,0001- per Ha and 
consolidation of 1000 Ha (2500 acre) by providing supports 
o As. 15000 per He, 

(e) With an objective to maximize export eamIng8 

by enhancing the market share of coffee produced In India. 
a number of activities have been envisaged for the XI Plan, 

for the coffee export community In the country, including 

the tribal coffee growers In Andhra Pradesh, Orissa and 

North Eastern Region. Besides extending flnanci8I incen-

tives to exporters to export value' added coffees as Indian 

brands. the activities include participation In trade fairs. 
organising Buyer-Seller meets and visits of delegatlona. 
organising export awards, 88 wen as taking up brand 

promotion activities In key overseas markets. 

During the XI Plan, market support for coffee produced 

in the States, including In Andhra Pradesh (for which a 

sum of As. 75 Iakhs has been earmarked during XI Plan 
period), Is being provided. The Coffee Board of India \a 
extending financial support towards operating cost In terma 

of procurement. transport, proceuIng and warehousing of 
coffee. 

Amendment In IPC 

58. SHRI PRATIK P. PATIL : WIN the Minister of 

HOME AFFAIRS be pleased to stale : 

(a) whether the Maharashtra Government has sent 

a proposal to amend certain aectJona of the Indian Penal 

Code (I.P.C.) regardng removaJ of the calling on the amount 
of fines under such sections; 

(b) If so, the details thereof; 
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(c) whether there Is any proposal to Insert a new 
section 292 (A); and 

(d) If so, the details thereof and present status of 
the proposal? 

THE MINISTER OF STATE IN THE MINISTRY' OF 
HOME AFFAIRS (SHRlMATI V. RADHIKA SELVI) : (a) Yea, 

Sir. 

(b) The Govemment of Maharashtra has forwarded 

the Indian Penal Code (Maharashtra Amendment) Bill, 
2008, which has been received in this Ministry on 8.2.2008, 

for obtaining the approval of the Govemment of India before 

Ita introduction in the State legislature. 

The State Govemment proposes to amend SectIon 

279, 304A, 354 and 509 In order to enhance punishment 

provided in these sections; Section 441 to treat 

unauthorized occupation of Govemment premises as . 
cognizable offence and sections 323, 336, 337, 338 and 

491 to remove the ceiling amount of fine prescribed under 

these sections. 

(c) Yes, Sir. 

(d) The State Govemment also propose to insert 

a new Section 292 A to provide for punishment for 

pubUshing or printing of indecent or scurrilous matter or 

matter Intended for blackmail. The State Govemment was 
requested to provide clarifications on oertaln issues. 

CIariflcatIona furnished by the State Govemment are under 

examination. 

[Translation] 

Industrial COrrIdor 

59. DR. SATYANARAYAN JATIYA: Win the Minister 

of COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of the conoept and objectives of 

Delhi-Mumbai Industrial Corridor; 

(b) the details of the action plan for the development 

of Delhi-Mumbai In~ustrial corridors; 

(c) whether the Govemment has any proposal to 
set up more such Industrial COfridors in the country; and 

(d) If so, the details thereof; 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 
(a) Delhi-Mumbai Industrial Corridor (OMIC) Is proposed 

to be developed on both sides along the alignment of 1483-

km long Westem DedIcated Freight Corridor (DFC) as 8 

.Model Industrial Corridor of international standards. with 

emphasis on expanding the manufacturing and services 

base and develop DMIC as the 'Global Manufacturing and 

Trading Hub'. OMIC alms at creating strong economic base 

with globally competitive environment and state-of-the-art 

infrastructure to activate local commerce, enhance foreign 

investments and attain sustainable development. Its 

objectives as envisaged in the Concept Paper are doubling 

the employment potential, tripling the industrial output 

and quadrupling exports from the region In the first five 

years. 

(b) Delhi-Mumbai Industrial Corridor Development 

Corporation (DMICDC), the implementing agency for the 

project, has appointed an Intemational Consultant, Mis 

ScoIt Wilson, for preparing a Detailed Perspective Plan for 

the overall DMIC Region with pre-feasibility studies. Three 

International Consultants, Mis Halcrow, Mis Lea Associates 

South Asia Pvt. Ud. and Mis Jurong Consultants India Pvt. 

Ltd. have also been appointed for preparation of 

Development Plans for the identified Investment Regions 

in the States of Gujarat, Madhya Pradesh and Haryana 

respectively. Onoe the Perspective Plan and Development 

Plans are ready, projects would be prepared and SPVs set 

up for implementation of the projects. 

(c) and (d) Concept Paper for the Chennai-Bengalooru-

Mumbal Industrial Corridor Project has also been initiated 

and draft report submitted by the Consultant appointed by 

the Department 
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[English] 

60. SHRI G.M. SIDDESWAAA : WIll the MInIster of 
SCIENCE AND TECHNOLOGY be pleased to state : 

(a) the names of districts covered In the Natural 
Resource Data Management System In the country during 

the last three years, Stata-wise; and 

(b) the time by which an the districts of the country 

are likely to be included in the said system? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a)Tha list of the districts, State-wlse, covered 

under Natural Resources Data Management System 
(NRDMS) is given in the enclosed Statement. 

(b) NADMS Programme is being implemented on 
" 

pilot basis to deYeIop and demonstrate the methodoIogiea 
for building natural resource databases on the ooncapt of 

GIS at district level to support IocaJ level planning. The state 

of Kamataka has been covered in entirety by DST wittY 
the active support of the State Government. Government 
of West Bengal has upscaJed the coverage from four 

districts set up initially under the collaborative support of 

DST and the State GoYemment to the entire State. 
Upsca/ing of NRDMS and replication of the model from 

the pilot stage to cover all the districts in a State rest 
with the acceptability of the concept and methodoIogIea 
by the concemed State Government. No time frame has 
as such been fixed for coverage of aM the dI8trIcta In 

NADMS. 

The following dlstrlcts have been COVfH8d 
und8r NRDMS 

I. Karnatab Slate 

1. BangaIore Urban 

2. BangaIont Rural 

3. Belgaum 

4. Bljapur 

5. DakahIna Kannada 

6. Dharwad 

7. Gulbarga 

8. Hassan 

9. KoIIIr 

10. Mysore 

11. ShImoga 

12. Raichur 

13. TLmkur 

14. IJItara Kannada 

15 .. Bellary 

16. Kodagu 

17. Mandya 

18. BageIkot 

19. Chamarajanagar 

20. Davanagere 

21. Gadag 

22. Haver! 

23. Bidar 

24. Kappal 

25. Chlkmagalur 
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28. Udupl V. Uttal'llkhand 

27. Chltfadurga 1. Paurl 

28. Ramnagar 2. TehA 

29. ChlckbaHapur 3. Almora 

H. Tal'ftll NecIu 4. Bageswar 

1. Puddukottoi 5. Champawat 

2. VIIIofe 6. Nalnital 

3. Thenl VI. HliryilM 

4. Nagapatnam 1. Gurgaon 

5. Cuddolore 2. Rohtak .. AndhI'II PrIdeeh 3. Jind 

1. Kumool 4. AmbaIa 

2. Mahaboob Nagar 6. Yamuna Nagar 

3. J<adapha 6. Punchkula 

4. Prakalham VII. ~jutMn 

5. NeIIore 1. Chitlorgam 

e. ViIkhapatnam 2. Dungarpur 

W. Uttar PrldMh 3. AJwar 

1. Lucknow VIII. PunJ-b 

2. Allahabad 1. Mansa 

3. V .... naaI IX. Ortua 

4. SultanpUr 1. Koraput (undivided) 

5. DeY,rla X. Weal Bengal 

8. Gorakhpur 1. North 24 Paraganaa 

7. Pratapgarh 2. Burdwan 
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3. Jalpaiguri 

4. SouIh 24 Paraganaa 

5. Bankura 

6. Coochbihar 

7. Howrah 

8. PuruIia 

9. DarjeeIing 

10. NadIa 

11. HooghIy 

12. MaIda 

13. Murshidabad 

14. Pwba Mednipur 

15. Uttar Dinajpur 

16- Paschim Medinipur 

17. DakahIn DInaiPUr 

18. Birbhum 

XI. J8mmu .... KahmIr 

1. Jammu 

XII. BIhar 

1. Mungher 

XII. Hili bnd 

1. Kohima 

2. Dimapur 

XIV ......... 

1. Imphal 
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[TtanslatJonJ 

61. SHRI RAMDAS ATHAWALE : Win the Minister 

of HOME AFFAIRS be pleased 10 state: 

(8) whether Instances 01 custodial deaths and rape 
of children below 14 years 01 age including SCand ST 

children are on the rise; 

(b) If 80, the total number of such cases registered 
during each of the last three years and In the current year, 

State-wlse, genderw!se; 

(c) the steps taken by the Government against the 
accused oIficIaJa during the said period; 

(d) whether the directions 01 the National Human 
Rights Commission and State RIght Panels have been 
ignored by the State Governments regarding detention of 

minors; and 

(e) If 80, the details of steps being taken by the 

Government to check such incidenta In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) 10 (c) AA 
per information received from National Crime Recorda 
Bureau, the StataIUT wise details of C8888 reglatered, 
policemen chargesheeted and policemen convIcIed under 
custodial deaths and rapes for the period 2005 to 2007 
are given In statement-I and ltatement-II respectively. 

Information In this regard Is not maintained gender-wlse 
and for SCalSTa aeparately. 

(d) and (e) Law and Order i8 a state subject. It Is for 

State Government to take appropriate acIion In every crime. 

However, the report of the NHRC has been clrouIated 10 
all State Governments and Union Territoriea for taking 

action on the recommendatIona made by NHRC In Ita 
Report. However, Ministry of Women and Child Develop-
ment Is considering 8 comprehensive legislation to cover 

the offences against children to check such IncIdenta In 
future. 
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Bmf8ment-l 

StaI8lUT -wise Cases Regi5tered (eR). Policemen Chargssheeted (PCS) IfIJd PoIicsmen Convicted (PCV) 

under custodial death during 2005-2007 

SI. State 2005 2006 2007 
No. 

CR PCS PCV CR PeS PeV CR PCS PCV 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 53 0 0 28 0 0 23 2 0 

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 

3. Assam 0 0 0 0 0 0 3 0 0 

4. Bihar 0 0 0 0 0 0 0 0 0 

5. Chhattlsgarh 0 0 0 0 0 0 2 3 0 

6. Goa 0 0 0 0 0 0 0 0 0 

7. Gujarat 2 0 0 2 0 0 2 0 0 

8. Haryana 0 0 0 0 0 0 0 0 

9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 

10. Jammu and Kashmir 0 0 0 0 0 4 4 0 

11. Jharkhand 0 0 0 0 0 0 0 0 0 

12. Kamataka 2 0 0 0 0 0 0 0 

13. Kerala 3 0 0 0 0 0 0 0 

14. Madhya Pradesh 0 0 0 5 4 7 6 0 

15. Maharaahtra 3 0 0 2 0 0 0 0 0 

16. Manipur 0 0 0 0 0 0 0 0 0 

17. Meghalaya 0 0 0 0 0 0 0 

18. Mlzoram 0 0 0 0 0 0 0 0 
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2 3 4 5 fS 7 8 9 10 11 

19. NagaIand 0 0 0 0 0 0 1 0 0 

2O.Orissa 2 0 0 0 0 0 0 0 0 

21. Pw;eb 1 0 0 0 0 0 0 0 0 

22.RajutMn 1 0 3 0 0 0 0 

23.SIddm 0 0 0 0 0 0 0 0 0 

24. TamI Nadu 3 0 0 8 0 0 2 0 0 

25. T.". 2 0 0 0 0 0 0 0 0 

28. UtIar PradeIh 8 3 8 2 7 9 19 0 

27.1..JItaraIcta1d 0 0 0 0 0 0 0 0 0 

28. West Bengal 0 0 0 0 0 0 0 0 0 

Teal Staee 81 " 3 50 7 11 51 34 0 

28. Andamen and 0 0 0 0 0 0 0 0 0 
Nicober \eIand8 

3O.ChendIgarh 0 0 0 0 0 0 1 1 0 

31. Dadra and Nagar HavtII 0 0 0 0 0 0 0 0 0 

32. Daman and Diu 0 0 0 0 0 0 0 0 0 

33. DelhI UT 0 0 0 0 0 0 0 0 0 

34. l..ekshadweep 0 0 0 0 0 0 0 0 0 

35.Puducheny 0 0 0 0 0 0 0 0 0 

Total UT 0 0 0 0 0 0 0 

Total AI IncIa 81 4 3 50 7 11 57 35 0 

Souroe: Crtme In IncIa 

Note : InforrnaIIon on dI8posaI by police and courta Includes the Information on pencIng cues from prevtous years al8o., 
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Cultunil ud Moral Policing 

62. SHRI MOHAN SINGH : 

SHRI AJOY CHAKRABORTY : 

WBI the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Incidenta of vanddam and rampage 
are on the rise In the country In the name of cultural and 

moral policing In the recent past, 

(b) if so, the details or such Incidents reported 

during the ... one year, Statewise; 

(e) the total number of accused persons arrested 

and the law under which action has been taken against 
the accused; and 

(d) the steps taken by the Government to stop such 

Incidents effectively in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(d) Inc:identa of vandalism are reported from various parts 

of the country from time to time. As per the Constitution, 

Law and Order and ·public Order" Is a State subject, and 

it Is primarily the responslMlity of the State Governments 
to take action such as registration I investigation of cases, 

arrest of accused persons etc., In case of oc::currence of 
such iJlcidents. Accordingly, the State-WI88 date on such 

incidents is not Centrally maintained. 

The Central Government, however, monitors law and 
order situation in the country on a regular basis, and In 

the process, maIntaIna close contact with Stata Govern-

ments, besides sharing information with them. Whenever 

neceseat)', advisories are also sent to the State 

GovermIenta. When ~ the Central Government, 

on the request of the State Government(s) also provides 

88Iistance In the form of deployment of Central para-
military forces to aid the States to elfectlvely deal with any 

specific IIIuation that may artie. 

exemption from NET 

63. SHRI SANJAY DHOTRE : Win the MInI8ter of 
HUMAN RESOURCE DEVELOPMENT be pleased to stata: 

(a) the present policy of the UnIveraIty Grants 
Commission (UGC) for granting exemption from taking the 
National Eligibility Test (NET); 

(b) whether the UGC has decided to grant 
exemption from NET to candidates who obtain their M.PhlI 
degree by 30 June, 2009; and 

(e) If so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (e) The Central Govemrnent has 
Issued a direction to the University Grants CommIaaIon 
under SectIon 20(1) of the University Grants CommiasIon 
Act, 1956, to frame regulations, Inter-alla, making the 
quaUficallon of Natlonal 81glbHity T estIState L8Y8I Eligibility 

Test (NET/SLET) compulsory for appointment of teachers 

at entry level In the univers/tles and colleges, with 
relaxation only for those who acquire Ph.D. degree from 

a university complying with the UGC regulatlonl regarding 
registration, course work and evaluation process. 

[English] 

Counter T8ITOI'I8m ......... 

64. SHRI M.K. SUBBA : WUI the Minister of HOME 

AFFAIRS be pleased to state : 

(a) whether Govemment propoeea to eel up twenty 
antI-terror schools In the country In Yiew of the recent terror 
attacks; 

(b) If 10, the details thereof aiongwIth locations 

where the said schools are likely to be set up; 

(c) whether a concept paper on ralalng a "SpecIal 

Forces Command· to tackle terrorism Is pending with the 
Govemment; 
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(d) If 80, the time by which action on the 
recommendations made In the said paper are likely to be 
cleared; and 

(8) Ihe atepa taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

and (b) The Government has d8c:ided to set up 20 Counter-

Insurgency and Anti-Terrorism Schools during the XHh Plan. 

It i8 proposed to locate 4 schools each In the states of 

Assam, Bihar. Chhattlsgalh, Jharkhand and Orissa with a 

view to providing training to the State police personnel to 

tackle the inaurgency/naxal menace. 

(c) No, Sir. 

(d) and (e) Question does not arise. 

[Translation) 

Aa ..... nee from World Bank under 
TEat Programme 

85. SHRI RAKESH SINGH: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the World Bank has senctloned any 

financial a88istance under Technical Education Quality 

Improvement Programme (TEQIP) to improve the Infrastruc-

ture and factrrty In the technical institutes in the country; 

(b) if 80, the details thereof; and 

(c) the manner in which the Government plans to 

utilise the said funds, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) Tl'lis Minietr), is 

Implementing the Technical Education Quality Improvement 

Programme of Government of India (TEQIP) as Wortd Bank 

assisted project to Improve the quality of technical 

education and enhance existing capacities of the 

lnatltutiona to become dynamic, demand-drlven, quality 

conscious, efficient and forward looking, responsive to rapid 

economic and technological developments occurring both 

at national and International levels. The project became 

effective In March, 2003 and will be closing on 31st March, 
2009. It is being Implemented a8 a centrany OO'-OIdinated 

central and state sector project at a total cost of As. 13393 

million, out of which 85% is reimbursable by the World 

Bank. The project covers 109 state institutions from the 13 

States and 18 centrally funded Institutions. 

(c) The funds are being utilised for institutional 

development and system management capacity improve-

ment for improving the efficiency and effectiveness of 

technical education management system in the States and 

Institutions selected under the programme. The list of 

selected States and Centrally FUAded Institutions (CFls) 

Including National Project Implementation Unit (NPIU) 

alongwlth their allocation and Its utilization as on 31st 

December, 2003 is enclosed as statement. 

SI. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Andhra Pradesh 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

Karnataka 

Kera/a 

Madhya Pradesh 

StMement 

Allocation Utilisation Percen-

(As. in 

Million) 

3 

1452.834 

503.703 

326.860 

79.953 

318.700 

1624.757 

529.765 

458.476 

(Rs. In tage 

Million) Utilisation 

4 5 

1403.497 97 

495.733 98 

314.022 96 

71.638 90 

309.100 97 

1557.038 96 

519.589 98 

435.957 95 
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2 345 

9. Maharashtra 1625.594 1568.608 96 

10. Tamil Nadu 961.630 940.552 98 

11. Uttarakhand 349.951 332.312 95 

12. Uttar Pradesh 625.060 606.096 97 

13. West Bengal 1470.970 1408.970 96 

Total (A) 10328253 9963.112 

CFls 

1. MNN1T, Allahabad 170.000 169.843 

2. MANIT, Bhopal 

3. NIT, CaJicut 

4. NIT. Durgapur 

5. NIT, Hamirpur 

6. MNIT, Jaipur 

7. DBRANIT, 

JaIandhar 

201.200 201.200 

211.606 209.189 

210.000 206.498 

183.634 185.209 

85.394 79.768 

102.700 102.823 

8. NIT, Jamshedpur 93.729 86.432 

9. NIT, Kurukshetra 187.513 175296 

10. VNIT, Nagpur 200.000 199.738 

11. NlFFT, Ranchi 93.819 90207 

12. NIT, RourMla 152.796 152.700 

13. NIT, SiIchar 126.780 129.625 

14. NIT, Srinagar 79252 74.789 

15. SVNIT, Surat 229.300 229.124 

96 

100 

100 

99 

98 

101 

93 

100 

92 

93 

100 

96 

100 

102 

94 

100 

2 3 4 5 

18. NIT, Surathkal 218.654 221.182 101 

17. NIT, Tiruchlrapal\l 200.000 200.000 100 

18. NIT, Warangal 194.100 193204 100 

Total (B) 2940.4n 2906.828 99 

NPIU (C) 125.000 39.443 32 

Grand Total (A+B+C) 13393.730 12909.383 96 

[English] 

Quality of Educ8tIon In NIOS 

66. SHRI ADHIR CHOWDHURY : WHI the Minister 

01 HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether the quality of education In the National 

institute of Open Schooling (NIOS) has declined; 

(b) If so, the reasons therefor; and 

(e) the steps taken by the Government to Improve 

the quality in the NIOS? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. 
FATMI) : (a) to (e) No, Sir. The enrolment at Secondary 
and Senior Secondary stages has Increased 'rom 2.91 

lakhs in 2006-07 to 3.58 Iakha in 2008-09. 

Some 01 the major InHiativea taken by NIOS to improve 

the quality of education Include setting up of round the 
clock leamlng support centre, periodic revfaion of 
Instructional material in the light of the National Curriculum 

Framewor1t, develoPment 0' Interactive multI-media 

programmes, and Examination reforms. 

Impact of Economic Slowdown on 
Production 

87. SHRI SANAT KUMAR MANDAL WID the 
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MInister of COMMERCE AND INDUSTRY be pleased to 
alat8 : 

(a) whether due to international economic, men-

down, several Indian industries have started decreasing 
their production; 

(b) if so, the details of such industries and the 

reaction of the Govemment thereto; 

(c) whether the Govemment has issued any 

instruction to these Industries to reduce prices of their 

products instead of decreasing or stopping production; 

(d) If so, the reaction of the Industries thereto; and 

(e) the details of measures taken by the Govern-

ment so far to reduce production cost and the outcome 

achieved thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (e) The international economic meltdown has affected 

some of the export oriented industries in India, such as 
textiles, handicraft, leather, and gems and jewellery. 

Slowdown in the demand and automobiles and its 
I 

ancillaries, cement, steel, housing sector etc. has also been 

seen. 

The Govemment closely interacts with the Industry and 

Trade Associations to address Issueli relating to industrial 

development, and monitors production and prices. The 

prices of Industrial products and the levei of production are 

determined primarily by the market forces. 

A number of steps have been taken by the Govemment 

to stimulate demand in the economy with the objective to 

address the impact of global financial crisis. Govemment 

announced two packages in December, 2008 and January, 

2009. Measures Introduced In these two packages, 

inters/is, Include:-

• Reduction In CenvatlExcl.. duty : As an 

immediate measure to encourage additional 

• 

spending, an across-the-board cut of 4% in the 

ad valorem CENV AT rate except petroleum was 

announced. 

Measures to Support Exports : Several 

measures have been taken to support exporters 

such as:-

Interest subvention of 2% for pre and post 
shipment export credh for labour intensive 

Industries such as textiles, handlooms, 

handicrafts, leather, Gems and jewellery, 

marine products and Micro, Small and 
Medium Enterprise sector. 

AddItional funds of As. 1100 crore to 

ensure full refund of Terminal Excise duty! 

Central Sales Tax. 

An additional allocation for export incentive 

schemes of As. 350 crore. 

Govemment back-up guarantee to Export 

Credh Guarantee Corporation (ECGC) to 

the extent of Rs. 350 crore to enable it to 

provide guarantees for exports to difficuH 

markets/products. 

Refund of service tax to exporters on foreign 

and commissions of upto 10 percent of 

Freight On Board (FOB) value of exports. 

Enhancement of duty drawback benefits on 

certain items including knitted fabrics, 

bicycles, agrlcuHural hand tools and speci-

fied categories of yam. 

Providing pre-shipment credit, In rupees or 

dollars to Indian exporters at competitive 

rates by Export Import (EXIM) bank. 

HouaIng : 

RefInance facility of Rs. 4000 crore for the 

National Housing Bank by RBI. 
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To facilitate access to funds for the hou8lng 

sector. the development of integrated 

townships have I?"" permitted as an 

eligible end-use of the External Commer-
cial Borrowing (ECB). 

MIcro, SmaU and llecllum EnterprIM (MSME) 

Sector:-

Refinance facility of As. 7000 crore for 
Small Induatrles Development Bank of 

India (SIOBI) by the Ae8erve Bank of India 
(RBI) of support MSMEs. 

Enhancement of the loan limits to As. 1 

crore under Credit Guarantee Scheme. 

Grant of need-based ad-hoc wortdng 
capital loans upto 20% of the existing fund.. 
based limits. 

Reduction in interest rates for borrowing by 

micro enterprises by 1 % and In respect of 

Small and Mecfturn Enterprises (SMEa) by 

0.5% 

Textiles : Iv! additional allocation of As. 1400 
crore to clear the entire bacIdog In Technology 

Upgradation Fund (TUF) Scheme. 

Cement : Countervailing Duty (eVO) on Cement 
reimpOSed to protect and promote domestic 

Cement Industry; 

Automobile : 

Accelerated depreciation of 50% for c0m-

mercial vehicles. 

Assistanc:e to the state under the JawaharIaI 

Nehru National Urban Renewal MIssIon 
(JNNURM) for the purchase of buses for 

the urban transport system. 

Other : (a> GoverM1ent departments are 

allowed to replace Government vehicles within 

the allowed budget. In raIaxatIon of extant 

economy Instructions. (b) Elimination of Import 

Duty on Naphtha for use in the power sector. 

(e) 'Blmlnatlon of export duty on Iron ore fines 

and reduction of duty to 5% for lumps. 

In addition. Reserve Bank of India (RBI) has 
taken a number of steps to reduce the cost of 

credit and Improve liquidity for Industry by 

reducing Repo rate. Statutory Liquidity Ratio 
(SLR). and Cash Reserve Ratio (CRR). 

The lowering of cost through reduction in 
Interest rates and acroaa the board cut of 4% 

in CENV AT rate. have helped to bring down cost 
of sttmuIate demand. 

RevIsIon In FDI RegulatIons 

68. SHRI J.M. AARON RASHID : 

SHRI SANAT KUMAR MANDAL : 

WIll the MinIster of COMMERCE AND INDUSTRY be 

pleased to state : 

Ca) whether Government is considering a proposal 

to reviae FDI regulations to bring them at par with those 
of developed economies; 

(b) H 80. the detalla thereof and the reasons 

therefor; 

(e) whether Govemment fa conaIdertng to restrict 
FDI In aens/tive sectors Hke Defence. Aviation and T eIeoom 
In the wake of· the 26111 Mumbal terror attack; 

(d) H 80. the details thereof: 

(e) whether there 18 any proposal to aJJow FDI 

In aviation Including domestic airlines sector and print 

media upto 100 percent tor Pensona of Indian Origin; 

and 

(f) H 80, the details thereof and the J'98aona 

thenJfor7 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 
(a) and (b) Government has put in place a liberal 

and inveetor-friendly policy on Foreign Direct Investment 

(FOI) under which FOI upto 100% is permitted on the 

automatic route In most sectors/activities the UNCT AD's 

World Investment Reports for 2007 and 2008 have 

rated India as the second most attractive investment 
destination. 

(e) to (f) The policy on FOI is reviewed on a continuing 

basis through inter-ministerial consultations. A statement 

giving the extant FOI policy on sensitive sectors viz., 

Defence, Aviation, Print Media and Telecom is enclosed. 

Statement 

1. o.r.nc. ProcIucUon: 

FOI upto 26%, under the FIPB route, is allowed for Defence Production subject to licensing under Industries 

(Department and Regulation) Act, 1951 and guidelines on FOI in production of arms and ammunition. 

2. FDI Policy for Air Transport ServIces Sector: 

3. 

(a) 

Government has aliowed the following: 

(a) No foreign airlines would be allowed to participate directly or indirecUy in the equity of an Air Service Undertaking; 

(b) FOI upto 49% and investment by Non-resident Indians (NRI) upto 100% will be allowed on the automatic 

route in Domestic Scheduled Passenger Airline Sector; 

(e) FOI up to 74% and investment by Non-resident Indians (NRI) up to 100% will be allowed on the automatic 

route in Non Scheduled airlines, Chartered airlines, and Cargo airlines; 

(d) FOI upto 74% and investment by NRI upto 100% will be allowed on the automatic route in Ground Handling 

Services; and 

(e) FOI upto 100% will be allowed on the automatic route in Maintenance and Repair organizations; flying institutes; 

technical training institutions; and helicopter services/seaplane services. 

Telecommunications 

Sector Equity Cap Entry route Other Conditions 

2 3 4 

BasIc and cellular, Unified Access 74% (Including FOI, FI!, Automatic upto 49% Subject to guidelines 

Services, NationaVintemational NRI, FCCBs, ADRs, notified in the PN 3 

Long Distance, v-Sat, Public GORs, convertible (2007) 

Mobile Radio Trunked Services Preference shares, and FIPB beyond 49%. 

(PMRTS), Global Mobile Personal proportionate foreign 

Communications Services equity in Indian 

(GMPCS) and other value added promotersllnvestlng 

te/ecOm services Company) 
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(b) ISP with gateways. radio-paging. 
end-to-end bandwidth. 

(c) (a) ISP without gateway; 
(b) infrastructure provider providing 

dark fibre. right of way. duct 

space. tower (category I); 

(c) electronic mall and voice maH. 

(d) Manufacture of teIecom equipments 

4. Print MedIa 

(a) Publishing of newspaper and 

periodicals dealing with news and 

cunent affaIra 

2 

74% 

100% 

100% 

(b) Publishing of 8CientifIc magazinesI 100% 

specialty joumalalperioclcal 

(c) Publishing of facsimile edition of 

foreign newspapera. 

(d) Publication of Indian editlona of 

foreign magazines dealing with 

news and current affairs 

100% 

26% (FOI and 

Investment by 

NRlslPlOaIFlI) 

3 

Automatic upto 49% SUbfIct to ...... 18 and 
I8CUIIty rwquINmenta 

F/PB beyond 49%. noIltIed by the Depart-

ment of T eIeoofm1unI. 

callons. 

Automatlc upto 49%. Subject to the COIIdItIon 
that such compenIes 

F/PB beyond 49%. .,.,. dIY8et 28% oIlheir 

~ In favour or 
Indian PIAJIIc In ~ .,..,.. 
If theN oompanIee ate 

IIeted In other parte 01 
the world. AIIo Iubject 

to licensing and eecurtty 

requIramenta. where re-
quired. 

FIPB 

FIPB 

FIPB 

FIPB 

Subject to II8CtoraI ,.. 

qulnlmenta. 

Subject to GuIdeIinea 
notified by MInIstry of 

Information and Br0ad-
casting. 

www.mfb.nic.m 

Subject to guldelinea Iuued by MlnIatry 

of Infonnatlon and Broadcuting. 

www.mIb.nIc./n 

Subject to guidelines Issued by MIntstry 

of Infonnation and BroadcutIng. 

Preas Note 1 of 2009. 

Subject to guidelines i88Ued by Ministry 

of Information and Broadcaating. 

Press Note 1 of 2009. 
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Minority Status to Educational Institution. 

69. SHRI P. KARUNAKARAN : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

Ca) the number of educational institutions granted 

minority status during each of the last three years and the 

current year, State-wise; 

Cb) the number of applications pending in this 

regard, State-wise; and 

(0) the details of financial allocation made for such 

institution during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANOESWARI) : (a) to (e) The National Commission 

for Minority Educational Institutions CNCMEI) has Issued 

1666 Minority Status Certificates and 910 applications are 
pending before the Commission, details of which are 

given in Statement-I and II. The NCMEI does not sanction 

any financial asalstance to the Minority Educational 

Institutions. 

Statement'" 

State-wis8 minority states certificates Issued for the 

Year 2006, 2007 snd 2008 

SI. 
No. 

State 

2 

1. Andaman and 

Nicobar Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

2006 2007 2008 Table No. 
ofMSC 

pending 

3 4 5 6 

3 2 5 

9 24 6 39 

2 2 

2 

4. Assam 

5. Bihar 

6. Chandigarh 

7. Chhatllsgarh 

8. Dadra and Nagar 

Haveli 

9. Daman 

10. Delhi 

11. Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradesh 

15. Jharkhand 

16. Kamataka 

17. Kerala 

18. Madhya Pradesh 

19. Maharashtra 

20. Manlpur 

21. Meghalaya 

22. Orissa 

23. Pondlcherry 

24. Punjab 

25. Rajasthan 

to Questions 126 

3 4 5 6 

2 17 19 

2 20 17 39 

2 3 6 

4 5 10 

2 2 4 

36 8 15 59 

9 31 28 68 

3 43 5 11 

20 112 3 35 

9 3 4 16 

2 15 15 32 

4 26 15 45 

9 78 97 184 

15 19 12 46 

22 28 21 71 

2 

4 5 

14 16 23 53 

2 13 15 

11 39 4 54 

2 22 37 61 
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2 3 4 5 6 2 3 ·4 5 8 

26. Slkkim 3 13 16 9. Daman 0 

27. Tamil "-00 9 19 13 41 10. Delhi 2 39 41 

28. Trq,ra 11. Goa 78 78 

12. Gujarat 4 7 11 
29. Uttar Pradesh 107 99 48 254 

13. Haryana 1 2 
30. UtIarakhand 36 17 6 59 

14. Himachal Pradesh 0 
31. West Bengal 85 215 113 1413 

15. Jhartchand 1 

Total 422 737 507 1666 
16. Kamataka. 3 6 9 

SteIemenI-lI 17. Kerala 23 23 502 548 

State-wise Pending cases for MSC pertlJining to the 18. Madhya Pradesh 5 6 

Year 2006. 2007 lIIJd 2008 
19. Maharaahtra 12 14 

51. State 2006 2007 2008 Table No. 2O.ManIpur 1 1 
No. of MSC 

pending 21. Maghalaya 0 

2 3 4 5 6 22.0rIs8a 27 Z7 

23.Pondicherry 0 
1. Andsman and 0 

Nicobar Islands 24. Punjab 0 

2. Andhra Pradesh 2 9 11 25.Rajaathan 17 17 

3. Arunachal Pradesh 0 26.SIIdcim 0 

Assam 62 62 27. Tamil Nadu 1 1 5 7 
4. 

28. Triupra 0 
5. Bihar 2 3 5 

29. uuar Pradesh 4 28 31 
6. Chandigarh 

30. Uttarakhand 2 2 
7. Chhattiagarh 22 22 

31. Weal Bengal 8 6 14 

8. Dadra and Nagar 0 

Haveli Total 36 41 833 910 
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[Translation] 

NatIonal ElIglbtllty Teat 

70. &HRI PANKAJ CHOWDHARY : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
etate: 

(8) whether the Govemment proposes is to make 

pasaing of National EJigibllity Test (NET) mandatory for 

appointment Of lecture", ·In Universities and Colleges; 

(b) If 10, the detail. thereof; 

(e) . the time by which a final decision In this regard 

Is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCe DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (c) Quality in National EllgibRIty 

Teat/State Level eligibility Test (NET/SlET) is one of the 

esaential quallficattone for appointment of teachers at entry 

level In unlversltl .. and colleges since 1991, with provision 

for relaxation In certain cases. The Central Goyemment has 
Issued a direction to the Unlveralty G..-nta Convnisslon 
under SectIon 20(1) of the Unlvera/ty G..-nta Commission 

AI:t, 1956, to frame regulations, inter-alia, making the 
qualification of NET/SLET QOI1lPullOry for 8ppointrnent of 

teachers at entry level In the univertitlea and collegeJ, wiU't 
relaxation only for those who acquire Ph.D d4J{Jree from 

a University complying with the UGC regulations regarding 

regiatration, course work and evaluation proceaa. 

Low Exporta by SEZI 

71. SHRI SURAJ SINGH : 

SHRI RAMlI LAL SUMAN : 

WRI the Minister of COMMERCE AND INDUSTRY be 

p/ea8ed to slate: 

of imports and exports by different SEZs .during each 
of the last three years and the current year, State-wise; 

and 

(c) the quantum of financial relief in terms of tax 

rebate provided to these units during the said period. Slate-
wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAiRAM RAMESH) : (a) and (b) Exports 

from Special Economic Zones. 

(As. In crores) 

2006-07 2007-08 2008-09 
(upto September 2008) 

34614.56 66637.6821 48838.2 

(c) In terms of SEl Act and Rules, the following tax 

concessions are allowed to the SEl Units:-

• Duty free import/domestic procurement of goods 

for development, operation and maintenance of 

SEl units. 

• 100% Income Tax exemption on export income 

for SEl units uncler Section 10M of the Income 

Tax Ad. for first 5 years, 50% for next 5 Yea'" 
thereafter and 50% of the ploughed back export 

profit for next 5 years. 

• Exemption from minimum a1temate tax under 

Section 115JB of the Income Tax Act. 

• Extemal commercial borrowing by SEl units 

upto US$500 million in a year without any 

maturity restriction through recognized banldng 
(a) whether the exports by units In SpecIal channels. 

Economic Zones (SEZs) are not upto the expectations; 
• Exemption from Central Sales Tax. 

(b) If so, the details thereof alongwlth reaction of 
the Government thereto indicating the quantity and yalue • Exemption from Service Tax. 
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[English} 

ComplaInts against AICTE 

72. SHFlI UDAY SINGH : Wip U. Minlater of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
stale : 

(a) whether the Government has received c0m-

plaints against the AI Indian Council for Technical 
Education (AlCTE) for In'eguIar approvals granted to 
educational insIituliona in the· country; 

(b) " so, the details thereof and the reaction of the 

Government thereto; 

(e) whether any inquiry has been instituted by the 

Gowmment to probe such irregularities; 

(d) if 80, the details thereof; 

(e) whether any report has been reoeived by the 

Gowmment in this regard; 

(f) if so, the details of the findings; and 

(g) If not, the time by which the inquiry Is likely tQ 

be~ 

THE MINISTER OF STATE IN THE MINISlRY Qf 
HUMAN RESOURCE DEVELOPMENT (SHAIMATI D. 
ptJRANDESWAAl) : (a) and (tI) The Govemnwrt haa .., 
f8C8Iving ~ against the All Incla Counqil for 

Technical EdlIC8Iion (AJCTE) for Irregular approvalUranted 
to educational inItiIutlons In the country. These ~ 

mainly to delay in grant of approval, lack of Hni'~ In 

applying norms and standards in grant of app~, 
approval without meeting minimum nonns ~ ~. 
RepresenIationa or the above kind are sent to AlCTE for 

appropriate action. 

(e) to (g) This MInistry has reoenUy conducted an 

inquiry on a complaint made by the Chairman of the 

Echeton Educational and Welfare Society, F~d. 

Baaed on the outcome or the investigation, the case has 

been r8ferred to Central Yigllance Commlaalon (CYC) on 

10.2.2009 for seeking their first stage advice against two 

senior officials of AICTE. A direct Inquiry Is presently 

undefway In cve in three other caaea. In yet another 
complaint, evc has ordered a CBI InY8ltlgation. The 

Investigations are in the preliminary stag" and as such 
time limit cannot be specified. 

Allocation of Funds tor Teacher 
Training Indtutea 

73. SHRI NARAHARI MAHATO : 

SHRI SUBRATA BOSE : 
SHRI HITEN BARMAN : 

WUI the MInister of HUMAN RESOURCE QEVELOP-
MENT be pleased to state : 

(a) whether the PIaMinq CommisslQfl has pkttCI 
the NCERT to carry out an eya/l,IatiQn wlttl regtJrtt to 

a1~ ~f Wnqs fqr ~"9 Qf tMGher tl'llnlng 
~ !fI the country; 

(b) If SQ, the ~ ftnd ~ Of .UOh 
~; 

te) whether the PIM PIUlttl ~ urlle, .-0 
requested the G~m.:tm ftf "Mumina U88I8m8nt or 
teachers training institutea; and 

(d) If so, the dt'-ile tNIMf 8Ild the action taken 
thereon? 

THE MINISTE~ OF STATE: IN THE MINI STAY OF 

HY¥AN RESOURCE DeVElOPMI!NT (SHRI MAA 

FATMI) : (a) and (b) ThIs Oepartment's proposeJ for 

contIn~revialon III the centrlllly 5pon8ored Scheme of 
the T~r E~1Ion for the 11th pi." waa CQrIIIdQred 
by ~re Finance Coml'l'\lttet (E:FC) on 13th 
~, 2OQ1. EFC rec;omme~ ~ 

..vatu. of the .,.."", ~ngly, National Council for 
Ed~~1 ~1Ch and Training (NCERT) has been 
aaaign4Jd the evaluation of the Scheme. evaluation Ie 
underway. 



133 Wrltren Anlwers MAGHA 28, 1930 (Saka) 10 Questio(ls 134 

(e) and Cd) National I~ of !ducational Planning 

and Administration (NIEPA) (now NUEPA) had conducted 

evaluation of DIETs in November, 1997. Based on its 

observations, auitabie modifications were made in the 

guideline, 0' tht Scheme in Jan~lIry, 1!004. 

74. SHRI O.B. PATIL : Will the Minister of HOME 

AFFAIRS be pleased to state: 

Ca) whether .veral States in the country are 

embroiled in Inter-State border disputes; 

Cb) If 80, the details thereof and the reasons therefor 

I~ng the ~m." pf such States; 

(0) the nu~r of del"llAA~~ and agitations 

htId In this ~m d41""g each of the last three years and 
the current VHf, be-Wiu I~Ymng Kam". IU1d 
Maharuhtra; 

(d) ttl. role at ~ Unlen o,vttmmeAt in ~lving 

the Inter-GtJt, ~r tIi~ in the country; 

(e) whltNtr tN ~QV8mf'lllRt tlU constituted any 

~ • ~1Yt 8lP1 Int9f'"~te b.order disputes; 

and 

(f) if 1Nt, the 4*11. ~reof,.nd the lime tlV which 

tht 00mmInee 18 li,,* tQ s~bmit if8 repPrtq 

THE MINl'TeA OF fiTA~ IN ll-IE MINISTRY OF 

HOM!! MfAI,. (D"'. IiHAKt:E~ M-1MAD) : (,,) WId ~) 
Maharuhtra - Kamataka - Kerala: 

The ~ diaP~ lHttW"n Kamataka and 

Maharuhlrlt relates Jp the «*i'" of Kamataka for the 

uwf.r of contigygus KJtlln~"~aking a~ In 

Maharashtra to Kamataka alld Iilti §IAim of MaJw!lsh~ 

for transfer of .Marathl-speaklng areas in Kamataka to 

Mah8/'lU$htra. Kamataka has also plaimed the Taluka 

of Ka$argod In Kerala. The dispute UI persisting from 

1956. KeraJa had not accepted the claim of Kamataka. 

The Govemments of Maharashtra and Kamataka have 

taken opposite stands on the recommendations of the 

Mahajan Commission, which has been conatitutecl by 

the Union Govemment with a view to settle the 

boundary dispute. 

PlH1j11b - Haryana 

The dispute between Punjab and Haryans from 1966 

pertains to the transfer of Chandlgarh to Punjab and 

part of Fazilka Tehsil of Punjab to Haryana. 

Anam - Nagatand 

The Govemment of Assam has filed an Original Suit 

in the Supreme Count of India under Article 131 of 

the Constitution for demarcation of Its boundaries 

on the ground. The Sppreme Count in its Judgment 

dated 25.9.2006 has appointed Local Commission 

'or identification of the boundaries of Assam-

Nagaland. The Local Commission i, contlfluing with its 

hearings. 

~sam - Arunachal Pradesh 

The A!='vemment of Assam has filed an Original Suit 

ill the Supreme Count of India under Article 131 of 

the ConstitUlJOIl for ~f1'!8~tion of its flOunda~s on 
the ground. The Supreme Count in its Judgmont dated 

25.9.2006 has appointed Local Commission for 

identifICation of the boundaries of Assam - Arunachal 

Pradesh. T"" Local qommisslon is continuing with Its 

hearings. 

Assam - Meghataya 

There is some boundary dispute between Assam and 

Meghalaya. The Central Govemment has advised both 

State Governments from time to time to resolve the 

matter through mutual understanding. 
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Auam - IIIzoram 

The Government of Mlzoram has requested the Central 

Govemment to constitute a separate boundary 
CommIssIon to reeoIve the Aasam-Mlzoram boundary 
dispute. ihe Central Government has sought 

COIMI8i de of State Govenvnent of Aaam In this 
regard. 

AncIhra ~ - Ortsu .......... htra. KamataIca. 
T8mII NacIu ... Puducherry 

As per available information, the State of Andhra 

Pradesh has boundary disputes with Ortaea, 

Maharashtra, Kamataka, Tamil Nadu and P~rry. 
None of these State Govemmen1a have approached 

the Central Government. to resolve their boundary 

disputes. 

OrIssa - JharIchand, Chhatll8prtt and West Benpl 

The 818te of Orissa, as per avalIabIe information, has 
boundary disputes with JhaIt<hand, Chhattiagarh and 

West Bengal. None of these State of Gowmmenta 
have approached the Central Government to fftOIve 
their boundary disputes. 

As per available Information, there are boundary 

disputes between Ullarakhand and ~ PradtIth. 
Howevtrneilher of the Slate Govemments haa 
approached the CentraJ Government to resolve their 

boundary di8putes. 

(e) Data of this nature Is not malntalnad Centrally. 

(d) to (f) The approach of the Central Government 

has COI1alstenlly been Ihat Inter State boundary diaputea 

can be raeoIYed only with the willing cooperation of the 

Stale Govemmenta concerned and that the CentraJ 
Government worka only at a facilitator for amicable 

II8tdement of the dispute in a spkIt of mutual acc0mmo-

dation and understanding. The Central Government had 

constituted the Mahajan CommIaaion In October, 1966 
to resolve the Maharaahtra-Karnataka-Kerala boundary 

dispute. Three Commissions have 80 far been appointed 

to determine the areas of Punjab that should go to 

Haryana in lieu of Chandigarh. Government of India has 
made efforts in the past to reaotve the boundary dispute 

between Assam and NagaIand, but lh8Ie efforts were in 
vain. 

Quality of Prlmery Educ.uon In 

Rural "'--

75. SHRI SUBRATA BOSE: Will the MInister of 

HUMAN RESOURCE DEVELOPMENT be pIea8ed to 
state : 

(a) whether the ever widening aocIo-economIc 
InequaJitIea are adveraely affecting the infrastructure and 

quality of primary education In rural areas; 

(b) If 80, the detaIIa theNof; 

(e) whether the Government proposes to implement 

the principle of equity In primary education In rural areas; 

(d) If 80, the details thereot. 

(e) whether the MInIeby PfOPOI8I to prepare an 
action plan to strengthen the lnfra8tructure and quality of 
primary education In rural areas; 

(f) If 80, the detaIIa thereof; and 

(g) If not, the reaaona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A. 
FATMI) ; (a) to (9) Sarve Shlklha AbhIyan (SSA) 

Programme Is a time bound programme for universalization 

of elementary education for an chllchn In the 8-14 years 
age group. Under SSA. 1,72,531 IChooIs have been 
conatrucIed, 9,68,237 teachers appointed, 2,31,577 toilets 

and 1,73,622 drinking water facllitiel HI up, 8IP8Cia1ly tn 
rural araea, in order to promote equ\touI elementary 
education In the country. 
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Ph.D'. In Computer ScIence 

76. SHRIMATI MANEKA GANDHI: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether the Govemment has may proposal to 

collaborate with Microsoft to encourage Ph.D. In computer 

science; 

(b) if so, the details and facts thereof; and 

(c) the steps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI t; 

PURANDESWARI) : (a) No, Sir. 

(b) and (c) Do not arise. 

Recruitment of Police Personnel 

n. SHRI ASADUDDIN OWAISI : 

SHRI M. SREENIVASULU REDDY: 

SHRI NAVEEN JINDAL: 

SHRI S.K. KHARVENTHAN : 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) the role of the basic police units in various 

States; 

(b) whether the Govemment has any proposal to 

Increase the number of police stations In various States 

including DeIhl and equip them to deal with terrorist attacks 

more effectively; 

(c) If so, the details thereof; 

(d) whether a large number of posts of police 

personnel in different States are lying vacant; 

(tI) if so, the details thereof, State-wise including 

NCT of DeIhl; 

(f) whether the Government has given any 

instructions to the Stale Governments to make recruitment 

of police peraonnel to fIR up the vacant poets; 

(g) if 50, the details theHIof; State-wlse; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

The role of basic police units In various States In regulated 

by Police Act 1861 and State specific regulations. 

Some States have enacted new Police Act to cover this 

subject. 

(b) and (c) The issue of creation of new police 

stations, relocating and merging of police stalIona, 

jurisdictions etc. by StateJUT Governments is a continuous 

process depending upon operational and other 

considerations. As the 'Police' and 'law and orde( are 
State subjects as per the VII Schedule to the ConatItution 
of I".jill, H is primarilY the responsibility of the State 

Govemments to adequately equip Hs police forces in 

terms of manpower and support infrastructure. However, 

under the Scheme for Modemisation of State Police 

Forces (MPF Scheme) and under a separate scheme for 

UTs, the StateIUT Governments are being provided funds 

by this Miniatry to build police infrastructure, including 

police station buildings and equipment to augment the 
capacity of state police forces to deal with terrorist and 

other threats. Specific infonnatlon relating to Delhi Is being 

collected. 

(d) and (e) BPR&D has compiled Infonnation on the 

sanctioned and ~aI strength of the State Police Forces, 

as on 1.1.2007. The State-wise details are given in the 

enclosed Statement. 

(f) to (h) While 'Police' and "law and orde( are state 

subjects as per VII Schedule to the ConstHutlon of India, 

the Central Govemment has been regularly urging the 

State Govemments to augment the strength of their police 

forces. 
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• ....."."t 2 3 4 6 

SanctJoned and Actual Strength and " of Vacancy 
in Pol. Force as on 1.1.2007 

18. Mizoram 7,874 7,233 8.14 

19. Nagaland 31,407 31,_ 0.32 
81. StateslUTs Total Strength of State Police 

No. (Civil and Armed) 20.0 ...... 45,158 38,752 14.18 

SanctIoned Actual % of 21. Punjab 71,869 63,841 11.44 

Vacancy 22.RajasIhan 71,664 61,061 28.76 

2 3 4 5 
23.SIkkIm 3,552 2,854 19.65 

1. Andhra Pradesh 92,106 NR NR 24. Tamil Nadu- 98,683 NR NR 

2. Arunachal Pradesh 6,018 5,239 12.94 25.T~ 25,504 19,367 24.06 

3. Assam 55,954 46,541 16.82 26. Uttar Pradesh 186,126 150,134 9.63 

4. BIhar 74,188 52,075 29.81 27. Ultarakhand 20,896 14,591 30.17 

5. ChhaItiagarh 36,987 25,412 31.29 28. West Bengal 82;593 65,944 20.16 

6. Goa 4,540 4,178 7.97 29. Andaman and NIcobar 2,901 2,760 5.21 

Islands 
7. Gujarat 72,~ 53,451 26.50 

30. Chantllgarh 4,828 4,395 5.03 
8. Haryana 52,109 50,524 3.04 

31. Dadra and Nagar 208 185 11.06 

9. Himachal Pradesh 14,722 12,033 1827 HaveIi 

10. Jammu and Kashmir 88,125 NR NR 32. Daman and DIu 246 226 8.13 

11. Jharkhand 51,081 40,663 20.40 33. Delhi 82,420 86,275 -6.18 

12. Kamataka 76,997 57,509 25.31 34. l...akahadweep 349 302 13.47 

13. KeraIa 43,111 39,022 9.48 35.P~ 3,248 NR NR 

14. Madhya Pradesh 76,365 NR NR All IndIa-· 1,632,651 927,541 

15. Maharuhtra 182,195 NR NR -,.. on 1.1.2006. NR : Data Not ReceIved. 

16. Manipur 16,771 13,339 20.48 "All India total of Actual excludes the States of Andhra 

Pradesh, Jammu and Kashmir, Madhya Pradesh, 
17. MeghaIaya 9,347 8,550 8.53 

Maharaahtra, Tamil Nadu and PondIcheny. 
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Modal Schools 

78. SHRI BRAJA KISHORE TRIPATHY : 

SHRI HITEN BARMAN : 

DR. ARUN KUMAR SARMA : 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state : 

(a) whether the modalities for participation of State 

Government and other agencies in setting up of Model 

Schools has been finalised; 

(b) if so, the details thereof; 

(e) the reasons for delay in finalizing the said 

modalities; and 

(d) the time by which the scheme to set up 6000 

model schools at block levels is likely to be finalized by 

the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (d) The first phase of a new centrally 

sponsored scheme to establish 2500 high quality model 

schools under State Government in educationally backward 

blocks has been launched in 2008-09. Land for these 

schools will be identified and provided by the State 

Govemment. The schools will have classes from VI to XII, 

or IX to XII. The medium of instruction and affiliating board 

wiH be decided by the State Governments. The Central 

Govemment will share 75% of the recurring/non-recurring 

expenditure during the 11 th Plan except for special 

category States, for which the Central share would be 90%. 

The modalities for the remaining 3500 schools are yet to 

be finalised as the Ministry is in the process of consultation 

with Planning Commission. 

Spending on Research and Development 

79. SHRI S. AJAYA KUMAR: 

SHRI SWADESH OHAKRABORTY : 

SHRI SUBHASH MAHARIA : 

Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state : 

(a) whether India's spending on Research and 

Development (R&D) is less as compared to other 

developing countries; 

(b) if so, the reaction of the Govemment thereto 

and the reasons for less investment in R&D in the 

country; 

(e) whether there Is a demand from many quarters 

to increase the percentage of GOP spending on R&D; 

(d) if so, the details thereof and the measures being 

taken by the Government in this regard; 

.. 
(e) whether the number of scientists per million 

people in India Is far below the other Asian countries; 

(f) If so, the details thereof and the reaction of the 

Government thereto alongwith steps being taken to 

encourage scientifIC activities in the country; and 

(g) the number of patent for new innowtions 

granted to Indian scientists during each of the last three 

years and the current year? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) to (d) According to the available official 

statistics, the expenditure on Research and Development 

(R&D) as percentage of Gross Domestic Product (GOP) 

In India is 0.88%, which is higher as compared to most 

of the developing countries excepting China where it is 

1.42%. The low investment in R&D In India as compared 

to China Is mainly due to the lower contribution in R&D 

by the Industry. 

To meet the demand for enhanced R&D in the country, 

the Govemment have taken several measures from time 

to time. These include formulation of S&T policies, setting 

up of autonomous research organisations and facilities In 

emerging and frontline areas, fiscal incentives and support 
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measures to encourage investment on R&D in industry, 

national awards for outstanding R&D and encouraging 

public-private R&D partnerships. In addition, the Govem-

ment have enhanced XI plan allocation for SCIentifIc 
Departmenls to As. 75,304.00 crores from 25,301.35 crorea 
during X Plan. 

(e) and (f) Yea, Sir. The details of the number of 

scientists per miDlon population as per the available 

official atatisIics for the select Asian countries is given 

beIow:-

Name of the Country 

Japan 

China 

Sri Lanka 

India 

Pakistan 

Scientist per MJU/on 

Population 

5713 

4162 

926 

141 

140 

80 

The Goverrvnent from time to have initiated various 
8Chemes to 8ltracI and retain talent for enhancing scientific: 
activities in the country. These Include (i) Innovation in 

Science Pursuit for Inspired Re8eafch (INSPIRE) (Ii) 

BOYSCAST fellowship (iii) The Ramanujan FelJowship and 

(iv) Fund for Improvement of S& T Infrastructure in Higher 

Educational Institutions (Asn· 

(g) According to the available stati8tics. the number 

of patents for new inventions granted by Indian Patent 

Offlce to Indiana during the last three years Is 1907 In 

2006-07. 1396 In 2005-06 and 764 In 2004-05. 

80. SHRI K.J.S.P. REDDY : WiD the Minister of 

HUMAN RESOURCE DEVELOPMENT be pIeaaed to 
atate : 

(a) whether the higheIt dropout .... of ChIIdfen .. 
between class V and cia.. VII; 

(b) if so, the details thereof during eeoh of the Jut 

three years; and 

(e) the stepe taken by the Government to NbIIn 
these children In achooI8? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) DetaIIa of the dropout rates 

in primary (class-I-V), elementary (ctaaaea I-VIII) and 

secondary (cIaaaes I-X) stages, which have decr8aaed 

during 2003-04 to 2005-06, are given beIow:-

Year 

Primary 

(l-V) 

31.5 

29.0 

25.7 

Dropout rates In 

Elementary 

(I-VIII) 

52.3 

50.8 

48.8 

Secondary 

(J-X) 

62.7 

61.9 

&1.6 

(e) A multi-pronged approach has been adopted 

under the Sarva Shlkaha Abhiyan (SSA) for reducing 

dropout rates. These Inctude, Interalla, atrenglhenIng of 

schools and Improving the quality of educetIon through 

Improvement in school infrastructure, recruJtmenIa of 

additional teachers, provision of annual school grants, 

regular training of teachers, regular academic support 

to teachers etc. In addHion, interventions under SSA 

also aim at building community support, flexible 

achooIlng for the hardest to reach children, apecIaI 

provision to promote education of gllta, at well .. 

children with special need. The MId-day Meal Programme 



145 WrlIten AnsMH'S MAGHA 28, 1930 (Sake) 146 

also compliments the strategy to reduce dropout 

rates. 

(Translation) 

Relief for Victims of Bomb Blasts 

81. SHRI MAHAVIR BHAGORA : WKI the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether the victims of Jaipur blaats have not 

received the financial assistance granted under the relief 

package for the said victims; 

(b) If 50, the reaaon& thereof; and 

(c) the steps taken by the Government in this 

regard and the time by which the aaaIstance is likely to 

beprovlded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(c) The District coUector, Jalpur haa informed about the 

vIcIimsIInjured pel'8ONl and the compensation paid as 

under: 

No. of dead persons 

No. of dead persons identified 

(As. 5 lacs each to the family 

members of the victim) 

No. of seriously Injured persons 

No. of persons with minor injuries 

No. of persons permanently 

Incapacitated 

69 

63 

n (As. 1 lac 

each) 

106 

(Rs. 25,0001-
each) 

2 (As. 2 lac 

each) 

Twenty-two families have been identified for rehabili-

tation package which Includes sustenance allowance, 

assistance for schooVCOIlege education. Job has also been 

provided to the family member of 10 victims and in other 

cases the matter is being Investigated. 

However, under the 'Central Scheme for Assistance to 

the Victims of Terrorist and Communal Violence', a sum 

of Rs. 3 lac is provided to the Next of kin of the Innocent 

persons who have died or have become permanently 

incapacitated due to terrorist violence This Ministry has not 

received so far any proposal from the Govemment of 

Rajaslhan in thIa regard. 

{English} 

Legal Aulstance to Student8 

82. SHRI RANEN BARMAN : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

stale : 

(a) _ wheIher the Central Univareities are mandated 

to incur coat related to providing legal assiatanee to 

students accuaed by the State for crimes under the Criminal 

Procedure Code and the Indian Penal Code; 

(b) if so, the details thereof along with the details 

of the authorities at University/Government levels, compe-

tent to grant approval for expenses involved on such 

litigation; and 

(c) the details of such expenses incurred by Central 

Universities in each of the last three years and the current 

year, University-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAIMATI D. 
PURANDESWAR) : (a) to (c) Central Universities are 

empowered under their respective ActsIStatutes/Ordl-

nanees to incur expenditure on all budgeted activities 

including on Studenfs Welfare as approved by their 

competent statutory bodies. According to the information 

fumished by Central Universities, no expenditure has been 

incurred by them to provide legal assistance to students 
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accused by the State for crimes under the CrimInal 
Procedure Code and the Indian Penal Code, during the 

last three years and the current year. 

Grants to PrIvate CoIIegee 

83. SHRI H1TEN BARMAN : WIn the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the number of Government and private colleges 
in the country as on date, State-wise; 

(b) the number of private colleges getting grant from 
the University Grants CommIssIon (UGC); 

(e) the criterion for disbursement of grants to private 

colleges; and 

(d) the steps taken by the Government for , 
promoting 'qUalIty education In private and Govemment 
cOueges? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) Aa per informaIIon gathered from 

the UniYersity GIanta Commlilion (UGC), on 31.01.2009, 

there are 5068 PrivaIe Colleges and 2047 Government 

owned Colleges recognized by the eonanl88lon. A 
State-wise Us! or colleges Ie given in the enclosed 

Statement. 

(b) As on 31.01.2009, 3931 private colleges were 
eligible to receive grants from the UGC. 

(el Private Colleges that are permanently affUiated 

to State Universities and which get maintenance granta 

(under Salary head) from the State Government concerned 

are eligible for granta from the UGC. 

(d) Eligible coIIegea are provided development 

grants and also grants for Improvement of quaHty or 
education under the UGC's scheme or 'Colleges with 

Potential for Excellence'. 

No. of ooIIege6. ~mment, 
State-Mse under Section 2(f) and 12(8) of 

the UGC Act, 1956 as on 31. 1.2009 

SI. StatelUnion Territory 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5.~ 

6. Goa 

7. Gujarat 

8. Haryana 

9. tiIrra:haI Pradesh 

No. or CoIIegea Total 
Govt. Non-Govemment 

AIded Unaided 

3 4 5 6 

189 226 39 

06 02 os 

27 166 34 227 

205 91 

114 29 Q2 145 

08 15 

17 314 

98 03 150 

to 

10. Jammu and KashmIr 43 os 57 108 

11. Jharkhand 61 25 15 101 

12. Karnataka 155 384 57 596 

13. Kerala 54 164 09 227 

14. Madhya Pradesh 297 124 23 444 

15. Maharashtra 75 723 139 937 

16. Manipur 36 12 06 54 

17. Meghalaya 3 22 08 33 

18. Mtzoram 10 10 01 21 
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2 

19. Nagaland 

20. Orl ... 

21. Punjab 

22. Rajasthan 

23. Slkklm 

24. Tamil Nadu 

25.T~ 

26. Uttar PradeIh 

21. Uttaranchal 

28. West Bengal 

29. Andaman and 

Nicobar Islands 

30. ChandIgaIh 

31. Dadra and Nagar 
Islands 

32. Damao and Diu 

33. Deihl 

34. Lakshadweep 

35. Pondicherry 

3 4 

04 07 

119 207 

48 163 

135 92 

03 

80 203 

13 03 

98 420 

31 12 

45 342 

02 

11 07 

01 

36 40 

10 01 

5 6 

03 14 

51 3n 

07 218 

24 251 

01 04 

68 351 

16 

511 1029 

03 

oe 393 

02 

18 

01 

05 81 

01 12 

Total 2047 3931 1137 7115 

cues of lightning Raids at Borders 

84. SHRI NIKHIL KUMAR : Will' the Minister of 

HOME AFFAIRS be pleased to state: 

(a> whether the Govemment Is aware of incidents 

of 'Lightning raids' from across the line of control by small 

groups of exsoldiers and tenorlsts who attack ammunition 
depots and fuel dumps and retreat; 

(b) if so, the details of such cases reported during 
the last three years and current year; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRlMATI V. RADHlKA SELVI) : (a> to 

(c> As infonned by Ministry of Defence there have been 
no instances of raids from across the line of control by 

ex-soldiers or tenorlsts against ammunition depots and fuel 
dumps in the last three years. 

[TnIJ1tIIBtion] 

PendIng PropouIa for Affiliation 
with UGC 

85. SHRI RAM SINGH KASWAN : WiD the Minister 

of HUMAN RESOURCE· DEVELOPMENT be pleased to 
state: 

(a) the names of the universities and colleges In 

Rajasthan whose proposals for affiliation and financial 
assistance are pending with the University Grants 

Commiaslon (UGC); 

(b) the details thereof alongwith the reasons 

therefor; and 

(c) the time by which the pending proposals are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : <a) to (c) The University Grants 

Commission (UGC) does not affiliate any university or 
college. However, the Commission provides financial 

aeaistance to such institutions that are Included under 

Section 2(f) and declared eligible as per the provisions. of 

Section 12 B of the UGC Act 1956. As per information 

obtained from the UGC, while there is no proposal for 

inclusion under Section 2(f) and 12B of the UGC Act, 1956, 
from any college in Rajasthan. a proposal received from 
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the Rajasthan Ayurved UnIversity, Jodhpur for inclusion 
under Section 128 of the Ad, has been found to be 
deficient with regard to the faculty position vis-a-vis that 

as per the UGC norms. 

[English) 

AgrI-Export Zones 

88. SHRI BALASHOWRY VAllABHANEN/ : Wilthe 
MInister of COMMERCE AND INDUSTRY be pleased to 
state : 

<a> whether the Government has taken up 
development of AgO-Export Zones (AEZs) on a priority 

basis; 

(b) if eo, the details of the location Mae AEZa are 
functioning aIongwith their acIMties, State-wise; 

(e) whether the Government has undertaken any 

study on the performance of such AEZa and to aseess their 
utility; 

(d) if eo, the details and outcome thereof, State-
wise; 

<e) whether the AE.Za provide opportunities for under 
represented States which have polentia/ for growth; and 

TRY AND MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRI JAIRAM RAMESH) : (a) and (b) Yea, Sir. 
So far. the Government of India has sanctloned 80 Agri-
Export Zones in 20 states of the country. The list of 80 

AEZa Is enclosed as statement. 

(e) and (d) A peer evaluation of the existing AE'b was 
carried out with a view to ascertain the reasons for shortfall 
in their performance and to suggest a remedial action plan. 
The review revealed that the AEZ were not able to make 
headway, mainly, owing to lack of:-

<I) Project orientation in their conceptual design; 

(n) Awareness amongst the field functlonartes 

about the concept of AEZs; 

(Iii) Effective agency to coordinate with other 
implementing agencies and monitor the perfor-
mance of the AEZa; and 

(IV) Effective public partlcipatlon. 

The main elements of the remedial action plan are 
setting up of institutional administrative mechanism for 
coordinating and monitoring the progress of implementation 

of AEZs and short listing of a few AE.Za for apecIal 

focus for their revival as well as to make them modal 

(f) if so, the details thereof and if not, the reasons AEZa. 
therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INCUS-

51. Slate AEZ. Project 

No. 

2 3 

(e) and (f) State-wise detaBa of AEZa, products covered 
by them, investment and exports from these AEZs Is 
enclosed as Statement. 

(Rupees In crore) 

State and DIatricta Actual Actual 
Exports Inveatmenta 

4 5 8 

1. WeatBengaJ Pineapple Darjeeling, Uttar Dinajpur, Coach Bihar and 0.20 78.89 

Jalpalgurl 
------
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2 3 4 5 6 

Lychee (DIstricts of Murshidabad Maida, 24 Pargana 3.30 0.93 
(N) and 24 Pargana(s) 

Potatoes Hoogly, Burdwan, Midnapore (W) Uday 3.72 0.15'>~ 

Narayanput' and Howrah 

Mango MaIda and Murahidabad 74.00 3.58 

Vegetables NadIa, Murshidabad and North 24 Parganas 4.43 0.12 

Oarjeeling Tea Oarjeeling 0.00 0.00 

Sub total 85.65 83.47 

2. Kamataka . Gherkins Tumkur, BangaIore Urban Bangalore, Rural, 1237.05 87.34 
Hassan, Kolar, Chltradurga, Oharwad and 

Bagalkot 

Rose Onion Bangalore Urban Bangalore (Rural), Kolar 276.00 0.13 

Flowers Bangalore (Ulban) BangaIore (Rural), Kolar, 31.74 3.57 

Tumkur, Kodagu and Belgaum 

Vanilla Dakshln Kannada, Uttara Kannada, Udupi, 0.00 0.00 

Shlmoga. Kodagu, Chlckarnagalur) 

Sub total 1544.79 91.04 

3. Uttaranchal Lychee Udhamsingh Nagar, Nainital and Oehradun 2.45 3.72 

Flowers Oehradun, Pantnagar 0.04 10.19 

Basmati rice Udham Singh Nagar, Nainltal, Oehradun 0.00 0.39 

and Harldwar 

Medicine and Uttarkashi, Chamoli, Pithoragarh, Oehradun 1.00 0.00 

Aromatic Plants and NainltaJ 

Sub total 3.49 14.30 

4. Punjab Vegetables Fatehgalt\ Sahib, Patlala, Sangrur, Ropar 0.03 35.75 

and Ludhlana 
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2 3 4 5 8 

Potatoes SInghpura Zlrakpur (pattaJa) Rampura Phut, 2.80 8.41 
Muklsar, LudhIana, Ju/lunder 

BasmatI RIce Gurdaapur, Amrltsar, Kapurthala, JaIandhar, 1521.00 5.27 

Hoshlarpur and Nawanshahar 

Sub total 1523.83 49.48 

5. Uttar Pradesh Potatoes Agra, Hathras, Farrukhabad, Kannoj, Meerut, 7.00 0.97 
AJlgarh and Bagpat 

Mangoes and Lucknow, Unnao, Hardoi, sltapur and 0.47 20.89 
Vegetables Barabankl 

Mangoes Saharanpur, Muzzfamagar, Bljnaur, Meerut, 12.49 18.99 

Bhagpat and BuIandshahar 

Basmati Rice Bareilly, Shahajahanpur, Pilibhit, Rampur, 0.00 0.47 

Badaun, Bijnor, Moradabad, J B Phulenagar, 
Saharanpur, Mujjafamagar, Meerut, 
BuIandahagar, GhazIabad 

Sub total 19.88 39.32 

6. Maharashtra Grape and Nasik, SanghH, Pune, Satara, Ahmednagar 384.87 110.17 

grapewine and ShoIapur 

Mango (Alphonso) Ratnaglri, Sindhudutg, RaigaIh and Thane 123.00 3&.86 

Kesar Mango Aurangabad, Seed, JaIna, Ahmednagar and 12.17 3.43 

Latur 

Flowers p~. Nasik, K~raoo ~H 35.50 188.00 

Onions Nasik, Ahmednagar, Pune, samra, Jalgaon 588.00 38.33 
and SoIapur 

pomegrar ISle SoIapur, Sangli, Ahmednagar, Pune, Naslk, 20.24 1.53 

Osmanabad and Latur 

Banana JaJgaon, Chute, Nandwbar. Buldhana, 0.04 6.99 

Parbhani, Hindoli. Nandad 800 Warclha 
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1 2 3 4 5 6 

Oranges Nagpur and Amraoli 2.72 0.01 

Sub total 1166.34 355.32 

7. Andhra Pradesh Mango Pulp and Chlttoor 2736.03 91.40 

Fresh Vegetable 

Mango and Ranga Reddy. Madak and Parts of 18.29 57.21 

Grapes Mahaboobngar Districts 

Mango Krishna District 2.75 17.90 

Gherkins Mahboobnagar. Aangareddy. Medak. 44.52 20.05 

Karimnagar. Warangal. Ananthapur and 

Nalgonda 

ChiDl Guntur 51.00 20.32 

Swb total 2852.59 206.88 

8. Jammu and Apple Srlnagar. Baramula. Anantnag. Kupwara. 124.72 6.71 

Kashmir Badgaum. Pulwarna 

Walnuts Baramulla. Anantnag. Pulwama. Budgam. 55221 14.14 

Kupwara Srinagar. Coda. Poonch. Udhampur. 

Rajourl. Kathua 

• Subtotal 676.93 20.85 

9. Tripura Organic pineapple Kumarghat. Manu, Melaghar, Matabari and 0.00 7.62 

Kakraban 

Sub total 0.00 7.62 

10. Madhya Pradesh Potatoes Onion Malwa, UDaln, Indore, Dewas, Char, 15.99 42.64 

Garlic Shajajpur. Aatlam. Neemuch, Mandsaur 

Seed Spices Guna, Mandsaur, Ujja/n, Rajgarh. Ratlam, 38.43 4.55 

Sha)apur and Neemuch 



159 Writf8n Anawens FEBRUARY 17, 2009 10 Q'lNItbll 180 

2 3 4 5 8 

Wheal (Duram) Neemach, RatIam, Mandaaur UjaIn, Indore, 21.00 4.71 
Char, Harda, Shajapur, Dewaa, Sehore, 

VIdIsha, Raisen, Hoshangabad, Nal'8lnghpur 

and Bhopal 

Lentil and Grams Sttlvpuri, Guna, Vidisha, Ralsen, 0.00 0.00 
Narsinghpura, Chhindwara 

Oranges Chhindwara, Hoshangabad, Betul 0.00 8.90 

Sub total 75.42 80.80 

11. Tamil Nadu Flower Dharmapuri 39.40 22.47 

Flowers Nilglri DIstrIct 44.56 5.50 

Mangoes Madurai, Theni, Dindlgul, Virudhunagar and 0.00 0.81 

TIruneIveIi 

Cashewnut CuddaIore, Thanjavur, PudukottaI and 18.33 0.00 

Sivaganga 

Sub totaJ 102.29 28.78 

12. Bihar Lychee, Vegetables Muzaffarpur, 8amutipur, Hajlpur, VaiehaIi, 5.87 20.10 

and Honey EuI and Weat Champaran, BhIIgaIpur, 

Beghlsarai, Khagana, SiI8maIt1I, Saran, 
GopaIganj 

Sub total 5.87 20.10 

13. Gujarat Mango and Ahmedabad, Khadia, Anand, Vadodra, Sural, 1.65 18.66 

Vegetables Navsari, VaIaad, Bharuch, Narmada 

Value Added BhaYnagar, Surandranagar, Amrell, Rajkot. 300.49 13.87 

Onion Junagadh and Jamnagar 

Sesame Seeds AmefaII, Bhavnagar, SUrendranagar, Ralkot, 0.00 0.00 

Jamnagar 

Sub total 302.14 30.31 
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2 3 4 5 6 

14. 8IkkIm Aowers (Orchids) Sikklm (East Sikklm) 0.00 0.15 
and Cherry Pepper 

Ginger Sikklm (North, East, South and West Sikkim) 0.00 0.00 

Sub total 0.00 0.15 

15. Himachal Apples Shimla, Sirmour, Kullu, Mandi, Chamba and 0.00 0.00 
Pradesh Kinnaur 

Sub total 0.00 0.00 

16. Orissa Ginger and Kanclhamal 1.76 0.00 
Turmeric 

Sub total 0.00 0.00 

17. Jharlchand Vegetables Ranchi, Hazaribagh, Lohardaga 0.00 0.00 

Sub total 0.00 0.00 

18. Kerala Horticulture Thrlasur, ldukkl, Ernakulam, Kottayaam, 2277.79 3.10 

Products Aiappuzha, Pathanumthltta, KoIlam, 

Thiruvanthapuram, Palakkod 

Medicinal Plant Wayanad Palakkad, Idukkl, Mallapuram, 0.00 0.00 

Thrissur, Kollam Ernakulam, Pathanamlttha, 

Thiruvananthapuram 

Sub total 22n.79 3.10 

19. Assam Fresh and Kamrup, Nalbari, Barpeta, Darrang, Nagaon, 2.17 3.15 

Processed Ginger Morlgaon, Karbi AngIong, North Cachar 

Sub total 2.17 3.15 

20. Rajasthan Coriander Kota, Bundl, Baran, Jhalawar and Chlttoor 41.49 89.67 

Cumin Nagaur, Banner, JaIore, Pall and Jodhpur 3927 47.03 

Sub total 80.76 136.70 

Total 10721.78 1162.37 
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87. SHRI VUOY KRISHNA : WiR the MInister of 
HOME AFFAIRS be pleased to state: 

(a) the details regarding the present poHce-public 

ratio In the country, State-wise; 

(b) whether the said ratio is as per the rec0mmen-

dations of the UN; 

(e) if so, the details thereof; and 

(d) if no, the reasons therefor aIongwith the 
remedial steps taken in this regtJrd? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL) : (a) 

As per inlormation received from Bureau of Police 

Research and Development (BPR&D), a Statement 

indicating state-wise Po/ice-Population ratio, as on 1.12007, 
is enclosed. 

(b) and (e) No, SIr. 

(d) 'Police' and 'Public Order' are State sWjeda as 

per VII Scheduled to the ConstItution of Irda. Therefore, 
the States are conlp8tent 10 ralae police force in 8b'engIh 
convnetllUrate wIIh the state-8pecific requirements of Law 
and Order, Crime Control, Traftic Management. IntemaI 
aecurity and allied requirements. 

Police - PopuIsIJon Rallo as on 1.1.2007 

SI. 
No. 

1 

StatealUTs. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

Total Police per Iakh of 
Population 

Sanctioned Actual 

3 4 

113.79 NR 

510.43 444.36 

191.12 158.97 

2 

4. BIhar 

5. Chhattlsgarh 

6. Goa 

7. GUjarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and KashmIr 

11. Jhartdtand 

12. Kamataka 

13. KentIa 

14. Madhya Pradeah 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. OrIssa 

21. Punjab 

22.Raja8Ihan 

23. 8Ikkim 

24. Tamil Nadu-

25. Trlpura 

26. Uttar Pradesh 

164 

3 4 

80.90 " 58.78 

160.19 110.06 

290.65 267.48 

131.56 98.89 

224.07 217.25 

227.82 188.21 

578.45 NR 

173.63 138.22 

13626 101.n 

127.69 115.58 

113.09 NR 

173.85 NR 

850.04 517.02 

375.23 343.24 

818.SO 751.87 

1461.47 1458.72 

114.89 98.80 

274.72 243.30 

113.61 80.93 

809.26 489.54 

150.44 NR 

738.89 51&1.85 

89.36 80.78 
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2 3 

27. Uttarakhand 224.74 

28. West Bengal 95.60 

29. Andaman and Nicobar 727.07 
l8Iandt 

30. Chandlgarh 450.63 

31. Dadra and Nagar Havell 82.54 

32. Daman and Diu 135.16 

33. Delhi 381.68 

34. L.akahadweep 520.90 

35. PondIcheny* 308.85 

All India 14525 

* Aa on 1.1.2006. 

NR - Data not received. 

{TransJMIorI1 

HGO under National u..cy Minion 

88. SHRI V.K. THUMMAR : 

SHRI KASHIRAM RANA : 

4 

156.93 

76.33 

689.25 

427.95 

73.41 

NR 

40525 

450.75 

NR 

117.09 

(a) the details of the proposals received from Non· 
Governmental" Organisations (NGOs) approved by the 
Govemment under the National literacy Mission (NLM) 

during each of the last three years and the current year, 

State-wise; 

(b) the llllocation made during the period, State-

wise and NGO-wise; 

(c) whether the Govemment has reviewed the 

working of these NGOs; 

(d) if so, the outcome thereof; and 

(e) the reaction of the Govemment to the outcome 
of the review? 

THE MINISTER or STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) A statement showing the state-wiae number 
of projects sanctioned under the Scheme of 'Jan Shikshan 

Sansthan (JSS)' and Scheme of 'Support to NGOsI 

Institutions{ SACs for Adult Education and SkIll Develop-

menf during the last three years and the current year is 

enclosed. 

(b) Under the scheme, there is no provision of year· 

wise allocation to States and NGOs. 

WUI the Mlniat8r of HUMAN RESOURCE DEVELOP· 

MENT be pJeasecl to ltate: 

(c) to (e) Yes, Sir, Performance of JSSs and NGOs 

Is reviewed periodically through their Annual Action Plans, 

Mid Term Assessment Meetings. Shortcomings, If any, in 
Implementation are communicated to the concerned JSS 

and NGO for taking corrective measures. 

81. Name of the Number of Projects Sanctioned 

No. 8tatelUTs 
2005-06 2006-07 2007-08 2008-09 (till 13.2.09) 

JSS NGO JSS NGO JSS NGO JSS NGO 

2 3 4 5 6 7 8 9 10 

1. Aasam 01 01 
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1 2 3 4 5 6 7 8 9 10 

2. AndhnI Pradesh 01 02 01 

3. BIhar 01 01 02 OS 

4. Chhattisgarh 01 01 01 02 

5. Gujarat 01 01 01 01 

6. HaJyana 01 01 

7. I-tina:haI Pradesh 01 

8. Jammu and KashrIVr 01 

9. Kamataka 04 01 

10. Kerala 01 02 02 

11. Madhya Pradesh 03 07 02 03 04 

12. MahaIashtra 01 01 02 04 

13. Mantpur 01 

14. Orissa 03 01 03 02 

15. Rajasthan 01 

16. Tamil Nadu 01 01 01 

17. Uttar Pradesh 05 03 07 01 04 04 

18. Uttarakhand 01 01 01 01 

19. West Bengal 01 01 01 

20. DelhI 05 01 02 01 

21. Dadra and Nagar 01 

Havel! 

Total 14 17 24 08 25 01 29 00 
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(English) 

Closure of Khadl Sale Centres 

89. SHRI FRANCIS FANTHOME: Will the Minister 

of MICRO, SMAll. AND MEDIUM ENTERPRISES be 
pleased to state : 

(a) the number of khadi sale centres/outlets In the 
country, State-wlae; 

(b) the details of the new centres established! 

centres closed down during each of the last three years 

and the current year separately, State-wise; 

(c) the reasons for the closure of khadl centres; 

(d) whether any review was made before closure 

of these centres; 

(e) If so, the details thereof; 

(f) whether the Government has any proposal to 

provide financial assistance to reopen the closed centres; 

and 

(g) If so, the details thereof, If not, the reasons 
therefor? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) The State! 

UT - wise number of khadi sale centres/outlets in the 
country existing as on 31.03.2008, Is given in the enclosed 
Statement. 

(b) No new departmental sales centres/outlets have 

been established by Khadi and Village Industries 

Commission (KVlC) during the last 3 years. 2 Central 

Vastragars of !<VIC meant for wholesale transaction 
however, have been closed down during current year, i.e., 

2008-09. 

(c) The central vastragars were originally "tab-

IIshed by !<VIC to cater to the needs of the smaller khadi 

institutions of the States. However, over a period of time, 

It was observed that the new khadi institutions subse-

quently formed in the States had started similar type of 

production and sales activities. As such, purchases by the 

smaller institutions from KVIC vastragars were not 

adequate. 

(d) and (e) In view of the decreasing purchase of khadi 

from !<VIC run central vastragars by the amaJVnew khadi 

Institutions, !<VIC constituted a committee to assess the 

utility of the continuation/closure of these vastragars. As 

per the recommendations of this committee, !<VIC decided 
to close these 2 vastragars. 

(f) No, Sir. 

(g) Due to the reasons given at (e) above, the 

reopening of 2 closed Central Vastragars of !<VIC meant 
for wholesales transactions, will not serve the purpose for 

which these were established originally. Hence, there Is no 

question of providing any financial 8S8istance for their 

reopening. 

StatBIUT-w1s6 number of /chadi sal8 centr8&'outIets In 

the countty as on 31.03.2008 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

StateslUnion 

Territories 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Dadra and Nagar 

Haveli 

Goa 

Gujarat 

Number of khadi sale 
centrealoutlets 

InsOtutions !<VIC 

3 4 

251 

9 

96 

492 

2 1 

317 
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2 3 

8. Haryana 184 

9. HimaChal Pradesh 124 

10. Janvnu and Kastvnir 74 

11. Jhartd'Iand 139 

12. Kama1aka 346 

13. KeraIa 403 

14. Madhya Pradesh 182 

15. MaharashIra 97 

16. Manipur 

17. MeghaIaya 

18. t.tzoram 2 

19. NagaIend 7 

20. Delhi 85 

21. OrIssa 69 

22.Puducherry 17 

23.Punjab 252 

24. Rajaslhan 493 

25.Sikkim 7 

28. Tamil Nadu 1159 

27. Tripura 2 

28. Uttar Pradesh 1839 

29.Uttarakhand 210 

30. West Bengal 198 

Total 7050 
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Ashok Cham Award to CIvilian. 

90. SHRI MOHAN RAWALE : Win the Minister of 
HOME AFFAIRS be pleased to state : 

(a) the dataIIa of guidelines on awere! of A8hok 
Chakra to CMlians; and 

(b) the names of the persona to whom the 'Ashok 
Chakra' has been awarded during the last th .... years and 

in the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) The 

'Ashoka Chakra' Is awarded for moat canapicuous bravery; 

or some act of daring or pre-iminenl valour or aeIf· 

aacriIIce otherwiM then In the face of the enemy. It can 
be awarded poathumousty. Besides the 08Iwlce person-
nel, civilian citizens of etther aIx in all wailea of nr. 
including membera of PolIce Fon:as, Central Para MIlIIary 

Fol'CM and RaIlway ProtactIon FeIn» ant IIIao eligible 

for the award. 

(b) Names of the peraons to whom the 'A8hoka 
Chakra' has been awarded In the last three yeIn and in 
the current year have been giYen in the encIoeed 

Statement. 

.......", 

2008 

No 'Aahoka Chakra' Award ~aa announced' 

2007 

1. 1C-65241 Captain Harahan R, 2 Parachute Regiment 

(SpecIal Forces), (Posthumous). 

2. JC-593527 Naib Subedar Chunni Lal, VRC, 

SM, 8 Jammu and Kashmir Light Infantry 

(Posthumous). 

3. 1c-48714 Colonel Vaaanth Venugopai, 9 Maratha Ught 

Infantry (Posthumous). 
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2008 

1. IC-59263 Major Dineah Raghu Raman, Jat Regiment! 

34 Rashtrlya RIfles. (Posthumous). 

2. Shrl R.P. Diengdoh, Meghalaya Police. (Posthumous). 

3. Asstt. Commandant Shrl Pramod Kumar Satapathy, 

Special Operation Group, OrIssa State Anned Police. 
(Posthumous). 

1. IC-45618. Colonel Jojan Thomas, Jat Ragirnentl45 

Rashtriya RIfles (Posthumous). 

2. • Shrl Mohan Chand Sharma, Inspector, Deihl Police 

(Posthumous). 

3. 13821503 Havildar Bahadur Singh Bohra, 10 

BattaliOn the Parachute Regiment, (Special Forces) 
(Posthumous). 

4. Shrl Hemant Kamlakar Karkare, Joint Commlasioner 

of Police, Maharuhtra Police (Posthumous). 

5. Shri Ashok Marutrao Kamte, Add. Commiasioner of 
Police, Maharashtra (posthumous). 

6. Shrl Vljay Shahadev Salaskar, Inspector, Anti 
Extortion Cell of Crime Branct\, Maharashtra 

(PosIhumoua). 

7. Shri Tukaram Gopal Ombale, Asatt. Sub-Inspector of 

Police, Maharashtra (Posthumous). 

8. 1C-58660 Major Sandeep Unnlkrlshnan Bihar Regi-

Ale. Year SubSidy (Cr. As.) 

mentl51 Special ActIon Group (NSG) (Posthumous). 

9. 4073611 Havlladar Gajender Singh, Parachute 

Regirnentl51 Special Action Group (NSG) (posthu-
mous). 

Progress of SPTF 

91. SHRI ANWAR HUSSAIN : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) the funds allocated, sanclioned and pending 

under Special Purpose Tea Fund (SPTF) of Tea Board of 
India during each of the last three years and the current 
year, State-wise; 

(b) whether SPTF has been fully utilised; 

(c) if 80, the details thereof and If not, the reasons 
therefor; 

(d) the number of applications nIC8Ived, sanctioned 
and pending under SPTF during each of the Ia8t three 

years and the current year, Sta ..... ; and 

(e) the steps taken by the Government for early 
disposal of pending applications? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAIRAM RAMESH) : (a) The Special 

Purpose Tea Fund Scheme was notified by the Government 

of India on 17.01.2007. The funds allocated/released under 
Special Purpose Tea Fund oyer the last three years Is 88 

under:-

Defaun Reserve Fund (Cr. As.) 

Sanctioned Released Pending Sanctioned Released PendIng 

2006-07 Nil Nil Nil 30.00 30.00 NH 

2007-08 15.00 15.00 Nil 15.00 15.00 Nil 

2008-09 25.00 25.00 Nil 15.00 15.00 NH 
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The funds are not allocated/sanctioned state-wise. (d) The scheme came Into operation only in 

(b) and (e) During 2007..()8, 96% of allocation subsidy 2007-08. Hence the status of the applications 

has been util'lZed. During 2008-09, it is expected to utilize received during 2007-08 and 2008-09 ia shown 
100% of allocated fund. beIow:-

AppIic8tIona received for Loan and aubeidy 

Slate 2007..()8 2CJ08.09 

No. Sanctioned Pending No. SanctIoned PendIng 

Assam 126 89 37 82 5 n 

west Bengal 72 49 23 72 17 55 

Cachar 9 3 6 7 0 7 

Kamataka 0 0 0 0 0 0 

KeraIa 15 14 7 6 

Tamil Nadu 2 4 3 

Tripura 3 0 3 1 0 

Application ~ for SUbskIy only 

State 2007-08 2008-09 

No. Sanctioned Pending No. Senction8d Pending 

Assam 210 109 101 155 3 152 

West Bengal 134 66 68 62 4 58 

Cachar 16 3 13 11 0 11 

Kamalaka 3 3 0 0 

KeraIa 21 17 4 20 4 16 

Tamil Nadu 24 21 3 27 0 27 

Tripura 12 2 10 12 0 0 
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(e) The details are as follows:-

(/) MeetIngs taken by Tea Board with the various 

stakeholders for exploring the ways and means 
for resolving procedural delays. 

(/I) Matter taken up by Tea Board with the 

West Bengal Govenwnent for expediting 

the proceas of renewal of the lease in rio 
gardens in the state as non renewal makes 

It difficult for the Banks to give their consent 

for sharing the moltgage rights with Tea 

Board. 

(lit) The intervention of the indian Bank Association 

(IBA) has been sought for overcoming the 

differences arising as to the various clauses of 

the Tripartite Agreement between the Banks 
holding the title deeds, applicant and Tea Board 

and for devising a common standard Tripartite 

Agreement which will be applicable to all the 
commercial Banks. 

(Iv) SimplIfIcatIon of scheme provisions and centrally 

monitoring of the various stages of receipt and 
processing of applications. 

(v) TIme frames have been set up for the various 
stages of pnx:esalng, i.e. from the time of receipt 

of application to disbursement of financial 

aaaIstance to ensure payment of loan/subsidy 

within 6 months from the date of receipt of 

applications. 

(vi) A dedicated web site is being developed for the 
scheme with the provision of submission of 
applications online. 

[Tf'lJfISJation] 

RI.. In cognizable crime 

92. SHRI RAGHUVEER SINGH KOSHAL : WiH the 

MiAlster of HOME AFFAIRS be pleased to state: 

(a) whether incidents of cognizable crimes are on 

the rise in the country and criminals responsible for such 
crimes remain unidentified; 

(b) if so, the details and reasons thereof; 

(c) the total number of such cases reported during 

each of the last three years and the current year in which 

criminals could not be identified, State-wise; 

(d) whether the Govemment has fonnulated any 

new investigation policy or set up forensic expert groups 

to deal wl!h such type of crimes; and 

(e) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) to (c) As 
per information compiled by the National Crime Records 

Bureau (NCRB) on annual basis, a total of 1822602, 
1878293 and 1989673 cases of cognizable IPC crimes 

were reported in the country during 2005-2007 respectively. 

A total of 3203735, 3224167 and 3743734 cognizable 

cases were reported in the country under various Special 

and Local Laws (SLLs) during 2005-2007 respectively. The 

State-wise and year-wise details are given statement-I and 
II. The information in respect of cases in which the criminals 

remain unidentified is not maintained. 

(d) and (e) 'Police' and 'Public Order' are State subjects 

under the Seventh 8eheduIe to the Constitution of India 

and therefore, the State Governments are primarily 

responsible for prevention, detection,registration and 

investigation of .crime and for prosecuting the criminals 

through the machinery of their law enfon:ement agencies. 

The Union Government, however, attaches highest 

importance to the matter of prevention of crime and 

thefefore, has been urging· the State GovemmentsIUT 
Administrations from· time to time give more focused 

attention to improving the administration of criminal justice 

system and take such measures as are necessary for 

prevention and control of crime. There are sufficient 

number of forensic experts available in different forensic 

science laboratories under the Union Govemrnent/State 

Govemments to deal with ali types of cognizable crimes 

and to offer forensic analytical solutions to Identify the 

perpetrators of such crimes. 
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Merger of SSA and National 

literacy Programme 

93. SHRI JASUBHAI DHANABHAI BARAD : WiD the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Government proposes to merge 

Sarva Shikaha Abhiyan and the National Uteracy 

Programme; 

(b) if so, the details thereof and the rational therefor, 

and 

(c) the benefits likety to accrue by this move? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.AA 

FATMI) : (a) No, Sir. 

(b) and (c) Does not arise. 

Earthquake Prone Area 

94. SHRI SK KHARVENTHAN : WI/I the Minister 

of EARTH SCIENCES be pleased to state : 

(a) whether 8 leading geulogist has warned that 

some regions of Himachal Pradesh, Uttarakhand and Uttar 

Pradesh are prone to earthquakes as reported in 'The 

Hindu'dated 16th November, 2008; 

(b) if so, the details thereof; 

(c) whether any seismological study of the said 

regions has been conducted by the Government; 

(d) if so, the details and outcome thereof; 

(e) if not, the reasons therefor; and 

(f) the remedial measures taken/proposed to be 

taken by the Government in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND· MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) Yes, Sir. 

(b) Himachal Pradesh, Uttarakhand and parts of 

Uttar Pradesh lying in the Himalayan range are In the 

Seismic Zone V of the Seismic Zoning Map of India 

prepared by Bureau of Indian Standards and are 
seismically active region. 

(e) and (d) Several aelamological 8ludIea have been 
initiated In the said regions by the Department of 
Science and Technology, and now continued by the 

Ministry of Earth ScIences by establishing an appropriate 

seismological and GPS networks for recording earth-

quakes in the region. In addition Survey of India and 
GeologIcal Survey of India have been carrying out aeveral 

studies in the aeIsmicaIly active Himalayan region. 

However, none of these stucles were able to make a 

specific mention of praciae location, time and magnitude 

of a Ukety event. 

<e) Does not arise. 

(f) Efforts are directed towards spreading aware-
ness about earthquake hazard, risk and vulnerability to 

save lives and likely damage and for developing emergency 
response actions by all stakeholders. The NatIonal DIsaster 

Management Authority (NOMA) Is building Interface and 
Institutional mechani8ms with State Govemment authorillel 

for Impact minimization. 

ImpKt of EconomIc Slowdown on IndIItn 

DIamond end ...... tery Induatry 

95. SHRI K.S. RAO : WID the MInIster of 
COMMERCE AND INDUSTRY be pleuad to state : 

(a) the quantity and value of diamond, gems and 

Jewellery exported during each of the last three years and 
the current year, country·wIee; "em-wlee; 

(b) the Impact of global eoonomIc slowdown on 
indian diamond and jewellery Industry; 
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(c) the number of jobs lost by workers involved in 

the said industry; and 

(d) the steps taken by the Government to raise 

production in the sector and encourage exports to protect 

the Interest of labour and i~ry? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAiRAM RAMESH) : (a) The value of 

diamond, gems and jewellery exported during each of the 
last three years and the current year, item-wise are as 
under:-

(In Million USD) 

Item 2005.()6 2006-07 2007·08 2008·09 

Diamond 

GoidJeweHery 

Colour Gemstones 

Total 

Source: DGCI&S 

(Upto Aug. 
20(8) 

11171.49 10088.10 13685.01 6379.24 

3198.44 4459.315 4351.47 1145.78 

1159.13 1417.06 144947.42 731.20 

15529.06 15984.62 162983.90 8256.22 

Country-wise value of diamond, gems and jewellery 

exported during each of the last three years and the current 

year are as under:-

Country 

USA 

(In MlHIon USD) 

2005-06 2006-07 2007-08 2008-09 
(Upto Oct. 

2008) 

2 3 4 5 

4371.81 4751.59 4974.69 2983.04 

2 3 " 5 

Hong Kong 3330.07 3460.25 5100.82 3399.84 

UAE 2487.98 3297.33 4040.96 2703.95 

Belgium 1490.76 1468.10 1964.24 1309.43 

Singapore 1241.11 151.46 217.38 186.48 

Israel 813.75 874.86 103824 616.70 

Japan 485.50 430.19 450.31 ~47.05 

ThaIland 329.50 339.86 390.72 220.04 

UK 225.96 2n.89 285.37 216.26 

Switzerland 143.48 117.52 211.98 97.56 

Others 609.34 795.45 144309.19 641.78 

Total 15529.06 15984.52 162983.90 12622.33 

Source: DGCI&S 

(b) The global economic slowdown has led to fall 
In consumer demand across the world; build up of 

inventories due to lack of sufficient demand In the global 

malt(et; Hquidlty problems; retrenchment/job loss; closing of 
units, etc. 

(c) According to the infonnatlon made available by 

the Gem and Jewellery Export Promotion Council, during 

the period August - October, 2008, about 65,000 jobs 

were lost by wolt(ers involved in the Gems and Jewellery 

industry. The Government of Gujaral has estimated that 

about 2 lac diamond wolt(ers have lost their jobs due to 

the present global economic slowdown In Sural. 

(d) Some of the remedial measures taken by the 
Government to boost export, including gftmS WId jewellery 

export, are as foIIows:-

(I) The period of entitlement of the first slab of pre-

shipment rupee export credit, available at a 
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concesaional Interest rate ceiling of the bench· 
martt prime lending rate (BPLR) minus 2.5 

percentage points has been extended from 
1-80 days to 270 days. 

(il) The period of entitlement of the first slab of post 
shipment rupee export credit available at a 

c:oncesaIonal interest rate ceiling (not exceeding 

BPLR minus 2.5 percentage pointe) have been 

extended from 90 days to 180 days. 

(iii) Prescribed interest rate as applicable to post 

ahipment rupee export credit (not exceeding 
BPLR minus 2.5 percentage points) has been 
extended to overdue bill, upto 180 days from 
the date of advance. 

(iv) Pre and poet thipment export credit have been 
provided an interest JUbvention of 2 pe~t 
upto 31/312009 subject to minimum rate to 

~ of ~ per annum. 

(v) AddItional funds '" RI. 1.100 crore has been 
provided to ensure fun refund of tennlnal excise 
dutylCentral SaIet Tax. 

(vi) Govemment back-\IP guarantee has been made 
available to export CredIt GulirantM Cofpo-
ndIon of Inen. Ud. to the .xtef1t of AI. 360 
crore to enaQIe it to prQYlde guarameea for 
expQl18 to diffioult markel-'products. 

(vii) ExpQrttra have been allowCId refund of I8Mot 
tax QrI fo~ agent commiIaiOna of upto 10 
percent of FOB value of exportl and refund of 
serviCe tax on output ~rv1ce8 while avaiHng of 
benefits under Duty Drawback ~. 

(viii) RBI has extended a line of credit of RI. 5.000 

croree to EXIM Bank to provide pr •• hIpment 

and post I!IhIpment credit. In Rupees or Dollars 
to Indian exporters at oompetitIve ratet. 

(ix) CeIling rates on export credit In fOf'8ign currency 

has been raised to UBOR + 350 basis points 

subject to the condition that the banks wIR not 

tevy any other charges. I .•.• service charge. 
management charge. etc. except for recovery 

towards out-of-pocket expensea Incurred. 

Upgl'lldetlon of CPIIF 

96. SHRI NIKHIL KUMAR : 

SHRI ADHIR CHOWDHURY : 

WlH the Minister of HOME AFFAIRS be pleased to 
state : 

(8) whether the Govemment has any propoeaJ to 

upgrade the equipment and security related facilities to the 

CentraJ Para MIlItary Forces (CPMF) to fight with terrorist 
and naxalites In the country; 

(b) If 80. the details thereof and the time by which 
such facilities are likely to be provided including financial 
allocation for this purpoee; and 

(0) the.xtent to which the CPMF are likely to 
benefit from such meuurea In tfICkIing terrortal and naxaI 
actIvItIeI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL) : <a) to 
(c) There Is an ongoing ModemIuIIon Scheme for Central 
Para-Military Forces with an outlay of RI. 4184.50 crorea 
which will come to end on 31.3.2010. Under the 

ModemIsation Schema, CPMFI are provided with superior 

arms and ammunltlona. effeotIve tranaport vehicles. 

communication and aurveillance equIpmenta and clothing 
10 .. to lustain and Incr.... the etrectlveneaa of the 

CPMFs. The akliis of the troops are aJao contInuoualy 
upgraded by providing regular training and creation of 

modem training flOllltles. 

{TtaIIIIa#on] 

97. SHRI UDAY SINGH : wnl the Minlller of 

SCIENCE AND TECHNOLOGY be pleased to state: 
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(a' the details of r888arch projects funded by 

the Govemment in the health HCtor during each of the 

lasl Ihree years. product-wise and time taken on each 

project; 

(b) whether majority of such Govemment funded 

projects are abandoned midway and Illegally outsourced 

to multinational companies; 

(c) If 10, the reaction of the Govemment thereto and 

steps being taken by the Govemment In this regard; 

(d) whether small scale pharma units are not 

associated with such Govemment funded projects; and 

(e) If 10. the reasons therefor and the reaction of 

the Govemment thereto? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAl.) : (a) Several Govemment Ministries/Departments! 

AgencIes Uke Department of Science and Technology 

(oSn. Department of Biotechnology (DBT). Indian Council 

of Medical Research (leMR). Council of Scientific and 

Industrial Reeearch (CSIR). Department of Scientific and 

Industrial Research (oSIR). Ministry of Earth Sciences are 

funding research projtcta in health sector. ~ per the latest 

data complied by O8T on Extramural Research and 

Development. the number of projects funded by various 

scientifIC agencies on medical solenoes during 2003-04, 

2004-05 and 2005-06 were 286, 344 and 565 with an 

Investment of RI.55.56 crores, Rs. 126.60 orore. and Rs. 

372.84 crores respeotively. This Inter-alia looluded devel· 

opment of medicines for several diseases such as malaria, 

filaria, cancer, ulcer, tuberculosis, kala azar, leucoderma, 

rheumatism, rheumatoid arthritis. diarrhoea, pancreatitis, 

gastritis, heart diseases, hypertension, diabetes, AIDS and 

vaccines for rota virus, cholera, rabies, tuberculosis, 

typhoid, HIV, malaria etc. These projects were funded to 

national labs, universities and colleges, institutes of national 

irnportaooe and industries Including the small scale ones, 

wherever required. The. project duration generally spanned 

upto three years. 

(b) to (e) No. Sir. Majority of these projects are 

concluded meeting their objectives within the specified 

tlmeframe. The Indian pharma Industries. both small and 
large actively participated In variou$ Govemment funded 

programmes like Drugs and Pharmaceuticals Research 
Programme (oPRP) of oST, New MHlennium India 

Technology Leadership Initiatives (NMITLI) of CSIR, Small 

Buslnesa Innovative Research Initiatives (SBIRI) of oBT, 

Technology Development and Demonstration Programme 

(TOOP) of oSIR in drug research in the country. 

[Eng/ish] 

Infrastructure for KYs 

98. SHRI G.M. SloDESWARA : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of Kendriya Vidyalayas functioning 

without buildings and basic amenltie$ as on date, State-
wise including in KamataM; 

(b) the number of K$ndriya Vldyal4lya funclionit'lg in 

their own buildings and havelng all basic amenities In the 
country as on date, State-wise; and 

(c) the time by which the Govemment proposes to 
construct buildings for schools which do not have their own 

buildings and provide basic amenities there is and the 

pon plan formulated in this reg$rd? 

THE MINISTI;R OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DE;VELOPMENT (SHRI M.A.I\. 

FATMI) : (a) and (b) There are 978 functional Kendriya 

Vtdyalayas (KVs) in the country. In case of 129 KVs. 

buildings are provided by the sponsoring agencies. Out of 

the remaining 849 KVs, own buildings are available in case 

of 635 schools with 214 KVs without own buildings. The 
state-wise details including those for Kamataka are given 

in the enclosed Statement. 

(c) Construction of school buildings criticaUy de-

pends upon the transfer of suitable land by the sponsoring 

authorities and availability of funds. 
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sr.te",.", 

Status 01 214 KVs Funclioning In Buildings Provided by Sponsors/Temporary 
Class Room with basic Am8nities State-Wise 

51. Name of StateIUT Total No. KVs in Building KVa with Building BuildIng land Land yet 

No. of KVs Projactl to be Building under under identified to be 
IHL constructed oonstruction Planning identified 

Sector by KVa 

1 2 3 4 5 6 7 8 9 10 

1. Andaman and Nicobar Islands 02 02 02 

2. Andhta Pradesh 50 05 45 35 05 04 01 

3. Arunachal Pradesh 13 01 12 08 01 02 01 

4. Assam 50 15 35 25 04 02 02 02 

5. Bihar 40 02 38 20 03 01 07 07 

6. Chandigarh 05 05 05 

7. ChhatIisgarh 25 09 16 10 03 01 01 01 

8. Dadra and Nagar HaveD 01 01 01 

9. Daman and Diu 01 01 01 

10. Delhi 41 03 38 32 05 01 

11. Goa 05 05 05 

12. Gujarat 42 10 32 29 01 02 

13. HaJyana 27 01 26 21 02 01 01 01 

14. Himachal Pradesh 21 03 18 09 03 05 01 

15. Jammu and Kashmir 35 03 32 12 03 01 09 07 

16. Jharkhand SO 05 25 14 01 04 06 

17. KamabIka 36 07 29 21 06 02 

18. K8fala 29 02 27 23 01 03 
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2 3 4 5 6 7 8 9 10 

19. lakshadweep 01 01 01 

20. Madhya Pradesh 81 11 70 56 08 03 03 

21. Maharashtra 53 05 48 45 01 02 

22.ManIpur 07 01 06 03 02 01 

23. Meghalaya 07 01 06 06 

24. MIzoram 02 02 01 01 

25. NagaIand 05 05 02 02 01 

26. Orissa 36 04 32 23 07 02 

27. Puducheny 03 01 02 01 01 

28. Punjab 39 01 38 31 02 04 01 

29.Rajaathan 57 05 52 46 02 02 02 

3O.SikIdm 02 01 01 01 

31. Tamil Nadu 37 05 32 24 03 05 

32. Tripura 06 01 05 02 01 01 01 

33. UUar Pradesh 97 13 84 66 09 07 02 

34. UUarakhand 41 07 34 19 02 03 03 07 

35. West Bengal 51 07 44 39 04 01 

Total 978 129 849 635 75 13 80 46 

214 

Earthquakes due to o.p.ung the country. many area have become prone to 
Ground W .. eelthquakea; 

99. SHRI SANAT KUMAR MANOAL : Will the (b) If 80, the areas identified 80 far; and 
Minister of EARTH SCIENCES be pIea8ed to etale : 

(c) the step. taken by the Governn .... to generate 
(a) whether dIHJ 10 depleting ground water level In public 8W8f8I1888 In this regard? 
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THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) No, Sir. 

(b) "nd (e) Does not arise. 

[TransIatJon] 

ReDef to Victims of .. umbel Attacks 

100. SHRI HANSRAJ G. AHIR : 

SHRI CHANDRA BHUSHAN SINGH : 

SHRI N. JANARDHANA REDDY : 

DR. SATYANARAYAN JATIYA : 

SHRI GANESH SINGH : 

SHRI THAWAR CHAND GEHLOT : 

SHRI SHRINIWAS DADASAHEB PATIL : 

SHRI RAGHUVEER SINGH KOSHAL : 

SHRI SANJAY DHOTRE : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether any financial assistance has been 

provided to the families of persons killed and injured 

including security personnel during the terrorist attack on 

Mwnbai in November, 2008; 

(b) if so, the details thereof; 

(e) whether some persona entitled for the said 
assistanoe have not been provided assistance so far; 

(d) if so, the details thereof; and 

(e) the lime by which the said assistance is likely 

to be disbursed to the persons concerned? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHR1 SHRIPRAKASH JAISWAL) : (a) to 
(e) Government of Maharashtra has informed thai they have 

released compensation of As. 50,0001- each to 233 injured 

persona. In 5 cases, persons have denied to accept the 

compensation and in one case the address 0' injured 

person remains untraced. Out of 168 dead persons, 22 

dead persons are martyrs whose legal heirs have been 
paid compensatIOn of Rs. 25 lakh each and for other 

remaining legal heirs of 142 dead persons cheques of Rs. 

5 lakhs (As. Five Latch only) each have been issued. Two 

dead bodies still remain unidentified. 

However, under the 'Central Scheme for Assistance to 

the Victims of Terrorist and Communal VIOlence', a sum 

of Rs. 3 lac is provided to the Next of kin of the innocent 

persons who have diedlor have become permanenUy 

incapacitated due to terrorist violence This Ministry has not 

received so far any proposal from the Govemment of 
Maharashtra in this regard. 

Foreign aid for SeMI Shlksha Abhlyan 

101. SHRI RAMDAS ATHAWALE : 

SHRI CHANDRAKANT KHAIRE : 

SHRI RAM SINGH KASWAN : 

WUI the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state: 

(a) the total amount of foreign aid received for the 

Sarva Shiksha Abhiyan (SSA) during each of the last three 

years and the currant year including the name of such 
agency and countries providing financial aid; 

(b) the total amount of foreign assistance spent so 

far aJongwIth the details of amount yet to be spent thereon; 

and 

(e) the details of the monitoring mechanism to 
ensure proper utilisation of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A A. 

FATMI) : (a) and (b) The foreign asaistance under Sarva 

Shiksha Abhiyan (SSA) is received by Govemment of India 

on reimbursement basis. The total amount of foreign 

assistance received for SSA phase I (covering the period 
from 2004-(7) and SSA phase /I (covering the period from 
2007-10) during each of the last three years and the current 

year including the name of such funding agencies are .. 

under:-
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Name of the 2005-06 
Funding Agency 

World Bank SSA-I 1133.71 

SSA-II 

Eu~an C~n SSA-I 704.15 

SSA-II 

DFID SSA-I 504.12 

SSA-IJ 

(c) A rigorous system of monitoring of the SalVa 
Shiksha Abhiyan has been put In place which interalia 

Include a Joint RevIew Mission twice a year, along with 
extemal funding agencies, to review the programme. 

[English) 

Fee Hike In Private Schools 

102. SHRI KINJARAPU YERRANNAIDU : 

SHRI SUBHASH MAHARIA : 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state : 

(a) whether after the irnplemetltation of recommen-

dations of the 6th Central Pay Commission Report, private 

schooIe In metropolitan cities have hiked their fee and 

passed on the entire financial burden to the parents of the 

students; 

(b) if so, the details thereof and the action taken 

by the Govemment in the matter; 

(c) whether the Govemment has issued any 

guidelines/directive on the modalities to be followed by the 

private schools while ImPlementing the recommendations 

of the Pay Commission and effecting hike in fees; 

(Ra. in crore) 

2006-07 2007-08 2008-09 

4n.76 

543.87 

179.35 59.44 

136.54 

434.80 189.89 

310.00 

(d) if so, the extent to which the private schools are 

observing such guidelines; 

(e) whether the Govemment proposes to provide 

subsidy or to constitute any wage board to facilitate 

payment of salary to teachers and prevent exorbitant fee 

hike by private schools; and 

(f) if so, the details thereof and if not the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. 

FATMI) : (a) and (b) Education being a concurrent 

subject, school education is primarily within the purview 
of the State Govemments. It is for the concerned State 

Govemrnents to monitor the fee hike in private schools. 

In case of the metropolitan city of Delhi, following 

receipt of complaints against 7 unaided private schools 

of Delhi about abnormal increase in fee after the 
implementation of the 6th Pay Commission Report, 

Govemment of NCT of Delhi had directed on 20.1.2009 

to all unaided recognized schools not to raise tuition fee 

till further orders. 

(c) and (d) On 11.2.2009, Govemment of NCT of Delhi 

has )ssued guidelines to be foHowed by the private schools 
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while hiking fees. The information about violation of such 

guidelines by private schools of StateslUTs is not centrally 

monitored. 

(e> There is no such proposal before the Central 

Govenvnent. 

(f) Does not arise. 

103. DR. LAXMlNARAYAN PANDEY : 

SHRI KlREN RlJUU : 

Will the Minister of HOME AFFAIRS be pleased to 

stale: 

(8) whether the militant outfits active in the North 

Eastern s.ates are involved in extortion from the 

GovemmenI and private institutions; 

(b) if so, the details of the cases R!pOIt8d during 

each of the last three years and current year aIongwith 

the . names of outfits involved in such activities; and 

(c) the remeclal measures being taken by the 

Government in this ragatd? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIUATI V. RADHtKA SELVI): (a) and 

(b) There are reports of various miUtant organizationeI 

groupe in !he Nortt1 Eastern States Indulging In exIoftion 

to coiled money from vartous industrial and buaIneu 

establ8hl'1I8nts, contractora, tranaports, official, politicians, 

etc. Whenever specific cases in reapec:t of such activities 

ant repotIed. cases ant registered and other counter-
measurea and action, as necessary. are taken. DetaIls of 

casee regi8tenId are not centraly maintained. 

(e) Concerred eJforts 818 being made by the Slate 

Govemmenta in the legion to counter the acIhIIIIee of the 

groups and misguided elements, who hava been indulging 

in violence and extortion, etc., and oreate an atmosphere 

of peace and normalcy. The Central Government is 

supplementing their efforts through various measures such 

as deployment of additional Central Security Forces for 

carrying out intensive counter lnaurgency operaUona and 

providing security for vulnerable installations and projects, 

based on threat assessments; sharing of intelligence; 

financial aasi8tance for strengthening of the local Police 

Forces and intelligence agencies under the Police 

ModernIzation Scheme; assistance for strengthening 

various aspects of security apparatus and other aspects 

of anti-militancy operations by way of reimbursement of 

Security Related Expenditure; raising of additional 

Forces in the form of India Reserve Battaliona; etc. 

The Central Government is maintaining close and 

continuous coordination with the State Govemmenta in the 

region with 8 view to periodically review the aitualion and 

taking fuIther atepa, 88 may be neoeuary on a continuing 

basis. 

[EngIitsh] 

104. SHRI EKNATH MAHADEO GAlKWAD: WID the 

MInIster of HUMAN RESOURCE DEVElOPftENT be 

pleased to stale : 

(a) the alai» being tak8n for ~ 1M quaI/ly 
of educalion Impartad by Indira GandhI NaIionaI 0Iat 
UnIveraIty (tGNOU); 

(b) the details of budgetary aIIooation for thIa 

purpoee during each of the last three yeara and the current 

(e) whether IGNOU had reaorted to mid I8SSIon 

change in syllabus of ¥arloua COUI'I8S including Master of 

Computer AwIIcationa (MeA). thereby putting the aca-
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demic and career prospects of students of such courses 

in peril; 

(d) If so, the reaction of the Government thereto 

a/ongwith the details of students affected, number of 

complaints received and remedial measures taken to 

help the affected students of each course including 

MeA; 

(e) whether IGNOU is considering to revive the old 

syllabus to help the affected students, and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and, {b} The Indira Gandhi National 

Open University (IGNOU), being an autonomous body 

established by an Act of Parliament for promotion of open 

university and distance education systems in the educa-

tional pattem of the country and for determination of 

standards in such systems, Is not only responsible for the 

quaHty of education imparted by it but also for the quality 

of education offered by other institutions of distance 

leaming. TheGovemment provide budgetary support to the 

university to meet Its objectives. The budgetary allocations 

during the last three years and the current year are as 

under:-

(Rupees in crore) 

Year BE (Rupees) RE (Rupees) 

2005-06 60.00 60.00 

2006-07 100.00 95.05 

2007-08 108.00 108.00 

2008-09 120.00 92.44 

IGNOU has Informed that it takes special initiatives for 

training the course writers for development of materials In 

self instruction mode and for training of the academic 

counselors for providing better support services to the 

students. 

(c) and (d) IGNOU has informed that there have never 

been mid-session changes in the syllabus of any course 

of MeA Programme. However, It had revised the syllabus 

of its Mel>. programme on offer with effect from January, 

2005 and the students enroHed in pre-revised MeA 

Programme were allowed to complete their programme with 

pre-revised syllabus by December, 2010. 

(e) No, Sir. 

(I) Does not arise. 

Closure of Tea Estates 

105. SHRI AJOY CHAKRABORTY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether a large number of tea estates in the 

country are lying closed; 

(b) if SO, the details thereof alongwith the period 

since when they have remained closed, State-wise; 

(c) whether the Govemment has commissioned any 

study to ascertain the causes behind these closures; 

(d) If Sv, the details thereof; 

(e) the number of such estates revived/reopened, 

State-wise; and 

(I) the steps taken by the Govemment for revivaV 

reopening and also for modemisation of these tea estates? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAIRAM RAMESH) : (a) and (b) As on date 

only 17 tea gardens - 12 in West Bengal, 5 in Kerala are 

lying closed. The details are as foHows:-
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States: West Bengal 

St. Name of Tea Estate 

No. 
Closed since 

In - depth study of 36 cIoeed tea gardena in the 
States of West Bengal (19 gardens). Kerala (11 gardens). 

Assam (3 gardens) and Trlpura (3 gardens). The 
CommIttees revealed following reasons for sicknesal 

cIosure:-
1. Ramjhora 

2. Katalguri 

3. Chamruchi 

4. RapJr 

5. Samsing 

6. Bamondanga-Tondoo 

7. Chlnchula 

8. Shikarpur-Bhanderpur 

9. Raimatang 

10. Kalchini 

11. Reel bank 

12. DhekIapara 

State: Kerala 

SI. Name of Tea Estate 

No. 

1. Lone Tree 

2. Peermade 

3. KoIiekanam 

4. Mount 

5. TU1gm.IlIay 

10.08.2002 

22.07.2002 

02.04.2004 

05.072005 

(i) Almost all the gardens were private UmIted 
(unlisted) companies. or family managed entar-

prlses and none of the gardens belonged to any 

large tea corporate/agency house. 

(Ii) (a) poor condition of the estates including the 

25.11.2005 plantations and factories (b) poor yields and 
consequent failing quality and price realizations 

18.11.2005 

Mid Dec. 2005 

18.10.2005 

04.03.2006 

04.03.2006 

2004 

11.03.2006 

Closed since 

December. 2000 

51. 
No. 

01.01.2004 

01.04.2003 
1. 

01.12.2003 
2. 

(e) Uneasy Industrial relations scenario. 

(d) 'Remote Control .styIe of management. 

(e) weak financial position and requirement of 
Investment In factory/estate infrastructure. 

(iiI) Accumulation of huge losses and default in 

payment of the statutory/foan liabilities. 

(Iv) The Investment also required in the plantation 

with the focus being on a long term progranvne 

to Improve yields (through systematIC uprooting 

and replantetion and/or extension) and improve-

ment in garden management practices. For moat 
gardens. an average per garden investment of 

between Rs. 1.0 to 2.5 erorea over a 10 year 

period is required to Improve the plantation. 

(e) The details are 88 follows:-

Name of Tea Estates Date of reopening 

2 3 

Kottamulla/ 11.06.2007 

Bon AmI 11.06.2007 

(e) and (d) Yes. Sir. The Government of India appointed 

three Expert Commillees, in Januaty. 2003, to make an 3. Vagamon 11.06.2007 
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2 3 

4. MunjuamaJal 25.06.2007 

5. Thengakal 25.06.2007 

6. Pambanar 25.06.2007 

7. Nellikal 25.062007 

8. Bonacord 11.04.2OG7 

9. Methanathu 10.07.2007 

10. Vengakotta 03.10.2007 

11. Granby 28.07.2008 

12. Passumullay 28.07.2008 

State: WMt Bengal 

1. Surendra Nagar 17.05.2007 

2. Bhamobari 28.04.208 

State: Anem 

1 & 2 Hatticherra and Subhong 28.08.2008 

(f) The Govemment of India announced rehabilita-

tion package for 33 nos. of closed tea gardens closed 

as on 1.4.2007. This package provides for restructuring 

of outstanding bank loan Into a fresh term loan and 

payable over a period of ten years and sharing of the 

accumulated Interest 0113 each by Govemment, the 

concemed bank and the borrowers, 3% Interest subsidy 

on working capital for five yeas, payment of PF dues 

relating to damages in Installments over 10 years, complete 

waiver of Tea Board outstanding loan, extension of 

Board's tea developmental schemes etc. From Tea Board, 

a lump-sum grant 0 Rs. 1000 per worker for assistance 

for educational support for wards of workers and disabled 

persons of closed tea estate was extended during 2007-
08 and 2008-09 from Human Resource Development 

Scheme. 

The Govemment of West Bengal has decided to draw 

up a complete package of benefits including electricity 

dues, salami, land revenue and agricultural cess etc. for 

facilitating the existing owners to reopen the garden either 

on their own or through new owners identified by the 

garden owner. 

The Govemment of Kerala has also offered many 

supports i.e. Free noon meal to all ~hool going children, 

Wage employment under SGRY scheme, Placement of fund 

of As. 5.00 crore with the district administration, Idukki 

(where most closed tea gardens are located) for providing 

uniform and essential school books to school going 

children and for providing medicines to garden workers 

where public heaHh system is unable to provide medical 

facilities, Ex-gratia amount of As. 500.00 per workers on 

account of Onam Festival and Educational expenses for 

pursuing graduation course for the wards of the garden 

workers. 

As regards modemization of the tea estates, a scheme 

called Quality Upgradation and Product Diversification 

scheme is already In operation. 

Geophysical Mapping Prognlmme 

106. SHRI KISHANBHAI V. PATEL: Will the Minister 

of MINES be pleased to state : 

(a) whether Geophysical Mapping programme has 

been taken up in the country utilizing gravity magnetic 

methods; 

(b) If so, the details thereof, State-wise; 

(c) the salient features of said survey; and 

(d) the outcome of the said surveys? 

THE MINISTER OF STATE IN THE MIN.ISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF MINES (SHRI B.K. 

HANDIQUE} : (a) and (b) Yes, Sir. Geological Survey of 

India (GSI), a subordinate office of Ministry of 
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Mines. has taken up a systematic ground regional 

geophysical mapping programme employing gravity and 

magnetic methods to. preparation of gravity and magnetic 

maps of the country on 1:50,000 scale. A total area of 

1,02.779 square kilol'netera has been covered by 

systematic geophysical mapping. The details are as 

foIlows:-

State 

Maharashtra 

Orissa 

Jharkhand 

west Bengal 

Meghalaya 

Assam 

Haryana 

Uttar PRIde8h 

.Aajasthan 

Gujarat 

Andhra Pradesh 

Tamil Nadu 

Kamataka 

Total 

Area covered pn square 

kilometres] 

11200 

10332 

37B 

4860 

1400 

5900 

11000 

14500 

3459 

700 

7050 

5030 

26970 

102779 

(cl Systematic geophysical mapping on 1 :50,000 

scale is done with an average station density of one 

station for 2.5 sq.km. over the entire shield area, 

1nc:kr3angetic PIalns, the Eastern and Western Ghat 

areas including coastal Plains and other covered 

areas. 

The data acquired under regional geophysical mapping 

programme:-

(I) will be used to generate gravity and magnetic 

maps of the areas covered. 

(ii) will be usefut for postulating conceptual models 

to target the potential areas for the exploration 

of metalliclnon-metallic mineral deposits and 
understanding the deeper sub-surface struc-

tures. 

(iii) in context of mineral exploration, helps in 

identifying deep seated bodies having feeble to 
strong density contrast and magnetically sus-

ceptible zones. 

Gravity and magnetic mapping methode can be 

used in ground water survey, basement configuration etc. 

This method aJong with other ij80PhysicaJ methods i.e. 

seismic rafIec:tion surveys can be used to explore 

hydrocarbons. 

(d) Some of the encouraging results obtained 

through data generation by this mapping programme with 

respect of mineral exploration and updating geoscientific 

knowledge base are:-

(I) extension of concealed schist belt and 

favourable zones of gold mineralization and 

emplacement of kimberlite clan rocks in 

Chitradurga - Gadag and Aalchur schIst belt of 

Kamatalea. 

(ii) several gravity Iowa, ind"IC8Ung smaA sub-baalns 
for 1~lIe at shallow depth, in,Ramnad sub-

basin, Tamil Nadu. 

(Ui) the prominent gravity low anomaly around 

Karbi, Haryana and indicating aub-eurface 

basinal structure stretched oyer a length of 
15 km. 

(Iv) measurement of 'g' values at five locations of 
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Pune and Mumbai for factories and laboratories 

on commercial basis. 

(v) determination of sub-surface tectonic con-

figuration of Indo-Gangetic Plains of Uttar 

Pradesh. 

(vi) curving out the basinal morphology of the Sakoli 

basin of Maharashtra. 

{Translation} 

ComplaintS against Mid Day Meal 
Scheme 

107. SHRI PANKAJ CHOWDHARY : 

SHRI RAVI PRAKASH VERMA : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRt ADHALRAO PATIL SHIVAJIRAO : 

SHAI MILIND DEORA : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state: 

(a) whether the Government has received 

complaints from various quart~ regarding students 

faDing sick/havlng died after consuming mid-day meal 

in schools Including MCD schools in Delhi and food 

served in Navodaya V1dyalayas Hostels across the 

country; 

(b) if so, the number of such Incidents where 

students fell sick or died during the last one year and 

current year separately, State-wise; 

(c) the remedial measures being taken by the 

Government to ensure the quality of mid-day meal and food 

being served in the schools and hostels; and 

(d) the details of action taken against those found 

responsible for such Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FAlMl) : (a) to (d) Some cases of students faRen sick after 

consuming Mid Day Meal have come to the notice of t"e 

Govemment. The details of such cases and action taken 

are given in the enclosed Statement. However, no death 

case has been reported in the Specified I)eriod (till the end 

of third quarter) due to food poisoning. Though the overall 

responsibility to ensure all logistic and administrative 

arrangements for regular serving of wholesome, cooked 

mid day meal in every eligible school, EGSIAIE centres 

lies with the State GovemmenUUT Administration, the 

Central Government has been continuously urging the 

State Governments to 

ensure that food is cooked in a hygienic 

environment 

food items are stored in dry and safe places 

adequate drinking water is made available 

cooks are property trained in adopting hygienic 

habits. 

Besides, States have also been urged to involve the 

parents and community members to supervise the cooking 

and serving of mid-day meal. It provided in the guidelines 

that the food prepared is tasted by 2-3 adults including 

atleast one teacher before it is served to children. As and 

when, any complaint is brought to the notice of the 

Government, the concerned State GovemmenUUT Admin-

istration is asked to conduct suitable enquiry and to take 

appropriate action against the responsible person(s) and 

initiate corrective measures to avoid recurrence of such 

incidents in future. 

The Navodaya Vidyalaya Samiti has informed that one 

incident has been reported to them from Jawahar 

Navodaya Vidyalaya (JNV), Jaffarpur Kalan, Delhi in which 

about 150 students had fallen sick on 25.01.2009. 

However, no death case has been reported due to food 

poisoning during the last year and current year. There is 

a Mess Committee at Vidyalaya level to check the quality 

of food. Six persons have been placed under suspension 

for their lapses in their duties at JNV. Jaffarpur Kalan, 

Delhi. 
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Details of cases and action taken 

4 

The State Govt. has reported that In one school of 

Shivsagar Block, and two schools of Manal Block, both of 

District Rohtas, cases of children feU HI come to their 

notice. The affected children were given medical treatment 

in Primary Health Centre and discharged after being 

normal. 

It has further reported that In PrImaIy School, Vlshnupur-

Rajkhand, District Vaishall, 82 children of class-I, who had 

consumed meal brought to the Prtmary Health Centre 

presuming that the children had consumed poisoned meal 

caused by a frog reported to have been found In the meal 

supplied. After examination, all were found normal and 62 

of them attended the school on next day it8eIf. 

The State Govt. has reported that on 21.11.2007, 40 

students of both boys and girts middle school Lahpatra 

Block Lakhanpur fell HI. After primary treatment student 

were fit and healthy to join the 1ChooI. FIR lodged in 

Lakhanpur PoUce Station. Headmaster of Middle School 

Boya suspended from his duties. HeadmIstress Girts 
Lahpatra and 3 other teacher's Increment withheld for one 

year. 80th the cooks were diami8aed from the duty. 

The State Govt. has reported that 38 children fell HI and 
were admmed to hospital. The State Govt. has further 

reported that an enquiry was conducted by the AddItional 
Director which revealed that the students didn't fall III due 

to consumption of mid day meal but due to eating of 

Jatropha Plant growing in the campus of the school. To 

avoid such incidence In future, the State Govt. has directed 
all the District Education OffIcers, District Elementary 

Education OffIcers and Block Education OffIcers to uproot 
and destroy all such plants from all government 8ChooI 

premises. 
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The State Govt. has reported that two such incidents had 

occurred. In Chanbad district about 60 and in East 

Singhbhum district about 70 students fell ill due to food 

poisoning. Later on enquiry, it was found that these had 

happened due to fall of deleterious materials in cooked food 

for which Immediate steps have been taken. 

The State Govt. has reported two cases in which after 

laboratory testa, It was found that illness was not due to 

mid day meal. 

The State Govt. has reported that in Govt. Upper Primary 

School, Gram Panchayat Dhakad Khedl, District Bhilwara 

188 children fell III an 10.01208. The guilty teacher was 

suspended. All Block Education Officers were directed to 

conduct Inspection 80 that mis-happenlngs could be 
avoided In future. Further reported ihat in Govt. Upper 

Primary School, Karelia District Oungarpur 8 children fell 

HI on 22.01.2008. The NGO Geetanjali charitable Trust 

responsible of providing mid day meal was terminated and 
their MOU was also cancelled. All Block Education Officer's 

were directed to be more vigilant in future. 

The State Govt. has reported that: 

(1) In the Primary School, Bhauabazar, Gopalpur and 

Satvanpattl, District Bareilly 100 students fell ilion 

20.09.2007. All students were given proper medical 

treatment and were discharged after being normal. 

The Head Master, primary school Bhauabazar was 

suspended, cook was replaced and notice was given 

to Gram Pradhan for slackness in duties. 

(2) In the Primary School, Uttampur Bahlolpur and Mllak 

Bahlolpur, District Moradabad 84 children fell ilion 

27.09.2007. All children were admitted in various 

hospitals and given proper treatment. FIR was lodged 

in Thana-Majhola against Gram Pradhan, District 

BasIc Education Officer, Moradabad Village Panchayat 

OffIcer, Bahlolpur, Concemed Head Masters and 

Assistant Teacher were suspended for slackness and 

poor supervision. 
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(3) In the Primary School, Mllak-Mankara, District 

Moradabad 16 students had fallen ilion 05.10.2007. 

All students were given medical treatment and 

discharged after being normal. In the enquiry, it was 

found that the conduct of Shiksha MItra was 

suspicious. FIR was lodged against him. 

(4) In the Primary School - Shahgarh, District pnibheet 

99 students fell ill on 08.10.2007. After enquiry, It was 

found that the probable cause of incident was edible 

oil used in preparing food. All students were 

discharged after giving medical treatment. FIR was 
iodged against the Gram Pradhan., Cook and 

Koledar. Headmistress of the school was also 
suspended for slackness in duty. 

(5) In the Primary School - TIIhari Khurd, District Kanpur 

Nagar 3 students feU ill on 22.10.2007. After primary 

treatment they beoame normal. Head Master was 

suspended for slackness in his duty and necessary 

action had been taken against Gram Pradhan. 

(6) In the Primary School Shah Alampur, District 

Moradabad 72 student fell IH on 24.10.2007. AD 

suffered students were given medical treatment in 

District Hospital. FIR was lodged against the Gram 

Pradhen, husband of Gram Pradhan, Head Master, 
Shiksha Mitra and Cook. Head Master of the school 
was suspended and services of Shlksha MItra also 
terminated. 

(7) In the Primary SchooI-Chandpur, Hilalpur and 

Janipur, District Sitapur 2005 students fell HI on 
01.11.2007. 161 students were discharged immedi-

ately after treatment and remaining 44 got special 

treatment in District Hospital. The cause of incident 

was adulterated cooking oil. FIR was lodged against 

Gram Pradhan, husband of Gram Pradhan, Cook & 

Asstt. Basic Education OffIcer. The responsible head 

masters and teachers were suspended due to 

slackneas In duties. 
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2 3 

8. Delhi 01 

{English] 

Impact of Recession on SMes 

lOS. DR. CHINT A MOHAN ; 

SHRI BASU DEB ACHARIA : 

SHRI RAWI LAL SUMAN : 

SHRI SURESH ANGADI : 

Will the Minister of MICRO, SMALL AND MEDIUM 

ENTERPRISES be pleased to state : 

(a) whether small and medium enterprises (SMEs) 

have been affectSd by global recession; 

4 

(8) In the Primary School-Itwan Duddela, District 

Chitrakoot about 55 students fell ill on 11.12.2007. 

After enquiry, it was found that the cause of incident 

was due to eating of unknown wild fruit found in 

nearby forest and not MOM. All students were normal 
after taking MDM. 

(9) In the Primary School, Khudaganj, District 

Shahjahanpur 4 students and Headmistress fell ill on 

23.01.2008. After medical treatment, they were 

discharged being normal. The samples of cooked 

meal were taken for testing in the laboratory. FIR was 

lodged against the ward member and two cooks. 

Municipal Corporation of Delhi (MCD) has reported that on 

16.07.2008 some girls student of M.C. Primary School 
Marginal Band (Old)-I, Shahdara had complained of pain 

in their head. 9 students were taken up in nearby Nursing 

Home and 14 in GTB Hospital for treatment. After enquiry, 

it was found that on the previous day, some outside person 

had distributed some churan goli free of cost outside the 

main gate of the school, which might have caused illness 
of the children. No problem was found In 47 other primary 

schools of the same zone to whom Halwa-chana was 

distributed by the same organization i.e. Dalit Manav Uthan 

Sansthan. 

(b) if so, the number and percentage of such 
enterprises a10ngwith the names of the products being 
manufactured by them; 

(c) the details of loss of jobs caused due to 
recession; 

(d) whether the Government has formulated a 
scheme to ball out these enterprises; 

(e) if so, the details thereof and if not, the reasons 
therefor; and 

(f) the number of enterprises provided benefits 
under the said bail out scheme? 
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THE MINISTER OF MICRO, SMALl AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (e) The 

global recession has adversely impacted the Indian 
economy, Including the micfO, sma/I and medium enter-
prises (M~Es). While there is no separate information on 
MSMEs, as per the sample survey conducted by the 
Ministry of Labour and Employment, about 5 Iakh workers 
are estimated to have lost their jobs during October-
December, 2008. The most affected sectors were Gems 
and JeweI1ery, Transport and Automobiles. 

(d) to (f) Keeping In view the impact of global recession 

on MSMEs, the Government, the Reserve Bank of India 
(RBI) and the Public Sector Banks have taken several 
measures for protecting and providing a stimulus to the 
MSMEs which, Inter alia, Include: (i) extending the loan limit 
under Credit Guarantee Scheme from As. 50 Iakh to 
As. 1 crore with a guarantee cover of 50 per cent; 
(ii) increasing the guarantee cover under Credit Guarantee 
Scheme from 80 per cent to 85 per cent for credit 

facility up to As. 5 lakh; (iii) an advisory to CentraJ Public 
Sedor Enterprises to ensure prompt payment of bIBs of 
MSMEs; flV) Interest subvention of 2 per cent In pre and 
post-shipment export credit to srnaH and lnedium 
enterprises (SME) sector up to 13.3.2009; (v) refinance limit 
of As. 7,fXXJ crore to SrnaD Industries Development Bank 
of India (SIOBI) to illerememaJ on-lending to the micro and 
small enterprises (MSE) sector; (vi) grant of need-baaed 
ad hoc working capital demand loans up to 20 per cent 
.of the existing fund-based Hmits; and (vii) reduction In 
interest rates for borrowing by micro enterprises by 1 per 
cent and In respect of SMEs by 0.5 per cent. The 

details of credit flow to enterprises (Including MSMEs) Is 

collected by the RBI through the banking system and 
published on an annual basis. An Indication of the credit 
flow to the MSMEs In the period after the package win, 
therefore, be inferable from the RBI's report for the year 
2008-09. 

Female Terroriats 

109. DR. K. DHANARAJU : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether a large number of female terroriats have 
inflHratad into the country and found to be active in acts 

of terror; 

(b) If BO, the details of cases repoIted and amt8t8 
made during each of the last three years and current year, 

area-wise; and 

(e) the steps taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL) : (a) and 
(b) No, SIr. However, an instance of a Paldstanl lady who 
had CI'0888d over to the Indian side has come to notice. 

(e) The Government has taken a number of steps 
to strengthen border management and counter inftItration 
which, inter-alia, Include, erection of fencing and floodlight-
ing along the border; round the clock surveillance and 
patrolling by security forces; construction of border roads; 
establishment of additional obBervatIonIborder posta; 
induction of modem and high-tech surveillance equlpmenta; 
upgradation of the intelligence network and inter-agency 
coordination. 

Ph,... I!duc.uon In 8chooIe 

110. SHRI BAlASHOWRY VAL.L.ABHANENI: WII the 
MinIster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the GovemmentINatIo CouncIl of 
Education Research and Training (NCERT) propoeee to 
make phy8IcaI education compulsory In all schooII and 
colleges In the country; 

(b) If BO, the detalla thereof and If not, the reuona 
therefor; 

(e) the number of Physical Education teachers 
sanctioned and actually appointed In each StateiUnlon 
Tenltory Including DeIhl during each of the last three years 
and in the current year; 

(d) whether there Is any shortage of physical 

education teachers In the country; and 
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(e) If 10, the remedial measures being taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) ; <a) and (b) Physical EdUcation is compulsory from 

primary to secondary stage (from cIa8sea I·X) and Is 

prescribed .. an optional subject at the senior secondary 

stage (classes XI·XII) in the schools affiliated to CSSE. 

The National Curriculum Framewor1<·2005 (NCF·2005) 

prepared by the National Council of Educational Research 

and Training recommends Health and Physical Education 

to be cocnpulaory from primary to I8COndary stage and as 

an optional subject at higher secondary stage. 

The NCF·2005 emphasizes comprehensive health and 
physical education curriculum. NCF·2005 has been 

circulated to all the StatesIUnion territories. It Is for the 

StatelUnion Territories to develop their own curriculum and 

syllabua based on NCF. 

(e) to (e) Physical education teachers are appointed 
by the respective StatealUnlon Territories and the statistics 

of these teachers Is not maintained by the Central 

Govemment. 

s.ttIng up of PolytechnIcs 

111. SHRI L. RAJAGOPAL : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state; 

(a) whether the Cabinet Committee on Economic 

Affairs has approved setting up of 1,000 poIylechnics in 

the country; 

(b) If 80, the details thereof; State-wise; 

(e) the criteria adopted by the Govemment to set 

up the new polytechnics In the country; 

(d) If 10, the details of polylechnlcs set up with one-

time Central grant In the country, State-wise Including 

Andhra Pradesh; and 

(e) the details of polytechnics proposed to be set 

up under public 'Prlvate Partnership modeIprtvate- funding, 

State-wise including Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) ; (a) to (e) The Cabinet Committee on 

economic Affairs has approved a Scheme to provide 

financial assistance to the State GovemmentslUnion 

Territories for establishment of new Polytechnics in the 

country Under this scheme a one time financial assistance 
of As. 12.3 erore per polytechnic is provided to State 

GovemmentlUnion Territories for establishment of 300 

polytechnics in unserved and underserved districts. 
Similarly, it has also been decided to provide financial 

assistance to State GovemmentslUnion Territories for 

establishment of another 300 polytechnics through Public 

Private Partnership (PPP) made by providing a financial 

assistanca to the extent of As. 3 erores per polytechnic. 

Further, 400 polytechnics are to be set up under the 
private sector. The criteria for estabnshment of new 
polytechnics is based on the avallabHlty of diploma 

seats per lakh of population as compared to the national 

average, with the lower intake capacity districts gettl~ 
preferenca over the higher ones. The details of number' 

of such unserved and under &&rved 300 districts identified 
and financial assistance provided State-wlse80 far, 
including the State of Andhra Pradesh are enclosed as 

Statement. 

SI. 
No. 

StateJUT 

2 

1. Andhra Pradesh 

2. Puducherry 

Staf8ment 

No. of Unserved No. of District 
and Underaerved where Financial 

Districts 

3 

Assistance has 

been provided 

80 far 

4 
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2 3 4 2 3 4 

3. Tamil Nadu 7 26. Tripura 3 

4. Kerala 27. West Bengal 11 

5. Kamataka 28. Chhattlsgarh 11 4 

6. Chandigarh 29. Dadra and Nagar Haveli 

7. Delhi 5 30 .. Daman and Diu 

8. Haryana 7 2 
31. Goa 

9. Himachal Pradesh 5 
32. Gujarat 5 

33. Lakshadweep 1 
10. Jammu and Kashmir 18 4 

34. Madhya Pradesh 21 5 
11. Punjab 7 .. 

35. Maharashtra 2 
12. RIqasthan 15 1 

13. Uttar Pradesh 41 6 
Total 300 50 

14. Uttarakhand ReplantIng SUb8ldy of Natural Rubber 

15. Arunachaf Pradesh 14 3 112. SHRI P.C. THOMAS : wm the MinIster of 

COMMERCE AND INDUSTRY be pleased to state : 
16. Andaman and Nicobar 2 

Islands <a) whether there 18 a proposal to increase the 

replanting subsidy on natural rubb8r; and 

17.Asaam 21 
(b) if so, the details thereof? 

18. Bihar 34 5 
THE MINISTER OF STATE IN THE DEPARTMENT OF 

19. Jharkhand 17 4 COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

20. Manipur 8 2 POWER (SHRI JAIAAM RAMESH) : (a) and (b) There Is 

no proposal at present to Increase the replanting subsidy 
21. Meghalaya 4 of natural rubber. 

22. Mizoram 6 2 Funds to Rural and Urban Aru. under PMEOP 

23.NagaIand 8 2 113. SHRI SUGRIB SINGH : 

SHRI NAND KUMAR SAl : 
24. Orissa 22 4 

WIll the Minister of MICRO, SMALL AND MEDIUM 
25.SIkkim 2 

ENTERPRISES be pleased to state : 
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(a) whether the Government has provided funds to 
rural and urban areas under Prime Minister's Employment 

Generation Programme (PMEGP); 

(b) if 80. the details thereof. State-wise; and 

(c) the criteria adopted by the Government to 

grant funds to rural and urban areas under the said 
programme? 

THE MINISTER OF MICRO. SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) 

Yes. Sir. As. 823 crore [Rs. 740 crore (approximately) 

towards margin money and Rs. 83 crore (approximately) 

towards backward-forward linkages] have been provided 

during 2008-09 for the Implementation of Prime Minister's 

Employment Generation Programme (PMEGP). The scheme 

has been approved for implementation from 2008-09 to 
2011-12 with an estimated expenditure of As. 4735 crore 

(Rs. 4485 crore towards margin money and Rs. 250 crore 

towards backward forward linkages). PMEGP Is adminis-

tered by the Govemment [in the Ministry of Micro. Small 

and Medium Enterprises (MoMSME)] and implemented by 

the Khaw and Village Industries Commission (KVIC). as 

the single nodal agency at the national level. At the State! 

Union Territories level. the scheme Is implemented through 

field offICes of KVIC. StateiUnlon Territory Khadl and Village 

Industries Boards (KVIBs) and District Industries Centres 

(DICs) and Banks. 

The following tentative targets have been proposed 

under PMEGP during the four years. i.e .• from 2008-09 to 

2011-12:-

Yesr Employment Margin Money (subsidy 

(number of persons) (Rs. crore) 

2 3 

6.16.667 740.00 

2009-10 7.40.000 888.00 

2010-11, 9.62.000 1.154.40 

2 3 

2011-12 14.18.833 1702.60 

Total 37,37,500 4485.00 

Note: 1. An additional amount of As. 250 crore has 

been earmar1(ed for backward and forward 

linkages. 

2. T:> begin with, the targets have been distributed 

between KVIC (including State KVIBs) and State 
DlCs In the ratio of 60:40 to ensure compara-
tively greater emphasis to micro enterprises in 

rural areas. The margin money subsidy has also 

been allocated in the same ratio. DICs have 

been asked to ensure that at least 50 per cent 

of the amount allocated to them Is utilized In 

the rural areas. 

3. The annual allocation of targets has been 

Issued StatelUnion Territory-wise to the imple-

menting agencies. 

The StatelUnion Territory-wise details of target8 of 

margin money of As. 740.33 crore allocated under the 

PMEGP during 2008-09. are given In the enclosed 
Statement. 

(c) The broad criteria for distribution of StateiUnlon 

Territory-wise targets are as given below:-

(i) Extent of backwardness of State; 

(ii) Extent of unemployment; 

(iii) Extent of fulfilment of targets under PMRY and 

REGP in 2007-08; 

(iV) Extent of recovery of loans uncler PMRY and 

REGY in 2007-08; 

(v) Population of State/Union Territory; and 

(vi) Availability of traditional skills and raw material. 
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Sta,."."t 

Stare/Unlon Ten1tory-wise details of allocation of Margin Money (MM) 
targets under PMEGP for 2008-09 

(amount In As. lakh) 

SI. StateIUnIon T errilory Total MM % of Total State ore KVlC KVIBe 

No. Allocation 

Rural Urban 

2 3 4 5 6 7 8 9 

1. ChandigartI 59.94 0.08 11.99 11.99 40% 0.00 35.96 

2. Delhi 899.10 121 179.82 179.82 40% 269.73 269.73 

3. Haryana 1431.16 1.93 28623 28623 40% 429.35 429.35 

4. HImachal Pradesh 452.14 0.61 90.43 90.43 40% 135.84 135.64 

5. Janwnu and KashmIr 748.14 1.01 149.63 149.63 40% 134.86 314.22 

6. Punjab 1608.02 2.17 321.61 321.60 40% 482.41 482.40 

7. Rajasthan 4011.54 5.42 802.31 802.31 40% 1203.46 1203.46 

8. Andaman and Nicobar, 19.98 0.03 4.00 3.99 40% 0.00 11.99 

Islands 

9. Bihar 8440.22 8.70 1288.05 1288.04 40'% 1932.07 1932.06 

10. Jharkhand 2366.52 3.20 473.31 473.30 40% 709.96 709.95 

11. Orissa 2946.68 3.98 589.34 589.33 40% 884.01 884.00 

12. West Bengal 5513.74 7.45 1102.75 1102.75 40% 992.47 2315.n 

13. Andhra Pradesh 5319.86 7.19 1063.97 1063.97 40% 1595.96 1595.96 

14. Kamataka 357124 4.82 714.25 '714.25 40% 1071.37 1071.37 

15. KeraIa 2123.80 2.87 424.76 424.76 40'% 637.14 637.14 

16. L.akshadweep 6.86 0.01 1.33 1.33 40% 0.00 4.00 

17. Puducheny 59.94 0.08 11.99 11.99 40% 0.00 35.96 
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2 3 4 5 6 7 8 9 

18. Tamil Nadu 4220.23 5.70 844.05 844.04 40% 1266.07 1266.07 

19. Goa 66.59 0.12 17.32 17.31 40% 15.60 36.36 

20. Guiarat 3460.98 4.67 692.20 692.19 40% 1038.3 1038.29 

21. Dadra and Nagar 13.32 0.02 2.67 2.66 40% 7.99 0.00 
HaveH 

22. Daman and Diu 13.32 0.02 2.67 2.66 40% 7.99 0.00 

23. Maharashtra 6628.91 8.95 1325.79 1325.78 40% 1988.67 1988.67 

24. Chhattlsgarh 1736.78 2.35 347.36 347.35 40% 521.04 521.03 

25. Madhya Pradesh 4619.82 6.24 923.97 923.96 40% 1385.95 1385.94 

26.Uttarakhand 641.59 0.87 128.32 128.32 40% 192.48 192.47 

27. Uttar Pradesh 11768.96 15.90 2353.79 2353.79 40% 3530.69 3530.69 

28. Arunachal Pradesh 102.66 0.14 20.57 20.57 40% 30.86 30.86 

29. Assam 2050.54 2.77 410.11 410.11 40% 615.16 615.16 

30. Manlpur 235.32 0.32 47.07 47.06 40% 70.60 70.59 

31. Meghal8ya 241.98 0.33 48.40 48.39 40% 72.60 72.59 

32. Mizoram 119.14 0.16 23.83 23.83 40% 21.44 50.04 

33. Nagaland 215.34 0.29 43.07 43.07 40% 38.76 90.44 

34. Tripura 236.06 0.32 47.21 47.21 40% 70.82 70.82 

35. SlkkIm 62.90 0.08 12.58 12.58 40% 18.87 18.87 

Total 74033.32 100.00 14806.75 4806.60 40% 1372.12 23047.85 

...... ng of eMs on IIIterIWI Security Win the MInister of HOME AFFAIRS be pleased to 
state : 

114. SHRIMATI JAYAPRADA : 
(a) whether a meeting of Chief MInisters was held 

SHRI NAVEEN JINDAL : in January, 2009 to discuss Internal security scenario 

SHRI NIKHIL KUMAR : including naxallsm; 
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(b) if so, the detaUS of issues discussed and 

outcome thereof; 

(e) whether the issues of providing guerrilla 

training to security forces and Involvement of neigh-

bouring countries inciting terrorism in India was also 

disal8sed; 

(d) if 80, the details thereof; and 

(e) tt$ steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl.) : (a) to 

(e) A meeting of the Chief Ministers of the States on 

'Internal Security' was held on 6.1.2009 in which various 

measures to raise the level of preparedness to counter the 

increasingty sophisticated terrorist threats as well as to 

&I._ICe the speed and decisiveness of the response to 

a terrorist threat or a terrorist attack were discussed. 

Various areas requiring attention in this context, which 

emerged in the deliberations, inter-alia, include: strength-

ening of intelligence machinery in the States and 

arrangements for sharing of Intelligence between various 

agencies and action thereon, raising of Commands/Special 

forces for responding to terrorist attacks; security 

arrangements for strategic and vulnerable establishments 

and installatiOns; filling up of vacancies inland augmenta-

tion of State Police forces; setting up of special forces for 

the latter at the State level; community policing, building 

public awareness and developing poIice-citizen interface; 

development of action plans for buDding crime and Criminal 

tracking network; vigorouS implementation of identity norms 

for mobUe phone subsorIbers, strengthening the arrange-

ments for coastal security, including registration of fishing 

vesseI8 and issue of identity cards to fishermen. Meeting 

of the Chief Ministers of seven naxal affected States viz. 

Andhra Pradesh, Bihar, Chhattisgarh, Orissa, Jhar1thand, 

Maharaahtra and West Bengal was held on 7.12009. 

There was a consensus in the meeting that there 

should be a uniform approach and holistic policy to deal 

with naxaIiam, In which attention should be paid to the 

needs and grievances of the people, on the one hand; 
and well-planned and determined action should be 

taken against the naxaI8 by the police and eacurUy 

forces, on the other. With reference to the latter the need 
to raise specialized forces tnllned In GuerlllalJungIe 
warfare, and for coordinated and joint operations by the 

forces of neighbouring States in bordering areas wee 
emphasized. 

Action in the vanou. areas menIioned above Ia 
being pursued in cIoee COOIdInatIon wIIh the Stale 
Governments. 

[Translation] 

115. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

DR. DHlRENDRA AGAFNIAL : 

SHRI RAGHUVEER SINGH KOSHAL : 

Wiu the Minister of HOME AFFAIRS be pteaaed to 

state: 

(a) whether casee of Internet and Credit card 

frauds are on the rise in the country; 

(b) If 80, the detaII8 thereof during each of the last 
three years and in the current year, State-wise Including 

conviction rate achieved In such cues during the uid 
period; 

(e) whether the Central and State investigation 

agencies are fully equipped to deal with the such 
cases; 

(d) If so, the details of exisItng facilities available 
with the investigating agenclea atongwIth budgetary 

allocations made in the last three years and In the current 
year in this regard; 

(e) If not, the reatons and conatraInt8 faced by the 
Investigation agencle8 In dealing with such cues; 
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(f) . whether the Govemmen1 has any plan to 

increase the aBocation for: !mprovlng the facilities and 

training in infonnation Technology to personnel of the 

Central and State investigation agencies to effectively ~I 
with such crimea; 

(g) if SO, details thereof and if not, reasons 

therefor, 

(h) whether there is any need for strengthening the 

exiatlng penal provisions relating to internet and credit card 

frauds; and 

(i) if 80, the detaIIa thereof alongwith details 

of steps being taken by the Govemment in this 
regard? 

THE MINISTER OP ST~TE IN THE MINISTRY OF 

HOME AFFAI.RS (~. SHAKEEL, AHMAD) : (a> and (b) The 

State-wise nu~ of Ingidents of Intemet. fr~uds, Le., 

cases of fraudulent withdrawal of money from banks 

through Intemet/online banking, as reported by ·the banks 

to the ReseM! Bank of India (RBI), during the last three 

financial years and current year (upto December 2008) is 

given in the enclosed Statement-I. .RBI has intimated that 

the Credit Card frauds are reported by the issuing offICe 

of the bank, which is centralised in one city for each bank. 

Therefore, State-wise perpetration of Credit Card frauds Is 

not reported to RBI. However, bank-wise data for Credit 

Card related frauds, as fumished by RBI, has been given 

in Statement-II. The figures relating to the incidents of both 

Intemet and Credit Card frauds indicate a mixed trend. RBI 

does not maintain data relating to conviction in such cases. 

Banks are required to report the matter to the State Policel 

CBI as per guidelines Issued by RBI and pursue the cases 

with the Investigative agencies till their logical end. 

However, as reported by the National Crime Records 

Bureau (NCRB) , StatelUT-wise details of cases registered 

under Fraud digital signature (Sec. 74 IT Act) and Breach 

of confidentiality I privacy (Sec 72 IT Act) and other related 

sections of IPC during 2005 to 2007· are enclosed in 

Statement-III. The StahW'UT wise number of persons 

arrested during 2096 and 2007 in above offences are 

enclosed in Statement-IV. Sim"ar infonnation for 2005 is 

not available. Other details regarding conviction are not 

maintained by NCRB. 

(c) The Department of Information Technology (DIT) 

has set up Resource Centre for Cyber Forensics at the 

Centre for Development of Advanced Computing (C-DAC), 

Thiruvananthapuram, which has developed indigenous 

cyber forensics tools. These tools are now being used by 

agencies to investigate cyber crime cases. C-DAT, 

Thiruvananthapuram also conducts training programmes for 

law enforcement agencies on these tools. Organizations 

like Police Academies, Central Bureau of investigation 

(CBI), Indian Computer Emergency Response Team (CERT-

In), Controller of Certifying Authority (CCA), NCRB, 

Regional Police Computer Training Centres (RPCTCs) etc. 

conduct regular training programmes for imparting 

training to the police officials for preventing cyber crime 

in the country. The laboratories under the Directorate of 

Forensic Science (DFS) also conduct regular training 

programmes in the country for the benefit of law 

enforcement agencies and train them in search and 

seizure and handling of digital evidence. DIT has provided 

grants to CBI and Kerala Police to set up cyber forensics 

labs for investigation of cyber crimes and these labs will 

also be used for training the poiice officers. Therefore, it 

can be said that the Central and State investigation 

agencies are reasonably equipped to deal with such 

cases. 

(d) to (9) The requisite information is being collected 

and would be laid on the Table of the House. 

(h) and (i) The existing Information Technology Act, 

2000 provides for legal framework to prevent cyber crimes 

including Intemet frauds. Further, the Act has been 

amended to Include provisions to address computer crimes 

like, phising, spamming, online frauds and identity theft as 

also for data protection. The Govemment lias also 

cond'lCted several awareness and training programmes on 

cyber laws and cyber crimes for Judicial Officers and law 
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enforcement agencies. Indian Computer Emergency Re-

sponse Team (CERT-IN) under OIT provides reactive and 

proactive support to the cyber Incidents in the country. It 

also liaisons with similar agencies worldwide and users of 

cyberspace in the country including Government, public or 

private and issues alerts, advisories and vulnerability 

notes. These advisories are also published on the website 

of CERT-IN (http://www.cert-in.org.ln). CERT-IN also 

interacts with cyber users in the country to mitigate such 

Incidents. 

Stale-wiss data on number of int8met frauds and amount involved thef8in lIS 

I8pOftfJd by the banks to Reserve Bank of India 

(Ra. in Lakh) 

Name of State April 2005-

March 2006 

April 2006-

March 2007 

AprIl 2007-

March 2008 

April 2008 to 

December 2008 

No. Amount No. Amount No. Amount 

2 3 4 5 6 7 8 9 

Andhra Pradesh 2 4.32 5 11.50 7 14.n 11 64.29 

Assam o o o o 5.00 1.00 

Bihar o o o o 1.00 o o 

Chandigarh o o o o o o 2.65 

Delhi 1.00 6 10.72 18 24.55 8 10.90 

Goa o o o o 2.00 o o 

Gujarat o o 1.00 3 23.00 4 5.51 

Haryana 1 30.87 1.00 1.02 3 4.00 

o o 1.50 o o o o 

Kamataka 2.40 5 12.76 5 6.59 6 7.90 

Ker. o o 1.06 3 3.67 2 17.60 

Madhya Pradesh 2 4.33 3 3.31 8 11.52 1.00 
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2 3 4 5 6 7 8 9 

Maharashtra 4 6.03 18 30.04 44 88.57 23 55.54 

Rajasthan 0 0 0 0 0 0 2 89.93 

Orissa 5.55 0 0 2 5.63 1.96 

Tamil Nadu 2 3.79 2 3.00 16 43.56 7 209.74 

Uttaranchal 0 0 0 0 0 0 1.00 

Uttar Pradesh 0 0 0 0 8 19.53 2 4.00 

West Bengal 2.98 2 3.56 12 28.70 5 35.72 

#Incidents where amount 198 35.51 102 28.38 244 279.11 46 17.43 

involved is less than 

As. 1.00 Iakh each 

Total 213 96.78 147 107.83 374 558.22 233 657.05 

#State-wise detalls of incidents where amount involved is less than Rs. 1 lakh each is currently not available with 

RBI. 

StIItement-il 

Bank-wise data on number of credit card frauds and amount Involved therein. 

as reported by the banks to Reserve Bank of India 

(Amount in Rs. lakh) 

Name of Bank 2005-06 2006-07 2007-08 2008-09 

(till December 

2008) 

No. Amount No. Amount No. Amount No. Amount 

2 3 4 5 6 7 8 9 

.&.aN AMRO Bank 24 10.68 148 71.13 173 103.29 128 120.15 

American Expreas Bal'lk 524 262.58 499 266.43 73 604.93 
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1 2 3 4 5 e 7 ·8 9 

AxIs Bank 5 18.27 

Bank ot Baroda 4 2.81 2 0.21 

Bank of India 2 5.52 1 2.79 8.83 

Bank of MahaI1l8htra 2 2.81 

Bank of RaiuIhan 8 1.64 1.02 3 2.83 

BarcIays Bank 33 19.02 17 183.74 
• 

C8nara Bank 2 0.53 4 3.07 3 11.80 

Central Bank of Incia 1 0.22 

Citi Bank 331 106.12 2020 810.40 1588 582.84 817 473.13 

Deutsche Bank 40 81.44 78 209.71 

HDFC Bank 9 13.10 80 73.86 114 86.32 114 98.67 

HSBC Bank 10 72.12 2495 813.21 3721 628.88 2483 480.17 

ICICI Bank 2613 322.45 13954 1883.68 10035 1878.48 8280 1147.08 

IDBI Bank 3 13.79 

lOB 1 0.75 

Jammu and Kashmir 2 34.80 

Bank Ud. 

KoIak Mahindre Bank 14 5.48 

Std. Chartered Bank 5 7.32 34 SO.61 86 108.87 306 239.11 

Union Bank of India 7.48 

Vljaya Bank 1.31 2 9.02 

Total 532.32 19252 3589.27 18308 3582.88 12959 3154.25 
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sr.,.",.",-I\f 

Persons aTr8Bt8d under cheating related cases In IT ACT and 
fPC Sections during 2006·2007 

51. StatelUTs 2006 2007 
No. 

, 
IT ACT IPC Crime IT ACT IPC Crime 

Fraud Breach of Forgery Criminal Fraud Breach of Forgery Criminal 

DigitaV confidenti· Breach of DigItaV confidenII- Breach of 

Signature ality/privacy Trust! Signature aIIty/privacy Truatl 

(Sec. 74) (Sec. 72) .Fraud (Sec. 74) (Sec. 72) Fraud 

2 3 4 5 6 7 8 9 10 

1. AndhraPradesh 0 0 36 88 0 0 46 13 

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 

3. Assam 0 0 0 0 0 0 0 0 

4. Bihar 0 0 0 0 0 0 0 0 

5. Chhattisgarh 0 0 13 6 3 0 52 20 

6. Goa 0 0 0 0 0 0 0 0 

7. Gujarat 0 0 0 0 0 0 7 0 

8. Haryana 0 0 2 0 0 0 0 

9. Himachal Pradesh 0 0 0 0 0 0 0 0 

10. Jammu and Kashmir 0 0 0 0 0 0 0 0 

11. Jharkhand 0 0 0 0 0 0 0 0 

12. Kamataka 0 0 0 0 0 0 0 0 

13. KeraJa 0 0 0 0 0 0 0 0 

14. Madhya Pradesh 0 0 132 13 0 0 140 16 

15. Maharashtra 0 0 4 2 0 0 0 
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2' .. 3 4 5 6 7 8 8 10 

16. Manlpur 0 0 0 0 0 0 0 0 

17. Meghalaya 0 0 0 0 0 0 0 

18. Mizoram 0 0 g 0 0 0 0 0 

19. Nagaland 0 0 0 0 0 0 0 0 

20. Orisaa 0 0 0 0 0 0 0 0 

21. Punjab 0 0 0 6 0 2 10 24 

22. Rajaathan 0 0 0 0 0 0 0 

23. Sikkim 0 0 0 0 0 0 0 0 

24. Tamil Nadu 0 0 0 0 0 0 0 0 

25. Tripura 0 0 0 0 0 0 0 0 

26. Uttar Pradeth 0 0 0 0 0 0 0 0 

27. Uttaranchal 0 0 0 0 0 0 0 0 

28. West Bengal 0 0 2 0 0 0 0 0 

29. Andaman and 0 0 3 0 0 4 12 

Nicobar Islands 

30. Chandlgafh 0 0 0 0 0 0 0 0 

31. Dadra and Nagar 0 0 0 0 0 0 0 0 

Havell 

32. Daman and Diu 0 0 0 0 0 0 0 0 

33. Delhi 0 0 4 3 0 0 4 0 

34. Lakahadweep 0 0 0 0 0 0 0 0 

35. Pondicherry 0 0 0 0 0 0 0 0 

Total (All India) 0 2 194 121 3 3 264 85 

Source: Crime In India. 
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(English) 

Vacant Beata In Higher Educational 
Institutions 

116. SHRIMATI MANEKA GANDHI: 

SHRI SUBRATA BOSE: 

Wiu the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether a large number ()f teaching and non-

teaching posts including in reserved categorla are lying 

vacant in Higher Educational Inltitutions and Central 

Universities; 

(b) if so, the details thereof in Higher Educational 
institutions, universities, category-wise; 

(c) the reasons for not fiUing up of the vacant posts; 

~Posta 

Professor 

Central Universities 9998 478 

State Univenlities 23527 1598 

Sanctioned Posts 

Group-A 

Central Universities 28987 336 

(c) and (d) Posta are vacant due to non-avaHabllity 

of suitable candidates, academic mobHily of faculty 

members. retirements and resignations. The Government 

and University Grants Commission (UGe) have been 

reminding the universities to fill up the vacant posts. In 

so far as shortage of teaching staff Is concerned, the 

(d) the time by which such posts are likely to be 
filled up; 

(e) whether the Oversight Committee has recom-

mended for more financial assistance to recruH additional 

teaching staff In view of 27 per cent reservation In HIgher 

Education; and 

(f) if so, the allocation made for recruitment of 
additional teachers in the Central Unlversltlee? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PUAANDESWARI) : (a) and (b) According to information 

furnished by University Grants Commleaion (UGC). out of 
sanctioned strength (teaching), 18.8% pastlln 21 Central 
Universities and 33.12% posta In 74 State Universities 

are lying vacant. Vacancy position in 21 Central 

Universities and 74 State Unlversltlea Is given beIow:-

Vacant poats 

Reader Lecturer Total 

603 808 1889 (18.8%) 

2273 7793 (33.12%) 

Vacant Poata 

Group-B Group-C Group-D Total 

303 2323 2078 5040 

measures taken by the GovemmentlUGC to attract bright 
young peoples to adopt teaching In higher education as 

a career via-a-vis the opportunity available to them In new 
and emerging aectors of our economy are as under:-

The Govemment have announced a very 

progressive Pay Review Package for attracting 
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and retaining talent in the teaching profession 

in the higher education aector. 

Enhancing rates of Junior and Senior Research 

Fellowship. by· about 60% 

Strengthening science baaed education and 

research in Universities. 

Diabul'Hrnent of grant for presentation of 

re .. arch papers in intemational fora/confer-

ences. 

Enhancing the quantum of research grant to 

Universities aimed at encouraging research. 

Selecting about 250 Professors of Eminence 

for appointment in a higher grade with a 

view to encouraging and rewarding the top 

faculty. 

Organizing summer schools to train tc;lachers. 

Enhancing the retirement age of teachers 

from 82 to 65 years 88 also retention of the 

re-employment teachers upto the age of 

70 yeafl. 

(e) and (f) The Ovensight Committee has rfilCOffllTl8nded 

flnandalUliltance to recruit more teachinO .taft. UGC has 

allocated an amount of RI. 1943.29 r;:rores to Central 

Universities for recruitment of teachers of non-teaching staff 

(Including non-salary grants) for 5 years. 

Computer Facilities In Police Station 

117. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has any proposal to 

provide computer facility with Intemet to all the Police 

Stations in the country; 

(b) If 50, whether Planning Commission has 

allocated funds for the said purpose during the Eleventh 

Five Year Plan; 

(c) if so, the details thereof, State-wise; 

(d) the total funds granted/utilised during the said 

period, State-wise; and 

(e) the total number of Police Stations In the country 

provided with computer facility, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) and (b) Yes, 

Sir. A project Le., Crime and Criminal Tracking Network and 

System (CCTNS) has been conceptualized In the Ministry 

of Home Affairs to provide computer facility with internet 

to all PC/lice Stations in the country. As. 2000 crore has 

been allocated by Planning Commission for the said 

purposes during the Eleventh FIve Year Plan. 

(c) and (d) The project is at initial stage of necessary 

approvals and provisions havjil been made year-wise and 

component-wise in the project report. 

(e) 2760 Police $fatlons have so far been provided 

computers out of non-plan scheme called 'Modemization 

of State Police Forces' with funding of Rs. 129 crore. A 

Statement is enclosed. 

Statement 

sr. State Name No. of Police Station where 

No. Computers provided 

2 3 

1. Andhra Pradesh 105 

2. Arunachal Pradesh 29 

3. Assam 25 

4. Bihar 80 

5. Chhattisgarh 32 

6. Goa 4 

7. Gujarat 186 
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8. Haryana 

9. HirnEhaI PNdeIh 40 

10. Jammu and Kashmir 23 

11. Jhartchand 

12. Kamataka 291 

13. KeraIa 180 

14. Madhya Pradesh 202 

15. Maharashtra 317 

16. Manipur 8 

17. MeghaIaya 

18. Mizoram 8 

19. NagaIand 4 

20. Orissa 45 

21. Punjab 95 

22. Rajasthan 320 

23. SIkkim 11 

24. Tamil Nadlr 137 

25. Tripura 5 

26. Uttar Pradesh 137 

27. Uttarakhand 41 

28. West Bengal 137 

Total 2574 

FEBRUARY 17, 2009 

81. Name of Union 

No. Terrttory 

1. Andaman and Nioobar 
18I~ 

2. Chandlgarh 

264 

No. of Police Station where 

Computera provided 

2 

11 

3. Oadra and Nagar HaveII 2 

4. Daman and Diu 3 

5. DelhI 126 

8. Laltshadweep 9 

7. Puducherry 33 

Total 186 

118. SHAI BASU DEB ACHARIA : WIll the MInIster 
of MICRO, SMALL AND MEDIUM ENTERPRISES be 

pIeued to stale : 

(8) whether the Govemment has taken InltlaliY88 to 

encourage setting up of Small Scale InduatrIeI In 

economically underdeveloped area In the country; and 

(b) H so, the detail. of such echemes Implemented 

and funds released by the Government? 

THE MiNISTER OF MICRO, SMALL. AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) 

The Central Govemment IUpplements the efforts of the 
State Govemmen1alUnlon Territories (UTI) for development 
and promotion of Micro. Small and Medium enterprise. 

thnNgh various achemesIprogrammea relating to credit, 
infrutructural development, technology upgradation. mar-
keting and entrepreneurial development. An allocation of 
RI. 1794 crore was kept for thl. aeotor (including for Khadl 
and VIllage Industry CommIaaIon and CoIr Board) during 

the ftnanclal year 2008-09 by the Ministry of Micro, SmaR 
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and MedIum Entarpriaes. As per atandIng guidelines 

aUocation of 10% of the grose bu9&ary support Is kept 
for the NoIth Eaalem Region (NER). In addition Central 

Government provides fiscal Incentives for all She Industries 
Including micro, small and medium enterprises vartously in 
the eight states of NER and special categOlY of states of 
HImachal Pradesh, Uttarakhand and Jammu and Kashmir. 
These incentives include Central CapItal InvestmeAt 
Subsidy Scheme, Central Interest Subsidy Scheme, Income 
Tax Exemptions, Central Excise DuI¥ Exemptions and 
Central Comprehensive Insurance Scheme. 

(Translation) 

119. SHRI AOHIR CHOWDHURY : WID the MInIster 
of HUMAN RfSOURCE' DEVELOPMENT be pleased to 
state: 

(a) whether the Government has formulated any 
concrete propouUacheme to Improve the slandard of 
distance education In the CC)IJntry; 

(b) If 10, the details and salient features thereof; 

(e) the time by which the said scheme Is likely to 
be Implemented; and 

(d) the details of funds allocated for this purpose 
during each of the last three years and in the current 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (d) A proposal to establish the 
Distance Education Council, as a statutory authority, to 
coordinate, maintain and regulate the standards of 
education through distance mode is under consideration. 

(English) 

Anti Smuggling ..... U ... 

120. ·SHRI NIKHIL KUMAR: Will the Minister of 

HOME AFFAIRS be pleased 10 state : 

(a) whether there has been an l~ in the 
smuggling activities on the Indo-Bangladesh bolder; 

(b) if 10, the detaUs of cas. reported during each 
of the last three years and current year; and 

(el the details of steps taken In coordination with 

lh6 West Bengal Government and BSF to crackdowa on 
smugglers cartels operating alongwlth the Indo-Bangladesh 
border? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVl) : (a) and 
(b) As per available Information, !he smuggling actlvitiea 
along Indo Bangladesh Border has declined during the Ia8f 

three years. The reported value of seized contraband goods 
a~ as under:-

SI. ,,- Value 
No. (As. In CIOIe) 

1. 2006 107.81 

2. 2007 118.79 

3. 2008 100.5G 

4. 2009 12.45 

(upto 31.01.2009) 

(el Govemment of India has taken following 
steps to check smuggling along Indo Bangladesh 

Border. 

(I) Construction of border fencing and roads and 
flood lighting. 

(Ii) Round the clock surveillance of bordera by 

Border Security Forces which patrols both land 

ana f8Y8f1ne stretches. BSF is working in close 
coordination with Stale Police and other 

Intelligence Agencies to stop smuggling and 
other trans-border crimes on Indo-Bangladesh 

Border. 
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(iii) Establishment of 1185 border out posts long 

Indo-Bangladesh border, out of which 802 
outposts have already been set up. 

(iv) Introduction of modern surveillance equipments 

including right vision devices, etc. 

(v) Upgradatlon of intelligence machinery. 

Freedom Rghters' Pension 

121. SHRI VIJOY KRISHNA: Will the Minister of 

HOME AFFAIRS be pleased to state : 

(al the total number of freedom fighters, their 

widows and other eligible dependents in the country who 

are receiving Freedom FlQhters' Pension as on date, 
separatety, State-wise; 

(b) whether the Government has received any 
complaints about Fake Freedom FlQhters receiving pension 

in the country; 

(c) if so, the total number of such cases registered 

by the Govemment and details of action taken against them 

during each of the last three years and current year, SI'!te 

wise; and 

(d) the steps taken by the Government to check 

such cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) Since the 

inception of the Freedom Fighters' Pension Scheme in 

1972, the Government has ~oned pension to about 

1,70,483 freedom fJghters and their widows and other 

eligible dependents till 31.01.2009. A Statement indicatlrIQ 

the State-wise details is enclosed. 

(b) and (e) Complaints containing allegation of bogus! 

fraudulent claims for freedom fighter's pension are received 

from time to time. All such complaints are examined with 

reference to the apprlCable provisions to the pension 

scheme is consultation with the concerned State 

Governments. In cases where the allegations are sustained, 

the claims are rejected and if the pension has been 

sanctioned, the same Is suspended/cancelled and 

recovery of pension ordered after following the prescribed 

procedure. 

(d) The claims of Central Samman Pension are 

considered on the basis for eligibility criteria and evidentiary 

requirements prescribed in the Scheme and duty verified 

by State GovemmentlUnion Territory. 

Statement 

SI. StatelUnion Territory 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. and 5. Bihar 

(including Jharkhand) 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Kamataka 

12. Kerala 

13. and 14. Madhya Pra~h 

(including Chhattisgam) 

15. Maharashtra 

16. Manipur 

Pensions 

sanctioned 

3 

14,648 

o 

4,438 

24,874 

1,470 

3,598 

1,686 

624 

1,807 

10,087 

3,291 

3,468 

17,810 

62 
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2 3 

17. Meghalaya 86 

18. Mizoram 04 

19. Nagaland 03 

20. Orissa 4,190 

21. Punjab 7,016 

22. Rajasthan 811 

23. Sikklm 0 

24. Tamil Nadu 4,106 

25. Tripura 887 

26. and 27. Uttar Pradesh 17,993 

(including Uttaranchal) 

28. West Bengal 22,486 

29. Andarnan and Nicobar Islands 03 

30. Chandigarh 90 

31. Cadra and Nagar Haveli 83 

32. Daman and Diu 33 

33. Lakshadweep 0 

34. NCT of Delhi 2,044 

35. Pondicherry 317 

Indian National Army (INA) 22,468 

Total 1,70,483 

E-Auctlon by Tea Board ot India 

122. SHRI ANWAR HUSSAIN : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Tea Board has started e-Auction 

by discontinuing the traditional tea auction system; 

(b) if so, the manner in which this system would 

be more beneficial and how would this system can help 

the Tea buyers of Assam; and 

(c) the details of methodltraining incentive being 

given to the Tea buyers/officials in the State of Assam in 

this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAIRAM RAMESH) : (a) The re-designed 

E-auctlon system for tea has been inaugurated at the 

following centers in order to replace the existing manual 

tea auction system:-

Auction Centres Inauguration date 

Kolkata tea auction centre 19.11.2008 

Guwahati tea auction centre 08.12.2008 

Siliguri tea auction centre 13.12.2008 

Coimbatore tea auction centre 20.12.2008 

Cochin tea auction centre 20.12.2008 

Coonoor tea auction centre 21.12.2008 

(b) The re-designed e-auction system is more 

benefICial to auction stakeholders particularly auction 

buyers including auction tea buyers of Assam as it has 

the following facilities:-

(1) Facility for parallel bidding. 

(2) Larger participation of eligible buyers in the 

bidding process ensuring competition in the fair 

price discovery mechanism. 
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(3) Buyers are able to particlpale in the bidding 

pn:JC8S8 not only from auction hall but also from 
outside the auction hall. 

(4) Transparency In the pre e-auctlon machaniam, 

e-auction mechanIam and post e-aunlion 

machanIam 

(e) The detaIIa are as foIIowa:-

(I) Customisalion of .dlware for User Acceptance 
T 88Iing (UA T). 

(ii) Arrangement 01 primary network connectivIIy i.e. 
MPlS VPN network connectivily to six auction 

centera including Guwehati and to the seNer 

hoeIing station at MumbaI. 

(II) CIn::uIation of users' manual to ab the auction 
centers including Guwahatl indicating atep by 

step direction on how to use software by tea 
auction stakeholders. 

(Iv) Deployment of six support engineers at six 

auction centers Including Guwahati. 

(v) Imparting 01 training to the stakeholders of six 

auction centres Including Guwahatl during 

September-October, 2008. 

(vi) MakIng neoesaary arrangements for mock 
eessIons in the 8ix auction centers incIlIdlng 

GuwahaIi. 

123. SHRI S.K. KHAAVENTHAN : WI! the MInieter 
of HOME AFFAIRS be pleased to state : 

(a) the number of roads sanctioned for construc-
tion along the SIno-lndia border during the last three 

years; 

(b) the location of the roads lor which ConatructIone 
has been started; 

(e) the number of roads which are pending for 

construction; and 

(d) the time by which all the pending roads are Ukely 

to be conatructed by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHlKA SELVI) : (a) to 

(d) The Government hal sanctioned construction of 73 
roadl In the States of Jammu and KashmIr, HimechaI 
PI'8dnh, Uttarakhand, SIkkIm and AIUnachaI PradeIh 
along SIno-lndia border during the last three yeara. Theee 
Include 27 roads of operational significance to Indo-
TIbetan Border Police (ITBP) which are being executed 

by Ministry of Home Affairs. WhIle the construction of 

49 roads, Including 6 ITBP roads, has started, wor1c of 

conatructIon of pending 24 roads wIU commence after 

obtaining the forest and environmental clearance of the8e 
roedI. All the roads are expected to be completed by 

2012-13. 

Ban on FDI In TobIIcco SecIor 

124. SHRI UDAY SINGH : Will the Minister 0· 

COMMERCE AND INDUSTRY be pleased to state . 

(a) whether the Government PfOPOl88 to ban FDI 

In tobacco 18CIor; 

(b) If so, the reaaone thenIfor; 

(e) whether global tobacco pIayera are lobbying 

against Govemment. proposal to ban FDI as reported In 

the BusIness Standard dated 15 January, 2009; and 

(d) If 10, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE OEPARTMENT 

OF INDUSTRY POLICY AND PROMOTION, MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI ASHWANI 

KUMAR>: (a> to (d) As per extant policy, Foreign Direct 
Investment (FDI) uptQ 100% Ia allowed, with prior 

Goverrirnent approval, In the manufachn of cigars and 

cigarettes of tobacco producta, aubject to Indu8trI8J licence 
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and condItiona thereof under the Industries (Development 

and Regulation) Act, 1951. FOI policy for cigarettes is 

in the process of review through inter-ministerial consul-

tations. India is a signatory to the Framework Convention 

on Tobacco Control. Further. no proposal for creation of 

new capacity or addition of capacity is being allowed 
In the tobacco eector. A proposal to prohibit FDI in the 

manufacture of cigarettes. where the manufacture is for 

dome8tIc consumption, has. accordingly. been initiated by 

the Department of Industrial Policy and Promotion and 

Is under consideration of the Govemment. Representa-

tions have been received In this regard from various 

companies. 

{Translation] 

Unregistered Job bu .... us 

125. SHRI RAMOAS ATHAWALE : WID the Minister 

of HOME AFFAIRS be pleased to state: 

(a) the total number of registered/unregistered job 

bureaus running In the National capital Region of Delhi; 

(b) whether the Delhi HIgh Court has expressed its 

concern OY8l' sucb unregistered job bureaus involved in 

UlicIt tralficklng of girts and flesh trade in the garb of 

providing jobI to them; 

(c) "80. details thereof and the reaction of the 

Govemment thereto; 

(d) whether the Govennent has taken action 

agaInet IUCh burMu8; 

(e, • 10, the cIetaIIa thet9of: and 

(I) " AOI. the I88IOIW theIefor? 

THE MINISTER OF STATE IN THE MlNtSTR'V OF 
HOME AFFAIRS (SHAIMATI V. RAOHIKA SELYI) : .., As 

per the- InfoIftl8tiDft PfO\IIded by the l.abOUl DepaItment. 

GcMIfMIent or NCT of 0eI\I. no ~ has been 

~ .. jab bu~ IIg8fICV iJllhe NCT of 

DelhI. 

(b) The DeIhl High Court wanta Govemment of NCT 

of Delhi to bring job bureaualplacement agencies under 

some statutory control. 

(c) A Committee of Secretaries appointed by the 

Govemment of NCT of Deihl has asked Labour Department 

to amend Delhi Shops and Establishment Rules to resume 

registration of placement agencies. 

(d) to (f) . Since the registration of placement agencies 

In NCT of Delhi is not taking place, no action can be taken. 

Mid Dey Meal Scheme 

126. SHRI ANURAG SINGH THAKUR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to slate: 

(a) the extent to which the Govemment has been 

successful in achieving the targets set under the Mid Day 

Meal Scheme; 

(b) whether the teaching staff neglect their teaching 

duties because of MkI Day Meal Scheme resulting In poor 

quality of education; 

(c) if so, the reaction of the Government thereto and 

remedaI measures taken In this regard; 

(d) whether this is the cause for drop out cases in 

Govemment run primary Schools in the country including 

Uttar Pradesh; and 

(e) If so, the correcttve measures initiated by the 

Govemmentin this nIgIIrd? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (8) It Is the constant endeavour of the Govemment 

to provide Mid Day Meal on all achooI deys to all children 

attending classes I to VIII in the GcMtmment. Government-

aided and local body achooIs and Educational Guarantee 

Scheme (EGS)lAIIemalMt and InnowdMt Education (AlE) 

c:enlAIIS of the counlIy. All the 35StatesllJTa are _aNI ding the MId DaV Meal Scheme. The scheme is 
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monitored at various levels to 8Il8UI8 effective implemen-

tation and achievement of targets. 

(b) and (e) The MDM Guidelines stipulate that the 

teachers should not be asaigned reaponeIbiIitie that would 

impede or Intetfere with teaching learning. Teachers should, 

however, be imIoIved in ensuring that (I) good quality, 

wholesome food is served to children, and fli) the ac:tuaI 
serving and eating is undertaken in the spirit of 

togetherness, under hygienic conditions and in an orderly 

manner. In order to ensure that teachlng-leamlng 

processes in the classrooms are not affected, States have 

been advised to assign the responsibility of the day-to-day 

management of the programme at school level to the 
Village Education CommIttees (VECa), School Manage-

ment & Development Committee (SMDC) or Parent Teacher 

Associations (PTAs). Similarly, responsibility for cookingI 

supply of cooked MId Day Meal be assigned to one of the 
following:-

Local women'slmother' Sen Help Group 

Local Youth Club affiliated to the Nehru Yuvak 

Kendras 

A voluntary organization fulfDling requirements 

laid down In the MDM Guidelines; and 

By personnel engaged directly by the VEel 
SMOCIPT AIGnun PanchayatlMunic:ipallly. 

(eI) and <e) The drop-out rate at the primary level has 
shown a consistenI decline over the years. In the year 

2004-05, the drop-out rate in primary schools (I-V) at 
national lew! was 29.00 which has come down to 25.67 

in the year 2005-06. So far as State to Uttar Pradesh Is 
~; the dtop-out rate has come down from 12.06 
in' 2Oo4-os to 9.76 In 2005-06. 

.. , . ':.·f ~_~, i . (."; , 

'[EngrISlf) " . , 

of HOME AFFAIRS be pleased to 8taI8 : 

(a) whether large scale smuggling of arms and 

ammunition Into the country Ie taking place; 

(b) if so, whether the Government has identified the 

countr1e8 from where arms and ammunition are being 

smuggled Into the country; 

(e) if so, the·deCaiIa thet8of; 

(d) whether the Government has taken up the iaaue 
with such countries; 

(e) if so, the detaHs thereof; and 

(I) the steps takerVproposed to be taken by the 

Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) No, 
SIr. 

(b) to (e) Do not arlee. 

(I) The Govemment of india has taken the 
~ steps to check the smuggling of arms and 
arMlUfIiIion-

(I) The State and UT GoYemment have been urged 

to make suataIned and conIInued efforts to 
unearth l1iegai weaponaIarma. 

(II) Regular meetings are held with the ,...,._.-

tatIvea of the StateaIUT.. to monIIor and take 
stock of the situations. 

(ill) Border management has been strengthened by 

border fencing on the Indo-Pak and BangIadeah 
borders, depioyment of eecurtty forcea along the 

borde",. .lrJfrafltd sensors, thermeI imaging 
f.', .~ • , .; • f: ' .'" ;~ , ; .. '. 

);'ilof";(l~(I~ng~~~)~-~. 
:!~;';ld 2sn 1~'~(Jr~~~~n:.~ i,~ ~~~/ ~-~.,~.~ 
._) '-",14 A<i!~""~",'~q"'~~'~1 ?~~~ H.. f ',"'1" ..... m\{:~5;;~.~ ., ,.,' """..., ............. o,.Iv ".\.... '_.'" ~'. i'J (;.,.j.'V1 

radars, etc. 
.idleD 
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New Centres and Air Wing for NSG 

128. SHRI KISHANBHAI V. PATEL : 

SHRI RAVI PRAKASH VERMA : 

SHRI L RAJAGOPAL : 

SHRI SUGRIB SINGH : 

SHRI SHRINIWAS DADASAHEB PATIL : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI NAND KUMAR SAl : 

Win the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment proposes to open new 

centnta to station the commandos of the National SaeurHy 

Guards (NSG) for their swift deployment to tackle terrorist 

attacks in the country; 

(b) if so, the details of the locations proposed for 

the &aid purpose; 

(c) whether the Government Is contemplating to 

set up separate air wings for NSG and to station them 

in the vicinity of airports in the country to tackle 

emergencies; 

(d) if so, the details thereof aJongwith the time by 

which the said propoula are OIeely to be implemented; 

(e) whether the Govemment proposes to re-deSign 

the training cou..... and enhance training facUlties for 

its commando units to help their counter terrorist akills; 

and 

(f) If so, the st~ taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL) : (a) 

and (b) The Govemment has decided in principle to set 

up NSG hubs In the Metropolitan cities of Chennai, Kolkata, 

Hyderabad and Mumbel for swift deployment of the forCe 

In crisis situations. 

(c) and (d) No, Sir. Arrangements have been made 

for availability of an Air craft at Delhi for immediate 

movement of NSG in the event of need. In addition to this, 

Notifications under Indian Aircraft, Act, 1934 and NSG Act, 

1986 have been issued on 22nd and 23rd January, 2009 

wherein the Government a~d NSG can requisition Air craft 

in the event of emergency from Registered operators for 

the public service. One NSG Task Force has also been 
stationed at the IGI Airport, New Delhi. 

(e) and (f) Training is an integral part of NSG and 

training course contents are updated, from time to time, 

according to the operational needs. 

[TratISIstion} 

Foreign Companl .. In Indian Retail 
Mark. 

129. DR. CHINTA MOHAN : 
SHRI SURAJ SINGH : 

WiN the Minister of COMMERCE AND INDUSTRY be 

pleased to state: 

.(a) the details of foreign companies operating In 

retail aector till December, 2008 along with the amount of 

capital invested by them so far;. and 

(b) the detail with regard to retail outlets of these 
companies, product-wise and location-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) Foreign Direct Investment (FDI) in retail trading is 

prohibited except' In 'Single Brand Retail' where 51 % FDI 

is allowed with prior Govemment approval. A detailed 

statement on FDI approvals granted for Single Brand Retail 

upto December 31, 2008 is enclosed. 

(b) The products approved for retail trade al8 

provided in the above Annex in the column: 'Item of 

Manufacture'. No centralised data in regard to location of 

retail outlets is maintained. 
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Detailed statement of FDI approvals in Single Brand Retail TracIIng 

(March, 2008 to December, 2008) 

51. Registration 
No. No. and 

Date 

1 2 

Indian Company 
Name and Addrees 

3 

Foreign Collaborator 

Name and Address 

4 

(Amolmt in million) 

ForaIgn equity %age of 
Foreign 

In As. In USS Equity 

5 6 7 

Country : Ann ... 

1. 18 

08 May, 
Forever New Apparels Pvt. Ud. 
Clo R.P, Malhan and Company 

2007 1, MC Vandhana Building 

11, Tolstoy Marg, New Delhl-l10001 

LoceUon : Delhi (Delhi) 

Appr. No. (DMe): 9 (30 November 
20(7) _ -

Forever New CIoIhIng 

PTY Ud. Australia 
0.00 0.00 0.00 

Item of ... nufacture: To establlah New Skne for Single 
• Brand retail trade of Fashion clothing, SwImwear, LIngerie, 

Hand3aga, Bella, JeweIlary, Footwear and SungIuaee under 

the brand name forever new 

Total Technical Cases : 0, Total Ananclal Cases : 1, Total Foreign Equity In As. miAlon : 0.00, USS mlHion : 0.00 

Country : BeIgknn 

2. 12 ETAMINT, 

21 November, Clo Mil. J. Sagar AI80ciaIe 
2006 S, B4E, c-e Lane SeInik 

Farms, New Delhi-l10062 

3. 14 
17 June, 

2008 

LocatIon: Greater Mumbai 

(MumbaI) (Maharaahtra) 

Appr No. (DMe): 12 (31 January, 2007) 

CELIO Intematlonal, 

Clo lalit Mathur, Advocate 
A-18, Second Floor, Jungpura 
Extension, New DeIhI·l10 014 

ETAMINT Bruxelles, 

206,Chauaaee 
rl Allemberg 

BelgIum 

0.00 0.00 0.00 

111m 01 ~ Wholesale Trading and RaIaII TAIdIng 

under the SIngle ar.ncs "-"" "ETAM'" In women'l ....... 

CEllO IntemaUonaI 120.0 2.83 50.01 



281 

2 

MAGHA 28, 1930 (Saka) to Questions 282 

3 

LocatIon: Greater MumbaI 
(MurnbaI) (Maharaahtra) 
Appr No. (Date): 13 (30 Sept., 20(7) 

4 5 6 7 

118m of Manur.cture: Single Brand Retail Trading under the 

Brand name "CELIO" In Men's fashions 

Total Technical Cases : 0, Total FInancial Cases : 2, Total Foreign Equity In As. million: 120.00, US$ milHon : 2.63 

Country : canada 

4. 23 TRIO Sports Wear (P) Ud. 

Clo Seth Dua and Associates 

TRIO Selection 

INC Canada 
0.00 0.00 0.00 

06 July, 

2007 C-56, Neeti Bagh, New Delhl-110049 

LocatIon : DeIhl (Deihl) 

Appr No. (Date) : 10 

(30 November, 20(7) 

Item of llanur.cture: Single Brand Retailing and Production 

of Sport, Goods, Apparels, Ufestyle Products, Garments 

other Merchandsing items and accessories 

Total Technical Cases : 0, Total Financial Cases : 1, Total Foreign Equity In As. mlRion : 0.00, US$ million: 0.00 

Country : China 

5. 11 Jubir SIngh Chadds, Wah Luen Electronic 0.00 0.00 51.00 

27 Febru8IY, Clo Anli Malhotra, Advocate, 

2007 C-1/1026, Vasant Kunj, 

New Delhi-70 

Tools Co. Ud. 
91F Blk 2, Trade Bldg. 
No. 42 Huanghe Rd. 

Shantou, Guangdong 

China 

location : DeIhl (Delhi) Item of Manufllcturr. Import and single brand retail trade 

Appr. No. (DOl) : 6 (31 July, 20(7) of ElectriclElectronic equipment, Industrial Machinery and 

Equipment - Electrical and Non-Electrlcal under the Brand 
name "CT BRAND" 

Total Technical Cases : 0, Total Financial Cases : 1, Total Foreign Equity in As. miUion : 0.00, USS million : 0.00 

6. 

COuntry : France 

SOCOMEC SA, 
03 JanU8fY, Clo J. Segar AssocIates 
2007 B4-E, C-6 Lane off, Central Avenue 

Salnik Farms, New DeIhI-110062 

SOCOMEC SA 
France 

0.00 0.00 50.00 
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LocatIon : Tam/I Nadu (Tamil Nadu) 
Appr. No. (Date): 1 (30 April 2007) 

Louis Vuitton MalIetier, 
C/o Thakker and Thakker 

A-320, Defence Colony, New Deihl 

4 5 6 7 

Item of Manufacture: MarketIng and DIsIrIbutIon (including 

Single Brand Retail Trading) of Socomec Brand UPS 

Syatema and related 8CC8880rie8 

Louis Vuitton MaUetier 38.20 0.82 51.00 
2 RUE OU PONT, 
NEUF Parla Codex 

1, France 

Location: Greater Mumbal Item of Manufacture : RetaH trade of LVM brand 
(Mumbai) (Maharashtra) products including penaIpena refiIIa, diary refills paper, 
Appr. No. (Date) : 2 (31 August 20(6) shoes, trunks! travel bagelpul'888, leather Items, sungIuses, 

Fendi International SA 
C/o Thakker and Thakkar 

A-320, Defence Colony, New DeIhl 

LocatIon : Greater Mumbai 

(Mumbal) (Maharashtra) 

Appr. No. (Date) : 4 

(30 November, 2(06) 

Christian OIOR Couture 

C/o Thakker and Thakkar 

Advocates and Solicitors 

A-320. Defence Colony. New Delhi-24 

watchea, other article of plastics, jewellery imitation, tIea, 
textile etc. 

Fendi International SA 0.0 0.00 51.00 

Item of Manufacture : Retail trade of Fendi Produc:ta. 

ChrIstIan OIOR Couture 0.00 
France 

0.00 51.00 

LocatIon : Greater Mumbal Item of ..... ufKture : Retail trading under the lingle 
(Uumbai) (Maharashtra) brand "OIOA" products to be eoId Include other article 
Appr. No. (Date) : 4 (30 June. 2(07) of plaatlc. TrunkalTravel bag&'pUrMI. other article of I 

eather shoes. Ungerie. ready to wear, headgear. umbrellas 
etc. 

Khanna SpecialHy Retail and 
Distributors P. Ud. 
C/o Amarchand and Manvgalds and 
Suresh A. Shroff and Co .• 

Aman:hand Towers, 216 Okhla Indi. 

Estate Phase-III New DeIhl 

Hermes International 

France 
0.00 0.00 61.00 
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LocatIon : DelhI (DeIhl) Item of Manufacture: Retail Trading under the single brand 
Appr. No. (Date) : 5 (30 June, 2007) "Hermes" and whoIesaJelcash and Carry Trading of products 

includes leather gloods, ready to wears, perfumes and 

cosmetIca, stationery and diaries, footwears table-wear, 
saddlery and riding gear jewellery etc. 

11. 28 CryataI BaH FuhIon P. Ud. 
C-49, Okhla Industrial Area, 
Phase-II, New Oelhi 

Rene Oerhy, 15.00 0.37 50.00 
21 Sept., 
2007 

4, Rue DU Faubourg 
Pissonniere 75010, 

Paris, France 
,", 

LocatIon : DelhI (Delhi) Item of Manufacture : Retail trade of readymade g8rrMnts 
Appr. No. (Dele) : 2 (31 March, 2008) and accessories under the single brand "DERHY". 

Total Technical Cases : O,.TotaI Financial Cases : 6, Total Foreign Equity In Rs. million: 5325, US$ million: 1.19 

12. 24 

20 July, 

2007 

TOO', Hong Kong Ltd. 

C/o Thakker and Thakker 
A-320,· Defence Colony, 

New Delhl-110024 

Country : Hongkong 

TOO'S Hongkong Ltd. 0.00 

1, Queen's Road East, 

Hongkong 

0.00 51.00 

r r .0 ~ 

location : G..ater Murnbai (Mumbai) Item of Manufacture: To set up single brand TOO's retail 
(Maharashtra) stores In India. The products to be sold include leather, 

Appr. No. (DIlle) : 7 Items, shoes, men and women ready to wear and 

(30 September, 2007) accessories etc. 

.;! " 
Total Technical Cases : 0, Total FInancIal Cases: 1, Total Foreign Equity In Rs. million: 0.00, US$ millicm",; ();oo 

j 'v·· L .. 

13. 2 Grotto S.P.A. 

9 February, C/o Fox Mandai and Co. 
2007 FM House, A-9, Sector-9, 

NoIda-201301, Uttar Pradesh 

Country : Italy 

Grotto S.P.A.I.36010 0.00 

Chluppano (VlCenza), Italy 

Initally by Itself and 
subsequently In partnership 

with Simset SPA 

0.00 50.00 

LocatIon : Chennai (Tamil Nadu) Item of Manufacture : Cash and carry wholesale 1~dJng 
Appr. No. (Date) : 2 (31 May, 2007) Sourcing, manufacturing, Marketing andretalHng of "GAS" 

brand premium casual clothing and accessory products in 
India 
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14. 9 RIno Gregglo Argenteriea S.P.A. AIno GreggIo Argentertee 0.00 
S.P.A. via Tagllamento-
5-35030 

0.00 61.00 
11 August, C/o Mia. K.A. Chawla and Co. 
2006 

15. 10 
12 May, 

2008 

7th Floor, Kailash Bldg. 
26, K.G. Marg New Delhi-l10 001 

L.oc8tIon : State Not Indicated 
(State Not Indicated) 
Appr. No. (Date) : 9 
(31 October. 2(06) 

Piquadro S.P A 
C/o TItus and Company 
A-nA. Greater KaI~1 

New Delhi-110048 

Selvazzano, Italy 

IIem of IIanuf8cbn : RetaI1 trading for .... 01 .. Idnd of 
SlIveIW8r' and other AllIed products including ftnIIhed 
product etc. 

Piquadro S.P.A. 15.30 0.36 61.00 
LOC, Saaaut1ano, 246 
40041 SIIIa dI GaggIo 
Montaon Bologna Italy 

L.oc8tIon : State Not Indicated Item of ... nufac:bn : To Engage In direct andlor IndInIcI 
(State Not Indicated) /q)oIt, Martcetlng DIstrIbution Sale or dealing In any manner 
Appr. No. (Dale) : 10 (31 August,2008) with exlatlng Range of PIcquadro products In India under 

single brand pIquadro through eIngIe brand retail 1Ikns. 

16. 11 Ermenegildo Zegna EITYl8lIegIIdo Zegna 
HoIditaIia SPA, 

57.54 1.29 51.00 
11 October, HoIdltaIa SPA 
2008 135. Marine DriYe Mumbal-4OO 020 Italy 

L.oc8tIon : Stale Not Indicated n.m of II8nufKbn : SeIlIng up 01 'Single Brand' Zegna 

17. 12 
23 May, 
2008 

18. 26 
30 July, 

2008 

(State Not IndIcaIed) retail store in India for MIuUIIng 
Appr. No. (Date) : 11 (31 December, 20(6) 

AAAN KitchenworId P. Ud. 

37, Conron SmIth Road, 
GopaIapuram, Chennai-600 086 

l.oc*Ion : Chennal (Tamil Nadu) 
Appr. No. (Date) : 12 
(30 September, 2008) 

Dolce and Gebbana S.A.L 
C/o Prlcewaterhou SE Coopers P. UtI. 
l1A, Sucheta Bhawan, 2nd Floor, 

Vishnu Dlgambar Marg, New DeIhl 

AAAN Wor1d S.A.L 
ZOna 1ndustrIaIe, 
CMOII eM AlII Italy. 

24.50 0.54 49.00 

....... of lIIInut.clure : To set up 8IIOrM 'or lingle brand 
retail trading of Modular Fumllure, KIIchenI, and 8001.10._ 

In India under the Brand Name -ARAH' 

Dolce and Gebbana 365.00 
S.A.L and/or ITS 
SubsidiarIes Afftlialee or 
AaaocIate Companies 
via GoIdonI 10, MIlan, 
1taIy-20129 

9.25 51.00 
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Locdon : Slate Not Indicated 

(State Not Indicated) 

Appr. No. (Date) : 13 

(31 December, 20(7) 

4 5 6 7 

Item of ... nuf8cture : To undertake the Business of SIngle 

brant retail trading of all klnda of fashion and lifestyle 

products, including clothing, footwear leather goods bags, 

eyewear perfumes, jeweRery etc. under the brands "DOLCE 

AND GAB8ANA etc. 

Total Technical Cases : 0, Total FInanciaJ Cases : 6, Total Foreign Equity in AI. miHion : 462.34, US$ million : 11.44 

19. 13 

9 April, 

2007 

Signature Kitchens (I) P. Ltd. 

C/o Daryanl Nareah and AssocIates, 

309A, Comer Point, behind Hotel 

Expresa, Alkapur, Baroda·390007 

Fabrina SON, BHO, 3.84 

Lot 24, Jalan TeknoIogl, 

T arnan Salns Selangor 1, 

Kola Darnansara 47810 

Petaling Jaya Kuala Lumpur, 

Malaysia 

0.10 32.00 

LocatIon : Bangalore (Urban) Item of ..... ufKIure : RetaIl Trade under the single brand 

(Karnataka) "Signature KItchen- the products to be sold include modular 

Appr. No. (Date) : 1 (31 March, 2008) kitchens with inbullt Accessories and Modular wardrobes 
with inbullt accessories. 

Total Technical Cases : 0, Total Anancial Cases : 1, Total Foreign Equity In As. mmlon : 3.84, USS mIHIon : 0.00 

Country : Maurttlus 

20. 1 Moja Shoes P. Ltd. 

22 March, C/o BMA and Aasociates, 

2006 lit Floor, the Great Eastern Centre, 

70, Nehru Place, New Delhi 

Location : Sonlpat (Haryana) 

Appr. No. (Date) : 1 (31 May, 20(6) 

21. 1 GoIdano FashIonS (India) Pvt. Ltd. 

T ano India P. Equity 

Fund V or Its subsidiaries 

3rd Aoor, Lee Cascades 

Edith Cavell Street, 

Mauritius 

55 1.20 40.00 

Item 01 Manufacture : To set up an exclusive RetaIl outlet 

for the Nlke Products covering footwear, sportswear, boots, 

slippera, sandals, athletic shoes and apparels 

Giordano Mauritius Ud. SO.9O 1.19 SO.09 

21 January, No. 85117, Srirng AM Avenue Pantheon Mauritius 

2008 Road, Egmore Chennai-600008 

Tamil Nadu 
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LooIItIon : ChennaI (Tamil Nadu) Item of u.nuracture : E8tabIlahing a chain of lingle brand 

Appr. No. (DIte) : 6 (31 July. 20(8) retail atoree under the brand name GIordano for foreign 

collaboration 

22. 1 Power Plate (I) P. Ltd. Power Plate (I) 

Holdings Ltd. 

5.00 0.12 50.00 

24 Jlnuiry. 

1008 
C/o VaIIh Aasoc:iatee, ~803. 

SIgnatunt ToweI'I. South C1ty-1. 

NH-8, Gurgaon, Haryana 

LocaUon : DeIhl (Delhi) 

Appr. No. (DIlle) I 4 (30 April, 30(8) 

.... of Menufacturw : R8taII trading of Health and FItneII8 

equipment under A lingle brand name power plate 

manufactured by PPI and Ita amtIatea, rendering training to 

dealel'l, Technicians and CUltomera, after .. eeMce8 In 

relation to products etc. 

Total Technical cases : O. Total Financial C .... : 4, Total Foreign Equity In Re. million : 110.79. USS million : 2.51 

23. 15 Fabindia Ovoraeas P. Ltd. WCP Mauritiul 0.00 0.00 61.00 

27 Dec:ember. 14 N-Block Marttet, OM"" K111aah HoIdInge 

2006 PIlftwI. Nt!w Delh1-110048 

L.oc:eIton : Delhi (DelhI) ...... of ..... utacture : ANI! trading of lingle brand name 

Appr. No. (o.te) : 18 (31 Maroh.20(7) "Flblndla" In crafts and fabrtoa. Garments and 1C08IIOf'Iea, 

Home furnishings fumlture, orpnIc foodI body care producta 

tnd other similar product. 

Total Technical Cases : O. Total FINsnQIaI c..es : 1, Total Foreign EquIty In R8. mI\1ton : 0.00, USS million : 0.00 

24. 4 GIorgio Armani HoldIng BV 

15 FebnJ8Iy, C/o Ws. Trilegal. F2, BIock-Sl, 

2008 Mohan Cooperative Industrial 

Estate New DelhI 

Locdon : DelhI (DelhI) 

Appr. No. (Date) : 5 (30 April, aoo8) 

Giorgio ArmInI 10.20 0.25 51.00 

Holding BV NethefIandI 

Item of Manufacture: To undertake IIngIt brand AMII 

trading of -Armanr branded producta In India. WhoIeuIe 

trading of -Armanr branded producta. 
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Pearle Europe B.V. 
C/o Amarchand end Mangaldaa 
SulHh a Shroff and Co. 
Amarchand lowe,... 218, Okhla 
Industrial Eet.. PhQe.1I, 
New Delhf.110020 

LocatIon 1 Greater Mumbal 
(Mumbat) (Maharuhtra) 
Appr. No. (DIIte) : 7 (31 July. 2008) 

26. 10 MIttuI Automotive Inveatment B.V. 
18 AugUlt. C/o Mayur Batra and Co. 
2006 7. Barakhamba Road, 

NtIw o.thi-110 001 

27. 11 
16 May. 
2008 

28. 21 
24 May. 
2008 

LooItIon : 0tIh1 (DeIhl) 
Appr. No. (DIlle) : 10 
(30 November. 200S) 

Ferragamo International B. V. 
C/o J. Segar AIIOOiateS. SandIIone 
Crut (opp. Plrk Plaza HottI) 
CommtrolaJ Complex, eu.m.nt I.Dk 
P-I. Ourgaon. Haryana 

LooItIon ; DelhI (Delhi) 
Appr. No. (CIte) : 11 
(31 Auguat. 2008) 

0IeNI FuhIon (I) Arvind P. Ud. 
C/o Amarchand II1d MangaJdas and 
SUt"llh A. Shroff and Co .• 
Amarchand lowe", 216, Okhla Indl. 

Eltate PhUe-II~ New DeIhl 

LocetIon I Ahmedabad (Gujarat) 
Appr. No. (CIte) : 8 
(30 September, 2007) 

Pearle India B.V. 
Nethertands 

5 

0.00 

6 7 

0.00 50.00 

n.m of Manufactu,. : RetaIl trading of optiQal proctucta ill 
I~ I'ndtr the Brand VISion ~retIS. The pr0duct8 IncIudEt 
SpeotacIe Frames, Spectacle I...enaes. Contact L.eoeea 

Mitsui AutomotIve 
Investment B.V. 

0.00 0.00 51.00 

Item of Manufacture : To carry on the buslne8a of retail 

trade of T oyotamake car In India etc. 

Ferragamo Intematlonal 300.00 

B. V. Directly or through 
Affiliates, Netherland 

8.99 51.00 

Item CJf ,..nufJcture : To engage in the businesS of retail 
and oorporate distriblJUClO and _ of "Salvatore Ferragamo-

brand of premium C/Qthing ancf ~ prMJcts In Imfia 
(b) To open single t;lrand retail stOret\. 

Diesel InterMtionaI BV 0.00 0.00 0.00 

JAN Luijkenatra at 
92-96, 1071 CT 

Amesterdam. 

Netherlands 

Item of Manufacture: To set up single brand diesel retail 
$lares in India Products includes Men and Women wears. 

footwear and related aocessorle8. watches. jewellery and 
accessories, luggage and bags, kid's ready to wears and 
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29. 32 RlctIMlOUnt Service BV 

29 October, C/o AZB and Partners, Exprea 

2007 Towers, 23m Floor, Hariman Point 

Mumbai-4OOO21 

5 

Richemount ServIce BY 2.00 

Netherland 

8 

0.05 

7 

51.00 

LoceIIon : Greater Mumbai ....... of Manufacture : SIngle brand retail tracing of "CartIer" 
(MwnbaI) (Maharuhtra) brand products; seiling up operating and managing retail 
Appr. No. (Date) : 3 (SO April, 2008) stores for sale and c:IiIIrI)uIIon 01 C8I'IIer products. 

Total Technical Cases : 0, Total F'1n8nCiaI Cases : 6, Total Foreign Equity In As. million : 312.20, US$ million : 7.28 

CounIry : SIngapore 

SO. 3 MahIani Fashions P. Ltd. 

09 February, C/o Ws. K.A. Chawla and Co. 

2007 7th Floor, KaIIaah BuIldIng, 

26 K.G. Marg, New Delhi-110001 

LoceIIon : DeIhl (Delhi) 

Appr. No. (OMIt) : 3 (SO April, 20(7) 

31. SO Crocs Inc 

27 Sept., C/o BAHt Chandhoke CA 

2007 T ~ LGF, Green Park ExIn. 
New [)eIhI.l1oo18 

LocIItIon : DelhI (Delhi) 

Appr. No. (Date) : 12 
(SO NoIIember, 20(7) 

SIn Aong P. Ud. 

dlrecIIy or indirectly 

through Its aubsldlary 

Cornpany(Iea) Singapore 

0.00 0.00 51.00 

Item of .......... : Importillg, ExportIng, buying, I8IIng 

dIstrIbuIIng and markeIIng of aM Idnds of footwear and other 

allied products including fInIahed products, to operate lingle 

brand retail stores for 88Ie of footwear ale. 

Crocs AIaa Pvt. Ud. 

Singapor8 

0.00 0.00 51.00 

....... of 1IInutac:bn : The Management and operation of 
croca TM branded retail atof88 aeIIIng croca TM branded 

produc:ta. 

Total Technical casea : 0, Total FInancial Cases : 2, Total Forefgn Equity In As. mIIIon : 0.00, USS mIIIon : 0.00 

32.3 

2 May, 

2006 

LlADAO Commercial SA 

C/o Amar Aggarwal, 

MIa SPA AgencIea (I) P. Ud. 

16413, Lado Saria, New 0efhi.110030 

LlADAO CommercIal 
SA 

0.00 0.00 52.00 
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LOCIItIon : State Not Indicated 

(Slate Not Indicated) 
Item of ..... uIIcture : To estabIIeh a network of ratalI 

boutiques for marketing the single brand product under 
Appr, No. (DIte) : 3 (31 October, 20(6) the name and atyIe of -u..ADRO". 

Total Technical ease. : 0, Total RnancJaJ Caeea : 1, Total Foreign Equity in As. miNIon : 0.00, US$ million : 0.00 

33.6 
31 May, 
2006 

Damro Fumlture P. Ud. 

150 (Old No. 319) 

Arcot Road, Kodambakkam, 

ChennaJ-600 024 

Country : SrI Lanke 

Damro Exports P. Ltd. 0.00 0.00 51.00 

LOCIItIon : Chennal (Tamil Nadu) Item of ..... ufacture : Retail trading of Damro brand product 

Appr. No. (DIte) : 6 (31 0ct0ber,20(6) includes knock down fumiture etc. 

Total Technical Cues : 0, Total Rnanclal Caaea : 1, Total Foreign Equity in As. mI/Iion : 0.00, US$ million : 0.00 

Country : Thailand 

34.. 27 LA Sovereign BIcycIee Pvt. Ud. 

07 August, 168-8, Indu8triaI Estate 

2007 LudhIana-141 003 

Locdon : Ludhiana (Punjab) 

Appr. No. (DIlle) : 9 

(31 November, 2008) 

LA BIcycIea (ThaIland) 0.00 0.00 0.00 

Co. Ltd. Thailand 

nem of llllnufac:lure : RetalI trade in bIcycIee toys, e-bIka 

and their parts and 8CC888OrieS. unde!the aIngIe brand name 
LA SovereIgn. 

Tolal Technical Cues : 0, Total Financial C888I : " Total Foreign Equity in As. mHIion : 0.00, US$ million : 0.00 

COI8'IIry : U.K. 

36. 8, 

05 May, 

HaJImart( Group Ud. 

dIo Kochar and Co. 
2008 8-454, Greater Kallaah-II 

New De1hi-110048 

Locdon : DeIhl (DelhI) 

Appr. No. (Dele) : 9 (31 July, 200n 

2.10 0.05 5t.00 

..... of ........... : To iIIIport ~ (of ...., and 

plated wtlh Gold of aeIect vintage poIIIde ......,. and eel 
dINcIIy to end cueIoIMra pItMMIy thIough dir8ct rftIIIng. 
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Martca and Spencer PlC UK 
C/o Bharucha and Partners COoII 

4 

Martus and Spencer 
PlC London UK 

300 

5 7 

0.05 0.00 51.00 

2008 Court, ~ Floor, Mah8kaYI 
Bhuahan Road, Mumbai-4OOO39 

LOC8IIon : Greater MumbaI Item of IlanufKture: RetaIl trading of the following 
MumbaI (Maharashtra) producta under the alngle brand namee nwtca and spencer. 
Appr. No. (Date) : 8 (31 July, 20(8) Martus and spencer mancIs and M&S. 

37. 13, Lee Cooper International Ltd.. Lee Cooper 
International W., 

0.00 0.00 50.00 
23 November, J. Sagar AssocIatea. 
2006 84-E, C-6 Lane tOff. Central Avenue) U.K. 

38.22 
23 Sept., 

2008 

39. 17, 

07 August, 

2008 

SainIk Farms, New DelhI-110062 

LocatIon : BangaIore (Urban) Item of IIanufKture : Wholesale and relall trading of 
(Kamataka) business of single brand under the brand name of "l.ee 
Appr. No. (Dalia) : 13 (31 March,2001) Cooper" In fashions category (ready to wear, danIma woven 

LouIs VuItton Maltetier, 
C/o That<ker and Thakker, 

A-320, Defence Colony, 
New Delhi-24 

LooetIon : Not Indicated 
Appr. No. (0.t8) : 15 
(11 November, 2(08) 

Oliver Bernd Freier GMBH and 

Co. KG 

C/o Prlcewater House Coopers 

P. Ud., l1-A Sucheta Shawan, 
2nd Floor, Vishnu Oigambar MaIg, 
New DelhI 

LocatIon : New Delhi 
Appr. No. (Date) : 14 
(11 November, 20(8) 

knitwaar8 and men's acceaaorIea) 

louis VuItton MaJletier 1500 30.82 100 
France 

Hem of IIIInufllcture : To act 88 a holding company 'or 
holding LVM groups exlating investment8 In louis Vullton 
India AeIaIi P. Ud. MIs LES AtelIers de Pondichery P. W. 

and to serve 88 a vehicle for future Investments In India 

In accordance with the FDI Policy. 

OlIver Bernd Frielr 
GMBH and Co. Kd 
Gennany 

53.65 5.00 50.00 

Item of ..... ufacture : To undertake the busIneaa of single 
brand reIaII trading In India of an kInda of FuhIon and 
UfestyIe ProdUcts Inter alia Inctudlng clothes, Shoes, Bags, 
Leather goods etc. under the Intematlonal Branda OlIver. 
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{English] 

Involvement of Bangl8dashl .. In Terrorism 

130. DR. K. DHANARAJU : Will the Minister of HOME 

AFFAIRS be pleased to state : 

(a) whether there Is any evidence suggesting 

involvement of Bangladeshi Nationals In the recent terrorist 

attacks on Mumbal; 

(b) if 80, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) As 

per available information no evidence of Involvement of 
Bangladeshi nationals in the recent terrorist attacks in 

Mumbal, has come to notice, so far. 

(b) and (c) Do not arise. 

131. SHRI BALASHOWRY VALlA8HANENI : Will . 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
plea8ed to state : 

(a> whether due 10 the current global economic 

slowdown, the educational lnatltutiona including manage-
ment InsUtutIona are getting few campus selections thls 

year; 

(b) if so, whether the Government has assessed 
that situation; and 

(c) if 80, the steps proposed to be taken-to help 

the youth? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI> : (a> to (c) Yes, Sir. Certain educational 

Institutions under the Ministry of Human Resource 
0eveIopment have reported that campus selections have 

~ ttilijear'tO;Sorne'extent. 'fhe Ministry Is closely 

'iifitcinlliSMhdw>1iItdatttln. 

These educational Instltutlona have taken several 
steps 88 under.-

(I> University Grants Commiaslon (UGC) Is provid-

ing grants to eligible Universities for establish-
ment of Career Counseling Centres. 70 Career 

Counseling Centres are already functional. 
Moreover, many Universities have their own 
Career Counseling Centres also. 

(ii) Efforts are being made by various Central 

Educational Institutions to Invite newer compa-
nies from various industries Including Public 

Sector Undertakings to participate In the 

campus recruitments. 

(Iii) Some of the Institutes are also making 

arrangements for sending their students to such 

companies who are not able to come to the 

campus for recruitments. 

1I1 .. lng Pak NatIonaIa 

132. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether a Jarge number of Pakistani nationals 

who visit India on medical visa go missing; 

(b) if so, the details of such cases reported during 

each of the last three years and current year; and 

(c) the steps taken by the Government to trace the 

missing Pakistanis in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a> to 

(c) As per information available, some Pakistani nationals 

who visited India on various types of visas, Including 

medical visa, have not return8Cil to their country after expiry 

of their visa. Central Government Is vested with the powers 

to deport a foreign national under section 3(2) (c) of the 

Foreigners Act, 1946. These powers to Identify and deport 

Ulegally staying foreign nationals, including Pakistani 

natitimk,have also been delegated to the State 
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GovernrnentaIUT AdministratIon. Detec:tion and deporta-

tion of illegally 8Iaying foreign nationaI8, including Paklatanl 
nationals, is a continuous process. As and when Pakistani 
nationals .. detected without valid vIsaa, they ara 

deported as per the preacrtbed procedure. 

Survey on Crime In· DeIhl 

133. SHRI ADHIR CHOWDHURY : WIH the MInIster 
of HOME AFFAIRS be pIeaaed to state: 

(a) whether any survey has been conducted by the 
Delhi Police on IncntasIng crime rate In Delhi; 

(b) If so, the details thereof; and 

(e) the outcome of the SUNeY and steps taken to 

tackle increasing crime In DelhI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI) : (a) No, 
Sir. However, as far as Incraaae In crime cases Is 
concemed, 11.97% decline has ~ registered in reapect 

of IPC cases repoIt8d in 2008 in comparison to the IPC 
cases reported during 2007. Moreover, heinous offences 
raported In 2008 has also declined by 11.01"" as compared 
to the cases reported In 2007. 

(b) and (e) Do not arise. 

c...uon of Employment by KVIC 

134. SHRI G.M. SIDDESWARA : WIll the Mlnlaler of 
MICRO, SMAll.. AND MEDIUM ENTEAPFUSES be pIeaaed 

to 8t4d8 : 

(a) whether KhedI and VIllage Indu8tJtee CommIe-
sian (KVIC) has any proposal to generate employment for 
over one crore persona during the cunent year; 

(b) If so, the details and time by which such 

employment genendIon Is '*eIv to take place aIoAgwIIh the 1Che... InIIIaiad for thIe puIPOI8; and 

(~) the namea of the StaIet which .. JIk,ety to 

beneIII hom the 88id ptQp088l IRcIudIng KamaI8ka1 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABlR PRASAD : Ca) No, 
SIr. 

(b) and (c) Do not arlee. 

{TransIaIIon} 

135. SHRI HANSRAJ G. AHIR : WI! the ........ of 

HUMAN RESOURCE DEVElOPMENT be pIaued lID Itate: 

(a) whether the Government .. cInIct4Id the 

State Governments to COMIituIe SIIIte HIgher Educdon 
Counclla In Ofder to ...... the aa.ndIn:f of 8dllollllon In 
achooIa; 

(b) if 50, the detaIa thentof; 

(e) the detaIIa of HIgher EdlICIdIon CouncIIe 
constituted by various States as per the guidelines ..... 
by the Govemment; 

(d) wheller the GcMtmment and UGC haw 
dectded to provide fiMnciaI 1 .. 1.,ance to the lJnMrIIIIee 
on the basIa of their performance In contuncIUnt wIh .. 
aforesaid dll'8CtiYe; and; 

<e) If 50, the raacIIonof the GcMMnrnent 1her8to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRUMTI D. 
PURANDESWARI) : (a) to (8) The NatioMI Poley on 

Education, 1886 (ae modified In 1982) providea that .... 
IeYeI planning and co-ordnalIon of hIaI* 'edlatkJIII .. 
be done ttwugh CouncIls of HIgher M ..... n. UQC 

and theae Councils will develop coordIReIIve meIhodI to 
keep a watch on standards.· 

The guideIInn for NIIng up of·" OcunGII·of 
HIgher EducatIcn .... finIIIIMd tIr· ... ·lJIWMI&y 8nInIa 
ComnnIJIion 4UQC) Md· ..... 10 .... Gob.~. 
AoeordIRgto ... UGC, the ..... ~ of AntJn 
PI8daIh, ~ T .... NIdu, _____ UIar 
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Pradesh have since set up their respective State Council 

of Higher Education. The State Governments of Arunachal 

Pradesh, Tripura and Himachal Pradesh have set up thair 

State Ac:t.isory Boards for Higher Education. 

Financial assistance is provided by UGC to the State 

Universities in accordance with the relevant provisions of 

the University Grants Commission Act, 1956. 

[English} 

DetaIled Engineering Reports of ICPs 

136. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Oetalfed Engineering Reports 

(OEAs) of aD the 13 Integrated Check Posts (ICPs) have 

been ~ted; 

(b) if so, the details thereof; 

. (c) if not, the reasons therefor aIongwith the time 

by which the said DEAs would be completed; and 

(d) the details of criteria fixed by the Govemment 

for identifICation of entry points on the land borders for 

setting up of ICPs? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) to (c) No, 
Sir. The Detailed Engineering Report (DER) in respect of 
Raxaul (Bihar) ICP has been compfeted. In respect of the 
other 12 ICPs, Detailed Project Reports (OPAs) have been 
prepared at this stage and sHe seIectIonIIand acquisition 

is underway!being finalized. DER preparation will be taken 
up thereafter as per phased prioritization. 

(d) These 13 ICPs have been selected on the basis 
of volume of trade, security concems and strategic 

considerations. 

Guwahatl Bomb Blasts 

137. SHRI VIJOY KRISHNA: Will the MinIster of 
HOME AFFAIRS be pleased to state : 

(a) whether Government has enquired into Guwahati 
Bomb Blasts which took place on January 1, 2009; 

(b) if so, the detalls thereof; 

(c) whether the involvement of Bangladeshis in the 

said blasts has been reported; 

(d) ifao, the details thereof; and 

(e) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI) : (a) and 

(b) Three bor.,b blasts took place on 1st January, 2009 

in different parts of Guwahati City, resulting In death of 
7 persons and injuries to 69 persona. In this connection, 

three cases have been registered and are under 
investigation. During investigations, the Involvement of 
UnHed liberation Front of Asom (ULFA) mUitants have 

come into light. 

(c) State Govemment of Assam has stated that 
involvement .of Bangladeshis in these blaata have not yet 
come out during investigations so far. 

(d) and (e) In view of (c) above, do not arise. 

Bottlenecks In Growth of Small end 
lIedIum Ent8rprIees 

138. SHRI K.S. RAO : 

Shtil RAYAPATI SAMBASlVA RAO : 

Will the Minister of MICRO, SMAll AND MEDIUM 

ENTERPRISES be pleaaed to state : 

(a) the issues and bottlenecks identified affecting 

the growth o~ Micro, Small and MedIum Enterprises; 

(b) the details of factors responsible and non-

availability of institutional finances Including nodal officer 

In each District; 

(c) ~)ther the Government proposes to create 

special fund for such enterprIaea in unorganized I8ClOr 
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and make provision for liberal loans and enhancement of 

cash credit limits at subsidized cost to encourage the 

sector; 

(d) if so, the details thereof; and 

(e) the details of the funds allocated, spent, and 

unspent during each of the last three years and in the 

current year? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) The 

micro, smaH and medium enterprises (MSME) sector is a 

heterogeneous sector, both In terms of size of enterprises 

and its sectoral composition. Hence, the problems faced 

by the sector are diverse. However, some of the common 

problems faced by the sector relate the lack of timely and 

adequate credit, obsolete technology, infrastructure bottle-

necks, marketing constraints, delayed payments of their 
1 

dues by large units, enhanced competition due to 

liberalized trade regime, etc. 

(b) The constraints faced by the MSMEs in 

accessing the required credit facilities from institutional 

sources are inadequate exposure to bankslfinancial 

institutions, elaborate procedural requirements, cost of 

credit, high risk perception, etc. Under the Lead Bank 

Scheme, each district has been assigned to a scheduled 

commercial banks and the Lead District Manager is the 

nodal officer in the District. 

(c) to (e) There is no separate fund for enterprises 

in the unorganized sector. In one of its reports, the 

National Commission for Enterprises in the Unorganised 

Sector has recommended creation of a separate fund for 

enterprtses in the unorganized sector. For this purpose, no 

funda have been allocated. However, as per the information 

furnished by the Reserve Bank of India, the loans 

outstanding against the micro and small enterprises from 

the public sector banks during the last 3 years and the 

current year (as at tile end of September, 2008) is as 

under:-

As at the end of 

March,2006 

March,2oo7 

March, 2008 

September, 2008 

Loans outstanding 

(As. crore) 

82,434 

1,02,550 

1,48,651 
(ProviSional) 

1,56,748 

(Provisional) 

Impact of Economic Slowdown on 
Trade Pacts 

139. SHRI RAMESH DUBE : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has assessed the 

impact of the economic slowdown on trade pacts with other 

countries particularly China; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to protect 

the indigenous industries in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAIRAM RAMESH) : (a) to (c) Impact of 

economic stdwdown on Trade pects with other countries 

particularly with China has not been specifically studied. 

There is no Tracie pact with China except APTA (Asia 

Pacific Trade Agreement) of which China is a member. 

There has been a slight drop in India's black tea exports 

to China but this is not necessarily linked to the global 

economic slow down. Further, there is only one FTA in 

which India offers tariff concession for natural rubber (NR), 

the Asia-Pacific Trade Agreement (APTA). The only NR 

exporting country among the signatories of APTA is Sri 

Lanka. Import of NR from Sri Lanka in 2006-07 and 2007-

08 totalled to 7644 and 7277 tonnes, forming 8.5 and 8.4 
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per cent of total import respectively. Import of NR from Sri 

Lanka during April-December, 2008 amounted to 3520 
tonnes forming only 5.4 per cent of total import. The Import 

of rubber under APT A is regularly monitored. 

Conft.cation of Fees 

140. SHAI S.K. KHARVENTHAN : 

SHRI AAGHUVEER SINGH KOSHAL : 

Will the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pleased to state : 

(a) the details of the guidelines issued by the 

All India Council for Technical Education (A1CTE) 

regarding refund of fees to candidates withdrawing from 
the courses run by the technical Institutions approwd by 

it; 

(b) .-whether the Government is aware that large 

number of colleges refuse to refund fees and confiacate 

it when students seek withdrawal from the courses run by 

them; 

(e) If so, the reaction of the Government thereto and 
the detaiIa of complaints received in this regard; 

(d) whether there have been number of instances 

of ~ of guidelines on refund of fees by 

instib.lliorWcoIIeges; and 

(e) if so, the action taken by the Government 
thereon and ataps taken to prevent the cornmercialiaatlon 

of education? 

IHE MINISTER Of STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (e) The All India Council for 

Technical Education (A1CTE) has issued a 'Public Notice' 

conveying in~ to technical Institution8, Universities,. 

including Deemed to be U~ Imparting technical 

education regarding refund of fees and return of original 

documents in case of students withdrawing from the 
InstitutesIUnivenslties. A copy of the Public Notice is 

enclosed as Statement. AICTE has received 1134 

compIaIntsfrepreaentatlonS from parentaliltudents related to 

refund of fees/return of original certHicatas by the 

Institutions on withdrawal of their admiaaion during the 

period from Oct.. 2007 tlH date. Out of these, 660 

complaints pertained to AICTE. 414 cornpIaints and 

representations pertaining to Univel'8illes and Deemed to 

be Universities have been forwarded to University Grants 

Commission for appropriate action. 

(d) and (e) According to Information furnished by 

A1CTE, there have been inatances of non-compIiance of 

guidelines on refund of fees by 1n8titutIoneIco. On 

receipt of the complaintsfrepresentations. a notice is issued 

to the concerned Institutions to refund the fee as per the 

provision contained in the Public Notice Is8ued by the 

AlCTE in this regard. Any violation of Iheae Instructions 
shall can for punitive action including withdrawal of approval 

and recognition of erring in8tItutIon8. 

PUBLIC NOTICE 

Advt. No. AICTEILsgaJI04(01)12OO7 

SUb : InatructIona to Technical Iftetltutlona. Un.".,. .. 
a.. including Deemed to be UnIvenItIes 
Imputing Technical EducIItIon reprdlng ......... 
concerning charging of ..... rwfund of ... end 
other atudents ............ . 

AD India Council for Technical Education (AICTE) 

has been empowered intMaIla under I8CIIon 10 (n) of 

A1CTE Act to "take an nec8888IY .. to pt'8V8nt 

commerc/aJlzation of technical education·. In COf11)IIance 

with the provisions under A1CTE Act and in the light of 

diractionl of Government of India I8sued under eectIon 20 
(1) of AICTE Act vide Letter No. (U. 1 (A) SectIon). It has 

been decided to laue InItructIona to the Technical 

tnstttutIona, UniversitIM including Deemed to be Unlversi· 

ties imparting Technical Education in the matters 

concerning students. 
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Whereas It has come to the notice of the AICTE that 

Technical Institutions and Universities including Oeemed to 

be Universities, are admitting students to technical 

education programmes long before the actual starting of 

an academic session; collecting full fee from the admitted 

students; and, retaining their schooVmstitutions's leaving 

certmcates In the original; 

And, Whereas, Institutions and Universities are also 

reportedly confiscating the fee paid If a student fails to join 

by such dates; 

And, Whereas, certificates in original are being 

detained by institutions and Universities to force retention 

of admitted students; 

And, Whereas the time-limit for students to join the 

courses/programmes is also being advanced in some cases 

unrealistically so as to pre-empt students/candidates from 
exercising other options of joining other Institutions of their 

choice. 

In the event of a student/candidate withdrawing before 

the starting of the course, ~e wait listed candidates 

should be given admissions against the vacant seat. The 

entire fee collected from the student, after a deduction 

of the processing fee of not more than Rs. 1000/- (Rupees 

one thousand only) shall be refunded and returned 

by the InstltutionlUnlversity to the student/candidate 

withdrawing from the programme. It would not be 

permissible for Institutions and Universities to retain the 

Schooillnstitution Leaving Certificates in original. 

Should a student leave after joining the course and if 

the seat consequently falling vacant has been filled by 

another candidate by the last date of admission, the 

institution must return the fee collected with proportionate 

deductions of monthly fee and proportionate hostel rent, 

where applicable. 

Any violatiOn of instructions issued by the AICTE, shall 

can for punitive action including withdrawal of approval and 

recognition of erring instiMions and Universities. AICTE 

shall on its own or on receipt of specific complaints from 

those affected take all such steps as may be necessary 
to enforce these directions. 

[Translation) 

(Dr. K. Narayana Reo) 

Member Sec ..... ry 

Reservation tor SCIST Employees In 
NOMe School 

141. SHRI RAMOAS ATHAWALE : Will the MInister 

of HOME AFFAIRS be pleased to state: 

(a) whether the New Delhi Municipal CouncIl 

(NOMe) has adopted the Government policy on reservation 

and promotion quota meant for Its employees belonging 

to the Scheduled CasteslScheduled Tribes; 

(b) if so, the number of employees belonging to 
SCslSTs category who have benefited therefrom during 

each of the last three years and the current year, 
categorywise; 

(c) If not, the reasons therefor; 

(d) the total number of posts meant for SCsISTs 

in NOMC Schools and Navyug Schools and Navyug 
Schools laying vacant, category-wise; and 

(e) the time by which such vacant posts are likely 

to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to 

(c) Yes, Sir. The details of the employees, wortdng In the 

schools run by the New DelhI Municipal Council (NOMe) 

and the Navyug School Education Society (NSES). 

belonging to the Scheduled Castes (SC) and Scheduled 

Tribes (ST) categories, benefited from the Government 

policy on reservation, during each of the last three years 
and the current year are as follows: 
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(I) NOMe SchooIa 

Year Number of the employees 

Group A Group B Group C 

sc ST sc ST sc ST 

2005-06 o o o o o o 

2006-07 o o o o 

2007-08 o 2 

2008-09 o o o o o 

During the last three years, no direct I'8CI'Uitment has 
been done by the NSES. ~r, two dep8rtmenta1 
candidates of the SC catl!lgOfY were promoted during 

the year 2005-06. 

(d) The total number of the poeIa, meant for SCat 

STs in NOMe Schools and Navyug Schools lying vacant, 
category-wise. are as under.-

NDIIC Schools 

sc ST 

Group-A Nil Nil 

Group-8 02 01 

Group-C 14 06 

Total 16 07 

Navyug Schools 

SC ST 

2 3 

PGT 8 4 
,----- "---_. 

2 3 

TGT 15 9 

Primary (Academic) 6 5 

Primary (ActivIty) 4 1 

(e) Filling up of vacant posta Is a continuous 

process. However, the NOMe has taken steps to fill 

up the vacant posts, which Include taking up the matter 

regarding filling up the posts vacant in the NOMe 

Schools with the DeIhl Subordinate Services SelectIon 
Board (DSSSB); initiating process for fining up the 
vacant posts under the direct recruitment quota in Navyug 
Schools antj convening Departmental Promotion Commit-
tee to fiU up the vacant posts meant for Departmental 

candidates. 

[EngJJsh} 

International Trade In Animlll ProcIucta 

142: SHRI KlSHANBHAI V. PATEL: 

SHRI ~GRlB SINGH : 

SHRI SURESH ANGADI : 

SHRI NAND KUMAR SAl : 

WiD the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the quantity and value of animal products 
imported and exported during each of the last three 

years and the current year. country-wiae and item-

wise; 

(b) whether India'. share in trade of animal 

products in the international market Is negligible; 

(c) If 80, the reasons therefor; 

(d) whether the Govemment has formulated any 

plan for promotion of el(pOrt of animal products; 

(e> If 80, the details thereof; and 
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(f) the details of assistance provided to increase 

the share of India in animalllivestock products in the 
international mari(et? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

2006-07 

Value Volume Value 

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAIAAM AAMESH) : (~ The details of 

export and Import of these products bolt1 in value and 

volume during 2006-07, 2007-08 and 2008-09 (April-June) 

is as under:-

2007-08 2008-09 (April-June) 

Volume Value Volume 
(Rs. In Crore) (Thousand Kg) (As. in Crore) (Thousand Kg) (Rs. in Crore) (Thousand Kg) 

Import 306.01 30803.68 280.39 23861.55 68.51 5646.91 

Export 11354.30 18162.18 11317.28 4596890.8 2767.18 414188.78 

The major destinations of animal products (under 

chapter 02 to 05 of HS code) are Japan, China, Saudi 

Arabia, Kuwait, UAE, etc. While India imports these 

products from Bangladesh, China, USA, European coun-

tries, Singapore etc. 

(b) and (c) Yes, Sir. As per the report of WOri(ing Group 

on Animal Husbandry and Dairying, Planning Commission 

on 11th Five Year Plan, India's share in the world trade 

of dairy products is only 0.25% and in case of meat and 
poultry It Is 0.5%. The main reasons for this low share of 

India in the international trade in livestock sector are 

trade distorting subsidies by developed countries, stipula-

tion of higher sanitary measures than required for 

protection of human and animal health by developed 

countries and prevalence and Intermittent outbreaks of 

certain diseases such as FMD and avian influenza 

respectively in India. 

(d) to (f) For promotion of India's exports of livestock 

products, the Government has been coordinating with the 

export promotion agencies such as. Agricultural and 

Process Food Products Export Development Authority 

(APEDA), Export Inapection Council (EIC) etc. by providing 

necessary technical inputs and financial assistance for 

gaining mari(et access of India's livestock products. The 

financial assistance provided by APEDA, during the last 

three years is as under:-

Value As. in lakhs 

2006-07 2007-08 2008-09 

Infrastructure Development 54.50 32.50 Nil 

Mari(et Development 14.n 19.73 19.n 

Quality Development 24.67 22.21 6.78 

Transport Assistance 369.14 611.75 120.63 

Filma on Adutt LIteracy 

143. SHRI UDAY SINGH : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment proposes to review the 

selection process of films-maker for making films for 

creating awareness on adult literacy after several national 

film award winners cried foul over it; 

(b) if so, the reaction of the Govemment thereto and 

the details thereof; 
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(e) whether the eminent film-makers have not been 

seIecIed for making movies on adutt literacy programmes: 

(d) if so, the reasons therefor; 

(e) whether the Government proposes to maintain 

transparency in the process of selecting' film-makers; and 

(f) if so, the details thereof? 

,THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A 

FATMI) : (a) to (f) The selection process for empanelment 

of media agencies for aOOR education programmes includes 

issue of advertisement in newspapers to invite applications 

for I empanelment. A Screening Committee, constituted in 

accordance with the Media Policy of the Department and 

comprising representatives of Doordarshan, AIR and media 
experts, assessed the applications received in response to 
the adv8ftiaementa. The assessment was made on the 

basis of (i) Volume of production (ii) Experience in 

producing education Progranvnes, (iii) Awards received, 

(Iv) Professional degrees. (v) Presentation before the 
Convntttee, (vi) Quality of progranvnes presented in show 

reel. 

AD applicants were invited to make presentation before 

the Screening Committee about thei~ productions, anteced-
ents, experience in making educational programmes, on the 

basis of which the Screening Committee made ita 

recommendations. The process was open and transparent. 

The rec:ommendations of the Screening Committee were 

further placed before the "Communication, Planning and 

Costing Committee (CPCC)", chaired by Secretary, School 

Education and Literacy. The CPCC comprehensively 

considered the parameters/criteria adopted by the 

Screening Committee before endoralng ita recommenda-

tions. 

There have been representatIonS from some of the 

applicants about non-inclusion of their names in the panel. 

The question of review of any IndiVidual case would arise 

onty If it is found by CPCC that due weightage has not 

been accorded in that case. 

Publtc-Prlvate P8rt1c1pat1on In 

Higher Educ8tIon 

144. SHRI BALASHOWRY VALLABHANENI : Will 

the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state . 

(a) whather a Committee was constituted under the 

Chairmanship of Prof. K.B. Power to formulate an action 

plan for identifying various made of Public-private 

participation for promotion of Higher Education; 

(b) if so, the details and sarl8nt features thereof; 

(e) whether the Committee has since submitted its 

report to University Grants Comm/asion; 

(d) if so, the details thereof atongwith the action 

taken thereon; 

(e) if not, the reasons therefor; and 

(f) the time by which it is likely to be aubmItted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : <a) to (f) AccordIng to the University 

Grants Commission (UGC) the Committee constituted by 

the CommIssion under the convenorahip of Prof. KB. Power 

to prepare an Action Plan on "Public-Private PartnerIbip 

in Higher Education" has since submitted ita report which 

is presently under ita conskieration. 

Vi_ Frauds by Bangladeshi. 

145. SHRI BRAJA KISHORE TRJPATHY : Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether a large' number of Bangladeshi 

Nationals are travelling to various countries from Indian 

airports after acquiring fake Indian Passports and Visas; 

(b) H 80, the details of such cases reported during 

each of the last three years and the current year, airport-

wiSe; and 
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(c) the steps taken by the Government in this 

regard including cases registered and arrests made in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(c) As per available information, a few cases have been 

detected at International Airports where Bangladeshi 

Nationals were found using fake Indian passports and 

visas. The data regarding such cases detected at the major 

International Airports during the last three years is as 
under:-

Airports Year 2006 Year 2007 Year 2008 

Delhi 03 Nil 05 

Mumbai NO Nil 01 

Chennai 04 Nil 09 

KoIkata NIl 01 Nil 

Amritsar Nil Nil Nil 

To ascertain the genuineness of the travel documents 

including visas and to detect forgeries, the immigration 

officers at all the immigration Check Posts (ICPs) in the 
country are provided with the specimen copies of the travel 

documents for ~son. They are also provided with 

Ultra VIolet LsmpaIMagnifying glasses to examine the travel 

documents including visas to detect possible tampering. In 

addition, Passport Reading Machines (PRMs) and Oues-

tionable Document Examiner (ODX) Machines have also 

been installed at major ICPs. Ail these equipments have 

resulted in enhanced secuHty screening and better 

passenger facilitation. Above all, officers manning immigra-

tion counters at all the ICPs are given special training for 

detection of forgedHake travel documents. 

Ail the Bangladeshi Nationals as detailed in the table 

above were handed over to the concemed police 

authorities. Appropriate action has been taken under 
law. 

Strength of BSF 

146. SHRI VIJOY KRISHNA : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) the sanctioned and actual strength of Border 

Security Force (BSF) in ~ country as on date, gender-
wise and cadrewise; 

(b) whether there is shortage of strength in BSF; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Government to ensure 

that the Force does not suffer from shortage of manpower 

and equipment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

to (d) The sanctioned and actual strength of Border 

Security Force (BSF) in the country as on date; gender-

wise and cadre-wise is as on 01.01.2009 was as under:-

81. Cadre Sanctioned Actual Strength 

No. strength 

Male Female Total 

2 3 4 5 6 

1. Executive cadre (including General Duty, 1,95,361 1,90,703 645 1,91,348 

Motor Transport, Law, Water Wing, Air 

Wing and EnsP.neering 
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2 3 4 5 6 

2. Ministerial cadre 3,550 2,859 239 3,098 

3. Communication 9,744 9,242 9,242 

4. Medical Staff 1,178 635 158 793 

5. Civil Staff (including Pay and Accounts 468 280 84 364 

Directorate) 

2,10,301 2,03,719 1,126 2,04,845 

AJ. present there are 5,456 vacancies in Border 

Security Force. The shortfall is caused by' retirement, 

voluntary retirement, resignation, death, etc., which is less 

than three per cent of the total strength of the Force. 

The vacancies for vacancy year ~ anticipated well 

in advance and are systematically filled up through direct 

recruitment, promotion, deputation, absorption, re-employ-

ment, etc. as provided in the relevant Recruitment Rules. 

Equipmenta are being regularly supplied to field units as 

per authorization. 

Industrial LIcence AppIIc:atIons 

from Slate. 

147. SHAI G.~ SIDOESWARA : Win the Minister 

of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) the details of industrial licence applications from 

various States pending with the Government for approval 
along with the reasons therefor, Stal&-wiae; 

(b) the estimated cost of each Industrial 

project; 

(c) whether additional information has been 

sought from the State Govemments In respect of some 

projects; 

(d) if so, the details thereof and response from 

State Govemments in this regard; and 

(e) the time by which pending project/applications 

are likely to be approved? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (e) No application for grant of license to any State 

Government 18 pending approval by this Ministryl 

Department. However, the entrepreneurs desirous of 

setting up industtiea are granted Industrial licence under 

the industries Development Regulation (10 and R) Aft, 
1951 in respect of five licensable Industries. Consequent 

to withdrawal of Iocational restrictions for setting up of . 

industries with effect from 14.82008 no clearance is called 

for from the State Govemment. The details of pending 

Industrial License applications, state-wise, is given in the 

enclosed Statement. These cases are pending for want of 

comments/recommendatlons from Administrative Ministries 

and clarifications from companies in certain cases. The 

disposal of the Industrial Ucence applications is a 

continuing process. On receipt of the comments from the 

Administrative MInistries etc. the cases are considered 

by the Ucenslng Committee in Its meeting and disposed 

off. 
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Ststsment 

51. Name of the company State Cost (Rs. in Referred Response 

No. Lakhs) to State 

"Existing Governments 

2 3 4 5 6 

1. MIs Butler Technical Services India Pvt. Ltd. Andhra Pradesh 408.42 No Not apptk:atile 

2. MIs Ananth Technologies Ltd. Andhra Pradesh 3059.53" No Not applicable 

3. MIs Speak Systems Ltd. Andhra Pradesh 7591.93" No Not applicable 

4. MIs FLIC Microwaves Pvt. Ltd. Andhra Pradesh 504.85" No Not applicable 

5. MIs A.P. Explochem Pvt. Ltd. Andhra Pradesh 4450.00 No Not applicable 

6. MIs. Vijaya Explosives Pvt. Ltd. Andhra Pradesh 4650.00 No Not applicable 

7. MIs Siavo Explosives and Chemicals Pvt. Ltd. Andhra Pradesh 700.00 No Not applicable 

8. MIs Bharat Electronics Ltd. Andhra Pradesh 1000.00 No Not applicable 

9. MIs Bharat Electronics Ltd. Andhra Pradesh 195.58 No Not applicable 

10. MIs Jindal Sporting Arms Pvt. Ltd. Chhattisgarh 10000.00 No Not applicable 

11. MIs Sua Explosives and Accessories Ltd. Chhattisgarh 540.00 No Not applicable 

12. Mfs Indian Explosives Ltd. Chhattlsgarh 1330.00 No Not applicable 

13. MIs Micron Instruments Pvt. Ltd. Chhattisgarh 1223.45 No Not applicable 

14. MIs A.M. Designs Pvt. Ltd. Gujarat 90.00 No Not applicable 

15. MIs T .5. Kissn and Co. Pvt. Ltd. Haryana 37500.00 No Not applicable 

16. Mis T.S. Klsan and Co. Pvt. Ltd. Haryana 10000.00 No Not applicable 

17. MIs Mahlndra and Mahindra Ltd. Haryana 380256.00 No Not applicable 

18. MIs Advance Sporting Arms Pvt. Ltd. Haryana 10000.00 No Not applicable 

19. Mfs Danlal HydraulicS Pvt. Ltd. Haryana 675.OQ No Not applicable 

20. MIs Alpha Design Technologies Pvt. Ltd. Kamataka 1270.00 No Not applicable 
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2 3 4 5 6 

21. Mis Dynamatic Technologies Ltd. Kamataka 54231.92 No Not applicable 

22. MIs Varisis Advanced Engineering and Kamataka 800.00 No Not applicable 

Software Technologies India Pvt. Ltd. 

23. MIs Alpha Sofema Engineering and Kamataka 100.00 No Not applicable 

Services Pvt. Ltd. 

24. MIs Dynamatic Technologies Ltd. Karnataka 52481.92 No Not applicable 

25. MIs Dynamatic Technologies Ltd. Kamataka 52481.92 No Not applicable 

26. MIs Halbit Avionics Pvt. Ltd. Kamataka 125.00 No Not applicable 

27. MIs Halbit Avionics Pvt. Ltd. Kamataka 125.00 No Not applicable 

28. MIs Aurora Integrated Systems Pvt. Ltd. Kamataka 240.00 No Not applicable 

29. MIs Radel Advanced Technology Pvt. Ltd. Kamalaka 25.00 No Not applicable 

30. MIs Bharat Fritz Werner Ltd. Kamataka 8033.77* No Not applicable 

31. MIs Nav Saharat ExpIochem Pvt. Ltd. Madhya Pradesh 960.00 No Not applicable 

32. MIs Sharat Explochem Pvt. Ltd. Madhya Pradesh 799.00 No Not applicable 

33 MIs IBP Co. Ltd. Madhya Pradesh 540.2!r No Not applicable 

34. MIs Eldiar India Pvt. Ltd. Maharashtra 9000.00 No Not applicable 

35. MIs RoIta India Ltd. Maharashtra 55620.44 No Not applicable 

36. MIs SF Utilities Ltd. Maharashtra 8200.00 No Not applicable 

37. MIs Amin Explosives Pvt. Ltd. Maharashtra 350.00 No Not applicable 

38. MIs Kirloskar Oil Engines Ltd. Maharashtra 42957.38· No Not applicable 

39. Mis Kirloskar Oil Engines Ltd. Mahataahtra 42957.38· No Not applicable 

40. MIs Kir108kar Oil Engines Ltd. MaharUhtra 42957.38· No Not applicable 

41. MIs Kirloskar Oil Engines Ltd. Mahara8htra 42957.38· No Not applicable 

42. Mis Kirloskar Pneumatic Co. Ltd. Maharashtra 2815.81· No Not applicable 
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2 3 4 5 6 

43. MIs Kirloskar Brothers Ltd. Maharashtra 13641.11· No Not applicable 

44. MIs Amin ExploaiveB (p) Ltd Maharashtra 350.00 No Not applicable 

45. MIs Blastec (India) Pvt. ltd. Maharashtra 709.35 No Not applicable 

46. MIs IBP Co. ltd. Orissa 86.00 No Not applicable 

47. MIs IBP Co. Ltd. Onssa 130.00 No Not applicable 

48. MIs Massant Furniture India Pvt. Ltd. Rajasthan 100.00 No Not applicable 

49. MIs Haryana Explosives Pvt. ltd. Rajasthan 1982.05 No Not applicable 

SO. MIs Super Shiv Shaktl Chemicals Rajasthan 950.00 No Not applicable 

Pvt. ltd. 

51. MIs Shive Explosives India Pvt. Ltd. Rajasthan 595.00 No Not applicable 

52. MIs Deejay Dynamix Explosives Pvt. ltd. Rajasthan 380.00 No Not applicable 

53 MIs IBP Co. Ltd. Rajasthan 273.60" No Not applicable 

54. MIs Indus Teqsite Pvt Ltd. Tamil Nadu 2000.00 No Not applicable 

55 MIs Indus Teqsite Pvt Ltd Tamil Nadu 2000.00 No Not applicable 

56. MIs Taneja Aerospace and Aviation Ltd. Tamil Nadu 1964.00 No Not applicable 

57. MIs Sua Explosives and Accessories ltd. Tamil Nadu 660.00 No Not applicable 

58. Mis PMI EngIneering Exports Pvt. ltd. Tamil Nadu 9754.00 No Not applicable 

59. MIs Siva Saklhl Industrial Explosives Pvt. ltd. Tamil Nadu 375.00 No Not applicable 

60. MIs Siva Sakthl Industrial Explosive Pvt. Ltd. Tamil Nadu 675.00 No Not applicable 

61. MIs MEL Systems and Services ltd. Tamil Nadu 894.00 No Not applicable 

62. MIs Punj Uoyd ltd. Tamil Nadu 3&'t>oo.00 No Not applicable 

63. Mis Unique Fire Protection and Fabrication Uttar Pradesh 353.00 No Not applicable 

Consultants 

64. MIs Anjanl Exports Pvt. ltd. Uttar Pradesh 3399.99 No Not applicable 
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65. MIs MKU Pvt. Ltd. Uttar Pradesh 

66. MIs Mi<U. Pvt. Ltd. Uttar Pradesh 

67. MIs MKU Pvt. Ltd. Uttar Pradesh 

68. MIs Applied Electro-Magnetics Pvt. Ltd. Uttar Pradesh 

69. MIs Magnum Aviation Pvt. Ltd. Uttar Pradesh 

70. MIs Armel Armored Vehicles (India) Ltd. Uttar Pradesh 

71. MIs Dinex India Pvt. Ltd. Uttarakhand 

72. Mis Texplas India Pvt. Ltd. Uttarakhand 

73. MIs Bharat Heavy Electrical Ltd. Uttarakhand 

74. Mis Alstein Fumitures Pvt. Ltd. West Bengal 

75. MIs Misratech Pvt. Ltd. West Bengal 

76. Mis Black Diamond Explosives Pvt. Lid. West Bengal 

12.00 Ms. 

PAPERS LAID ON THE TABLE 

{English] 

-THE MINISTER OF HOME AFFAIRS (SHRI P. 

CHIDAM8ARAM): Sir. I beg to lay on the Table:-

4 5 6 

423.83 (Existing) No Not applicable 

423.83· No Not applicable 

1158.06· No Not applicable 

400.00 No Not applicable 

1820.00 No Not applicable 

2385.75 No Not applicable 

100.00 No Not applicable 

697.54 No Not applicable 

800.00 No Not applicable 

25.00 No Not applicable 

450.00 No Nol applicable 

2450.59 No Nol applicable 

(Recommendation and Sanction of Proseculion) 

Rules. 2008 (Hindi and English versions) 
published in NotHlcation No. G.S.R. 3014(E) In 

Gazette of India dated the 31st December, 2008 
under sub-sectlon (3) of SectIon 21 of the 

Unlawful AcIivitlea (Prevention) Act. 1967. 

[Placed In Ubrary. See No. LT 10465109) 

(1) A copy of the National Investigation Agency 

(Manner of Conatilulion) Rules, 2008 (Hindi and 
English versions) published in NotifICation No. 
G.S.A. 3015(E) in Gazette of India dated the 31st 

December. 2008 under SectIon 26 of the 

National Investigation Agency Act. 2008. 

MR. SPEAKER: Shri VayaJar Ravi. 

[Placed in Ubrary, S8e No. LT 10464109) 

(2) A copy of the Unlawful AcIIvitlea (Prevention) 

..• (Interruptlons) 

MA. SPEAKER: You are holding the baby of Shri Kapil 
Siball 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 

AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 

VAYAlAR RAVI): Sir, I. on behalf of Shri Kapil Slbal. beg 

to lay on the Table:-
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[Shri Vayalar RaVl1 

(1) (I) A copy of the Annual Report (Hindi and 

English versions) of the Consultancy 

Development Centre, New Delhi, for the 

year 2007-2008, along with Audited At;. 

counts. 

(Ii) Statement regarding the Review (Hindi 

and English versions) by the Govemment 

of the working of the Consultancy Devel· 

opment Centre, New Delhi, for the year 

2007-2008. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed In Ubrary, See No. LT 10467/09) 

(3) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 619A of the Companies Act, 1956:· 

(I) Review by the Govemment of the working 

of the Bharat Immunologieals and 

Biologicals Corporation Limited, 

Bulandshahr, for the year 2007-2008. 

(ii) Annual Report of the Bharat Immunologicals 

and Biologicals Corporation Umited, 

Bulandshahr, for the year 2007-2008, 

alongwith Audited Accounts and comments 

of the Comptroller and Auditor General 

thereon. 

(4) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (3) above. 

[Placed in Ubrary, See No. IT 10468109) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEl AHMAD): Sir, I beg to 

lay on the Table:-

(1) A copy of the Presidential Order (Hindi and 

English versions) authorizing Govemor of Goa 

for additional expenses under 'Tour Expenses' 

of Schedule -II to the Govemors (Allowances 

and Privileges) Rules, 1987, under sub·section 

(3) of Section 12 of the Govemors (Emoluments, 

Allowances and Privileges) Act, 1982. 

[Placed in library, See No. IT 10469109) 

(2) A copy of the Annual At;counts (Hindi and 

English versions) of the National Human Rights 

Commission, New Delhi, for the year 2007-2008, 

together with Audit Report thereon under sub-

section (4) of Section 34 of the Protection of 

Human Rights Act, 1993. 

(3) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (2) above. 

(Placed in library, See No. IT 10470109) 

(4) A copy of the Presidential Order (Hindi and 

English versions) authorizing Govemor of Hary~ 

for additional expenses under 'Hospitality 

Expenses', 'Contract Allowances' and 'Tour 

Expenses' of Schedule -II to the Govemors 

(Allowances and Privileges) Rules, 1987, under 

sub-section (3) of Section 12 of the Govemors 

(Emoluments, Allowances and Privileges) Act, 

1982. 

(Placed in Ubrary, See No. IT 10471/09) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): Sir, I 

beg to lay on the Table:· 

(1) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (3) of 

Section 141 of the Border Security Force Act, 

1968:-
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(i) The Border Security Force Headquarters 

Group 'A' and'S' posts, non-combatised 

Recruitment (Amendment) Rules, 2008 

published in NotifICation No. G.S.A. 208 in 

Gazette of India dated the 6th December, 

2008. 

(ii) The Border Security Force (Tenure of 

Posting and Deputation) (Amendment) 

Rules. 2007 published in Notificatian No. 

G.S.A. 255 in Gazette of India dated the 

1st December. 2007. 

(2) Statement (HIndi and English versions) showing 

reasons for delay in laying the papers mentioned 

at item No. (il) of (1) above. 

[placed in Library. See No. LT 10472109] 

(3) A copy of the Indo-Tibetan Boarder Police Force, 

Animal Transport Cadre (Non-gazetted) Recruit-

ment Second Amendment Rules, 2009 (Hindi 

and English versions) published in Notification 

No. G.S.A. 25(E) in Gazette of India dated the 

14th January, 2009 under sub-sectlon (3) of 

Section 156 of the Indo-TIbetan Border Police 

Force N:t. 1992. 

[placed in Ubrary. See No. LT 10473109] 

(1) (i) A copy of the Annual Report (Hindi and 

English versions) of the Kendriya Vidyalaya 

Sangathan. New Delhi. for the year 2007-

2008. 

(ii) A copy of the Annual Accounta (Hindi 

and English versions) of the Kendriya 

Vldyalaya Sangathan. New Delhi, for the 

year 2007-2008 together with Audit Report 

thereon. 

(iii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the Kendrlya Vidyalaya 

Sangathan. New Delhi. for the year 2007-

2008. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Ubrary, See No. LT 10475109] 

(3) (i) A copy of the Annual Report (HIndi and 

English versions) of the Primary Education 

Development . SocIety of Kerata (Sarva 

Shikaha Abhiyan). Thiruvananthapuram, 

for the year 2006-2007, alongwith Audited 

Accounts. 

(Ii) Statement regarding the Review (HIndi and 

(4) A copy of the Foreign Contribution (Regulation) English versions) by the Government of 

Amendment Rules, 2008 (Hindi and English the working of the Primary Education 

versions) published in Notification No. G.S.A. Development SocIety of Kerala (Sarva 
728(E) in Gazette of India dated the 11th Shlksha Abhiyan) , Thlruvananthapuram, 

October, 2008 under sub-section (3) of Section 

30 of the Foreign Contribution (Regulation) N:t, 

1976. 

[Placed in Ubrary, See No. LT 10474109] 

for the year 2006-2007. 

(4) Statement (Hindi and English verslona) showing 
reasons for delay In laying the papers mentioned 

at (3) above. 

THE MINISTER OF STA"lE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): Sir, I beg to lay on the TabIe:-

[Placed in Ubrary, See No. LT 10476109) 

(6) (I) A copy of the Annual Report (Hindi and 

English verslona) of the Rajiv Gandhi 
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[SM M.AA Fatmtl Mission Chhattisgarh, Raipur, for the year 

2006-2007. 
Shikaha Mission (Sarva Shiksha Abhlyan), 

Bhopal, for the year 2006-2007, alongwith 

Audited Accounts. 

(ii) Statement regarding the Review (Hindi and 

English versions) by the Govemment of the 
working of the Rajiv Gandhi Shiksha 

Mission (Sarva Shlksha Abhiyan), Bhopal, 

for the year 2006-2007. 

(6) Statement (Hindi and English versions) showing 

(10) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (9) above. 

[Placed in Ubrary, See No. LT 10479/09] 

(11) (i) A copy of the Annual Report (Hindi and 

English versions) of the Tamil Nadu State 

Mission of Education for All, Chennai, for 

the year 2006-2007, alongwith Audited 
reasons for delay in laying the papers mentioned Accounts. 

at (5) above. 

(ii) Statement regarding the Review (Hindi and 
[Placed in Ubrary, SfHI No. LT 104nlO9] English versions) by the Govemment ofthe 

(7) (i) A copy of the Annual Report (Hindi and 

English versions) of the Sarva Shiksha 

Abhiyan State Mission Authority, 

Meghalaya, for the year 2006-2007, 

aIongwith Audited Accounts. 

(ii) Statement regarding the Review (Hindi and 

English versions) by the Govemment of the 
working of the Sarva Shiksha Abhiyan 

State Mission Authority, Meghalaya, for the 

year 2006-2007. 

(8) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (7) above. 

[Placed in Ubrary, See No. LT 10478109] 

(9) (I) A copy of the Annual Report (Hindi and 

English versions) of the Rajiv Gandhi 

Shiksha Mission Chhattisgarh, Raipur, for 

the year 2006-2007, alongwlth Audited 

Accounts. 

(1/) Statement regarding the Review (Hindi and 

English versions) by the Govemment of the 
working of the Rajlv Gandhi Shiksha 

working of the Tamil Nadu State Mission 

of Education for All, Chennai, for the year 

2006-2007. 

(12) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (11) above. 

[Placed in Ubrary, See No. LT 10480109] 

(13) (i) A copy of the Annual Report (Hindi and 

English versions) of the State Mission 

Authority (Sarva Shiksha Abhiyan), Sikkim, 

for the year 2005-2006, alongwith Audited 

Accounts. 

(iI) Statement regarding the Review (Hindi and 

English versions) by the Govemment of the 

working of the State Mission Authority 

(Sarva Shiksha Abhiyan), Sikkim, for the 

year 2005-2006. 

(14) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (13) above. 

[Placed in Ubrary, See No. LT 10481109] 
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(15) (i) A copy of the Annual Report (Hindi and 

English versions) of the State Mission 

Authority (Sarva Shlksha Abhiyan), Sikkim, 

for the year 2006-2007, alongwlth Audited 

Accounts. 

(ii) Statement regarding the Review (Hindi and 

Engflsh versions) by the Government of the 

wortdng of the State Mission Authority 

(Sarva Shiksha Abhiyan), Sikkim, for the 

year 2006-2007. 

(16) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (15) above. 

{Placed in Ubrary, See No. LT 10482109] 

(17) (i) A copy of the Annual Report (Hindi and 

English versions) of the Andhra Pradesh 

Mahila Samatha Society, Secunderabad, 

for the year 2006-2007, aJongwIth Audited 

Accounts. 

(ii) Statement regarding the Review (Hindi aocI 
English versions) by the Government of the 

working of the Andhra Pradesh Mahila 

Samatha Society, Secunderabad, for the 

year 2006-2007. 

(18) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

81 (17) above. 

{Placed in Ubrary, S86 No. LT 10483109] 

(19) (i) A copy of the Annual Report (Hindi and 

English versions) 01 the Uttarakhand 

Mahila Sarnakhya Society, Dehradun, for 

the year 2006-2007, aIongwith Audited 

Aoc:ounts. 

(ii) Statement regarding the Review (Hindi and 

English versions) by the Government of the 

working of the Uttarakhand Mahila 

Samakhya Society, Dehrac:lun, for the year 

2006-2007. 

(20) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (19) above. 

[Placed in Ubrary, Sse No. LT 10484109) 

(21) (i) A copy of the Annual Report (Hindi and 

English versions) of the Gujarat Mahila 

Samakhya Society, Ahmedabad, for the 
year 2006-2007, aIongwith AudIt8d AIJ-
counts. 

(iI) Statement regarding the Review (Hindi and 

English versions) by the Government of the 

working of the Gujarat Mahila Samakhya 

Society, Ahmedabad, for the year 2006-

2007. 

(22) Statement (Hindi and English versions) showing 

reasons for ~lay In laying the papers mentioned 

81 (21"> above. 

[Placed In Ubrary, SBe No. LT 10485109) 

(23) (i) A copy of the Annual Report (Hindi and 

English versions) of the Assam Mahila 

Samata Society, Guwahati, for the year 

2006-2007, alongwith Audited Accounts. 

(ii) Statement regarding the Review (Hindi 

and English versions) by the Government 

of the working of the Assam Mahlla 

Samata Society, Guwahatl, for the year 

2006-2007. 

(24) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 

at (23) above. 

[Placed In Ubrary, Sse No. LT 10486109) 
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(25) (I) A copy of the Annual Report (Hindi and 

English \I818Ions) of the Uttar Pradesh 

Mahlla Samakhya Society, lucknow, for 

the year ~2007, alongwlth Audited 

Accounts. 

(ii) Statement regarding the Review (Hindi and 

English versIona) by the Government of the 

working of the Uttar Pradesh Mahila 

8amakhya Society, Lucknow, for the year 

~2007. 

(26) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 
at (25) above. 

(Placed in Ubrary, See No. LT 10487/09] 

(27) (i) A copy of the Annual Report (Hindi and 

English versions) of the Uttaranchal Sabhi 

Ke Uye Shlkaha Parlshad (Sarva Shlksha 
Abhiyan) Dehradun, for the year 2006-

2007, aJongwIth Audited Accounts. 

(Ii) Statement regarding the RevIew (Hindi and 

English versions) by the Government of the 

working of the Uttaranchal Sabhi Ke Uye 

Shiksha Parishad (Sarva Shiksha Abhiyan) 

Dehradun, for the year 2006·2007, for the 

year 2006-2007. 

(28) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (27) above. 

(Placed In Ubrary, See No. LT 10488109] 

(29) (I) A copy of the Annual Report (Hindi and 

EngHsh versions) of the Alcorn Sarba 

Slksha AbhiJan MIasIon, Guwahati, for the 

year 2007-2008. alongwith Audited Ac-

counts. 

(ii) Statement regarding the Review (Hindi 

and English versions) by the Government 

of the wOrking of the Alcorn Sarba Siksha 

Abhijan Mission, Guwahati, for the year 

2007-2008. 

(30) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (29) above. 

[Placed in Ubrary, See No. L T 10489/09] 

MR. SPEAKER: Shrimati V. Radhika Salvi. 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Sir. I, 

on behalf of ... (Interruptions) 

MR. SPEAKER: Shri Jaiswal, there.is no notice to lay 

the papers on behalf of Smt. V Radhika Selvi. Hence, I 

will not allow this. 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 

Sir, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 

English versions) of the Indian Rubber 

Manufacturers' Research Association, 

Thane, for the year 2007-2008, along with 

Audited Accounts. 

(Ii) Statement regarding the Review (Hindi and 

English versions) by the Government of the 

working of the Indian Rubber Manufactur-

ers' Research Association, Thane, for the 
year 2007-2008. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

(Placed In Ubrary. See No. LT 10491109) 
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(3) (i) A copy of the Annual Report (HIndi and 

English versions) of the Quality Council of 

India, New Delhi, for the year 2007-2008, 

aIongwith Audited Accounts. 

(ii) Statement regarding the Review (Hindi and 

English versions) by the Government of the 
working of the QualIty Council of India, 

New Delhi, for the year 2007-2008. 

(4) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. l T 10492/09] 

(5) A copy each of the following Notifications (Hindi 

and English versions) issued under Section 18G 

of the Industries (Development and Regulation) 

Act, 1951:-

(i) The Newsprint Control (Amendment) 

Order, 2009 published in Notification No. 
S.O. 115(E) in Gazette of India dated the 

12th January, 2009. 

eii) The Newsprint Control (Amendment) 

Order, 2009 published in Notification No. 
S.O. 116(E) in Gazette of India dated the 

12th January, 2009. 

(iii) The Newsprint Control (Amendment) 

Order, 2009 published in NotifICation No. 
S.O. 117(E) in Gazette of India dated the 
12th January, 2009. 

(iv) The Newsprint Control (Amendment) 

Order, 2009 published in Notification No. 

S.O. 118(E) in Gazette of India dated the 

12th January, 2009. 

(v) S.O. 114(E, published in Gazette of India 

dated the 12th January, 2009 containing 

order making certaIn amendments in the 

Notification No. 1105(E) dated the 11th 

October, 2004. 

[Placed in Ubrary, See No. IT 10493109] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): Sir, I beg to lay on the Table:-

(1) A copy of the Annual Accounts (HIndi and 

English versions) of the AIigarh Muslim Univer-

sity, Allgarh, for the year 2006-2007, together 

with AudIt Report thereon. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed In Library, See No. l T 10494109] 

(3) (i) A copy of annual account (Hindi and 

english Versions) of the Mizoram Univer-

sity, Aizwal, for the year 2004-2005 

together with Audit Report thereon. 

Statement (Hindi and English Versions) 

showing reasons for delay In laying the 

papers. 

[placed in Ubrary, See No. IT 10495109] 

(U) A copy of annual account (Hindi and 
English Vef1Iions) of the Mizoram Univer-

sIty. AizwaI. for the year 2005-2006 

together with Audit Report thereon. 

Statement (Hindi and English Versions) 

showing reasons for delay In laying the 

papers. 

[placed in Library, See No. LT 10486109] 

(Iii) A copy of annual account (Hindi and 
English Versions) of the Mlzoram Univer-

sity. Alzwal, for the year 2006-2007 

together with Audit Report thereon. 

Statement (Hindi and English Versions) 
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showing reasons for delay in laying the 
papers. 

[placed in libraI)'. See No. LT 10497109] 

(4) A copy of the Annual Report (Hindi and English 

versions) of the Mizoram University. AizwaI. for 

the year 2007-2008. 

[Placed in libraI)'. See No. LT 10498109] 

(5) A copy of the Notification No. A.UJComrn. 

Sec.JUni.CoI1J114012OO8 (Hindi and English 

versions) published in Gazette of India 

dated the 13th September 2008 making 

certain amenctrn8ntsldeletlon in the statutes 

of the University of Allahabad Act. 2005. 
under aub-aection (2) of Section 44 of the said 

Act. 

[Placed in libraI)'. See No. LT 10499109) 

(6) (I) A copy of the Annual Report (Hindi and 
English versions) of the National InstHute 

of Technology Kamataka. Surathkal. for 

the year 2007-2008. alongwith Audited 

Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the National Institute of 

Technology Kamataka. Surathkal. for the 
year 2007-2008. 

[placed in Ubrel)'. See No. LT 10500109] 

(7) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

. of T 8Chnology, Rourkela, for the year 

2007-2008, alongwlth Audited Accounts. 

(ii) A copy of the RevieW (Hindi and English 

versions) by the Government of the 

working of the National Institute of 

T~ogy Rourkela, for the year 2007-
2008. 

[placed In Libral)', See No. LT 10501109} 

(8) (i) A copy of the Annual Report (Hindi 

and English versions) of the National 

Institute of Technology, Durgapur, for 

the year 2007-2008, aIongwith Audited 

Accounts. 

(9) 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the National Institute of 

Technology Durgapur, for the year 2007-

2008. 

[Placed in Library, See No. LT 10502109] 

(i) A copy of the Annual Report (Hindi and 

English versions) of the National Book 
Trust, India, New DeIhl, for the year 20.07-

2008, aIongwIth AudIted Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 
working of the National Book Trust, India, 

New Delhi, for the year 2007-2008. 

(10) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (10) above. 

[Placed in Library, See No. LT 10503109] 

(11) (i) A copy of the Annual Report (Hindi and 

English versions) of the Board of Appren-

ticeship Training (Western Region), Murnbai, 
for the year 2007-2008, aIongwith Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 
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working of the Board of Apprenticeship 

Training (Western Region), Mumbai, for the 
year 2007-2008. 

[Placed In Ubrary, See No. L T 10504J09) 

(12) (I) A copy of the Annual Report (Hindi and 

English WfSions) of the Board of Practical 

Training (Eastern Region), KoIkata, for the 
year 2007-2008, aJongwIth Audited AD-

counts. 

(Ii) A copy of the Review (Hindi and Engrl8h 

versions) by the Government of the 

wortdng of the Board of Practical Training 

(Eastern Region), KoIkata, for the year 
2007-2008. 

[Placed In lbary, See No. LT l0505J(9) 

(13) (I) A copy of the Annual Report (HIndi 

and English versions) of the National 
InstIIute of Technical Teachers' Training 

and Ae8earch, Chandigarh, for the 

year 2007-2008, alongwlth Audited 
Accounts. 

(Ii) A copy of the RevIew (HIndi and English 

versIona) by the Government of the 
working of the National Institute of 

Technical Teachers' Training and Re-
search, ChandIgaIh, for the year 2007-

2008. 

[Placed in library, See No. LT 105061(9) 

(14) (i) A copy of the Annual Report (HIndI and 

English versIona) of the NeIlonaI Institute 

of Technical Teachers Training and Re-

search, ChennaI, for the year 2007-2008, 

aIongwith Audited Accounts. 

[If) A copy of the Review (Hindi and ~ 
versions) by the Government of the 

working of the NatIonal Institute of 

Technical Teachers Training and Re-
search, Channal, for the year 2007-2008. 

[placed In Ubrary, See No. LT 10507109) 

(15) (I) A copy of the Annual Report (HIndi 

and English versions) of the National 

Institute of Technical Teachers Training 

and Research, Ko/kata, for the year 

2007-2008, aJongwIth AudHed Accounts. 

(6) A copy of the Review (HIndi and EngUsh 

versions) by the Government of the 

wortdng of the National Institute of 

Technical Teachers Training and Re-
search, Koikata, for the year 2007-

2008. 

[placed In library, See No. LT 10508109) 

(16) (i) A copy of the Annual Report (Hindi and 

English versIona) of the North Eastern 
RegionaIlnatitute of Science and Technol-
ogy, ltanager, for the year 2006-2007, 

aIongwith AudIted Accounta. 

(Ii) A copy of the Review (Hindi and EngIlah 
versions) by the Government of the 

working of the North Eaatem RegIonal 
Institute of Science and Technology, 

hanagar. for the year 2006-2007. 

(17) Statement (HindI and English veraions) showing 

reasons for delay In laying the papers mentlonett 

at (17) above. 

(Placed In library, See No. LT 105091091 

(18) (I) A copy of the Annual Report (HIndI and 
EnglIsh veralons) of the Indian CouncIl of 
~ Reaearch, New OefhI, for the 

year 2007-2008, alongwllh Audited 
Accounts. 
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(D) A copy of the RevIew (Hindi and English 

veraions) by the Govemment of the 

working of the Indian Council of Historical 

Reaearch, New DeIhl, for the year 2007. 

2008. 

(19) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (19) above. 

[placed in library, Se9 No. LT 10510109] 

(20) A copy of the Statement (Hindi and English 

versions) explaining reaaons for not laying the 

Annual Report and Audited Accounts of the 

Indian Institute of Advanced StucfI8S, Shimla, 

for the year 2007·2008 within the stipulated 

period of nine months after cIoaeof the 

aocounting year. 

[Placed in Ubrary, Se9 No. LT 10511109] 

(21) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 

PhIlosophical Research, New DeIhl, for the 

year 2007·2008, along with Audited Ac· 

counts. 

(II) A copy of the RevIew (Hindi and English 

versions) by the Govemment of the 

wortcJng of the Indian Council of Phllosophi· 

cal Research, New DeIhl, for the year 

2007·2008. 

(22) Statement (Hindi and English versions) showing 

1'8880118 for delay In laying the papers mentioned 

at (22) above. 

[Placed In library, SH No. LT 10512109] 

12.02 hfll. 

STANDING COMMITTEE ON EMPOWERMENT 
OF WOMEN 

20th and 21 at Reports 

[English] 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Sir, I beg 
to present the following Reports (Hindi and English 

versions) of the Committee on Empowerment of Women 
(2008-09):. 

(1) Twentieth Report of the Committee on 

Empowerment on the subject "Credit facilities 

for women by Public Sector Banks and 

NABARD". 

(2) Twenty·first Report on Action Taken on Sixteenth 

Report (Fourteenth Lok Sabha) of the Committee 

on Empowerment of Women on the subject 

"MedIcal facilities for Women at All India Institute 

of Medical Sciences (AIIMS), Hospitals and 

Primary Health Centres". 

12.~ hfll. 

STANDING COMMITTEE ON INFORMATION 
TECHNOLOGY 

68th Report 

[EnglIsh] 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Sir, I beg 
to present the Sixty-elghth Report (H"mdi and English 

versions) of the Standing Committee on Information 

Technology (2008-09) on "The Telecom Regulatory 

Authority of India (Amendment) Bill, 2008" raIatIng to the 

Ministry of Communications and Information Technology 

(Department of Telecommunications). 
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12.03 tn. 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

39th Report 

[English) 

MD. SALIM (Calcutta - North East): Sir, I beg to 
present the . Thlrty-ninth . Report (Hindi and English 

versiQnS) of the Standing Committee on Urban Deve1op-
ment (2008-09) on Action Taken by the Govemment on 

the recommendations contained In the ThIrty-sixth Report 

of the Committee on "Government of India Stationery 

Office, (GISO) Koikala" of the Ministry of Urban 

Development. 

12.03~ hrs. 

STANDING COMMITTEE ON SCIENCE AND 
TECHNOLOGY, ENVIRONMENT AND FORESTS 

201 st Report 

[Eng/ish) 

DR. SUJAN CHAKRABORTY (Jadavpur): Sir, I beg to 

lay on the Table 201st Report (Hindi and English versions) 

of the Standing Committee on Science and Technology, 

Environment and Forests on Action Taken by the 
Govemment on the recommendations contained in the One 
Hundred and Eighty-eighth Report of the Committee on the 
Demands for Grants (2008-09) of the Ministry of 

Environment and Forests. 

12.04 tn. 

STANDING COMMITTEE ON TRANSPORT, 
TOURISM AND CULTURE 

148th Report 

[English) 

SHRI ANANDAAO VlTHOBA ADSUL (Buldhana): 

Sir, I beg to lay on the Table a copy of the One Hundred 

Forty-eighth Report (Hindi and English versions) on the 

National Highways Authority of India (Amendment) Bill, 

2008 of the StandIng Committee on Transport, Tourism and 

Culture. 

12.04Y.a tn. 

BUSINESS ADVISORY COMMITTEE 

52nd Report 

[English] 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 

AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 

VAYAJ..AR RAVI) : Sir, I beg to present the Atty-second 

report of the Bus1ne8s AdvIsory Committee. 

12.05 tn. 

STATEMENTS BY MINISTERS 

(I) St8tus of IntpIementdon of recommenddons 
contained In 202nd Report of StandIng Committee 

on Human Aeeource eev.Iopment on don taken 

on recommendatloMl obMMdlons contained In 
183rd Report on Demands for Ol'llnts (2OD7~) 

(Demand No. 57), pertaining to the DepeItment 

of HIgher EducatIon, MInistry of Hum8n 

Ae80urce Development 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. 

FATMI): Sir, on behalf of Shrl Arjun Singh, I beg to make 

a statement in pursuance of rule 389 of the Rules of 

Procedure and Conduct of Buaill888 in Lok Sabha iuuad 
by the Hon'bIa Speaker, Lok Sabha vide Lok Sebha bulletin 



351 Statements by FEBRUARY 17, 2009 Ministers 352 

[ShrlM.A.A. Fatmij 

Part-II dated September 1, 2004, I am making this 

Statement on the status of Implementation of the 

recommendations contained In the Two Hundred Second 

Report of the Department Related Parliamentary Standing 

Committee on Human Resource Development which was 
on the Action Taken Report of the Ministry on the 

recommendations contained in the Hundred and Ninety 

Third Report of the Standing Committee on HRD on 

Demand for Grants 2007-C18 (Demand No.57) of the 

Department of Higher Educalion (Ministry of Human 

Resource DeYeIoprnent). 

The Standing Committee on HRD examined the 

Demands for Grants 2007-08 (Demand No.57) of the 

Department of Higher Education (Ministry of Human 

Resource Development) and presented their Hundred and 

NInety-Third Report to Lok Sabha on 27th April, 2007. The 

Standing Committee on HRD came out with the 202nd 

Report on Action Taken by Govemment on the recommen-

dations/ observations contained in the 193rd Report on 

Demands for Grants 2007-C18 (Demand No.57) of the 

Department of Higher Education (Ministry of Human 

Resource Development). The Report was presented 

to the Lok Sabha on 5th December, 2007. Out of 

the 4 Chapters of the 202nd Report, Chapter III of 

the Report contains Recommendations! Observations 

In respect of which replies of the Govemment have not 

been accepted by the Committee and requires further 

comments! A TN of the. MiniStry of Human Resource 

Development. 

I lay herewith the status of Implementation! 

Action Taken Note on the recommendations made 

in Chapter III of the 202nd Report on the Table of the 

House. 

[placed In Ubrary, See No. LT 10513109) 

12.06 hra. 

(8) Statua of implementation of the recommenda-

tiona contained In· the 24th Report of the Standing 

Committee on Food, Conaumer Affairs and Public 

Dlatrlbutlon on Demanda for Grants (2008-09), 

pertaining to the Department of Consumer Affairs, 

Mlnlny of Conaumer Affairs, Food and 

Public DIstribution 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBUC DISTRIBUTION (DR. AKHILESH PRASAD SINGH): 

Sir, on behalf of Shrl Sharad Pawar, I beg to make this 

statement on the status of Implementation of recommen-

dations contained in the 24th Report of the Standing 

Committee on Food, Consumer Affairs and Public 

Distribution (Department of Consumer Affairs) in pursuance 

of direction 73 A of the Hon'ble Speaker Lok Sabha Bulletin 

- Part II dated 1st September 2004. 

A statement indicating the Action Taken!status of all 

the recommendations contained in the 24th Report of 

the Standing Committee on Food,· Consumer Affairs and 

Public Distnbution is annexed: It may be noted that 

the report contains 27 recommendations. These recom-

mendations have been carefully examined by the Ministry 

of Consumer Affairs, Food and Public Distribution 

(Department of Consumer Affains). Out of 27 rec0mmen-

dations, 26 have been accepted and one not accepted. 

The Action taken on the recornmcmdations has been 

Indicated. 

The action taken replies have been sent to the 

CommIttee on 3.122008 in English and on 22.12.2008 in 

Hindi. 

[Placed In Ubrary, See No. L T 10514109) 
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12.~ hra. 

(Iii) Statua of implementation of the NCOmmenda-

tiona contained in the 19'nh Report of the 
Standing CommItIee on ScIence and Technology, 
Environment and Fcnat. on action taken on the 
obHrvalionalrecornmendations conI8Ined in the 
186th Report on Demands for Grants (2001-09), 

pertaining to the Department of ScIentific and 
Industrial Research, Ministry of ScIence and 

Technology. 

{English] 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 

AND MINISTER OF PARUAMENTARY AFFAIRS (SHRI 

VAYAlAR RAVI): Sir, on behalf of Shri Kapil SibaI, I 

beg to make a statement In pursuance of Direction No. 
73A of the Hon'ble Speaker, Lok Sabha issued vide 

Lok Sabha BuUetin, Part II, dated 1st September, 2004 to 
infonn the esteemed House about the status of 
implementation on the actions taken by the Govemment 
on One hundred ninety seventh Report on the action taken 
on recommendaIions contained in One hundred eighty 

sixth Report 'of the Demands for Grants of Department 

of Scientific and Induatrial Research (DSIR) for the year 

2008-09. 

The Committee, while reviewing the wortdng and 

considering the detailed Demands for Grants of OSIR, 

analyzed the Demands for Grants with reference to the 

aims, objectives and achievaments of the Department and 
presented the 186th Report thereon to the House on the 

29th April 2008. There were nineteen recommendations, 
which are both advisory and appreciative, contained in 

186th Report of the CommIttee. The Department hu 

fumished a detailed Action Taken Note on these 
recommendations to the Committee in Juty 2008. The 
Committee has considered the A TN and presented the One 
hundred ninety seventh Report to both the Houses on 23m 
October, 2008. The recommendationa of the Committee 
vide 197th Report were analyzed In the Department. 
SignIficant ones are: 

• 

• 

The Committee feh that '!here should not be 

unjustified decr8sse In fund allocation as 
the future of the country dtIpendB upon Its 

technoi0gicai prowess and the R&D prrJject8 of 

the Depatfm8nt play an /n¥JOtflJnt "* in this 
regard.. The Committee reiterated that "the 

Depattment should pursue Its demand for higher 

allocation with the Planning Commission at RE 
stage-

The Committee hopes that -rechnology 

Dellfl/oprnent and Demonstration Programme 

SmaN Business wiN be a SUCCtISS during 

El8l1f1nth Five Plan period and provide the 
required Imp8tus to the small and medium 

industJjaJ units"·, 

• The Committee desires thai '!he Department 
would finalize a time bound plan and sst up 
Rural Technology Demonstration c.ntra fO shal8 
the IcnowIedge gained in the Iabora1ories with the 

• The Committee recommend8 that "R&D ,.".,. 10 

manuIactudng cheap eoIar phoIovoItaJc cells 

should be accorded top priority, so that solar 
power can be provided to the poor sscfions 01 
the SocIety at an IIffordIIbIe CIJIIIf', 

• The Committee recommenda that -nJo18 
number of BOlar water pumps tnIIY be auppIIed 

to the farmers aaos5 the counIry III ~ 
prloes", 

• The Committee recommends that .,he 
Department shoutd maJcs IIUStIJined efforts for the 
development of desalinization plants actDIU the 
count1y': 

• The CommIttee recommends that .. ttwt. for 
R&D to Ond comp/8tJI solution to common mans 
dissaMI such as MaJarla, Polio, Tubel'CCllo$a etc 
should be IntensJfled", 
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• 

• 

The Cornmittae hopes that 1118 Department wDl 
pcJfSUtI the issue of Isnd allotment to CSIR in 

cities of Hyderabad and KoIkata~ 

The Committee is of the view that "Human 

Resource Developmsnt Scheme should not 

remain only on paper but should be implemented 

in letter and spirit", 

• The Committee is of the view that "the 
Department would be able to SBtisty aspirations 

of the country as regards growth of scientific 

I8S8BI'Ch and dsvelopment, providing scientific 

manpower and other associated responsi-

bilities·. 

The Action Taken Note on 197th report has been 

forwarded to Rajya Sabha Secretariat on 03.02.09, copy 

of which is annexed. 

[Placed in Library, See No. LT 10515109] 

Part of the Question 

answered 
For 

2 

STATEMENT CORRECTING REPLY TO UN-
STARRED QUESTION NO. 505 DATED 21.10.2008 

REGARDING REFORMING JAIL INMATES 
AlONGWITH GIVING REASONS FOR DELAY 

IN CORRECTING THE REPl Y* 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD): Sir, I beg to 
lay a statement to correct the reply given in last para of 
the Unstarred question no. 505 dated 21.102008 in the 
Lok Sabha. The discrepancy in the reply was noticed when 
a communication has been received from the Ministry of 
Parliamentary Affairs treating the reply of the aforesaid 
question as an assurance. Immediately on receipt of the 
reference from the Ministry of Parliamentary Affairs, the 
exercise to correct the reply given earlier vide Unstarred 
question no. 505 dated 21.10.2008, had been started. 

I beg to correct the reply of last para of the Lok Sabha 
Unstarred Question No.505 answered on 21.102008 
regarding reforming jail inmates as follows : 

Read 

3 

Laat para of the 
reply 

(a) to (e) : No, Sir, (a) to (e) : No, Sir, 

Providing training to prison staff is an intergral Providing training to prison staff is an integral 
part of the prison management and more so for 
effecting reform process amongst the prisoners. 
Since prisons is a "State"subject, the State 
Govemments are responsible for providing 
adequate training to its officials involved in 
prison management including implementation 
of meausres involving reformation and rehabili-
tation of prisoners. Most of the State 
Govemments have their established training 
institutes for providing requisite training to the 
lower level prison staff. 

part of the prison management and more so for 
effecting reform process amongst the prisoners. 
Since prisons is a "State" subject, the State 
Govemments are responsible for providing 
adequate training to its officials Involved in 
prison management Including implementation 
of measures involving reformation and rehabili-
tation of prisoners. Most of the State 
Govemments have their established training 
institutes for providing requisite training to the 
lower level prison staff. 

·Laid on the Table and also placed in Library, See No. 
LT-10516109. 
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There is a RegionaJ Insitnute of Correctional There Is a Regional InsItltUle of Correctional 

Administration at VeIIore, Tamil Nadu which Administration at Vellore, Tamil Nadu which 
Imparts training to prison officials of the imparts training to prison officials of the 
southern states namely, Tamil Nadu, Kerala, southern states namely, Tamil Nadu, Kerala, 

Andhra Pradesh and Kamataka. Besides, the Andhra Pradesh and Kamataka. Besides, the 
Government of India under the Ministry of Home Government of India under the Ministry of Home 

Affairs is managing the Institute or Correctional Affairs Is managing the Instnute of Correctional 
AdmInistration Chandigarh which provides train- Administration Chandlgarh which provides train-
ing to various prison officers from all over the ing to various prison officers from ail over the 
country. The Institute also acts as a regional country. The Institute also acts as a regional 
institute for imparting regular/periodic training to institute for Imparting regularlperiodic training to 
prison officials from Punjab, Haryana, Himachal 

Pradesh, Chandigarh and J&K. 
prison offICials from Punjab, Haryana, Himachal 

Pradesh, Chandigarh and J&K. 

The Institute or Correctional Administration at The Institute of Correctional Administration at 
ChandigaIh is fully funded by the Government Chandigarh is fully funded by the Government 

or I~. of India. 

The Scheme is under the consideration of 

Mirlistry of Finance. 

12.08 tn. MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 

[English] 

JHARKHAND INTERIM BUDGET -2009-10 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 
I beg to present a statement of estimated receipta and 
expenditur8 of the State of Jharkhand for the year 2009-

10. 

(Placed in library, See No. LT 10517109) 

12.08'1.1 tn. 

(English] 

DEMANDS FOR SUPPLEMENTARY GRANTS 
(JHARKHAND)-2008-09 

THE MINISTER OF EXTERNAL AFFAIRS AND 

I beg to present a atatement (Hindi and English versions) 

showing the Supplementary Demands for Grants In reapect 

of the State or Jherkhand for 2008-09. 

[Placed In Ubrary, See No. LT 10518J09) 

12.09 In. 

CENTRAL UNIVERSITIES BILL-2008-
WITHDRAWN 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): Sir, on behalf of my senior colleague, 

Shrl Arjun Singh, I beg to move for leave 10 withdraw the 
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Bill to establish and Incorporate universities for teaching 

and research in the various States and to provide for 

matters connected therewith or incidental thereto. 

MR. SPEAKER: Motion moved: 

"That leave be granted to withdraw the Bill to establish 

and Incorporate universities for teaching and research 

in the various States and to provide for matters 

connected therewith or incidental thereto." 

Shri Varbla Radhakrishnan. do you want to say 

something? You have quoted the wrong rule. That is 

relating to introduction of a Bill. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): 

oppose the Motion for a simple reason. 

MR. SPEAKER: Under which rule? 

SHRI VARKALA AADHAKRISHNAN: Under rule 72. 

MR. SPEAKER: Rule 72 is relating to introduction 

of a BiD. 

SHRI VARKALA AADHAKRISHNAN: It is regarding 

Motion. Motion means introduction as well as withdrawal. 

Both are InoIudad in that Section.. 'am opposing the 

Motion. 

MR. SPEAKER: But ther9 is another rule. Anyw ay. 

I will treat this as under rule 111. Normally. you do not 

hear the Chair. That is the problem with you. 

SHRI VARKALA AADHAKRISHNAN: I oppose the 

Motion for a simple reason. We have been supplied with 

the statement by the Minister on the 12th of this month. 

that is, the last working day. This is an encroachment 

on the powers of the Legislature. 

Now, I will explain the position if your honour permitS 

me. 

MR. SPEAKER: Why "your honOUr"? What happened 

to you today? 

SHRI VARKALA RADHAKAISHNAN: The Central 

Universities are functioning in the States for a number of 

years. The academic year may commence at any time. 

Now, that being the circumstance, what was the necessity 

of issuing an Ordinance in the present state of affairs? You 

will find that the Bill was introduced in the Lok Sabha on 

23.10.2008. The Chairman. Rajya Sabha, with the consent 

of the hon. Speaker, Lok Sabha referred it to the Standing 

Committee concemed. The Standing Committee promptly 

submitted the Report on 17.12.2008. There was no 

legislative delay. If at all there was any emergency, it was 

the creation of the executive, which is not unprecedented 

and unexpected. 

On legislative matters. It takes months for getting a 

Report from the Standing Committee concerned. But here 

is a case where the Standing Committee promptly 

submitted the Report within two months. 

MR. SPEAKER: Very good. 

SHRI VARKALA AADHAKAISHNAN : It was presented 

in both the Houses. The Govemment ought to have done 

it earlier. Now, when the House is seized of the matter, 

it is quite unjustified for the Govemment to issue an 

Ordinance on that basis. We are in possession 0' 
that. We have done a lot. We have examined the matter. 

We have made fifteen recommendations, out of which 

seven recommendations were accepted by the Govem-

ment. Subsequently, amendments ware also made in the 

Bill. But they have come all of a sudden to issue an 

Ordinance. 

It has become a practice 'or the executive to make 

the legislature a rubber stamp of the executive. It cannot 

be aDowad.... (Interruptions) 

MR. SPEAKER: Shrl Radhakrishnan, you have made 

your point very strongly. 

SHRIMATI D. PURANDESWARI: Sir, I have a 

statement here explaining the position. 
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MR. SPEAKER: Probably, you have not given him a 

copy of that 

... (Interruptions) 

MR. SPEAKER: All of them have been incorporated 

in the new Bill, which Is the next /tem. 

... (Interruptions) 

MR. SPEAKER: Do you want to rely on the past? 

... (Interruptions) 

MR. SPEAKER: Let us look upto the future. 

... (Interruptions) 

MR. SPEAKER: Kindly listen to the hon. Minister. Give 
her some attention. She is making a statement. 

... (Interruptions) 

SHRIMATI D. PURANDESWARI: Sir, with your 

permission let me read the Statement. ... (lnterruptions) 

MR. SPEAKER: You do not have to read the entire 

Statement. 

... (Interruptions) 

SHRIMATI D. PURANDESWARI: Since the proposal 

for providing one Central University to each of such States 

which did not have a Central University had been under 

consideration for a pretty long lime and the announcements 

made in this regard at the various forums had led to 

heightened expectations 'in the concerned States for 

expeditious action by the Central Government and a 

number of preparatory steps were required to be taken for 
operationalising the Central Univeraitiea, well in time, for 
the next academic session, the Govemment was of the 

view that immediate action was required for the 

establishment of these Central Univenritles. 

Whereas the P8I1iarnent was not in seeeIon and the 

provision8 of the CenIral UnIversIIie8 BIll, 2008, incofpor8I-

ing therein the aforesaid seven recommendatlona of the 

Departmentally Related Parliamentary StandIng Committee 
were to be given effect immediately, the Central 
Universities OrdInance, 2009 was promulgated on the 15th 

January, 2009. 

I, however, lay the Statement on the Table of the 

House . 

MR. SPEAKER: That you have already circulated. 

The question is: 

"That leave be granted to withdraw the BItI to establish 
and incorporate unlversftiea for teaching and research 
in the various States and to provide for mattera 

connected therewith or incidental thereto.-

The motion was adopled. 

SHRIMATI D. PURANDESWARI: Sir, I withdraw the 

BiH. 

12.13 h .... 

GOVERNMENT BILLS-INTRODUCED 

(I) Central Untv.sIIIM 8111-2009-

{English] 

MR. SPEAKER: Now, the House wI1I take up Item No. 

22. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): On behalf of my senior colleague Shri 

Aljun Singh, I beg to move for leave to Introduce a Bill 
to establish and incorporate unlveraltlee for teaching and 

research in the various States and to provide for mattera 

connected therewith or Incidental thereto. 

epubllehed In the Gazette of India, ExtraordInary Part-II, 
SecIion-2, dated 17.02.09. 



383 GovemtnfHJt Bills FEBRUARY 17, 2009 Matters Under Rule 377 364 

MA. SPEAKER: The question is: 

"That leave be granted to introduce a Bill to establish 

and incorporate universities for teaching and research 

in the various States and to provide for matters 

connected therewith or incidental thereto." 

The motion was adopted. 

SHRIMATI D. PURANDESWARI: I introduce the Bill. 

12.15 h .... 

(D) NatIonal Commlulon for Minority Educational 
lnstItutIona (Amendment) BUI-2OO9" 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PUAANDESWARI): Sir, on behalf of Shri Arjun Singh, I 

beg to move for leave to introduce a Bill further to amend 

the National ConvnIsaion for Minority Educational Institu-

tions Act, 2004. 

MA. SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 

amend the Nat~a1 Commission for Minority Educa-

tional InstHuIIons Act, 2004," 

The motion was adopted. 

SHRIMATI D. PUAANDESWARI: I introduce the Bill. 

12.16 hrs. 

[EngIJsh] 

(10) NatIonal Capital Territory ·of Deihl Laws 

(SpecIal ProvIsions) BII~2009· 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 

·Publlshed in the Gazette of India, Extraordinary Part-II, 

SectIon-2, dated 17.02.09. 

S. JAIPAL REDDY): I beg to move for leave to introduce 

a Bin to make special provisions for the National Capital 

Territory of Delhi for a further period up to the 31st day 

of December, 2009 and for matters connected therewith 

or incidental thereto. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a Bill to make 

special provisions for the National Capital Territory of 

Delhi for a further period up to the 31st day of 

December, 2009 and for matters connected therewith 

or incidental thereto.-

The motion was adopted. 

SHRI S. JAIPAL REDDY: I introduce the Btll. 

MA. SPEAKER: Thank you very much. The Bill Is 

introduced. 

[English] 

MR. SPEAKER: Item No. 25. The Minister has asked 

for my leave as to not to introduce the Bill and I have 

granted the permission. 

All Special Mentions, which are important, will be taken 

up at the end of the day. 

12.17 hrs. 

MAnERS UNDER RULE 377* 

[English] 

MA. SPEAKER: Matters under Rule 3n, listed for 

Monday, are laid on the Table of the House. 

"Treated as laid on the Table. 
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(I) Need to wIIhdanIr the Guelte NotIftcetIon 

atIpuIdng compulsory eduaItIonaI quall8c:don 
tor .... ng driving lleence 

SHRI L RAJAGOPAl (VLJAYAWADA): India is a major 

country in the wortd with large. nl.!f1'1ber of vehicular 
population, high percentage of iIIile~ and one of the few 

countries having clff&ront modes of transportation to carry 

people and goods. 

Motor Vehicle AI:;t mandates every person to obtain 
driving licence to drive a vehicle - private or public or 

transport People who drive auto nckshaw, taxi, light motor 

vehicles, trucks for their livelihood should also obtain driving 

licence from ST A. What an they need Is skiD in driving 
and knowledge of traffic rules. l"he- paat Motor Vehicle 
AI:;t does not prescribe any educaIioAaI quaIIfica1ion. But, 
Gazette Notification G.S.A. No. 276 (E) da1I!KI 10.4.2007 

makes it compulsory for fN8ry driver to haft educational 
qualification of 8th standard for obtaining a driving licence. 

Drivers are poor and illiterate and drive tranaport/priva 

vehicles to win bread and butler for their family. With the 

recent notification, the transport authorities are insisting for 

educational qualification certificate of 8th standard for 

driving licence. As many Jicance-seekers are poor and 

iOiterate, they are feeling that they are being deprived of 

getting a driving licence. Now, they cannot go to achooI 
to study up to 8th standard to obtain a Hcence. So, 

what they are doing is they are atDnitting fake certificates. 

I fail to understand the rationale and purpose behind 
prescribing educational qualification. This notification 
deprives, them an opportunity to eam a few rupees for their 

families. 

So, I request the GoverMlent of India to JmrnedIateIy 
withdraw this Notification 88 It serves IiWe purpose. 

(U) Need to provide • halt to IIahua-Suntt rail 

..me. at IIoIa UIIya, DIatrIct AmnIII, GujaNt 

SHAI V.K. THUMMAR (AmrelI) : Mr. Speaker, Sir, 
Mahua-Surat train was inaugurated on 20.10.2008. On that 

very day the people had requested for a stoppage of the 

said train at Mota Uliya and I have also written a number 

of letters in this regard. Four months have passed since 

then but the stoppage has been provided 80 far. 

Consequently, the people of my parliamentary constituency, 

Amreli are not to avail benefits of the said train. Apart from 

It, people have also requested for increasing Ita frequency 

to thrice a week and to reschedule Ita timing. In a way 

80 that it reaches Mahua during day time. As the train 

reaches Mahua at night, the people of villages around 

Mahua find it very diffICUlt in reaching their vIIIagea. 

Sir, through the House, I urge. upon the Govemment 

to provide a stoppage of the said train at Mota UIiya and 

change ita timing In such a way 80 that H reaches Mahua 

in day time. 

(IH) Need to enhance the StatuIoryIllnlmum 

PrIce of.......,.. 

[EnglIsh] 

SHAI N.S.V. CHITTHAN (Dindlgul): Sugarcane Is 
considered to be one of the main C8Ih CI'Op8 grown 
throughout our country ITIQre particularly in Tamil Nadu. 

UnIlke other crops agricuIturIsta, IIlIg8IC8n8 growers have 

to walt for nearly one year to get the cash from the crop. 

The cost of Inputs and labour charges during the planting 

of the crop. clearing of weeds, Irrigation and cutting are 

increaaing day by day. The average cost of cultivation per 

acre varies from As. 25,0001 to As. 30,0001-. The 

Govemment of India has fixed the Statutory MinImum Price 

at As. 8121- per ton of sugarcane. The Government of Tamil 

Nadu has announced the Slate AdvIsory Price at As. 

238.70 per ton. Now a days fire wood which 18 grown 

without any care, attention and water is sold at As. 1500 

to As. 17001- per ton. Sugarcane is UIed for vartoua 

purpoeea including for the production of industrial alcohol 
and some sugar mills are even using It for the generation 

of power. Hence augarcane gives number of vaJue added 

products apart from making sugar. 
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[Shri N.S.V. Chitthan) 

In order to save the cane growers from the grip of 

money-lender and rural Indebtedness, I urge upon the 

Central Govemment to fix the Statutory Minimum Price as 

Rs. 20001- per ton. 

(Iv) Need to cancel the allocation of coal mines to 
private .ector In Palamu district of Jharkhand 

[Translation] 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad) : Sir, 

the Ministry Of Coal and Coal India Ltd. have so far allotted 

269 coal blocks to private companies. In view of pitiable 

condition of coal labourers, the then Prime Minlater) 

Shrimati Indira Gandhi nationalized the coal industry to 

protect the Interests of coal labourers being exploited by 

the private sector. On the one hand the interests of the 

said labourers were protected and on the other it ensured 

exploitation of the national resource in a regulated and 

safer way. And the fact Is that Coal India produced 

quality coal with the help of its skilled labourers with 

minimum accident rate to fulfill the needs of energy in the 

country. 

Now, I have come to know that North-Eastem part 

of Rajhara coniery in Rajhara area of CCl in 

Jharkhand has been allotted to Mukund Ltd. And Vinny 

Iron and Steel Industries Ltd. and Horilog Project to 

Rungta. 

PaJamu division of Jharkhand Is quite backward 

where 80 per cent of Ita inhabitants are poor tribals 

and most backward class. Privatization of this colliery 

wiH render thousands of regular labourers jobless. This 

fact has also been corroborated by the them CMD and 

the Director (Technical Operation) vide their Jetter No.CCU 

CAPIMinef2087-89 dated 29.11.2007 and DTPNPI2OO8I181 

10 dated 10.11.2008 reapectively. In view of it, I urge up 

on the Govemment to cancel the said allotment 

immediately. 

(v) Need to provide an economic peclcage for 

development of civic facilities In Banaskantha 

Parliamentary ConstituenCY. Gujarat 

[Translation] 

SHRI HARISlNH CHAVDA (Banaskantha) : Sir, Urban 

Development schemes have not been implemented in small 

cities in my parliamentary constituency, Banaskantha. 

Consequently, there is flhh In several chies, especially in 

absence of sewers. There is acute shortage of housing for 

the poor in urban areas. They face acute shortage of 

drinking water during summer and the women have to walk 

kilometers for fetching drinking water. The roads In these 

cities are in bad shape. The municipal Corporations of 

these cities are cash-strapped. Therefore, I urge the upon 

the Govemment to provide a fmancial package to these 

municipal corporations In Banaskantha. 

I urge upon the Govemment to consider the above 

request seriously. 

(vi) Need to formulate a scheme for providing 

Irrigation facilities In Sabarkantha district 

of Gujarat 

{English] 

SHRI MADHUSUDAN MISTRY (Sabarkantha): 

Sabarkantha district in Gujarat is a backward region. 

Agricuhure Is the main occupation. However, farmers 

depend mainly on monsoon crops. The irrigation facilities 

are minimal. Though there are nearly six to seven medium 

and major dams buih in the district, it receives little water 

for irrigation from these dams. The areas upstream are more 

or less a dry region. 

I urge the Govemment of India, through its Irrigation 

Department to Impress upon Govemment of Gujarat to 

formulate the irrigation scheme to irrigate this district. The 

Government of Gujarat should formulate an irrigation scheme 

to take water from ~dana Dam, through building a high 

bank canal and should take water to Sabarkantha district 
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so that the entiIe tribal areas, as well as the plain region 

of the dstrict can be irrigated. 

(vii) Need to construct a railway line on UDaIn-
Ager-lllllwa-Jhelewar aec.tlons In Rlltlem 

division of Western ReUweys 

[Translation] 

SHRI THAWAR CHAND GEHLOT (Shajapur) : Sir, tHI 

the year 1976, there was meter gauge railway line between 

Ujjain and Agar-Malwa, the area falling under Westem 

Railway Zone Ratlam and passenger trains as well as 

goods trains use to run on this line till that year. This railway 

line was removed in 1976 without any reason. The people 

of the area were against the removal of this railway Hne 

but they went unheard. Ever since the removaJ of this 

railway tine the people of the area and their representatives 
have been demanding for laying of new railway line on 

Ujain-Agar-Malwa-Jhalawar section. The Ministry of Rail-

ways has got a survey done for the said rail Hne and hon'ble 

Minister of Railways had announced in the previous Rail 

Budget Speech that fresh survey would be conducted but 

so far no action has been taken in this regard. As a resuH 

there is heavy resentment and anger amongst people of 

the area. I would like to demand from hon'bIe Minister of 

Railways to kindly grant permission for laying new railway 

line between lJljain-Agar-Mafwa Jhalawar. 

(vHf) Need for widening and ..... Irlng of N.H. N~. 

7 and 75 besides construcIIon of·a bypan on 

N.H.-7S In Satna, Madhya Pradeeh 

SHRI GANESH SINGH (Satna) : Sir, there Is a long 

standing demand for constructing a bypass on N.H.-75 

which passes through Satna city. Similarly, there is a need 

to get sanction for the proposal of Satna-Sameria· 

Allahabad road which is proposed to be constructed by 

the State Government from the Central Road Fund. 

Besides, there is a need for repair and widening of NH 

7 and NH-75 80 that the accidents taking plaCe dally on 

these roads could be checked. 

(Ix) Need to implement 'one-renk-one-penalon' 
formula for retired defence personnel. 

SHRI ANURAG SINGH THAKUR (Hamlrpur) : Mr. 

Speaker, Sir, there is a large disparity in the pensions of 

defence personnels who retired in the past and who are 

retiring now, due to which discontentment Is growing 

among the ex-servicemen. For the last many years the 

retired defence personnels have been requesting to 

implement the one rank one pension policy to do away 

with this OiSp8rity. 

Sir, there are a large number of wortdng and retired 

defence personnels in my Pariiamenlary Constituency. After 

the recommendations of the Fifth Pay Commisaion the 

Minister of Defence had constituted a special Committee 

which was required to give its racommendatlons for 

resolving this issue, but 80 far there has been no solution 

to this problem. This has led to a lot of anger and 

discontentment among the retired ex-servicemen of various 
ranks. Now, the recommendations of the SIxth Pay 

Commission have also been implemented but the one-rank-

one pension policy has not been implemented 80 far. 

Therefore, through you I would like to request the hon'ble 

Ministers of Anance and of Defence that one-rank-one-
pension policy should be implemented immediately 80 that 

the disparity in the penaion8 of ex-servicemen can be done 
away with. 

(x) Need to provide funda for indira Segar 

GoaIkhurd Irrigation Project In ..... JUhtra 

SHRI HANSRAJ G. AHIR (Chandrapur) : Sir, moat of 

farmers of our country depend on rain for Intgalion. Due 
to the shortage of financial reeoun::ea. of the State 

Govemments for providing irrigation faciHty for the 

unIrrigated land in the country and non implementation of 
irrigation projects the condition is further deteriorating. The 

corldltlon of farmers living in tribal and forest areas in the 

country is geUing worse. In view of the Forest 
(Conversation) AI;t, 1980 with Amendmenta made therein 

in 1982 the Slate Govemmenta have to deposit. Net 
Present Value (NPV) with the Union Govemment for 
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conversion of forest land alongwith the total cost of the 

project for construction of Irrigation projects there. 

SometImes it has been seen that they have to deposit the 

four times Net Present Value of the total cost of the 

Irrigation Project with the Union Govemment. Owing to their 

precarious financial health the State Govemments are 
unable to launch irrigation projects in forest and tribal 

areas. Due to this the people of these areas have not been 

able to reap any benefits of irrigation facility. As a result 

farmers of these areas are facing malnutrition and 

starvation. The work on Indira Sagar, Gosikhurd Irrigation 

Project is going on at a very slow speed in our area. Taking 

notice of this, we sought financial assistance from the 

Union Govemment by declaring it a national project but 

inspite of sanction and inclusion of the same In National 

River linking Project, no special assistance has been 

provided by the Union Govemment so far. There is a need 

of providing adequate financial assistance by the Union 

Govemment for early construction of the said project 

in order to give the benefit of irrigation facility to the 

farmers. 

Through you I would like to request the Union 

Govemment to provide concession in Net Present Value 

(NPV) for construction of irrigation projects and also 

make financial assistance available continuously for 

construction of Goslkhurd Irrigation Project in forest region 

in V1darbha. 

(xl) Need to expedite the construction of third and 

fourth ph .... of KolI.m by-pa .. on N.H.-47 In 

Keral. 

{English] 

SHRI P. RAJENDRAN (Cuilon): The construction of 

KoIIam by-pass as a part of NH-47 was ordered by the Union 

Govemment In 1978. Adequate land for four-lane road 

construction was also acquired by the Slate Government at 

the Instance of the Union Govemment. But only two phases 

out of four were completed In 2003. For the last five years 

the work of remaining two phases is pending before the 
CentlaJ Govemment. To avoid the traffic congestion at the 
Kallam city, completion of the by-pass Is necessary. People's 

representatives and KeraIa Government itself have taken up 

the issue several times but In vain. I urge upon the Union 

Government to take necessary steps to construct the 
remaining portion, I.e., third and four phases of Koilam by-

pass at the earliest. 

(xiI) Need to expedite the expansion work on N.H.-2 

from DhIInbad to Denkunl besides conatructlng 

Panagarh by-pa .. In West Bengal 

SHRI BANSAGOPAL CHOUDHURY (Asansol): 

National Highway Authority of India has already agreed to 
start the work of expansion of NH-2 from Dhanbad to 
Dankuni. But there is hardly any attempt to expedite the 

work. 

Due to poor traffic signal system accidents have 

increased in between Durgapur and AsansoI. Proper 

planning is needed to avoid frequent accidents. 

Also, inordinate delay to start the work of Panagarh by-

pass has worsened the situation. The Government should 

take appropriate action in the matter. 

(xiii) Need to reIea.. funda for rural electrtflcatIon 

under RaJIY Gandhi Gramln Vldyutlkaran Scheme 

In DeorIa, Baliia & Kushlnagar dIstrIcta In 

Uttar Pradesh 

{Translation] 

SHRI HARIKEWAL PRASAD (Salempur) : Sir, e1ectri-
fication work in Dearia, Ballia and Kushinagar dlstrict'$ In 

Uttar Pradesh under Rajiv Gandhi Gramln Vldyutikaran 

Scheme has come to a halt as the Ministry of Power has 

not released the second instalment of the amount 

sanctioned. The Govt. had fixed targets to electrify these 

most backward and flood affected districts of Uttar Pradesh 

on priority basis. In the first round, 237 villages in Dearia 

districts and 455 villages In BaHia district were to be 

eIec:trifIed but the work could not be finished. In the second 
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round, electrification of 5400 hamlets in Deoria diatrict and 

1300 hamlets in Ballia district was to be completed by 

March 2007 but the wor1t has come to a haD for the last 

two years because the Centre has not released the funda. 
In a reply to the question asked by me in this regard, the 

hon. Minister of Power had said on last 15th December 

that the electrification work of the backward districts 

would be done on priority basis for which funds would be 

provided separately. I had requested many times for release 

of funds by writing letters and meeting hon. Minister 

personally but I regret that no positive step has been taken 

so far. 

I request the hon. Minister of Power for urgent release 

of second instaUment for completion of this i~t public 

interest project in the said backward districts. 

(xiv) Need to .. up a NatIonal Gramln Bank and 

give adequate deci~. maldng power and facilities 
to the exJating Rural Banlta 

SHRI RAMJI tAL SUMAN (Firozabad) : Sir, the . 
nationalized banks are far behind the Gramin Banks as 
far as the role played by the latter in the progress and 

interests of the farmers are concerned. But, even after 60 

years of Independence, the Gremin Banks have to take a 

decision in regard to farmers' interests under the decisions 

of their promoter banks, Not only this, Gramin Bank 

employees are not given same amount of pension, 

allowances and other facirdies in comparise with those in 

nationalized banks which makes them feel like a victim. 

This affects their work also. 

Today, the number of farmers committing suicide due 

to hunger. malnutrition. unemployment and burden of 

private moneylenders'loan is increasing constantly. Though 

lhe Govt. is concerned about this but is unable 10 take 

a satisfactory and concrete decI8ion which will be pro-
farmer and help solve the farmers' problem. Gramin Banks 

provide maximum loan to the farmers and that 100 in 

accordance with their needs and at interest rates lower than 

the nationalized banks. But. the moat worrying thing Is that 

instead of an Increase In the number of Gramin Banks, 

.they are decreasing. 

I requesl the GoYi. that a National Gramin Bank should 

be set up by merging all the Gramin Banks. Gramln Banks 

should be freed from the control of the promoter banks 

and be vested with the power to take decision 
Independently. Pension, allowances and other amenities 

should be brought at par with the employees of the 

prompter bank. New provlsiona should be made for 

recruitment and promotion and the role of NABARD in the 

ftnanclal management of Gramln Banks should be 

maximized. 

(xv) Need to take etr.ctIve eteps to check nu .... m 

In Jharkhand and provide adequate financial 
peclulge for economic development of the 

nual-hH regions 

DR. DHIRENDRA AGAFNtIAl. (Chatre) : Sir, through 

Rule 377, I want to bring to' the notice of the House 
that naxalite activities are going on in my home state 
Jharkhand. A demand was made in the House for providing 

a package for the development of naxal hit regions but it 

has not been acceded to. The GoYi. had launched a 

scheme involving As. 2500 eror. for the development of 

the backward regions but the development of naxaI hit 

areas under this scheme has bean negligible. The people 

are taking to naxalism due to the widespread unemploy-

ment there. 

Through the House, I request the Govt. that special 

packages Should be provided to the naxal hit regions to 

gain early control over naxalism and create apeciaJ 

opportunities for the Industrial development and employ-

ment there and the concerned officials' work should be 

reviewed from time to time. 

(xvi) Need to provide a atoppaga to PallIa-

RajdhanI ExpraM (23OIfl310) .. IIIrzapur 
In Uttar PradMh 

SHRI RAMESH DUBEY (Mirzapur) : Sir, the Patne 
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Rajdhanl Express 230912310 does not haH at Mirzapur 

station though It Is a busy station between Mugalsaral and 
Allabahad. 

Mirzapur is a commercial city and carpets are exported 

from Mlrzapur-Bhadohi which eams a lot of foreign 

exchange. Varanesi Is a religious place visited by lakhs of 

people every year from within the country and from abroad. 

No Aajdhani or Shatabdi train has a stoppage in Mirzapur 

which is causing much difficuHy to the people. Providing 

a stoppage of Patna Rajdhani Express at Mirzapur would 

benefit the people and business community of Mirzapur, 

Jaunpur, Robertsganj, Varanasi etc. I, therefore, urge the 

~n. Minister to provide a stoppage of Patna-Rajdhani at 

Mirzapur. 

(xvii) Need to open a branch or State Bank or India 

and bnprow banking facilities at Barugur In 

Krlshnaglrl dlstrlct, Tamil Nadu 

[English) 

SHRI E.G. SUGAVANAM (Krishnagiri): In my Krtshnagiri 

Constituency, at Barugur, a mini Textile Marbt is located 

which consists of about 1,000 textile shops and is considered 

as next to Surat Marbt. Large quantities of coconuI8 and 

Mangoes are produced here. More than 100 GranHe 

Polishing Units are functioning here. 

The Population of Barugur is more than 25,000 and the 

floating population is also very high. It Is surrounded by large 

number of villages and the people are coming here frequently 

for marketing, etc. as Barugur is the only big market near 

to them. 

However, Barugur is not having good banking facilities. 

The traders, businessmen, students and the general public 

are ~ lot of difficulties as a result thereof. There is 

a long pending demand for opening up of a Branch of State 

Bank of India (SBI) or any other nationalized Bank Branch 

at Barugur. 

Therefore, I urge upon the Government to take 

appropriate action for opening of more Bank Branches in 

Barugur at the earliest. 

(xviiI) Need to Impose ban on the production or Bt 
BrlnJal, a GM food crop, In the country keeping In 

view Ita adverae Impacts on heeIth 

DR. A. SENTHIL (Oharmapuri): I rise to bring forth my 

concerns over the entry of Bt Brinjal, a GM food on the 

Indian soU. This genetically modified BrinjaI is going to be 

the first GM food crop In India and the first GM Brinja! ever 
to be commercialized in the world. 

It is unfortunate that our regulatory regime in India 

does not insist upon a comprehensive bIo-safety assess-
ment including long term i~ for reproductive health, for 
carcinogenicity assessment etc. It is more aIanning that no 

independent research is being taken up to guide our 

regulatory decIsIon-making process. All decisions are now 
being taken based on the data supplied by the crop 
developers who obviously have a vested Interest in the 

matter. 

A recent official Austrian study showed that GM foods 

win cause rep~ health problems including infertility. 
There Is another ltafaan study released last month which 
showed that immune systems of very old and young mice 

were affected with GM food diets. 

Farmers as well as consumers across the country have 

been protesting against GM cropslfoods like Bt Brinjal. 

I urge upon the Govemment of India to pay heed to 

these ordinary citizens and uphold-their right to safe food 

and food of their choice and stop the entry of GM food 

into the country. 

(xix) Need to open a ~rIya VldyaJaya at 
Vlrudhunapr In Tamil Nadu 

SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): 

Vlrudhunagar district has a track record in School Education 

in the past 25 years. Also, Virudhunagar Is the district 
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headquarters with more than 10,000 employees working in

various organisations of the Union Govemment. Moreover,

the Kendriya Vidyalayas situated are at Madurai and
~irunelveli only, which is far away from Virudhunagar

with an approximate distance of 50 kms and 70 kms
respectively.

In regard to this, I wish to point out that a lot of

representations are being received from the public as

well as district authorities for starting a Kendriya Vidyalaya

in Virudhunagar district. The infrastructure and land for

the school have already been provided by a private

donor.

I, therefore, urge upon the Government of India to start

a Kendriya Vidyalaya school at Virudhunagar in the

academic year 2009-10 itself.

(xx) Need to provide an alternate satellite media for

restoring telecommunication services in Ladakh

region of Jammu and Kashmir

SHRI CHHEWANG THUPSTAN (LADAKH): The

services of BSNL like Mobile, WLL, Broadband and leased

lines in entire Ladakh region are severely affected due to

damage caused to optic fiber cable between Zojila Pass

and Drass. BNSL is not able to restore OFC Media for at

least two months as the area is covered under thick blanket

of snow and, as such, inaccessible till Leh-Srinagar highway

gets opened. The people in the region are agitated and

demanding immediate restoration by making alternate

arrangements. It is requested that adequate Satellite media

be provided as an alternate media to restore telecom

services in Ladakh. This should be done immediately on

top priority basis so that services like Broadband, WLL and

Mobile could be restored. I also demand that dedicated

mobile MSC for Leh may be sanctioned and installed on

top priority. Needless to mention that Ladakh is a very

sensitive Border region and disruption in telecom services

is also affecting Defence services which needs to be viewed

seriously.

12.17 hrs.

~

I
I

[English]

MOTION OF THANKS ON THE

PRESIDENT'S ADDRESS

SHRI V. KISHORE CHANDRA S. DEO (Parvatipuram):

Mr. Speaker, Sir, with your permission, I beg to move:

"That an Address be presented to the President in the

following terms:-

'That the Members of the Lok Sabha assembled in

this Session are deeply grateful to the President for

the Address which she has been pleased to deliver

to both Houses of Parliament assembled together on

February 12, 2009'."

Sir, the President in her opening remarks of her

Address has said and I quote:-

"Our functioning democracy has set for my government

exacting standards to judge its performance. People

measure government not on the basis of what it says

but on the basis of what it does. In a democracy,

government is measured on a simple maxim - aarn

admi ko kya mila?"

What has the common man got? This is the basis

on which the UPA was formed. So, when democratic,

secular and progressive forces combined together under

the chairmanship of our leader, Shrlrnati Sonia Gandhi,who

facilitated the functioning of this Government, the National

Common Minimum Programme (NCMP) was preparedto

make the Government accountable to the people.

Sir, during the last five years, I believe, the

Government acted in a manner that actually kept up most

of the promises that were made in the National Common

Minimum Programme.

Sir, as we near towards the end of the 14th LokSabha

-- we are just a few weeks left before we go to the people
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again, as the sun sets over this 14th Lok Sabha - I think

it is also time to review what our Government has done

during the lasi five years.

The hon. President in her Address has summed up

the achievements of this Government vis-a-vis the

promises that the Government had made.

Sir, the first promise that our Government had made

was to ensure that there would be transparency in

administration; that the Government in the Parliament

would be accountable to the people. Sir, towards this end,

the Right to Information Act was passed and enacted in

this Parliament. It was a historic piece of legislation which

undid the Official Secrecy Act which actually helped the

colonial rulers during their regime.

This was a distinct departure which has brought in a

different kind of transparency and accountability to the

people. Immediately after this, our Government, the UPA

Government, with the initiative of the Chairperson of the

UPA, introduced and enacted the Scheduled Tribes and

Traditional Forest Dwellers (Recognition of Forest Rights)

Act. This was something which was due to the traditional

forest dwellers for nearly a century. It was in 1972 that

while enacting the Protection of Wildlife Act that the late

Shrimati Indira Gandhi had promised these rights to the

traditional forest dwellers and to the Scheduled Tribes living

in such areas. After more than three-and-a-half decades,

today, our Government had redeemed the pledges made

to the forest dwellers, to the Scheduled Tribes by the late

Shrimati Indira Gandhi in the late 1"960s and the early

1970s.

Mr. Speaker, Sir, fortunately or unfortunately, as is the

system where the implementation of many of these

programmes is done by the State Governments, keeping

in view our federal nature of the Constitution, this is also

one area where the State Governments have a great

responsibility. But the Centre has taken its initiative. We

have enacted the law, framed the rules. I am sure, the

President's Address

Government at the Centre will continue to ensure that these

hapless people would get succour, out of this new

legislation.

The National Rural Employment Guarantee Act, which

is now covering the whole of India, is a pioneering eftort

in the world. It is the first ever intention anywhere in the

universe to ensure that the Government quarantees i:l

specified number of days to the people of any cateqory

of citizens. So, this universal entitlement is actually one

of the primary features of this Act. During the last few years,

over 3.4 crore rural households have been provided

employment. Out of this, 55 per cent of the beneficiaries

of this programme belong to Scheduled Tribe and

Scheduled Caste. And, 43 per cent of the beneficiaries

have been women. So, this has provided a great relief to

the people in the rural areas, especially at a time whet'

we are going through some economic crisis and recession.

This has helped the poorest of the poor in most of the

States where this programme is being implemented. 50.

it has covered the whole country now. According to the

information that we have, I think, more than 20 Stales in

our country have been implementing this programme well

Of course, many States have been doing it as if it is :hc',

own programme. I have no problem with that. But, I think

the country needs to know, the people need to understan.i

that this was possible only because of the Cent: ,,:

Government's initiative and the funds that we are giv'n;]

from here. I think, for the year 2008-09 alone, a sum of

Rs.20,000 crore was earmarked for the NRFGA. We,

therefore, wish this NREGA well, wherever it is being

worked successfully. We wish the State Governments well.

But, I think, at this juncture, it is also essential and

necessary for the people to know that such a programme

would never have been possible if the Central Goverruner.:

had not enacted this legislation and given the funds from

the Central resources.

Mr. Speaker, Sir, along with this, a social security

framework has been set up to strengthen the rural

population. So, the revamped Indira Gandhi National Old
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Age Pension Scheme and several other Insurance 

Schemes have added to the social security of the people 

who have lJeen working under this Scheme. ... (Interrup-

tions) StiU, two-thirds of our population depend on 

agriculture. More than 60 per cent of our population eke 

out their livelihood from the agricultural sector. So, the 

credit to agriculture has increased three-fold, by 300 per 
cent. 

The aJIocaIion to agriculture has increased from 

As. 87,000 crore in the year 2003-04 to As. 2,40,000 crore 

in the year 2007-08. Short-term loans have been made 

available at 7 per cent rate of interest and the farm loan 

waiver of As. 65,000 crore has provided great relief to 3.7 

crore farmers who are victims of bad times and natural 

calamities. Fortunately or unfortunately we have these 

natural calamities overtaking aU the efforts that have been 

put in by our farmers in different parts of the country, in 

different years and, I think, for them, this initiative has 

reassured them and given them an opportunity to come 
out of their problems they have been immersed with in an 

these years. 

Sir, the Govemment has also ensured that the interest 

of farmers have been fully protected while the WTO 

agreements were signed. In the protracted discussions 

which took place between the officials of our Govemment 

and other Govemments, in the talks that took place at 

'various levels of the WTO, the Govemment has ensured 

that agriculture will not become a victim in all the aspects 

of the WTO agreement. 

The agriculture sector has grown by 4.5 per cent. 

Ear1ier on, the agriculture growth which was pegged at only 

2.7 per cent has grown by 4.5 per cent. As far as 0I1seeds 

are concerned, we all know that soya bean oil is one of 

the good oils as far as health is concerned and the soya 

bean oilseed production has gone up from 60 lakh tonnes 

in 2004 to 99 Iakh tonnes in the year 2008. There has 

been a marked increase in the production of afmoat all 

the crops. The record production of foodgrains of 230.67 

milflon toMes w.as achieved in the year 2007-08. 

Agriculture continues to be an area of priorily as far as 
the UPA Govemment is concerned. I think the last two to 

three years have seen increased allocations to the 

agriculture sector for various schemes and for various 

projects. 

Sir, health was given a place of primary importance 

by this Govemment. The rural heaJth and sanitation 

schemes have met with unprecedented success. The 

Govemment has increased the health coverage from 27 
per cent in 2004 to 60 per cent by the end of January, 

2009. The National Rural Health Mission has given a fillip 

to the hea/thcare of the people in different parts of the 

country, especially in rural areas. 

Sir, several institutes of excellence have been opened 

in different parts of the country like Indian Institute of 

Technology, indian Institute of Management etc. Just now 

we saw the Minister introduce a Bill which we will hopefully 

pass in this Session for opening several Central 

Universities in different parts of the country. All this is done 
with the aim of increasing our educational standard and 

to provide these facilities to people living In different parts 

of the country. I think special Interest has also been taken 

to ensure that these facilities have been extended to the 

Northeast Region. 

Sir, the Sarva Shiksha Abhiyan has helped the 
universal coverage of primary education and the enrolment 

of children has increased from 15.6 crores in 2004 to 18.5 
crores in the year 2008. The Mid-Oay Meal Scheme, 
financed entirely by the Central Government, has provided 

the incentive to prevent drop-outs at the school level and 
today we have a retention of 15 crore chHdren in our 

schools. About 6,000 Model Schools have been set up 
throughout the country and, for the first time, this 

Govemment has also set up a National Commission for 

Children's Rights so as to protect the rights of children. 

The UPA Government has aJIocated apecIaI funds for 
the development of the backward reglon8, known as the 
Backward Regions Grant Fund. Theee funds have been 

used to institutionalize the district planning. 
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The decentralized programme through the Panchayat 

Raj and Urban Local BodIe8 to Improve the delivery of 

services along with Inclusive development was progres-

sively done durtng the last four or fwe years. Slowly, I 

think, they have reached a stage where the villages In our 

country are In a position to Independently decide their 

course of action with the special funds from the centre and 

other facilities that have been percolating down to them 

through the process of decentralization. 

The urban areas have also been dealt with In an 

adequate manner. The Nehru Urban Renewal Mission for 

renewal of urban areas with projects costing up to As. 
40,000 crore has given a new tillip to the development of 

urban areas specially the slums and the congested regions 

in these parts of the country. The special Initiatives for 

better implementation of socio-economic development have 

been taken in all these respects in the North-Eastem 

Region also. 

As far as housing Is concerned, 60 lakh houses under 

the Indira Awas Yojana scheme have been allotted. Only 

during 2008-09, 2.39 lakh houses, dwelling units have been 
allotted to minorities. The amount of money for each of 

these dwelling units was also increased during the last 

Budget. Banks have also been Instructed to give loans 

in addition for completion of these dweUing units to various 

levels. 

As far as industrial development and growth is 

concemed, the SEZs have facilitated incremental Invest-

ment of As. 90,000 crore. But the UPA Govemment has 

been very firm and clear on this aspect that SEZs will be 

created only with the consent of respective State 

Governments and land acquisition will be done only with 

the consent of the cdncemed people and those of the 

State. A special BIll regarding the acquisition of land and 

for the rehabHltatlon of displaced people Is in the pipeline. 

I hope that It will soon beCOme an Act. 

During the UPA reOime, the National Council for Skill 

Development has been created chaired by none other than 

the Prime Minister himself to promote private sector-led 

development in different parts of the country. The National 

Knowiedge Commission was yet another creation of the 

UPA Govemment. The National Knowledge Commission 

has been created to preserve the traditional knowledge and 

for developing and sharing the knowledge that our country 

has and possesses with the people not only within our 

country but also from the other parts of the world. 

Major investments have been made or are expected, 

as far as the steel Industry is concerned, in Orissa, in 

Chhattisgarh, in Kamataka, and in West Bengal. By the 

year 2015, Inefta will be the second largest producer of 

steel. 

It is of course our public sector units which, 

during those very crucial years, enabled our industry to 

develop, which helped us create an infrastructure. II 

was actually the farsightedness of Pandit Nehru which 

helped us to reach this stage. Today, many of the public 

Sector units have been strengthened by the UPA 

Government and detinHely are in a better position than 

what they were five yealS ago. It is his creation of this 

infrastructure which has also helped us or which is 

going to stand by us in these days of economic crisis 

to tide over the meltdown that has crept in all over the 

wor1d. 

Special importance was given to the development and 

construction of roads and communication facilities. 

Sir, the Golden Quadrilateral, which was started during 

the NDA regime, is almost near completion. Apart from 

that, a lot of Central grants have been given for roads to 

be built in interior areas. Special Incentives have been 

provided "in the North Eastem Region. I think, 1840 

kilometres of roads have been sanctioned In the North-

East. 

Sir, the Trans Arunachal Expressway has been 

approved. The altemative highway to Sikkim has also been 

grounded, and the Kaladan project will link Mizoram in the 
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entire North-East to the sea. These are very important 

for oommunicatIon Jinks which are necessary for the North· 
East. I think, our Government has taken a special care 

to see that the people in the North Eastern Region not 

only becorAea part of the mainstream but also enjoy 

facilities which are enjoyed by the people in other parts 
of the country. 

Sir. the Indian RaiIwa)lS has recorded profits along with 

efficiency and improved service standards. I am not going 

to speak much about Railways because there will be a 

separate debate on Railways but I would like to make a 

mention about the Freight Corridor Corporation of India 

Limited which has been set up. There is a freight corridor 
which is going to be set up between Mumbai and Dadri, 

and the second one between Kolkata and Ludhiana 
covering 27,000 kilometres at a cost of Rs28,ooo crore. 

I think, this will go a long way In Improving industrial 

production and also providing freight communication 

facilities for freightage in these routes. 

Sir, the teleoom projects have, today, reached new 

heights. This was all started by late Shri Rajiv Gandhi 

when he was the Prime Minister of India. It was all started 

with C-OOT at a time when several peop1e were rather 

sceptical about what would happen with C-OOT and 
telecommunicallon. Today, in our country, I am proud to 
say that we have connectivity almost in all regions of the 

country. Today we have 53 Iakh broadband connections. 
and telephone facitities are available almost in every comer 

of this country. 

Sir, it was during this Governments regime. in the 
last four years, we had a lot of discussion and debate on 

the nuclear issue. This issue was debated on the IIoor 
of the House many times, and several opinions were 
expressed on this. The India Specific Safeguard 

Agreement. the IAEA decision - which was taken taler on 

- and the decision of NSG actually resulted in erasing 
nuclear apartheid which had isolated us for 30 long years. 

After Pokhran-I - it was done during the late Shrimati 

Indira ji - we were totally isolated from any kind of nuclear 

wortd and this hampered Research and Development In 

that area. Sir, today, I think. all of us must be In agreement 

to one fact that we are out of nuclear apartheid regime 

and we are free to have even bilateral agreements with 

other countries. 

Sir, our Govemment has been making efforts and will 

make efforts to work with the new administration of the 

United States to our mutual benefits and towards the major 

challenges thet face the two countries. 

This new era has also helped us to build up a strategic 

partnership with the USSR. Our relationship with the Soviet 

Union was built up during the time of late PandItji. A long 

standing and tested relationship, which was functioning for 

a long time, was actually hampered by this nuclear 

apartheid or isolation, which was thrust upon us by some 
countries. WIth the removal of this, It has enabled us to 
sort of renew and strengthen our strategic relationship 

with the USSR to diveralfy It in many other countries. 

MR. SPEAKER: There is no USSR, now. 

SHRI V. KISHORE CHANDRA S. OEO (Parvatipuram): 

I am sorry, Sir. I stand conec:ted. I am an old man, I 

belong to the old age. I stand corrected. I mean to say 

Russia. 

I think, now, we can also go Into such agreements 

with France and other countries, who are eager to have 

such relationships with India. 

Sir, a new chapter has opened up as far as this aspect 

is concerned. It is during the UPA Government regima, and 

for the first time ever, that we had an Indo-African Summit. 

Some new strategies have been chalked out to have new 
relations with AfrIcan Continent and also to develop the 

vast potential that exists in our reIatIona with Latin America 

and with Caribbean countries. In the future. we will have 

to work with these countries. There Is a great potential, 

a lot of commonalities and a lot of cultural links with these 

countries. I think, it goes to the credit of our UPA 

Govemment, which has taken the Initiative to see that 

these relations are bulH up. 
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Sir. the economic meltdown has affected the entire 

world. In the shrinking universe. we also could not have 

been exempt from this. But I must say that we recorded 

a continuous economic growth. a GOP growth of nine per 

cent for the last four years; and despite the economic 

meltdown, we still continue to maintain a growth rate of 

seven per cent. The inflation rate has come down. Today, 

I think, we have realized the wisdom and prudence with 

which late Indiraji had nationalized the banks in 1969-70. 
It Is only her efforts of the late SiXties and early Seventies, 

which have actually prevented our banks, the nationalized 

banks in India from meeting the same fate that several 

global banks of the universe have faced. I do not have 

to elaborate further on this but it is· a fact, and I am glad 

that our UPA Govemment has also decided to strengthen 

these banks to ensure that the common man is not affected 

and t~ system does not lapse any further. 

Sir, it is these calibrated and prudent economic 

reforma, which have been pursued by our Govemment and 

which have helped us to tide over these extreme 

adversitieS. I am sure that we are prepared to meet them 

today In a fitting manner. As the other related aspects 

would be discussed when the discussion on the Budget 

takes placet. I do not want to take the time of the House 

now in elaborating them. 

Sir, the launching of the Chandrayan is a tribute to 

our scientists. I think. we are proud that it is during the 

term of the UPA Govemment that India has been launched 

into the orbit of the moon. Now. the data for monitoring 

environment and management of natural disasters would 

become much easier for us, and we do not have to depend 

on other countries or other sources as far as this aspect 

is concerned. 

Sir, as far as power is concemed, I would particularly 

like to atate about the environment-friendly mega-power 

projectS. which have been set up in three States, basicaHy, 

in Madhya Pradesh, Gujarat and Andhra Pradesh. which 

will produce 4,000 MW of power. 

Sir, I am particularly grateful to our Govemment for 

having accorded the sanction for the Kriahnampet project 

in Andhra Pradesh, which will be an environment friendly 

project and will produce the same 4000 MIN of power for 

our nation. 

Now, Mr. Speaker Sir, for the last couple of years, 

I have seen a lot of turmoil in our domestic polity. The 

main scourge for us has been terrorism. Terrorist does not 

belong to any caste or any region or religion. A terrorist 

is a terrorist. Whether. he or she is a Hindu or a Muslim 

or a Christian. a terrorist is a terrorist. We have been at 

the receiving end of terrorist attacks. I see this as a national 

problem which we have to jointly address. We saw the 

House which was totally united when we discussed the 

issue of terrorism immediately after the Bombay blast. 

But I would only like to mention a few things as far 

as terrorism is concemed. Sir, the hon. Leader of the 

Opposition is sitting here. When we discussed this issue, 

the hon. Leader of the Opposition very emphatically 

stated-you know, this happened at a time when we had 

elections in some States--that the vote that the Congress 

got in Delhi or the UPA got in DeIhl was not to be construed 

to be a vote in favour of terrorism. I do not think it was 

anybody's contention that the vote that we got was a vote 

for terrorism. It is certainly not. That was not our contention. 

Mr. Speaker, Sir, it is only a sick and a convoluted mind 

which can think that in those circumstances a vote, which 

has been secured, is a vote for terrorism. It is certainly 

not. I am sure that the House is all united on this issue. 

We are against the issue of terrorism. 

Sir, but there were two messages that we got from 

that mandate from the people. One was that people vote 

on the basis of your govemance, on what you have 

delivered to them. And second was, I think people gave 

a clear message, a mandate. a clear and sound minded 

message that votes cannot be got or cannot be sought 

on the innocent bodies of slain people. Terrorist cannot 

be made an issu(: for procuring or terrorism cannot be 
made an Issue for procunng votes, and I think all of us 
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should remember this because I do not doubt the patriotism 

of anybody. But it was at a time when the nation should 

have been totally divided. II is unfortunate that It appeared 

that there ~'9re some aspects which were dividing the 

nation Into two. This is most unfortunate. I do not think 

it was deliberate. I wish it was not. But this should never 

happen again and I am sure that it will not recur at any 

time. 

Sir, the Government brought in the Unlawful Activities 

(Prevention) Ad. to ensure that prompt action can be taken 

against those indulging in terrorist activities. After that, it 

was because of the sustained efforts of our Government, 

diplomatic initiatives and investigating agencies that we 

were able to pin down the culprits, and today we have 

reached a stage where even Pakistan has found it very 

difficult to deny that their people have been trained or 

their people have been involved in acts of terrorism over 

here. 

This is an issue which concerns several other nations 

also. I think today, people allover the world, people from 

different nationalities, from different nations in the comity 

of nations are convinced that terrorism is something which 

has to be dealt with an iron hand. It is not a bilateral issue. 

It is not a religious issue. It is not any kind of a sentimental 

issue. I appeal to this august House, to all the Members 

over here, to look at terrorism as a national issue which 

we all have to deal with in a united manner. 

Mr. Speaker, Sir, the elections in Jammu and Kashmir 

actually demonstrated the faith of our people in the 

democratic system. It is not relevant which party came to 

power or which party did not come to power. I am not 
gloating over the fact that we are one of the partners in 

the ruling cormine over there. That is not important. The 

fact is that 60 per cent of the people voted in Kashmir. 

I think, this is a great victory for democracy. It is an 

endorsement of the people in a democratic process. 

Sir, I think, Delhi is not only the National capital; we 
have in DeIhl people from different parts of the country, 

representing different views. Now 60 years down the line 

since we attained Independence, we have people from all 
parts of the country - North, South, East and West -

assembled over here. It is a cosmopolitan city. The 

mandate of Delhi Is like the mandate of the country. ... 

(Interruptions) My friend, Shri Topdar has not enjoyed what 

I am saying. It does not suit him. But the mandate given 

to us in Delhi was the mandate given by the people of 

India. It was not only an endorsement of our governance, 

but it was also rejection of terrorism and of violence and 

of the politics of hate-ridden vengeance. It is a secular 

mandate that we received. We are sure that the UPA 

Govemment has tried and wiD continue its efforts further. 

Hopefully, we will be' back here to He that we continue 

with these efforts which we have persisted with for the last 

four years. 

Sir, the last year of the UPA rule was testing. I quote 

what the President has said: 

"A year that tested by fire the principles that our 

country has always lived by - communal amity, 

tolerance, compassion, justice and peaceful coexist-

ence." 

So, there was a threat to aU these aspects and we 
still overcame that. We can overcome any altuation, Mr. 

Speaker, Sir. So, I thank the President for her Addteaa. 

As we go to the people again In 2009, I would like to moat 

respectfully submit to the House that we are not going to 

go with a handful of promises but we will go to the people 
with a basket full of achievements that we have achieved 

in the last five years. 

With these words, I commend that this Motion be 
adopted. 

[Translation) 

SHAI MAOHUSUDAN MISTRY (Sabarkar1tha) : Sir, I 

stand to support Motion of Th.,g on President's Addreaa 
Initiated by my colleague Shrt KIahore Chandra 080. I am 
grateful to the President for her Addreas. I would also like 

to point out that this Govemment Is completing Its fIVe year 
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tenn. Since the day we came to power, our colleagues in 

the Opposition were guessing that this govemment would 

last one, two or at the most three years. In fact, at one 

stage it appeared to our opposition colleagues that the 

Govemmenrs fall was Imminent and they even declared 

the names of their candidates in anticipation of elections. 

But the Govemment completed ita five year tenn under the 

leadership of the Chairperson of the UPA and Manmohan 

Singh ji. I thank the entire UPA for this. I also thank our 

leftist friends who walked with us for a short while before 

parting their way. The programmes implemented by the UPA 

Govemment during Its fIVe year tenure and its strategy can 
be summed up in the words uttered by Gandhiji on 

13.07.1945 whiCh I would . like to quote: 

"If India lives in its villages, then it should be self-reliant 

ang only then we can come \0 know what should be 

done and in what manner: 

I would also like to quote 8mt. Indira Gandhiji, whose 
vlalon the Chairperson of UPA, Smt. Sonia Gandhi has 

taken forward to describe the thruat of the programmes of 

the UPA Govemment and the challenges it has faced during 

the last five years. 8mt. Indira Gandhi has said about 

challengea:-

{English] 

'We have chaUenges right at our doorsteps. We 

do not have to go to the mountains or cross the high 

seas. We have poverty In our villages and we have 

the caste system in every home. These are the 

mountains we have to climb, the oceana which we 

have to cross.' 

[Translation] 

With this perspective in our vision the fanner is the 

main figure to emerge in the rural scenario. As far as I 

know, thia govemment has offered the most remunerative 

prices to the farmet8. I would like to remind the leader of 
the Opposition that, when the loan waiver proposal for 

fanners was mooted in the House, he had said that banks 

and other institutions would be reluctant to carry it out. I 

would like to tell him today that this govemment has granted 

the highest remunerative prices for the produce of the 

farmers. I came to know of this when I was going through 

his speech yesterday, that is why I am mentions this point 

have. The remunerative price of wheat was Rs.630 per 

quintal when NDA Govemment was in power whereas now 

the price is RS.1080 per quintal. This year there has been 

a bumper crop of cotton In the country due to which a 

possibility of sharp fall in price of cotton arose. At such 

a time, when cotton was priced at Ra.400-5oo, the Minister 

of Textiles and the Cotton Corporation of India had bought 

cotton at the rate of RS.550-570 from the farmers. This 

enabled the farmers to make higher profits. It has been 

the policy of our govemment to let farmers eam profits. 

Care has been taken to lower production cost of cotton. 

Let us take the case of fertilizers. The Govemment is 

subsidizing one bag of DAP by Rs.2800 to 2900. A total 

subsidy of RS.1,24,ooo crore is being given which is not 

a small amount. A subsidy of Rs.500 is being given on 

one bag of urea. I suggested the Fertilizer Minister Shri 

Ram Vilas Paswanji to get Rs.33OOI- printed as the price 

of DAP on the bags of urea. It is also printed with this 

price that Rs.2800-2900 are deducted from this as subsidy 

and the farmers get these bags at the cost of Rs.490-SOO 

per bag. Despite such huge subsidy, the Gujarat 

Govemment imposes VAT and extracts tax from the 

farmers. 

A scheme costing Rs.2,80,0001- crore was fonnulated 

under infrastructure finance as a strategy to enable fanners 

to become self-reliant, Rs.65,OOO crore of loan was waived 

to ball out the fanners. More relief measures have 

been announced in the budget speech yesterday. I am 
glad the condition of farmers is improving under the UPA 

regime. 

My colleague had mentioned just now, that a scheme 

to provide at least 100 days of work in a year has been 

started for agricunural labourers. Also, to ensure that they 

get the funds meant for them and in order to stop any 
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leakage in this amount their accounts have been opened 

in post offices and banks. At one stage such a situation 

was going to arise in the country in which it was being 

presumed that the Government is not in a position to 

provide e~yment to the able-handed people. But this 

Government increased revenue-eamings, mobilized funds, 

enacted the National Rural Employment Guarantee 

legislation and finally implemented it in all the districts in 

the country after ita initial introduction in some districts. A 
provision of Ra.20,OOO crore was made for this purpose 

Initially and it is proposed to raise this amount of Rs.3O,OOO 
crora this year. This, is not a small amount and the UPA 

Government deserves to be commended. 

Social security has been provided through a legislation 

to people wor1<ing in unorganized sectors in villages. I am 

talking about the villages specifically because I want to 

highlight the efforts made by the Govemment for the rural 

farmers because of which they are praising the Govemment 

with are voice. 

Sir, village infrastructure has been developed. Village 

infrastructure has been added as a component of Bharat 

Ninnan for the first time. I am proud to say that when I 

was elected to the House for the first time, six or seven 

years ago, telephones were a rarity In my conatitUeocY, 
which is a remote 818&. Today. 95 percent of the arta is 

covered by BSNL. I was astonished when I received a 
phone-call from Delhi in one of the villages there. Where 

once, no one could have imagined having a telephone. 

today I can talk to some one there from Delhi or from any 

other part of the country. 

[English] 

MR. SPEAKER: Madhsudanji. you wiD continue after 

Lunch. 

13.00 In. 

The Lole Sabha then adjourned for Lunch till 
FOtty-Fwe Minutes past Thirtsen of th6 CIocIc. 

13.50 hra. 

The Lole Sabha f8-asssmbi9d alter Lunch at Fifty 
Minutes past Thirteen of the Clock. 

[MR. DePUTY-SPEAKeR in the ChaiiJ 

MOTION OF THANKS ON THE PRESIDENT'S 
ADDRESS - Contd. 

MR. DEPUTY-SPEAKER: When the House was 
adjourned, Shrl Madhusudan Mistry was on hialegs. Now, 
I will request him to continue his speech. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, I 

seek your permission to speak from this seal. 

[Translation] 

Sir, I was stating that the programmes Implemented 

by the UPA Govemment during its tenure of five years have 

been targeted at the development of the villages in line 

with Gandhi's Ideology that If Hlndustan lived in the viUages. 

then the viUages should be tumed Into model villages 

haYIng everything In their fold. I have stated eadIer that 

a farmer in the village has been given remunerative pra.. 

subsidy has been provided on fertiUzers, financial 
institutions have been set up and a loan-waiver scheme 
has been introduced: I would like my friends to recall that 

they had heavily criticized the loan-waiver scheme. When 
the price of CCI WIll At. 570, I told the Gulerat Government 

that the figure of 570 was not good. The Central 

Government provides Rs.570 then RI.30 ahouId be 
provided by the State Government 80 that It may be 

reflected that the State Govemment Ie concerned about 

the farmers but it was not done. Several meaauree like 

fixation of minimum wages for farm workers, Introduction 

of unorganized workers' weHare ICheme, development of 

village infrastructure for the further development of the 
viUages were taken. Under this development programme 

first of aU telephone was provided in the vlHagea which 
proved very useful. If the Patwari and the school teache" 

do not come. one can complain to the district administration 
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against them immediately. Ukewise, if the foodgrains are 

not available in the fair price shop, one can take up the 

issue with the concerned authority on phone. Such a 

means of communication was not available earlier and the 

present Govemment has made an effort to provide this 

service in the vUlages through BSNL. There have been a 

lot of problems In the course of providing all weather road 

links as permission was not granted at various places in 

the tribal areas due to Forest Conservation Act and the 

road links could not be provided. Similarly, housing and 

drinking water facilities were provided under Bharat Nirman 

Programme. I was surprised to know that in my state 400 

MW power not could be produced during the last several 

years of Governance wher3as our demand stands at 11400 

MW and at present about 7800 MW power is produced 

and the rest is procured. Power worth about Rs.9000 crore 

is procured every year. This is the prevailing situation In 

my state and yet I am surprised as to why atomic energy 

agreement is being opposed. I could not understand this. 

On one hand we can not provide power while on the other 

the main opposition opposes the agreement for providing 

power. 

Sir, widow pension scheme for the women living in the 

villages has been formulated. This Government enacted an 

Act for protection of the women in the villages as well as 

in the cities against domestic violence. The Panchayats 

have been given more powers. The women have been given 

more powers. Ukewise, scholarships for education have 

been provided in the schools, various schemes have been 

introduced, mid-day meal scheme was introduced and the 

finds thereunder were increased. I am sorry to say that 

the Minister of Finance announced payment of Rs.500 to 

aaganwadi teachers. and Rs.250 to aaganwadi helpers per 

month in the month of March of the last year. For which 

funds were provided. In my constituency, an amount of 

about 17 crore and 50 lakh rupees was provided In 

December, but our State Govemment has not paid the 

arrears to the aaganwadi teachers and helpers till date. 

This fund is kept in a common account and spent for 

various purposes. When I asked the Secretary in this 

regard, I was told that arrears would be paid after more 

funds were received. This is the situation. The Central 

Govemment has already released the funds but they have 

not been paid their arrears which is their right. It is a matter 

of great surprise as to why arrears are not being paid to 
them. 

Eight percent of the population of this country is tribal 

population. The tribal and traditional forest dwellers have 

been living there for years. Despite being tribal this 

community got itself recorded as non-tribal before Kaka 

Kalelkar Commission in 1951-52, that is why they were 

named as traditional forest dwellers. At the time of passing 

the legislation, it was recorded that this community had 

been subjected to historical injustice till that day and the 

legislation was an effort to convert that historical injustice 

into justice. It was provided that the persons, who have 

been cultivating the forest land since 2005 In the country 

should not be evicted from their land till setttement of the 

disputes with regard to the land under their possession. 

The land should be provided to them on lease, If it is not 

done they should be provided certificates of rights to 

cultivation on that land. Therefore, the entire village was 

given community rights under which they had the rights 

to collect and seD the Mahua, Tendue leaves, Lakh, Gunder, 

Chiraunjis, Saal seeds. Proper care was taken In the said 

legislation so as to ensure that there is no forest offence. 

But I am very sorry that the state govemments have not 

implemented this Act In the manner in which it should have 

been implemented. 

Today, I would like to state that our system provides 

that the center has to provide funds for the maximum of 

state subjects and help the states if they want. [English] 

Ultimately it is the State Govemment which has to 

implement all these programmes. The State Govemments 

are lacking in implementing these various Acts; whether 

it is the NREGY, Domestic Violence Act or Traditional Forest 

Dwellers (Recognition of Forest Rights) Act. [Translation] 

I want to state that all the pro-poor Acts were enacted to 

empower the people living in the villages. Under Bharat 
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Nirman Programme village was on the focus. Under this 

programme the matter of irrigation facilities and provision 

of fund was taken up in order to create employment 

opportunities for this people SO that they eam their 

livelihood to run their families. The UPA Govemment.made 

this possible. Gandhiji had a vision - everyone with me 
should take a spindle and eam by spinning thread. 

During those days very household had an income of 

one rupee. He had emphasised on creating such situation 

and today we see that vision in another form. Today we 
have employment guarantee programme which ensures 

income for fIV8t'J household in VIllages. If there is no 

money, poverty becomes a big problem and this 

problem cannot be solved. An effort has been· made to 

develop a modern state on the principle of H'md Swaraj 

of Gandhijl. 

Sir, the UPA Govemment has provided hea1th service 

and incentive under ASHA programme of National Rural 

Health Mission in the villages. One thing emerges clear 

that the villages and the slums in the dties should be 

empowered and strengthened SO 88 to ensure income in 

every household. The Central Government has adopted this 

strategy. I was surprised to read the statement given by 

General Secretary regarding Nehru's vision in Nagpur 

session. My leftists friends sitting to my right are saying 

that Nehru's vision was right whereas my friends sitting 

in the front support Gandhiji and Hindi Swaraj. Truth and 
non-violence were in the focus of Gandhijl's prtncipIea. but 

these people have given up communal unity, Hindu-Muslim 

unity and Minority-Majority unity aftar they resorted to 

communal violence. 

14.00 tn. 

But the question arises that If the major political 

opposition party is talking about Hind Swaraj after 80 many 

years, then [English] Is there something wrong with their 

own ideology? Are they going to shed it? Do they want 
to retum to the Ideology of Mahatma Gandhi? They know 

the very fact that, they are following the same ideology 

which had killed Mahatma Gandhi. 

[Translation] 

He had very strong views about Hindi-Muslim unity and 

his Ideology got him killed. We want to tell them 

that... (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): SUpreme Court 
has given the verdict, High Court has given Its 

verdicl ... (lnterruptions) They have themselves murdered the 

principles of GandhljI ... (lnterruptlons).· 

[English] 

MR. DEPUTY SPEAKER : I win see It and If there 

is anything objectionable. I win fixpunge it. Nothing would 
go on record ... (lnterruptions).· 

[Translation) 

SHRI MANVENDRA SINGH : The whole world knows, 

the entire country knows who has murdered. 

MR. DEPUTY SPEAKER : Manavendrajl. please sit 

down. 

SHRI MADHUSUDAN MISTRY : Sir, I did not mention 

their name. I am saying that the 1deoIogy ... (lnfemlptlon). 

The ideology has killed them. I did not say that they killed. 

I do not know why they get agitated as they cannot toIerata 
It. They are finding out solace and shelter In HIndI Swaraj 

I am happy that they ara following Gandhian principles and 

Hindi awaraJ theory. but. they should aJao follow the doctrine 

of communal harmony. The country Is facing a very serious 

chaDenge. from terrorism and when the Issue of terrorism 

comes up ... (ImerruptJon). 

[English) 

MR. DEPUTY SPEAKER : Nothing will be recorded. 

... (Interruplion$r 

MR. DEPUTY SPEAKER : Please aJt down. Nothing 

18 going on record. 

• N9t recorded. 
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[Translation] 

SHRI MADHUSUDAN MISTRY : Sir, I would like to 

put it on record that Gandhiji had asked the people 

associated with the movement for independence to wear 

khadi and he stipulated strict rules for khadi wearers that 

they will not drink, speak the truth, will foUow the path of 

non-violence and will act against communal violence and 

work for ensuring communal harrnony ... (lntenuptions) I 

wear it and they know what principles I follow. But he does 

not know about those who do not wear khadl. Rrst he 

should adopt khadi ... (lntsrruptions) wear khadi and then 

only he would come to realize thai ... (Interruptions). 

{English] 

MR. DEPUTY SPEAKER : Please do not address the 

individual. You please address the Chair. 

SHRI MADHUSUDAN MISTRY : Sir, I am addressing 

the Chair. I do not understand why are they getting agitated. 

[Trsnslstion] I would like to say that we have a multi-

dimensional ideology propounded by father of the nation 

which has a large number of followers. We are put to test 

dally by the thousand of people whether we come up 10 

their expectation in tenus to that ideology. And those who 

do not wear khadl, they are not concemed at all. Therefore, 

I would like to say that when they are talking about Hind 

Swaraj, they should not do awey with the concept of Hindu-

Muslim harmony. 

People of all the religions live in villages. Social 

hannony must permit to bring forward their country. Swaraj 

should reach to they poorest of the poor. 

MR. DEPUTY SPEAKER : Thank you, you conclude 

now. 

SHRI MADHUSUDAN MISTRY: Sir, I am coming to 

the point. I have just started and I have yet to make my 

speech. 

MR. DEPUTY SPEAKER: Members from other parties 

also are to speak. 

SHRI MADHUSUDAN MISTRY: Sir, terrorism is a big 

challenge. But why efforts were made to hush up Malegaon 

terrorist attacks. Some of the Members had said that if they 

come to power they would send the officers investigating 

Malegaon incident to jail. But when there offICers died in 

Mumbai attack, they were declared as martyrs. When firing 

was going on these Chief Minister of a State was visiting 

the sites carrying a cheque worth Rs. one crore. He was 
trying to project himself future Prime Minister of the country. 

Even otherwise, ttwtre are many aspirants for Prime 

Ministership in Opposition. 

People who staged terrorist attack on themselves in 

Ahmedabad were arrested. Malegaon was also attacked. 

Nine people were injured in my constituency and a muslim 

was killed. All the ten were muslims. The terrorist who 

masterminded attack has not been arrested 80 far. The 
terrorists responsible for Ahmedabad attack were 

given money i.e. compensation and those from Modasa 

have not been paid a single penny though a compensation 

of five lakh to each was announced more then four months 

ago. 

Sir, they are the some people who were once talking 

about secularism and saying that we live in a secular 

society. Sir, I would quote them. Sir, Shri Advaniji had 

quoted, though about UPA Govemment. On fifth aMiver-

sary of NDA Govemment Shri Advaniji had said. 

{English] 

"We remain firmly wedded to the Ideal of peaceful, 

harmonious, inclusive and secular nation that 

celebrates its diversity but it is determined to defend 

its unity at all costs. This has been India's national 

ethos for millennia and this shall remain our ethos for 

ever: 
[Translstion] 

Sir, then how the issue of Ram Janam Bhoorni came 

up, how the issue of Ram Mandir came up and how they 

adopted it in National Agenda? Why an opportunity is being 
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given to the d"rvisive forces? I would like to ask him If he 

is above such ideology, take a clear stand before the people 

now elections are round the comer. 

PROF. RASA SINGH RAWAT : Gandhljlalao used to 

chant the name of Lord Ram and it is only Lord Ram, what 
is hann in It. 

SHRI MADHUSUDAN MISTRY : I did not object to H, 

you also chant the name of Lord Ram ... (lnterruptions). 

[English] 

MR. DEPUTY SPEAKER : Anybody who speaks 

without my permission, his statements would not be 
recorded. 

... (Interruptions)" 

[TnmsIation] 

SHRI MADHUSUDAN MISTRY: I am not denying him, 

he may speak for length of time he desires. He can speak 

when his tum comes. I am making my speech. Set aside 

an the things. Let us not talk of dual face. 

Sir, POTA was supposed to deal with terrorism. They 

said that they enacted POT A In order to check terrorism. 

People apprehended for Godhra riots remained in jails for 

4 and even up to 5 years. Today Gujarat High Court has 

ordered release of 15-20 persons saying they cannot be 
arrested under POT A. Does It mean that POT A was 

misused? Why was H invoked? The biggest threat from 

terrorism in Gujarat was always to our Chief Minister. Thele 

was a DSP and an IG and as long as they were posted 

there, people were killed there in every three months in 

the name of terrorism. Fifty-six persons were killed. No 
terrorist has come to kiD our Chief MInister since the day 

he is in jail. Sir, I want to know what is this going on in 

this State? 

SHRIMATI KARUNA SHUKLA (Janjgil) : You forget all 

• Not recorded. 

this. The people of Gujarat have given us majority and 

voted for Narendra Modi Ji as Chief Minister again and 

again. Let you not be obsessed by the ghosi of Narendra 

Modi Ji and Gujarat every time. 

SHRI MADHUSUDAN MISTRY: Your speaking will not 

change the fact .. . (Interruptions) 

(English] 

MR. DEPUTY SPEAKER: Silence please. Nothing 

should be recorded. 

... (Interruptlons)" 

[Translation] 

SHRI MADHUSUDAN MISTRY : The Gujarat 

incident is a blot on you. I want to say this in the House 
that this blot will not fade away even if you are voted to 

power six times. You may try as hard as posaible ... 

(Interruptions). This has been said by your PM and I am 

not saying this. 

(English] 

MR. DEPUTY SPEAKER : Only the statement of Shri 

Mistry should recorded. 

... (Interruptions)" 

SHRI MADHUSUDAN MISTRY : Sir, my only 

contention with her Is that she should listen to me. She 
wants that everyone musI llaten to her and she should not 

listen to anyone ..• (InfMruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except Shri Madhusudan Mistry. 

... (Interruptions)" 

• Not recorded . 
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(Translation] 

SHRI MADHUSUDAN MISTRY: I want to say that the 

UPA Govemment has not excluded any section of the 

society In Its five years' rule, H has moved forward taking 

aU the eectIon8 of the aocJety along, be H Govemment 

employees or buaIneamen. 

Mr. Deputy Speaker, Sir, they were publicizing India 

Shining campaign when sensex was at the level of 6000 

points. MaxImum number of people from my state Invest 

In the capital market and even today they are hoping that 

our economy Is progressing. Sensex touched 21,000 and 

has not gone below 9000 now. I want to say that the 

atmosphere created, the stability provided, the programmes, 

schemes launched and agreements signed in these 5 years 

by our Government have made common man hope for the 

future. We have seen the resuH of that hope In Rajasthan 

and DelhI ... (lnlenuptions) When elections were going on, 

terrorist attack on Mumbal took place and all of them were 

happy that God had given them an opportunity and nobody 

could stop them then. Today, they are asking us to break 

reIatIon8 with PaIdBtan. They had gone to the President 

of PakI8tan. They had a/ao gone to the person who was 

not the President of Pakistan. They had gone there to 

Invite him and he had to acquire the status of President 

for the purpose. He came here and started the road link 

and bus link. They used to feel proud for that and even 

today they are feeling so. I will never be able to forget the 

scene where a woman Minister of their Govemment was 

greeting Musharraf Saheb. A photo showing them talking 

was published which I wUl never forget. Today, they 

are asking U8 to break the relations with PakiBtan. Did 

terrorlat attack not take place during their Govemment? Did 

not they go to Kargll? They had tried to win electionS on 

the baY bodies of the martyrs of kargll. How are they 

now suddenly reminded of snapping ties with Pakl8tan? 

Four jawans were martyred from my constituency ..• 

(Interruptions) 

(English] 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

... (Interruptions)" 

[Translation] 

SHRI MADHUSUDAN MISTRY: You had insulted them 

when you brought their dead bodies to the 

v/l1age ... (lnterruptions). Sir, there are many things which I 

want to bring to light. You can encash the i88U8 of 

constructing a temple again on Ram Janmabhumi as much 

as you please but the people of the country will keep you 

on opposition side only. They will never vote you to 

power ... (Inlerruptions) 

MR. DEPUTY SPEAKER : Mistry ji please conclude. 

SHRI MADHUSUDAN MISTRY: Sir, our scientists have 

brought glory to India in the world. Our scientists have 

made our country feel proud by launching Chandrayan onto 

Moon. UPA Govemment has achieved many such feats due 

to which country is making progress. This work has not 

finished yet. This win continue In future also because I hope 

that the people will vote the UPA to power in the 
forthcoming elections keeping In view the work done by 

H. My friends sitting on my right side were with us in 

running the Govemment together for two and half to three 

years and still they will remain on our side because we 

are not so apart from them and they should also not grow 

apart. 

Mr. Deputy Speaker, Sir, I would Uke to say that these 

five years of the UPA. Govemment have been glorious. I 

analyse the budget. I explain the budget to NGO's In the 
country. No other Govemment has taken the nUmber of 

measures that the UPA Govemment ~ taken during the 
course of the last four to five years. Also, .1 support the 
Vote of Thanks on the Presldenfs Address moved by my 

coJleague Kishore Deoji and hope that the Congress would 

once again form the Govemment and lead the country for 

years. . 

• Not recorded. 
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[English1 

MR. DEPUTY-SPEAKER: MotIon moved: 

"7hat an Address be presented to the President in the 

following terms:-

'That the Members of the Lok Sabha assembled in 

this Session are deeply grateful to the President for 

the Address which she has been pleased to deliver 

to both Houses of Partiament assembled together on 

February 12, 2009'.-

Before I would request the hon. Leader of Opposition 

to take the floor, I would like to make an announcement. 

Hon. Members whose amendments to the MotIon of 

Thanks haVe been circulated, may, if they desire to move 

their amelldmell18, send slips at the table within fifteen 

minutes Indicating the serial numbers of the amendments 

they would lit<e to move. Those amendments only will be 

treated as moved. 

A list showing the 88riaI numbers of amendments 

treated as moved will be put on the Notice Board shortly 

thereafter. In case any Member finds any dscrepancy in 

the list, he may kindy bring it to the notice of the Officer 

at the Table Immediately. 

Now, Shri LK. Advani 

[TransIation1 

SHRI L.K. ADVANi (Gandhi nagar) : Mr. Deputy 

Speaker, Sir, this would be the last discussion on the 

President's Address and the Motion of Thanks thereon, 

during the 14th Lok Sabha. I stand to support this motion. 

It is a unique Motion, unique in the manner that the entire 

House unanimously supports the Motion of Thanks even 
if one does not concur with the President's Address. The 

Motion of Thanks is never opposed. The only way 10 

express opposition is to move amendments stating that 

such and such things do not find any mention in the 

Address. 

Mr. Deputy Speaker, Sir, this is the last such 

discuSSion. Hence, I feel the need to go by certain 

formalities. This is for the first lime the Prime Minister is 

not present in the House during the course of diSCUSSion 

on the Motion of Thanks on the Presidenfs Address. I 

would like to join the other colleagues to wish him a speedy 

recovery and hope that he may soon retum to take parl 

in the proceedings of the House. My own leader, the 

former Prime Minister, Is also unwell and I am sure that 

all of you too wish him to recover soon and joins us in 

the House. 

Mr. Deputy Speaker, Sir, it is also the last opportunity 

for you and the Speaker of the Lok Sebha to conduct the 

House over such a discussion. I offer you my good wishes 
and. my thanks. 

MR. DEPUTY SPEAKER : Thank you. 

SHRI L.K. ADVANI : Mr. Deputy Speaker, Sir, I will say 

this to Mr. Speaker too Mr. Speaker too when he arrives. 

I believe that he has also served the House in his own 

way. 

I commend him as well. I cannot forget the leader of 

the House. He is my senior. I was iIIected to the Rawa 
Sabha in 1970 and he was elected in 1969. That is one 

year eartier. Sometimes, I wonder, what would the 

UPA Govem'ment had done If It had not got Pranab 

Mukherjee? At the lime of crises, It has always been 

Pranabji to whom it has looked to. Yesterday, he again 

presented the budget after a gap of twenty-five years. it 

was a lime of crisis. I may have a difference of opinion 

with him but, ever since I got to know Pranab de in the 

Rawa Sabha, I have been an admirer of his abHIty, his 

capability and his knack of being able to shoulder any 
responsibility put on him. 

Mr. Deputy Speaker, Sir, this Govemment .has only two 
or three months to complete Its term and this document 
is not' written by the President It Is prepared by the 

G+ovemment. I don't understand why this document was 
made 80 lengthy. I don't remember any prao8dence when 
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the President's Address went on for SUCh a long time that 

is for one hour and twenty minutes. A new practice has 

been started since the past few years that people may 

listen to the english version of the speech if the speech 

Is delivered In Hindi and vice-versa through Automatic 

Translation System. However, if the speech runa for one 

hour and twenty minutes and Its translation also runs for 

the same duration, we can Imagine the pressure It would 

put on the Members of Parliament. 

Sir, In the last few years, we have effected a change 

in the Address that merely the first and last paragraph of 

the translated version Is suffICient to understand the 

contents of the Original Address. This is what happened 

yesterday too when the President's Address was delivered. 

Even so, the Address was so lengthy that it seemed like 

the answer sheet of a student who does not really know 

the answer to the examination question but goes on writing 
in great detall about whatever lillie he knows. This is not 

a comment on Her Excellency, the President. Whatever I 

am saying Is a comment on the Government since this 

speech is prepared by the Cabinet. I do not mean to make 

any personal comment on the President. My rernarlr.s only 

target the Govemment. 

SIr, they felt the need to write such a lengthy speech 
because they do not have any tangible achievements to 

boast of. When the five years of the UPA Govemment are 

analysed in future by a historian or an analyst, they would 

be deemed to be the years of a failed Government. I am 

not using a harsher word. though I could. The Members 

sitting on the left were also the alUes of the Govemment. 

Why did they leave the aUIanCe? They were the major 

allies of the Govemment. but left the alliance. I have said 

time and again that the only basis fo~ an al.llanee to form 

can be an agreement based on Common Minimum 

Programme. 

If there Is no concordance In the basic point of 

view. be It the foreign policy or the economic policy. It 

will cause difficulty for the alliance. And the difficulties did 

arise. there were times when It became difficult to predict 

how long the Govemment would be able to last. And 

in the end. it happened which I will talk about later on. 

The Govemment would have fallen. but was saved 

somehow. 

During the previous session. the initial round of 

discussions concentrated on the subject of' the Mumbai 

attacks since the attack had just taken place. I remember 

very well that after the Mumbai attaCk. the Govemment all 

of a sudden. announced that it would enact a new law 

to deal with terrorism. Such incidents have occurred one 

after another during the previous five years. This Incident 
was in onlY one way different from the ones preceding It. 

This attack went on for three days whereas the previous 

incidents were one-dayers. Since this attack was 
played-out over three days. the eiec:lorates of the 

country. the citizens of the country watched the entire 

chain of events on their television-sets In the manner 

they watch a cricket-match ball-by-ball commentary. This 

created a fear-psychosiS in their minds. The duration of the 

attack and its televisation created an impression in the 

minds of the people that this was war. not any ordinary 

attack. 

It is a natural reaction-there is nothing wrong in it. 

The point Is that there is basically no difference between 

this incident and the 1993 i{lcident. or serial-blasts in the 

train in Mumbai where bombs were triggered-off in 

seven trains simultaneously. They were terrorists. fidayeens. 

Their aim was to create terror at the cost of their 

lives. challenging of the Govemment to do what It could 

in face of their audacity. This has happened before and 

keeps happening. When we said that at least there 

should be a legal framework to ensure that such people 

are punished it was said that there was no need for such 

laws. 

[English] 

"The present laws that are there are adequate". 
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[Translation} 

Everyone sang the same tune, although this attitude 

is not acceptable anywhere else in the world. Even the 
countries which W8f8 untouched by the spectre of terrorism 

accepted the advise of United Nations Security Council that 

the normaJ laws were inadequate to deal with the horrors 
of terrorism. Such laws should be enacted, everyone else 
has formulated such laws; only we refused to do so. In 

fact, this Government took pride In repealing the legislation 
formulated by the NDA Government. I took pride in saying 

that. 

(English) 

'We have repealed the POTA". 

[TnmsIation} 

I know that I had not taken up this matter In detail 

last time. But I was extremely worried. One reason for my . 
tension was that at least at this juncture the Government 
and the Opposition should take a united stand. I had 
delivered my first speech on this premise. I had also 
espoused the wisdom expounded In the Mahabharata that 
Kauravas and Pandavas in their mutual dealings may treat 
themselves as 100 and 5 persona respectively but when 

dealing with an outsider, they would be counted as 105. 

"Vayam Panchadhikam Shatam" . I also followed this 
principle. That is why I said that even If I do not concur 

with the proposed anti-terror law in its entirety, I would still 

support it and the entire NDA gave Hs support to the 

legislation. Let me know, where were we at fault? We 

pointed out that this law does not allow the confession of 

Kasab to be admissible as evidence. 

Kasab confessed that he came from Pakistan. His 

father recognized him as his son. The former Prime Minister 
also said that he belonged 10 Pakistan, that he had seen 

his village and his house. But we cannot use his conf888ion 
because this law does not allow it. I do not know why, but 

they know best. I was told the he was being charged and 
prosecuted under MCOCA since the provision of the new 
law were not adequate to charge him. 

[English} 

Because . the Maharashtra law against organised 
crime makes his confession admlaaible evIc:tenc:e. If that is 
so, It is all the more glaring how inadequate Is· the 
amendment that we enacted in the Prevention of 

Unlawful ActivIties Act during the last SessIon. So, why 
should we not frankly say that In case of terrorlam, this 
particular amendment is a must and therefore we wIH 
incorporate it? 

[Translation} 

I remember I had said this during the debate at that 

time and I had made suggestions on the basIa of the 
shortcomings the other Members had pointed out. 

[English} 

Why should we not refer It to the StandIng Committee 
becauae we are meeIIng once again In January or 

February? The Home MInister said. 

[Translation} 

That they would amy out the correctiona and remove 
the ahortcomInga. But this time they have brought no law, 
no amendment. 

I want to make another important point that the MumbaI 
attack was not an ordinary Incident. The Government 
cannot say that it was caught unawares. II had some Inkling 

of the coming evanta. A number of MIniat8rs, the Prime 

MInister, the National SecurIty AdvIeer, the Defence 
Minister, all had expreaaed the apprehension that the next 

attack could be from the sea-route. I would like to ask the 
Government whether /I is nol time that In February 2008, 

ab9Ut 10 months before this attack In November 2008, 

CRPF camp in Aampur was attacked and thereafter a 

terroriat named Fahlm Anaari was arreated from Uttar 

Pradeah. Fahim belongs to Goregaon. He is a realdenl of 
Goregaon. During his interrogation, he had revealed that 

such an attack was going to take place. In fact, II has come 

to knowledge that Fahlm conducted a reikI of tho8e areas 
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In Maharashtra, and personally looked Into the possibilities 

of what could be done. Not only that, sketches of those 

areas were also recovered from him. This Is a serious 
matter. I got the information about Fahim Ansari's actMties. 

He had an accomplice, Shahbuddin Ahmed. He was also 
arrested In April, 2008. It Is possible that his identity was 

revealed during the interrogation and then he was arrested. 

It Is quite clear that preparationa for the attack were on 
for a year and these people visited all the areas where 

the tenorlat attack took place 00 November 26th. It Is 
~ that they did not have the support of some locala 

In making such meticulous preparations. The Investigations 
are still on, they have not been completed, 80 I was 

surprised to read a stalement. There is a statement by the 

Police Commlaaioner of Mumbai. 

[English] 

"The Police Commiaaloner of Mumbal ... • • ... saying that 

all those responsible for the carnage have been accounted 

for: 

(Translation] 

This Is his atatamenl 'Rley have either been killed or 

one of them has been arrested. There is no local 

involvement In this case. How this certiflC8te was given and 

why was it given? When I specially came to know about 
Fahlm AnsarI or Sahabuddin Ahmed, I feft that I must ask 

for clarification from the Government with regard to the 

facta. What was the evidence given by Fahlm Ansari? 

Whether his accomplice Sahabuddln Ahmed was interro-

gated and what were the findings? Furthermore, I would 

like to say that it would not have happened In any other 

country In the world that no thorough judicial Investigation 

was carried after such a grave Incident Oke Mumbal attack. 

9/11 took place In 2001 In America. Thereafter, a thorough 

Judicial enquiry " was held and a detailed report was 

submitted which I hav~ seen and' on the basis of that report, 

Important changes were effected In the entire Governance 

system, Including the functIOning of C.I.A. I have gone 

through that report. I cannot say that because of these 
changes no terrorist attacks took place in America after 

9/11 but it Is worth mentionlng ... (Intenuptions) 

{English] 

MR. DEPUTY SPEAKER : Only Shrl LK. Adveni's 

submission should be recorded and nothing else ... 

(Interruptions)" . 

(Translation] 

SHRI LK. ADVANI : I would like to say and demand 

this much that a thorough investigation of 26111 attack 

should be conducted and the attack on CRPF camp at 

Rampur and the persona involved therein should 

also be brought under the ambit of that investigation. 

The detailed information regarding their local supporters 

should be collected. You have. named one person, 

should I name the other person? This Is not an issue 

between Congress or BJP, Government and the Opposition. 

If the Supreme Court has given its verdict on Alzal Guru 

and Bangladeshi Infiltration, then there is no reason why 

the Govemment should not respect those verdicts ... 

(Interruptions) 

[English] 

MR. DEPUTY SPEAKER : Please do not disturb. 

... (Interruptlons) 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

Please sit down. 

... (Intenuptions) 

{Translation] 

SHRI L.K. ADVANI : The Supreme Court has never 

before highHghted the Infiltration or IlJegallmmigration from 

Bangladesh going on for aeveralyears In such a categorical 

manner. 

• Not recorded. 



413 MAGHA 28, 1930 (Sake) 414 

{English} 

This is nothing short of external aggression and In this 

extema! aggression. 

{T nJIISIation] 

The verdict is that the Government has failed to check 

it. Moreover,. 

{English] 

the Government has been colluding with it. It is a 

serious indictment of the UPA Government and it is 
, ' ' 

surprising that after that what did they do. This was the 

verdict given on the IMDT Act. 

[Translation] 

The Supreme Court observed it while declaring IMDT 

as unconstitutional. Thereafter {English} instead of taking 

that indictment in right earnest and trying to apply 

correctives. 

{Translation} 

to IMDT Act, an effort was made to include the same 

provision in Foreigne(s Act as an amendment to the said 

Act. 

{English} 

And the result was that once again the Supreme Court 

struck down even that amendment· to the Foreigner's Act. 

{Translation} 

" the Government even after being subjected to 
such severe criticism twice, does not take steps to check 
the continuous infiltration from Bangladesh, It Is quite 

natural thai not only the Supreme Court but the entire 

country gets the impression that they are promoting the 

infiltration. 

It is good that In the meantime a new Government 
has been formed there. This Government's attitude towards 

India has not been as non-friendly as the preceding 

Govemmenfs attitude. Hence, I hope that now when a new 
Government has been formed In Bangladesh, this 

Government would take the verdict of the Supreme Court 
seriously and check the ongoing 1nftItratIon. I do not want 
to discuss as to which party benefits and which party does 

not benefit from the infiltration. I am of the vtaw that It 

causer a great loss to our country. Even If security Issue 

is viewed with political conaIdera1lon, It Is detrimental and 

fatal for the country. I think that even all the persons In 
the Government do not agree to It. I have met with 
the Ministers in West Bengal. Sometimes, I have met with 
such persons who were wiHing to extend fun cooperation 

in this case. Here leftist friends ant sitting. I can tell them 

thai. 

{English] 

I have had different experiences even with the West 

Bengal Government. 

(Translation] 

It is a good thing. I arn giving them a compliment. 

... (lnterruptJoris) But here this govt do not change even after 

the verdict of the Supreme Court. It Is a matter of IOFrOW. 

They do not have be told by the Supreme Court at 

least ... (Interrup6ons) 

{Eng/Ish} 

MR. DEPUTY SPEAKER : Silence please. 

...(lnterruptlons) 

(TransIstion) 

SHRI L.K. ADVANI : You need to think over ita far 
reaching conaequence. In the very begiMing, our Prime 

Mlnl8ter commIUed a mistake in that case. Kashmir issue 
was taken to UN and as a reeult we have been auffering 

for the Iaat sixty years. That was a mistake and the then 

Minister of Home Affairs tried his beet to undo the same 

but he could not auoceed. All this has been described. 
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Moreover, when he went to All India Radio for delivering 

his speech, V. Shankar went there to prevent him from 

delivering his speech, but that could not be possible. 

I would like to say that continuous infiltration and illegal 

immigration in Assam and eastern India has become a 

serious threat which may result in another partition of the 

country. When this threat of country's partition becomes 

evident we wlH say that " would have been better If we 

had taken such and such preventive measures. 00 not do 

this mistake. No Government not even the country will 

accept it. Whatever has happened in regard to Kashmir, 

has become a history and people are taking advantage 

of that omission even today. H a foreigner makes a 

statement that attack on Mumbai is related to Kashmir 

problem, " cannot be tolerated. I do not know, whether he 

formally lodged a protest against that or not as he was 

the Minister of External Affairs. It was wrong to have said 

that incidents of terrorism take place because of stalemate 

on Kashmir issue which has not been solved so for. 

Kashmir problem has no relation wHh it. If there Is any 

problem on Kashmir, " is the Pakistani attack. They attacked 
Kashmir In 1947 and our position on Kashmir is quite clear. 

Let us.not forget that this House has unanimously passed 

a resolution on It. The fact is that the part of Jammu and 

Kashmir "IegaUy occupied by them Is an integral part of 

India. Not only the part under our control but also the part 

occupied by Pakistan Is an Integral part of India and we 
should not forget It. It is our reaoIution ... (lntsnuptions) 

[English] 

MR. DEPUTY SPEAKER : It is not to be recorded. 

... (Interruptions)' 

[Translation] 

SHRI L.K. ADVANI : Does he need guta? .. (/ntsmJPIiOnS) 
Though we could not regain It, yet we do not comprise 

on " ... (lnterruptlons) 

• Not recorded. 

[English] 

MR. DEPUTY SPEAKER : Please sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

... (Interruptions)" 

[Translation] 

SHRI L.K. ADVANI : I know. I am not unfamiliar with 

them. I can say that important persons In the Govemment 

or in their party who meet me, do not disagree wHh what 

I say. But, he has a right to say so ... (lnterruptjons) 

[English] 

MR. DEPUTY SPEAKER : Nothing will go on record 

except the speech of Shri L.K. Advani. 

... (Interruptions)' 

[Translation] 

SHRI L.K. ADVANI : Sir, in Presldenrs Address, so 

much was said in self praise of the Govemment that it made 

such and such achievements especially on economic front, 

whereas, the fact is that [English] we are in a serious 

economic crisis. Denial will not take us anywhere 

[Translation] we cannot escape from it merely by denying. 

We have been elected on the promise that we wiH wor!< 

for the welfare of common man. While presenting the 

Budget yesterday, the Leader of the House had said that 

the Govemment will wor!< for welfare of comrnon-rnen and 

we have been elected to this House on this promise. 

But the same common-man has faced great hardships 

because of price rise during last several years and that 

problem still persists. They said inflation has corne down 

to naught a~d is under controlled. But It has corne down 

because of fall in price of petro-products and some other 

items. The prices of essential commodities, especially food-

articles have risen constantly. RecenUy, in reply to a 

• Not recorded . 
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question in Rajya Sabha, the Minister of State In the 

Ministry of Consumer Affairs, Shrl Tasiimudcfm had said that 

the prices of many Items have increased. He has furnished 
details. 

[English} 

It says: 

"Detailed prices of 23 essential Hems including onion, 

washing soaps, sare8S rose by 40 percent during the 

second half of 2008." 

[Translation} 

It is an ofticiaI information that prices have soared 

recently i.e. in later half of 2008, i.e. Inflation is another 
iSsue, but the current crisis is more serious than inflation. 

It is the loss of Jobs. Unemployment is already acarce but 

the efY1IIoyed persons being rendered jobless poses a is 

very serious matter. During last 2-3 days, I came across 
some inc:identa in Mumbai and Delhi. Day before yesterday, 

a person committed suicide at Vijay Chowk in DelhI. The 

company, wherein he was employed had fired him, so he 

set himself affair. Another incident took place in Mumbai. 

A boy was living with his mother. 'The Times of India' has 

reported three days back that the IT company wherein he 

was working retrenched him. He came to his mother and 

told her that he has been retrenched. Further, he eaId that 

since he cannot do anything now, SO he is committing 

suicide. The job Ioas perturbed them so much that the 

mother and the son boIh ended their lines. So far, I have 

been worried about 8Uicide8 by thousands of farmers. It 

spread like an epidemic in Maharashtra, Andhra Pradesh, 

8undeIkhand in Uttar Pradesh. On the other hand, gradually 

another problem is cropping up. Though unemployment has 
already been there and I am afraid that loss of job may 

set a new trend and rasuIIa in maaa suicides. 

How it will look, H despite the eaId retrenchment, the 

Government stiH says, no, the proapecta are encouraging. 

Well, while presenting the Budget how come Pranabji 

stated, 

[Eng/Ish} 

The heroes of the aItuatIon are the farmet'8. You eaJd 
something like that. 'They have provided the natIona the 

food security and we have not been able to provide eecurIIy 
even for their IHe'. 

[Translslion} 

Then, he said about agro-productlon, record production 
of wheat and paddy. Though It Is right .•. (Intenuptions) 

[English} 

MR. DEPUTY SPEAKER Mr. ManYendra SIngh, 
please sit down. 

... (Intsnuptions) 

MR. DEPUTY SPEAKER : NothIng wID go on record 
except the speech of Shri L.K. Advanl. 

... (lnterrtfJllonsr 

[Translation} • 

SHRI LK. ADVANI : The Govt. could not even save 

their lives. This has never happened In any other country 

of the world except our country that thouaands of people 

should commit suicide In this manner. In the lui four years 

of this Govt's ruIe ... (1ntenuptions) 

KUNWAR MANVENDRA SINGH (Mathura) : The 

Govt. has provided As. 72,000 crora for aavIng liveL .. 
(Interruptions) 

SHRI ASHO!< PRADHAN (Khurja) : But. that money 

did not reach the farmers. I know this because I come from 
the farmer family. 

SHRI LK. ADVANI : You should not insult them by 

saying this. Do not Insult. You are insulting them even more 

by saying that as compenaatlon you have provided 

thousands of crores of rupees to thole who have committed 
suIcide ... (lnterruptions) 

• Not recorded. 
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[English] 

MR. DEPUTY SPEAKER Mr. Manvendra Singh, 
pl .... lit down. 

... (lnterrupt/onl) 

MR. DEPUTY SPEAKER : Nothing Win go on record 
except the IPMCh of Shrl L.K. Advanl. 

... (Im.f'rII/JIIOM)" 

/T"""tJon] 

SHRI L.K. ADVANI : It Is good If prlcu are railed and 

the farmer8 galn but our economy and Ita management Is 
8UCh that the bu8lneaeman gal", but not the farmers. It 

II a fact end you ehould recognize 1t ... (lnterruptions) 

I am not arguing with you; the8e .... facta. Your leader 

WiD r.ply to them. Your leader win give a better reply. 
But, you are InIultlng the farmere by saying that the 
laue of eulcldt lhouid not be raised beoIuIe you 
have provided money. Those who committed .ulc;lde did 

not borrow from the bankl but from the private 
moneyIendere and they have not got the relief. The 
condition of the taml,," of thOM committing .uieidta Is the 
eame .. before. 

Infrutructure " the most Important thing for the 
prog ..... of the country "nee Independence. Education and 

Health come aner It. The matt revolutionary 1ICheme. 
National HIghway Project for the development of Infrastruc-

ture In the Independent India wu formulated during the 
NDA Govt'l 1\118. It had two perfl. One wei the Golden 
Quadrilateral and the other one wu North-South, E18t· 

Wilt corridor. Though lOme work has since beef! done 
on the GoldIn Quadrilateral project but no progress has 

been made In regard to the North-South. East·West 

corridor. I have a report of the National Highway Authority, 
which contaInI relevant flgurel in this regard. In the 

beginning, when this scheme was launched. it wu asked 
how the fundi would be mobil~ed and how the work would 

• Not recorded. 

be done. We had said that we would exeoute and complete 
it. Later. people appreciated It and KhanduriJi was praised 

.. well. But, detpHe that why no progress has been made 

there In so far. I blame the Govt. that one of the main 
reaeons for it Is that money is made through big Idlemes 
and thus corruption is being promottd ... (lntenuptlona) 

Nobody from th, UPA Govt. speaks against the 
corruption ... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER : Please. sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

... (Interruptions)" 

MR. DEPUTY SPEAKER : Except the speech of Mr. 

Advani ~, nothing should be recorded. 

... (Interruptions)" 

MR. D~PUTY SPEAKER : Please .n. down. Do not 
waste the time. 

{TTlnslationJ 

SHRI LK. ADVANI : Mr. Deputy Speaker. Sir. number 
of reputed magazines have brought out full edtions on the 

irregularities being committed in the Highways Scheme. The 

headline of the 30 January, 2009 edition of the India Today 
II "Roads to Nowhere" i.e. the roads which do not lead 

U8 anywhere. All of the work is lying JUIIP8rlded. I can cit& 

00 many scams and scalldals which took place In the last 
5 years In contrast of which the eariier Govts: WiD be 
considered much honest and cleaner. The corruption has 
crossed all the limits this time and nobody talks about 

checking corruption. 

They have talked about rural development. But I 888 

no progress in the Pradhan Mantri Gram Sadak Yojana. 

• Not recorded. 
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A Convnittee was constituted. About 34 percent village 

electrification has been con.>leted. 

Electrification of BPl households In sbc percent. 

Drinking water connection to habitations is around 48 

percent. Pradhan Mantri Gram Sadak Yojana is badly 

behind schedule. 

[iranslation} 

AbOut employment, the Federation of Indian Export 
Organisation says that around one crore people would lose 

their jobs in the field of exports by March 2009. " is the 
estimate of the lEO. As such the current situation is serious 

and more serious thing than this is the concem about future 

and it is quite a serious matter. 

While presenting the budget yesterday, the Finance 

Minister had said that. 

{Engf1Sh] 

When the time comes, the people will recognize the 

hand that made it possibIe.w Yes, I tell you the time Is 

coming very shortly and the people will recognize the hand 

that made price rise possible. The people wID recognize 

the hand that made so many thousands of fanners commit 

suicide. They win recognize the hand that made the 
economic crisis as bad as it is and they will recognize the 

hand that made scandala like the one In Satyam-Maytae 

possible. 

[Translation} 

Hon'ble leader of the House is sitting here and I 
respect him, Mr. Speaker is not here, otherwise I would 

have expressed my views before him. I would like to say 
that I have been In the Partlament for the last 40 years, 

hon'ble Pranab jI has been there for forty-Qn8 years and 

hon'bIa Somnath ji for 39 year. Probably, he came in the 

year 1971. But we have never seen it before in the 

Partiament the Members of PaI1iament are being traded and 
those involVed in such trading are treated as non-cutprlta 
and those exposing them are treated as criminals. 

15.00 hrs. 

[English] 

On that day, at least I, certainly, fe" ashamed to see 

that. I just could not bear It. 

[Translation] 

I would like to say that today we are there but tomorrow 

we may not be there. How long can one exist? The manner 

in which this Govemrnenl has brought down the dignity of 

the House, I do not think that the future generations will 

ever forgive them. 

The Institutions of our country are also being 

misuaed. You must certainly be watching the observations 

made by the Supreme Court and you can read that In 
newspapers as well. Recently, the C8I staled before the 

Supreme Court that " wanted to withdraw ita case against 
them. 

[English] 

A Supreme Court Bench comprising Justices Altamas 

Kabir and Cyriac Joseph said to the Director of CBI : 'So, 
you were acting at the behest of the law ministry. The 

Central Govemment was of view that you should withdraw 

the case and you apply for Withdrawal. What you are saying 

is rather unusual, it Is rather 1ncomprehenaIbI: this Is 

what the Bench said. Further, they made • remark that. 

'I wish a Government was senaItIve enough to understand 

when the Supreme Court makes observations of this kind. 

If the advice of the Centre and the law Ministry Is the 

ground for the CBI to seek wlthdrewal of the application, 
then God help uS.- This Is what the judges said. Why 
are we doing all this - destroying Instlb.ltions which are 

made after a long time? The CBI is supposed to be an 

autonomous body. The Election Commlaalon is auppoIed 

to be an autonomous body. And yet, we are deaIlng with 
them 88 If whatever we want, they have to do. Please do 
not do It. I have an experience with the leader of the 

Pakistan Government who was, at one time, PrIme MInister. 
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[Translation] 

She once visited me. I told her to see how successfully 

the democracy is running in our country. This was when 

the NDA was in power. During the discussion, I told 

Shrimati Benazlr Bhutto as to why democracy failed In their 

country, it was because for the maximum time, their country 

had been under military rule. Our countries were unified 

during the time of British rule, therefore, the political culture 

of both of our countries should be the similar but it is not 

so. ShI1mati Bhutto agreed that their political culture was 

a bit different from that of ours. One reason was that our 

military was non-political, and she was right to say so. It 

is really good for us and a matter of pride also for our 

army. It should be so in a democracy. The second thing 

&he pointed out was that our Constitution makers had 

actually made our Election Commission independent and 

no Govemment has tried to undermine the authority of the 

Election Commi88ion. I agree that both her statements had 

substance. I would Uke to request the Leader of the House 

that the Govemment should not try to make the institutions 

like CBI, Election Commission dance to its tune. If It goes 
on Uke this, then everything that the Supreme Court has 

said about CSI will prove to be true, word by word, and 

then only God can save us. Bur, I believe, we will not have 

to seek God's bIeesing8 because the people of the country 

have always saved the country In the times of crisis. 

TEXT OF AMENDMENTS 

SHRI SANTOSH GANGWAR (Bareilly) : Sir, I beg to 

move: 

That at the end of the motion, the foflowlng be added, 

namely:-

'but regret that there is no mention in the Address 

about any time-bound scheme to root put increasing 

terrorism in the country.' 30 

That at the end of·the motion, the following be added, 
namely:-

'but regret that there. is no mention in the Address 

about review of relations with Pakistan in the wake of 

recent Mumbai terrorists attack.' 31 

That at the end of the motion, the following be added, 
namely:-

'but regret that there is no mention in the Address 

about ongoing efforts for getting Pakistan declared as 

a terrorist State.' 32 

That at the end of the motion, the foflowing be added, 

nameIy:-

'but regret that there is no mention In the Address 

about anv scheme to make the existing provisions 

relating to newly created National security Agency 

more stringent.' 33 

That at the end of the motion, the following be added, 
namely:-

'but regret that there is no mention in the Address 

about any scheme for increasing agriculture production 

and to bring more land under irrigation.' 34 

That at the end of the motion, the following be added. 
namely:-

'but regret that there is no mention in the Address 

about any concrete scheme for providing potable water 

for all in a time-bound manner.' 35 

That at the end of the motion, the following be added, 
namely:-

'but regret that there is no mention in the Address 

about any plan to check increasing commercialisation 

of medical facilities.' 36 

That at the end of the motion, the following be added, 

namely:-

'but regret that there is no mention in the Address 

about any concrete action plan to check population 

growth.' 37 
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That at the tmd of the motion, the following be added, 
namety:. 

"but Ngret that there Is no mention in the Addrasa 
about any plan to check infiltration 01 Bangladelhla in 
Assam and other Stat ... " 38 

That at the end 01 the motion, the following be added, 
namety:. 

"but regret that there is no mention In the Addreaa 
about any time bound plan for deportation of 
8IngIadeshia I11egaIIy staytng in India dtIpIte order of 
the 8I4mtme Court in thll regard." 39 

That at the end of the motion, the following be MIded, 
nameIy:-

"but regret that there is no mention In the Address 
about any time bound achenIe for modtmIsation of 
ports." 40 

~ at the end of the motion, the foIIowInV be added, 
namety:-

"t:MA regret that theft II no nwntion In the AddrtII 
about ~ of one 1'Ink-one peneIon IOhImt 
for the armed ~ •• 

That at the end of 1htt motion, the following be IIddtId. 
nameIy:-

"but regret thai there is no mention In the AdIhII 
about any scheme to check Inc:reasIng cases of NcidI 
by farmers in the country." 42 

That at the end of the motion, the following be lidded, 
nameIy:-

"but regret that there 18 no mention In the Addreea 
about any scheme to speed up inter-linking of Mil 
in the country in a time bound manner.· 43 

That at the find of the motion, the following be added, 

nameIy:-

"but regret that there is no mention in the Addreea 
about any ICheme for modernisation of police force 
in the oountry." 44 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there 18 no mentIOn in the Addreaa 
about revival of Iosa making public &eCtor undertak-
Inga." 45 

That at the end 0' the motion, the following be lidded, 
nameIy:-

·but regret that there Is no mention in the Address 
about any time bound programme for abolition of 
bonded labour, eapecIa/Iy child labour." 48 

That at the end of the motion, the following be added. 
nameIy:-

"but regret that theN iI no menIIon In the Addresa 
about any oomprehenllve IOheme for the welfare of 
debt ridden 'annell." 47 

That at the end of the motion, the following be lidded. 
namely:-

"but regret that theN II no mention In the Addresa 
about any loheme to de.I with nation. I 
calamities." 

That at the end of the motion, the following be lidded, 
namely:. 

"but regret that there II no mentkfn In the AddresI 
about towering the rate of InteIwt on loan to 
'annell,· 49 

That at the end of the motion, the following be MdfK/, 

"but regret that the,. II no mention In the Addf8I8 

about ensuring Ntety of Hnlor cillzenl. women and 
glr1a In the National CapHal Region of DelhI,· 50 
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That at the end of the motion, the following be added, 
namely:-

"but regret thai there is no mention In the Address 

about stepa to be taken In view of the increaalng 

number of pending cases in the courts." 51 

That at the end of the motion, the following be lidded, 

namely:-

"but regret that there is no mention In the Address 

about any scheme for filling up of vacant posts of 

Judges in view of acute shortage of Judges in the 

courts." 52 

That at the end of the motion, the following be added. 
nameIy:-

"but regret that there is no mention in the Address 

about equipping the police force with sophisticated 

weapons in a time bound manner." 53 

That at the end of the motion, the following be lidded, 

nameIy:-

"but regret that there is no mention in the Address 

about steps taken by the Govemrnent at diplomatic 

level to ensure safety of Tamils in Srilanka: 54 

That at the end of the motion, the following be added, 

narnely:-

"but regret that there is no mention in the Address 
about putting a complete check on religiouS conver-

sions allegedly being carried out by offering allure-

menta: 55 

That at the end of the motion, the following be adcJtId, 

narnely:-

"but regret that there is no mention In the 

Address about stOPPing the acquisition of land 

by various State Govemrnenta for the purpose of 

Special Economic Zones (SEZa) and to provide 

appropriate compensation for the acquired land to the 

farmers." 56 

That at the end of the motion, the following be lidded, 

namely:-

"but regret that there is no mention in the 

Address about putting an effective. check on the 

Increasing incidenta of terrorism from across the 

border: 57 

That at the end of the motion, the following be lidded, 

namely:-

"but regret that there is no mention In the Address 

about putting a check on ever increasing MaoIst and 

NaxaJite activities in the country." 56 

That at the end of the motion, the foUowlng be sdded, 

narneIy:-

"but regret that there is no mention in the Address 

about improving the traditional cultural ties with 

Nepal: 59 

That at the end of the motion, the following be added, 

name/y:-

"but regret that there is no mention in the Address 

about ensuring effective check on the rise in the prices 

of essential commodHles: 60 

That at the end of the motion, the following be aclded, 

narneIy:-

"but regret that there is no mention In the Address 

about fake currency coming from neighbouring 

countries." 61 
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That at the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention in the Address 

abOut putting a check on the anti-India activities being 

carried out frOm across the border." 62 

That at the end Of the motion, the foUowing b8 added, 

namely:-

"but regret that there is no mention In the Address 

about taking steps for closing terrorist camps In the 

neighbouring countries." 63 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention in the Address 

about taking up the issue of protection and welfare 

of Indians in Nepal: 64 

That at the end Of the motion, the toOowing be added, 
nameIy:-

"but regret that there is no mention in the Address 

. about any plan to check illegal trade of human organs 

in the country." 65 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 
about any plan to check the incidents of kidnapping, 

exploitation and killing of children in varioua States 
particularly in the NationaICap!taI Region Of DelhI and 

adjoining areas." 66 

That at the end of the motion, the following be added. 

nameIy:-

"but regret that there is no mention in the Addree8 

about any plan to check the spurious drugs being 

manufactured and sold in the country." 87 

That at the end of the motion, the following be MkI«I, 
nameIy:-

"but regret that there is no mention In the Address 

about Implementation of the recommendations made 

by the Commission of Farmers constituted for reforms 
In agricultural sector: 68 

That at the end of the motion, the following be lidded, 

namely:-

"but regret that there is no mention In the Address 
about increasing the support price of agriculture 

produce: 69 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention In the Address 
about any plan to ensure adequate supply of electricity 
to the farmers and people living In rural areas of the 

country: 70 

That at the end of the motion, the following be addBd, 
nameIy:-

"but regret that there is no mention In the Address 
about providing loans to farmers, housing sector and 

Industries at low rates of interest: 71 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention In the Address 
about any time bound acheme to bring down or 

eradicate unemployment In the country." 72 

That at the end of the motion, the following be addBd, 
nameIy:-

"but regret lhat there Ie no mention In the AddreSs 

about ·checking the IncreuIng IncIdenIa of retrench-
ment by private sector: 73 

That at the end of the motion, the following be adckKJ, 
namely:-

"but rag(8t thai there Ia nomentjon in the Address 
about granting approval to the Guj Coke proposal sent 
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by the Gujarat Government for the approval of the 

Central Government's approval." 74 

That at the end of the motion, the following be added, 
namely:-

"but regret that there Is no mention in the Address 

about putting in place an effective system to check the 

corporate scams In the country in the wake of Satyam 

Computers scam." 75 

That at the end of the motion, the following be added, 
namely:-

"but regret that there Is no mention in the Address 

about any plan to check rising incidents of female 

foeticide in the country." 76 

That at the end of the motion, the following be added, 

namely:-

"but regret that there Is no mention in the Address 
about strengthening the internal security in the 

country." n 

That at the end of the motion, the following be added, 
namely:-

"but regret that there Is no mention in the Address 

about measures to deal with rising unemployment In 

the country in general and also due to the laying off 

of hundreds of people every day owing to economic 

recession. " 78 

That at the end of the motion, the following be added, 

namely:-

"but regret that there Is no mention in the Address 
about any proposal to check reservation on religious 

grounds in varioua educational institutions of the 

country." 79 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the 

Address about early to enactment the Lokpal Bill and 

to prevent corruption through the appOintment of 

Lokpals." 80 

That at the end of the motion, the following be added, 
namely:-

"but regret that there is no mention in the Address 

. about any scheme to remove shortcomings In the 

Centrel Loan Waiver Scheme and to prevent the 

incidents of suicides by farmers." 81 

That at the end of the motion, the following be added, 
namely:-

"but regret that there Is no mention in the Address 

about any project aimed at inter-linking of all the rivers 

of the country." 82 

That at the end of the motion, the following be added, 

namely:-

"but regret that there Is no mention in the Address 

about enhancing the rate of interest in respect of 

Small Saving Schemes including Provident Fund 

Scheme." 83 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 

about any scheme for issuance of national identity 

cards to all citizens of the country." 84 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 

about Implementation of recommendations of the 

Sarkarta Commission." 85 

That at the end of the motion, the following be added, 

namely:-
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"but regret that there Is no mention In the Address 

about any ICheme aimed at stepping up agrtcultural 
production and providing additional Irrigation facilities 
to the fatmlt'8." ae 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there Ie no mention In the Address 

about checking the rising prices of food graIne In the 
country." 87 

That at the end of the motion, the following be added, 

namaIy:-

"but regret that there is no mention In the Address 
about checking depleting ground water table: 88 

That at the end of the motion, the following be added, 

nameIy:-

"but regret that there is no mention In the 

Address about providing a rehabilitation package to 

terrorism affected families particulaI1y widows and 

orphans." 89 

That at the end of the motion, the following be added, 

nameIy.-

·but regret that there is no mention in the Address 

about implementation of a population policy In view of 

population IrmaIance in C81t8in States: 90 

That at the end of the motion, the following be added, 

namety:-

"but regret that there Is no mention in the Address 

about the steps to achleYe annuaJ target of generating 

of additional power in the ccurtry." 91 

That at the end of the motion, the following be added, 
namety:-

"but regret that there Is no mention in the Address 

about any time bound programme to Improve the lot 

of farmers In the country." 92 

That at the end of the motion, the following be added, 
namely:-

"but regret that there Is no mention In the Address 
about a concrete programme aimed at checking the 

tendency of drug addiction and Indulgence In crtmInai 
actIvitIea among youth." 93 

That at the end of the motion, the following be added, 
namely:-

"but regret that there is no mention In the Address 
about any concrete programme to curb the activities 
of the lSI In the country: 94 

That at the end of the motion, the following be added, 
namely:-

"but regret that there Ie no mention In the Addntaa 
about any apecial propoaaJ for waiving orr loans of 
farmers facing drought In BundeIkhand region In UU8r 
Pradesh." 95 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there Is no mention In the Addr8U 

about any measures to counter Incrauing eeparatlat 
and terrorist activities In the Nofth-Eastem States." 96 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention In the AddreIIS 

about any programme for rehablRtaIIon of . people 
displaced from the State of Jammu and Ka8hmlr: 97 

That at the end of the motion, the following be lidded, 
nameIy:-

"but regret that there 18 no mention In the Add,... 

about checking Increasing crimea against children In 

the country: 98 
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That at the end of the motion, the following be addsd, 
namely:-

"but regret that there is no mention in the Address 

about any ooncret8 steps to check sexual exploitation 

of chHdren in various States: 99. 

SHRI KHAGEN DAS (Tripura-West) : Sir, I beg to 

move: 

That at the end of the motion, the following be added, . 

naJtl8!y:-

"but regret that there is no mentiOn in the Address 

about any comprehenstve legislation of the welfare of 
agricultural WOItcer8 in the country.- 151 

That at the end of the motion, the following. be ackied, 
nameIy:-

'but regret that there is no mention in the Address 

about creation of more employment opportunities in the 

country.- 152 

That at the end q!the motion, the following be added, 

nameIy:-

'but regret that there is no mention In the Address 
about any plan for making more public: investment in 

agrlJ=ulture sector to bring It out from the severe crisis 

it is facing due to economic recession.- 153 

That at the end of the motion, the following be added, 

nameIy:-

"but regret that there is no mention in the Address 

about any scheme for employment of unemployed 

youth of the epecIal category states.- 154 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention In.the Address 

about providing unemployment aliowance to educated 
unemployed youth.- 155 

That at the end of the motion, the following be added, 
namely:-

"but regret that theAl. is no mention in the Address 

about a one-time Debt Relief Package by writing off 

all the outstanding Central Govemment loans including 

interest thereon of the North-Eastem States.- 156 

That at the end ot the motion, the following be added, 
nameIy:-

"but regret that thef8 is ~o mention in the Address 

about incraasing the share of states In. the central 

taxes from 30:5% to 50% in a phased manner.-157 

That at the end of the motion, the following be added, 

namely:-

"but regret that there Is no mention in the Address 

about any special package for the special category 

states to enable them to narrow down the regional 

disparity.- 158 

That al the end of the motion, the following be added, 

name/y:-

'but regret thai there is no mention In the Address 

about providing adequate funds to the Trlpura Tribal 

Areas Autonomous DistrIct Council of meet its 

expenses Including expenses in Infrastructural devel-

opment. - 159 

thai at the end of the motion, the following be added, 

~:-

"but regret that there is no mention In the Address 

about any scheme to deal with increasing malnutrition 

amongst poor In the country.- 160 

That at the end of the motion, the foRowing be added, 

namely:-
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'1lut regret that there is no mention In the Address 

about taking concrete steps to check abnormal rise 

in the prices of essential commodities." 161 

That at the end of the motion, the following be lidded, 
namely:-

'1lut regret that there is no mention in the Address 

about need to take stringent steps· to control incraasing 

incidence of atrocities on women and children in the 

country.. 162 

That at the end 'of the motion, the following be lidded, 
namefy:-

'1lut regret that there is no mention In the 

Address about strengthening of Public DialJi)ution 

System." 163 

That at the end of the motion, the following be added, 
namely:-

'1lut regret that there Is no mention in the 
Address about any concrate stepa to control unabated 
suicides being comrnitled by the farmers in the 
country." 164 

That at the end of the motion, the following be added, 
namely:-

"but regret that there is no mention in the Address 
about steps to remove shortcomings in the po/icy of 

Banks and Financial Institutions in providing loans to 

poor, deprived people, unemployed youth, poor and 

marginal farmers." 165 

That at the end of the motion, the following be lidded, 
name!y:-

'but regret that there is no mention In the Address 
about steps to expedite land reforms in the 

country." 166 

That at the end of the motion, the following be add8d, 
namely:-

'1lut regret that there is no mention In the Address 

about universalisation of Integrated Child Development 

Scheme." 167 

That at the end of the motion, the following be added, 

namely:-

'1lut regret that there is no mention in the Address 

about earty commissioning 01 Paratana and Monarchak 
power projects in Tripura." 166 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention in the Address 

about realignment of the proposed Trans AsIan 

HIghway and Trans A8ian Railway to pass through 

Tripura." 169 

That at the end of the motion, the following be added, 
namely:-

. "but regret that there Is no mention in the Address 

about extension of the Golden Quadrilateral road 

network beyond Silchar to Agartala." 170 

SHRI BASU DEB ACHARIA (Bankura) : SIr. I beg to 

move: 

That at the f/!nd of the motion, the following be lidded, 
namely:-

"but regret that there Is no mention in the Address 

about review of foreign policy of the Government." 196 

That at the end of the motion, the following be tJdded. 

nam8Iy:-

'1lut regret that there is no mention In the Address 

about mustering support in the UN to stop the Israeli 

attack on Gaza: 197 

That at the end of the motion, the following be add8d. 

namely:-
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"but regret that there is no mention in the Address 

about tackling global economic melt down affecting 

Indian industrieS and resulting In loss of jobs of lakhs 

of wor!<era." 198 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 

about strengthening the Non-aligned Movement." 199 

That at the end of the motion. the following be add8d, 

namely:-

"but regret that there is no mention in the Address 

about ntfeiTlng the issue of terrorist att8cb in Mutnbai 

to the United Nations Organisation." 200 

That at the end of the motion, the following be addBd, 
nameIy:-

"but regret that there is no mention In the Address 

about the guidelines for the Govemment in regard to 
liberalizing Foreign Direct Investment (FDI)." 201 

That at the enc! of the motion, the following be add8d, 

nameIy:-

"but regret that there is no mention in the Address 

about the policy of the Govemment in respect of 

Forward Trading.' 202 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 

about taking effective steps for univeraalising Public 

Distribution System in the country." 203 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 

about solving the problem of non-availability of food 

to poor people in the country.. 204 

That at the end of the motion. the following be added. 

namely:-

"but regret that there is no mention in the Address 

about completion in a time bound manner the .wor!< 

of identifying BPL sections of the population." 205 

That at the end of the motion. the following be added, 

namely:-

"but regret that there is no mention in the Address 

about tackling the problem of huge unemployment in 
the country.· 206 . 

That at the end of the motion. the following be added, 

namely:-

"but regret that there is. no mention in the Address 

about early pass age of the women Reservation 

Bill." -207 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 

about carrying out a review of the Centre-State 

relations." 208 

That at the end of the motion. the following be added, 

namely:-

"but regret that there Is no mention in the Address 

about allocating six per cent of GOP to the education 

sector." 209 

That at the end of the motion, the following be added, 

namely:-

"but regret that there is no mention in the Address 

about increasing the allocation of failure of the 
Govemment to invest funds to the public sector and 

the social sector to face the ongoing economic melt 

down." 210 
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. That at the end of the motion, the following be added, 
nameIy:-

'but regret that there is no mention In the Address 

about checking communal, parochial and chauvinistic 
attacb on minorities, and Christians In various parts 
of the country.. 211 

That at the end 01 the motion, the following be i.dded, 
nameIy:-

"but regret that there is no mention in the Address 

about removing the condition of belonging to BPL 

category as laid down in the Unorganised Wor1ters 

Social Security Act, 2008 so that maxirrWm number 

of workers in the unorganised sector can avaU of the 

benefits of various schemes listed In the Act.· 212 

That at the end of the motion, the following be addBd, 
name/y:-

"but regret that there is no mention in the Address 

~ correcting the official definition of ~Poverty ~' 
which has turned totally obsolete." 213 

That at .the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention in the Address 

about checIdng of suicides by the farmers in various 

parts of the couritry." 214 

That at the end of the motion, the following be added, 
name!y:-

"but regret that there Ia no mention in the Address 

about checking the unprecedented rise in prices .of 

essential commodities." 215 

That at the 9nd of the molton, the following be added, 
namely:-

"but regret that there is no mention in the Address 

about overcoming the crisis·in availability of vaccines 

due to· cIosur" of three public sector vaccine 

manufacturing units namely, Pasteur Institute of India, 

Central Research Institute and BCG Vaccine Labora-

torIes." 216 

That at the end of the motion, the following be add9d, 

namely:-

"but regret that there is no mention In the Address 

about checking the Irregularities In granting 3G 
spectrum leading to huge financial loss to the 

Government exchequer." 217 

That at the end of the motion, the following be added, 

narneIy:-

"but regret that there is no mentlori in the Address 

about the disa8troua IrJ1)8Ct of global slow down on 

mi/llons· of workers who have lost their jobs, livelihood 

and eamlngs due to closure, layoff, wage-cuts, 

retrenchment, etc., 8CI'OI8 the aectora and also the 

aJanning trend of sharp decline In Index of industrial 

production." 218 

That at the end of the motion, the following be added, 

narnety:-

"bOt regret that there Is no mention In the Address 

about removing the ahor1comlngs In the fixation of the 

prices of the cost of Aviation Fuel diesel and petrol 

-and correcting the flawed excISe c;tuty atructure." 219 

That at Itle end of the motion, the following b8 added, 

narneIy:-

"but regret that there Is no rnentIori In the Address 

about strengthening which goes against the indepen-

dent foreign policy of the country In the wake of the 

Indo-US Nuclear Agreement." 220 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there Is no mention in the Addrea8 
about checking the loss of jobs of lakhs of wor1ters 
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engaged In diamond polishing units in Gujarat 

and reported suicide of 71 workers in Saurashtra 

aione." 221 

That at the end of the motion, the following be added, 
namefy:-

"but regret that there is no mention in the Address 
about putting in place an effective system to stop 

recurrence of corporate scams as took place in the 

Satyam Computer Services Umited: 222 

That at the end of the motion, the following be added, 
nameIy:-

"but regret that there is no mention in the Address 

about awarding the defence contract of As. 10,000 
crore for the supply of Air Defence Missile Systems 

to the Israel Aircraft Industries, which is already 

under CBI Investigation for the deal on Barak 
Missile .. 223 

SHRI RUPCHAND PAL (H~hly) Sir, I beg to 

move: 

That at the end of the motion, the following be added, 

namely:-

~t regret that there Is no mention in the Address 

about review of Indo-US Nuclear Deal which has 

seriously eroded the strategic autono!'1'lY of India's 

Nuclear poIIcy'- 224 

That at the end of the motion, the following be {ldded, 

nameIy:-

"but regret that there is. no mention in the Address 

about need to make available food at affordable prices 

to 'MM MOMI' whoSe daily Income In less than As. 
~ ~ 

That at the end of the motion, the fOllowing be added, 

namely:-

"but regret that there is no .mention in the Address to 

properly identify large sections of people who are 

actually living below poverty line due to faulty 

parameters of BPL.· 226 

MD. SALIM (Calcutta-North East) : Mr. Deputy 

Speaker, Sir, I express my gratitude towards the hon'ble 

President for addressing the Joint Session. This was the 

second such speech of the hon'ble President, Smt. Pratibha 

Patil. Actually we should not bring in hon'ble President in 

this discussion because this address is merelY a report 

card of the assessments and announcements made by the 

Govemment itself, it is like the preliminary draft of election 

manifesto of the Govemment which is usually presented 

in the fifth year of the term. It is a Pariiamentary procedure 

and I think there is nothing wrong in it. That is why the 

Presidenfs Address which ran into 68 pages and ~ pages 

last year runs into 82 pages and 31 pages. This means 
an increase has been made, the country is progressing: 

113 developrrient has been done H we go by the increase 

in number of pageS. 

In the last paragraph of the last year's presidential 

address, it was stated that the Partiament has its dignity 

in a democracy and our former President had also said 

that the Members of Partiament should act and behave in 

a nice way as tbe whole wortd watched them. It was during 

last year's Budget Session and today, after one year, we 

are again meeting during the Budget Session. Though there 

was rain d~ring monsoon but. there was no Monsoon 

Session, there wqs winter, but no Winter Session. Only a 

special Session took place, Wherein the incident of cash-

for-vote was hotly debated. Though I will not go in the 

details now. I was a Member of a Seven Members-

Committee constituted for that purpose. Even in the due 

course of inquiry, I observed that the Committee was not 

allowed to find out the truth as It was politically 

rnotivated ... (lnterruption) I submitted my report with a note 

of dissent. Many things came to light. I don't think 

intelligence of Delhi Police will be able to dig out anything 

as everyone knows how CBI functions, so much can't be 

expected from CID: I have seen how the Rlayers behind 
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this drama were running from here to there to pay a price 

for it. Though I will not go into its details. But it is 

partiamentary democracy, the Parliament has its dignity and 

importance. But I would like to know-has the parliamentary 

democracy functioned during the last one year? There was 

no Session, no sittings, even Session was not convened 

for taking important decisions. There was no debate on the 

Bills introduced. The report of the parliamentary Committee 

was not taken seriously. Bills were put into effect through 

executive orders. 

The country is facing a great challenge after so many 

years of Independence and a .glorious parliamentary 

democratic history. Though it is an election year and, 

therefore, the Address is like an election speech. So like 

in an election speech, even a reference has been made 

to the symbol while asking the people to vote. But what 

about the dignity of the parliament? Technocrats and 

bureaucrats will implement their wish through executive 

orders. I am coming to that point. Two days prior to the 

Presidential Address, the GOM took a decision for allowing 

FDI in several sectors, across the board. And the sound 

decision was immediately implemented. What will happen 

to the FDI in insurance sector for which a law is yet to 

be enacted. The Government plans to increase the 

investment. This is not the only point. The public elects the 

Members of parliament, then MPs elect the President and 
every action is executed in the name of the President of 

India, however, I would like to ask the Council of Ministers-

is there any respect left for the parliamentary democracy? 

So, far as the isSue of said FDI is concemed, I have a 

copy of the concerned Cabinet note of the concerned 
Ministry. The Department of Commerce had decided on 

27th of October to hike the FDI limit across the board. 

The foreign investors will invest a certain capital in the 

country. A Cabinet note dated, the 27th October, was 

presented before the Cabinet on 6th of November and then 

it was decided top constitute a group of Ministers (GOM). 

The GOM., took up this issue fIrSt on 23rd of December 

and secondly on 3rd of February before the partiament 

Session. Thereafter, within a week directions were issued 

to Defence production, telecom, insurance and print media 

and it was made to appear that foreign Investment would 

be converted into domestic investment. But will it happen 

after the global recession is over. While the finance sector 

all over the world is in distress, for whom our Government 

is working. It takes months in drafting a BIll or any 8Cheme 

but the Cabinet note dated the 27th October was approved 

by the GOM on the 3rd February. When any note for the 

Cabinet is prepared, other Ministries are consulted. Ministry 

of Information and Broadcasting had put objections to this 

note the Cabinet. I have got the copy of that note and I 

quote from SC the section of Department of Industrial 

Policy and Promotion. 

{English] 

In consultation with the concerned Ministry, the 

Ministry of Information and Broadcasting has suggested 

that it may be pertinent to calculate Indirect foreign 

investment on a pro rata basis as the proposed method 

may leed to controlling share above the prescribed levels. 
The Department of Economic Affairs, Ministry of Finance, 
has not collCYrred with the proposal mentioning that while 

pro rata calculation may not be the best solution, the 

proposed alternative of taking into account effective control 

of ownership may be wo .... and may lead to dlaputes which 

cannot be resolved easily. 

[TI'lJIISIatkJn] 

The economic policy of this country is not decided by 

the parliament. The Ministry of Home Affairs, an important 

Ministry, had objection. It was said that the GOM would 

discuss it. Both the AddItional Secretary of Department of 
Telecom and the Secretary of Department nf Information 
and Broadcasting objected to the proposal of DlPP In the 

meeting of GOM. 

[English] 

Home Minister stated that he recogniaed the infirmities 

of the existing pro rata method of caIcuIetIon. It was, 
however, 8888ntisl to have clarity and to ensure that take 
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over of Indian firma in sensitive sectors was not made easy 

as a result. In fact, it was necessary to have adequate 

safeguards in position for take over of Indian firms in the 

sensitive sectors of telecom and broadcasting. 

(Translation] 

You may recall that when the telecom policy and 

broadcasting policy was discussed, they used to say that 

foreign companies cannot be considered for investment 

with a view to security. Bl.1 how these foreign companies 

are being permitted now to invest. The Ministry of Home 

Affairs, Mlo Fiance, Mlo Information and Broadcasting and 

the Ministry of Communications and Information Technology 

have raised objections. This issue was never brought before 

the Pariiament whereas tha Parliament had the rights to 

discuss it. But we were deprived of our rights. The MS, 

IBBI Says-

[English] 

The media sector was highly sensitive and we need 

to ensure that take over by foreign entities of management 

and control was not permitted through any measures of 

proposed liberalisatlon. 

(TrsnsIation] 

Even then it happened. I would like to ask the 

Govemment where there decisions are taken. We have a 

Parliamentary democracy but the decisions are taken 

neither in the Parliament nor in the Ministry. The foreign 

investors are ready for heavy investment because they are 

expecting huge profits. The entire worid along with us 

admits the fact that H.E., the President has also said in 

her Address that our country was not affected by global 

melt down because our mechanism was still regulated. 

When the entire world is going through a crisis, you are 

relaxing aU the controls through back door. It is a dangerous 

situation. If I get time, I will explain in detail how it is 

happening. HIE, the president has said in her Address as 

to from where the attack is carried. It is in the first para 

• A year thai tested by fire the principles that our country 

has always lived by communal amity, tolerance, compas-

Sion, justice and peaceful co-existence. Through terrorist 

attack as on Mumbai, efforts are being made to weaken 

our country from within as well as from outside. Communal 

harmony is being disturbed, they are trying to destablise 

our economy, rather destroy it globally. What kind of politics 

is being played. Her Excellency, the President of India in 

para " her Address had stated that our wisely conceived 

and intelligenUy implemented economic reforms are 

protecting us from iII-effects of global economic slowdown. 

Let it be wisely or not, but my perception is that it is since 

twenty years when we implemented economic reforms or 

liberalization. The leftists were sidelined as they only 

opposed too much liberalization. The left parties were 

repeatedly saying that reforms are alright but we should 

have some kind of monitoring, regulatory system. We know 

we have to compete with the world but let us have kind 

of restrictions or regulatory mechanism. On the Other hand, 

the Govemment has resorted to total decontrol. On whose 

behest the Govemment was doing it. Last week an 

American delegation on Atomic Energy came to India. They 

wanted certain amendments in our laws dealing with it. 

They did not want liability provisions under the said Act. 
I can quote what they said. The hon. Leaders in our 

Congress Party desire President Bush should be conferred 

Bharat Ratna. Wherever he goes, people are hurling shoes 

at him, I would like to ask what is this, is the decision 

taken right. Keep hands over your heart and ask. The 

Address was aimed at gaining votes for the Party In power. 

Before expecting a common man to vote for them, they 

should introspect as to which way our economic, political 

and internal policy is heading to? The Govemment talks 

of self-reliance ... (lntenuptions) The world-wide economic 

recession is a matter of serious concem. I am surprised, 

the Presidential Address is bereft of Its assessment. I 

charge the Govemment of not showing transparency. Either 

the Govemment has not assessed the likely impact of 

global slowdown on our trade, export, labour market, 

Inflation, food, diet, poverty and malnutrition or It is hiding 
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the facts. We saw glimpse of It in the Budget Speech and 

also in the Presidential Address. The Government win have 
. to face It. Tin October last, the Govemment was not wilting 

to 8CC6pt It tiM crisis of Lehman Brothers came to Hght. 
The world has been in the 'grip of slowdown for the last 

two years. It started with the banking sector, the sub-prime 
crisis. Then followed the Citi Group. Since the Govem~t 

was an out to push Indo-US Nuctear deal, so only atomic 

energy was in its sight and it was· not in a position to assess 

the economic ~nario, nor it was sharing It with Other 

countries. In the month of November itself our party 
sug{Jested as to what steps should be taken to take the 

slowdown, such as how to enhance plan expenditure, how 

to infuse rnorlt funds in infrastructure sector and how to 

give stimulus package. The stirnufus should not have been 
in this manner. I wiD read out from Incfl8f1 Express, dated 

15th. The paper reported about sordid affairs of diamond 
workers in Sural, that the workers are losing their job and 

they are forced to commit suicide. Th8 Union MinistJy sa~ 
it provides relief to the exporters. The Government is 

unconcerned about the loss of Jobs as a conaequenc:e 

thereof. The Government win have to take it more seriously 

and find out ways to tackle It. I wlU read out something 

from the newspaper. 

{English] 

Since Oiwali two Iakh jobs lost in SUra. Diamond hub 

- Government admits. . Thi$ "- from "l1lI Indian Express" 
dated 15th February, 2009. I will not read out fuDy. 

Most gem and jeweUefy units' have not opened or 

functioned normally since 0iwaIi. Two thousand five 
hundred or three thousand large diamond units. employed 

about four Iakh workers, half of whom have lost their 

jobs. 

[TrBllSlation] 

I wiD not read out from the newspaper. I got a copy 

of the survey of Deptt. of Labour GoYt. of India. It is not 

that it not with the Government. It is the. report of the Govt. 
of India. 

[English] 

Report on Effect of Economic Slowdown - Unemploy-
ment In India. 

[Translation] 

Since the session of parliament Is going on the truth 
should be brought before the public. 

[English] 

The sample survey was conducted to aaseaa the 

impact of economic slowdown on 8fY1)Ioyrnent during 
October-December 2008 In 20 centres covering 11 States. 
It ianot concerning a single State. The Important sectors 
namely mining, textiles, metals, gems and jeweI/efy, 

automobile, transport and IT, that is, BPO; were covered 

In the survey. 

[Translation] 

SinCe this s8ctor contributes 60' pecent to our GOP, 
hence It Is very Important. 

[English] 

A sample oj 2582 persons was covered In the survey, 
a large survey. Labour MInIstryhas conducted It. About half 
a miUlon workers had lost their jobs during October-

December, 2008. 

[Translation] 

Since the. Labour MInistry ~ so, how come the 
Parliament is not aware of It? It should be rafIected In the 
Budget Sp8ech. They are reading the report carda of the 
period ~ to 2009. No doubt, aome good works were 
done, as we Were with the Government. They made a 
mention of NCMP. In his Budget Speech, Shri Pranab 

rAlkheJjee said that NDA Government was replaced by the 
UPA Government In 2004 for a change. W. ha ... been 
aupportlng the Govemment for the last four yea,. and we 
were aaking the Government to addreu the chaIIengea in 

agrtcufture and cri8is of unemployment and inflation. But 



451 MotIon of Thanks on the FEBRUARY 17, 2009 President's AdcIress 452 

[Md. Salim] 

the Govemment was going ahead vigorously With the 
liberalization. Today, the Govemment accepta that the public 

sector units pay dIvidenda and atso taxes to, it but it has 
been making efforts for the last 10-15 years to divest its 
stakes in these units. it was the case both with NOA and 

UPA. We openly opposed it, but we were defamed. Today, 

the whole world, be it Iceland, Britain, of AmerIca is not 

against nationalization. But they were temng us that there 

Is no business of the Govemment In buslneas sector. But 
now they have come to rescue the entire bUSiness sector, 
not just Satyam. The Govemment has its own role and I 

feel the Govemment will have to accept the truth to 

overcome meltdown and its Impact on labourers and it will 

have to come to the public. The Govemment i8 not 

formulating any plan to thwart It. 

Sir, 9th February issue of News-Week has reported 

that the hunger may be the worst fallout from recession. 
it is our main concem. The weekly forecasted its worst 

Impact on sub-Sahara and South AJian natiena, We will 

have to gear up to fight it. Any how, our procurement of 

foodgraina has been remarkable and there has been good 
monsoon durtng I88t four years. We salute our farmers'. Our 

buffer stock Is 84 per cent more than the desired level. 
The Government did not divulge the reasons for 73 per 
cent reduction In ration of APL, though we have surpius 

food stock. A suMty has revealed that 47 per cent children 

of the age group of 0-5 years In our country are faoing 

malnutrition. It was not during recesaion, but when all was 

weft, and the country was reporting good growth. One out 

of every two children face malnutrition. 70 per cent women 
in our country are also suffering fl'Qm malnutrition. Children 
in the age group of 0-3 years are the victims of sevttre 
malnutrition. Myself and other MPs formed a group and 

visited many villages, our group Included MPs from all the 
parties. I am talking about all the parties and not talking 

about any particular State because that kind of situation 
can come up in one state alSO. It 18 maximum In the tribal 
areas of Jharkhand'and Maharashtfa. We also visited Bihar 

and Madhya Pradesh. We sawall this over there. When 

the food crisis will increase further and retrenchment will 
take place then it wiH directly effect malnutrition because 
people of poor class spend 50 percent of their income on 
food. 

In our country they spend 70 percent on their diet and 
if there is no income then they will not get their diet even. 
How can we feel proud of that. We are taking pride in 
achieving 9 percent growth rate, no doubt, we have 
developed over the years. At that time we had stated that 
in social sector money would be spend on education, 
health, employment, infrastructure and for development of 
villages and cities, it was said at that time that people are 
~ng billionaires but later on there wOuld be trickle 
down effect. This is what liberalism means. What did the 
hon'bIa Prime Minister say, I would like to pray for his 

heaHhy life but when he attended a meting at FICCI before 
his operation for announcing an award, he said that the 
world is facing It huge economic crisis. In order to deal 

with this our entire country will have to come together. 
Which means, when there is benefit, there is development 
only handful of billionaires will reap the benefits, profits and 
super profrts and when there is loss and problem then they 

expect the starving poor rnan to prepare themselves to 
participate in this. The privatization of Profits and 
nationalization of losses will continue like this in 

liberalization and this will make our own economic condition 
hollow from inside. I do not want to give the figures over 

here, you would know if you see them. I have given the 

reference of Newsweek therefore, I would not like to read 

them. The IMF forecast that we have here is not ours. The 
forecast of IMF ~rtains to the growth rate of the would 
which is going to be 2.2 percent in the year 2009 whereas 
last year it was 3.7 percent and 5 percent in the year 2007. 
Which means slowdown has been going on for two years. 
What does our leadership mean, they must foresee. I am 

telling the fIQures of 2008-09. The Govemment is not ready 
to accept and speak about this when the situation would 

be worst in the year 2009. 

There Is a forecast about world trade growth, the -latest 

IMF document says-growth of the world trade to decline 
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from 7.2 peroent in 2007 to 4.6 percent in 2008. It wiH 

dectine further to 2.1 percent In the year 2009. 

[SHMtATI I<FasHNA TIRATH in the Chait! 

15.26 hra. 

This has a difect relation with our exports. 37 percent 
of our exports are made to North America and Europe. 

Unfortunately or fortunately, there Is a lot more Integration 

also. It has been said that there will be 0.3 percent negative 

growth in US economy in the year 2009 whereas, In the 

year 2008 it was 1.4 percent. In Europe it was 0.7 percent 

in 2009 whereas It was 1.4 percent last year. We are 

projecting 37 percent export oriented trade and there Is 
already a panic amongst the textiles, garments, gems 
and jewellery businessmen because their orders 

were getting cancelled. The earfler commitments are also 

being called off and the future order book is becoming 
blank. We will have to see their forecast and then from 
our strategy accordingly. We are still saved because 50 
percent of our exports are within Asia. Asia is the most 
happening place but the Integration with Europe and 

America is such that it is affecting countries like Indonesia, 
MaIasia, Singapore, Thailand etc. The financial criais ... 

(Intsrruptions) 

MADAM CHAIRMAN: Salim p, you please address the 

Chair and not him. 

MD. SALIM : Madam, I am trying to pacify 

him. .. (IntsmJptionB} 

[English] 

I am not talking about my party's concern but what 

concerns me. 

[TransJation] 

In this condition, if our Asian market is also going down 

and the Govemment is also saying the same, as Mr. 
Ashwani Kumarji replied to a question today during the 

QuestIon Hour, he said that even though the domeetIc 

market is doing fine, our exports are not much. The 

spokespersons of liberalization for the lut twenty years are 

totally export oriented and they keep watching all the 

conditions and duties so that how can we Increue our 

exports. No doubt we need to have exports but by the time 

we wi" build our market worth Rs. 115 cror. we wiD not 

be able to sustain development. 

Madam Chairman, today we will have to look towards 

our domestic market. Therefore, this stimulus is not for the 

investors. The Govemment is proposing to reduce cenvat 

by 4 percent. Over the last one year the Government has 

been mentioning that Reserve Bank will reduce the Repo 

rate and CAA. The Govemment was only changing the 

monitoring policies. The Government was not willing to 

accept the financial crisis. It was only aaying that thls is 

a mere liquidity crunch and the matter will get resolved 

once some money ftows into the market. How will the 

market Improve If there are no ordef8 and people have 

no money do buy? WHI It improve with mere Investment? 

Therefore, we want this thing to go upward down. There 

should have been a stimulus package from the Govern-
ment. This thing should have been mentioned In the 

President's Address. AJongwith this the construction work 
WIll also have to be Increaaed. There Is • deficit in the 

development work In our country. We have schools here, 

but no buildings. There are villages but no roads, there are 

people but no drinking water and brtdgea are available. All 
the places are not COY8Md by raIlwaya. TIA today the 

average of 50 percent state highwaya have not exceeded 

2 miles. Therefore, It Is time for the Government to push 
up the slump coming Into the steel, construction, cement 

and labour market. 

Madam, the Govt. endorses PPP. It was endorsed In 

this year's budget too. The PPP model could work when 

the Govt. had no Industrial fund for Ir' ',stment but the 

private lector had. But. how will it work when there Is 

liquidity crunch and the buaineaemen themselves are 

saying that they have no money to Invest. Only 

announcement will be made but It will not be Implemented. 

It will just be an empty speech. 
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Madam, I want to give an example or two from this 

speech that whatever has been said in the speech, it 

indicates future only-'the Govt. will do: 'it will happen'. The 

Govt. should have provided the assessment of the work 

done by it during the last four years. I am giving small 

examples from the speech one by one. Para 14 states that 

·Our Govt. is considering to create National Urban Health 

Mission to focus on the health requirements of the urban 

poor". There are poor, slum dwellers In cities too whose 

health index Is going down as per the Human Development 

Index. If, after five years, the UPA Govt. says that it Is 

considering it then It would be like an old adage, 'Saba 
Marlya, DaI Satiye'. This work should have been done now. 
Similarly, In respect of 50, ST and OBC, the Govt. is saying 

that 'it is taking action'. 

Madam, I am quoting from the Address by the 

president itseIf- "though steps are being to. take this 

programme forward and relax the rules." What is this? 

About the new bom babies, children and mother's health 

is being said that the WOft( is being done. Instead, it should 

have said that we have this much in the five years. We 

were in this ~ flV8 years ago and now we are into 

this situation after five years. Thl8 was the figure for 2004 

and this is the figure for 2009. Our very senior leader is 

looking after the Ministry of Finance and he has been 

brought there to match and rectify what went misSing in 

the 25 years. RegardIng allocations, sanctions he told about 

the bases of 2004 and 2009 respectively. « Is very nice. 

Similarly, there should have been mention of achievements 

in the Presldenfs Address that this was our health index. 

I am challenging that the Govt. should corne forward and 

say that the enrolment was this much in 2004 and this 

much presently Regarding education of the minorities, 

figures for 2004 and 2009 should have been given. 

Compariaion should have been made this way and only 

than can one know the quantum of work done. It would 

be useful if, in regard to scheduled castes and scheduled 

tribes, the figures are provided in physical tenna for 

implementation. l'8aching physical targets etc. I can cite 

many such examples. 

Madam, scholarship programme for the pre-rnatric and 

post-metric students in a very good programme. We were 

asking about It since 2004 and NCP was also there. It was 

announced in 2007 -os and Implemented In 2008-09 and 

today we hear that • About eight lakh students belonging 

to minority communities will be Included." Similarly, words 

'will be included' have been used for the SC, ST and others 

also which means that work will be done In future. I want 

to give an example as to how the Govt. works. 

Announcement has been made In the budget regarding 
Safal Karamcharis. 

(English] 

The scheme of pre-matric scholarship for the children 

of those engaged in unclean occupation - Rs. 2.37 erore 

has been released against the budgetary estimate of Rs. 

54 crore for 2008-09. 

{Translation] 

This document pertains to 16th February. 

[English] 

MADAM CHAIRMAN : Md. Salim, please conclude. 

(Translation] 

MD. SALIM I had to say a few things 

more ... (lnterrupt;ons) 

[English] 

MADAM CHAIRMAN : Your party's time is only 40 

minutes. But you have already taken 35 minutes. Please 

conclude by making only the points. 

[Translation] 

MD. SALIM Madam, give me some more time 

please. 

I have to speak on a point or two. Since when the 

matter of Women's Reservation has been going on? 
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MADAM CHAIRMAN: You are IWninded of Women's 
Reservation after seeing me. 

MD. SALIM : I have seen it in the points. You know 
that I will not delve into the whole thing. That Bin is 

still pending. " should have been mentioned in the 

President's AddI9SS as it was promiIed in the NCMP. This 

proposal was made bya CommiUee formed in 1974 during 

Madam Indira Gandhi's rule and then again in 1988. 

After that Gaeta Mukherji Committee examined it. Now it 

is being said that It is going to be passed. The PM had 

said same thing when he visited the Lady Shri Ram 

College two years ago. On 20th March, 1947 Rajkumari 

Amrit Kaur had said in the Committee on Minorities 

that there ahouId be reservation for women. How many 

years the Govt. will make us wait for it? ,..... Govt. 

if it wants, passes nine bills in 10 minutes and If It 

does not, !hen It makes people wait for 50-60 years ... 

(Interruptions) 

MADAM CHAIRMAN : You will feel sorry when you 

have to leave your seal 

... (Infe~) 

MD. SALIM: I am talking about important thing only. 

I have collected much data about the situation of eJCPOl1a 
but, as I have said, I will not go into that ~. 

The last para is about the youths. We h4vt to bring 

the youth power forward. No doubt that even is this criaia 
we understand that we have to provide for human 

development of our youth, we have to develop our human 

resources: .. (1ntsnup1ions) With regard to independence and 
FBI, people ask us why do we not do the same when China 

is doing it? I will give you an example. The Chinese 

Government told the youths passing out as engineering and 

management graduates in the year 2007-2008 from the 

engineering and management institutes in the country to 
be prepared for an employment eriala since markets in the 

export-oriented economy of the country were going to take 

a big fall due to the gIobat economic slump. "ThIS Is staring 

on you." What did we do-we created a post of officer on 

Special Duty at the ZIIa Panchayat, Municipality, and Block 
level. They were told that no pubs or five star hotels would 

be available there, nor would they be getting fat pay 

packages. They would get a salary of As. 18000 In the 

village and they would have to do two years of 

apprenticeship in such areas. The lIT and "M alumni do 

not make any contribution to the schemes meant 'or 

villages or towards the delivery systems approved by us. 

Talented people either migrate to foreign shores or Join. 

some reputed company. When the foreign countries atop 

campus racrultments and the local companies do not 

employ them eHher what will happen to the thousands 0' 
students who graduate every year. New "TI and IIMs are 

being set up. In my view the Government Ihould mobilize 

resources for the youth. 

[Eng/iah] 

. SHRI B. MAHT AB (euu.ck) : " II the Second Cultural 

Revolution. 

MD. SALIM : ... (lntsrruptJons) 

{TransJatIon] 

It is happening now, thlt y ..... 

[English] 

There is modemlz4tlon. 

{TrsnsIation] 

They wert told thaI if they auoceed In ~rovIng the 

agriculture, promote entrep~mhlp, tighten the admln· 

litration and prevent corruption they would get Incentlvet. 

I am not saying thaI we should copy It. 

[EnglIsh] 

This is what II happening. What I am aayIng ii, about 
aharing the iasue8 and the conc:tm. Then, we have to take . 

the people along. 
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(TransJatjonJ 

Particularly the young generation needs to be 

motivated. That cannot be done through communalism or 

by saying "Mandir Wahin Banayenge" or arresting someone 

under POT A. We have to bring the country together over 

this issue. We have to look beyond vole politics, regardless 

of who forms the govemment. In my view the Address 

has not taken into consideration the prevailing global 

economic scenario In 2009 or the ways to face the 

economic and financial challenges before our country. The 

govemment is on an election hunt whereas it should be 

preparing to deal with the challenges that lie before us. 
That is why I do not think the Address appropriate in the 

present context. Truth will prevail because this is our 

national belief. 

Satyarnev Jayate is etched below the Ashoka Pillar. 

This aphorism has been taken from the Mundaka 

Upanishad- "Satyarnev Jayate Nanritum, Satyamev Patham 

Yideya Na Jano," Our political phRosophy is, 'Ahimsa Parmo 

OtIarm'. But what is the situation today? "Ahimsa is being 

replaced by 'Asatya'. Violence has the country in its grip'-

be it in the form of Maoists, terrorists or insurgency. Political 

violence is also on the rise ... (IntelTUptions). No just one 
Satyam, hundreds of other Satyarns may corne to the fore. 
This Is why I want that the philosophy of Satyamev Jayate 

and Ahlmsa Parma Dharm a10ngwith the Nehruvian policy 
of seH-reliance should be adhered to. Otherwise, If we 

follow In the steps of America we would fail politically In 

the same way as we have failed economicaHy. 

• 
SHRI MOHAN SINGH (Deoria) : Madam Chairperson, 

we have been In alliance with the govemment for barely 

three or four months. The circumstances in which we joined 

hands with it were not 'very elevating and in fact 

dishonoured us to a certain extent. However, now that we 

have made this alliance, it would be unseemly to part ways 

expeditiously. Hence, we are forced to stay together for 

appearances' sake, to follow the party line and in deference 

to our tradition and culture. We are not in a position to 

tom-tom the achievements of the past five years but still 

I rise to support the Presldenfs Address. First of aU, I would 
like to congratulate the government for being able to carry 

on for five years this is an art that Advaniji must leam from 

the Congress. It is easy for Advaniji to say that he is 

ashamed of the ruses adopted and the use of money power 

by tha government to remain in power. But I was also a 

member of the twelfth Lok Sabha. Were the same 

ur1derhand means not adopted by Advaniji to save his 

government at the time? I an witness to those tactics. I 

do not want argue with you, but the way your late 

Parliamentary Affairs Minister tried to entice people hardly 

gives proof of a golden era. I don't think that a party whose 

national president was caught taking bribes on camera, has 

any moral right to talk about good conduct and to denounce 

corruption. However, where you failed to save your 

govemment despite indulging In such malpractices, the 

Congress party succeeded. That is the only difference 

between the two parties that you failed to save your 

govemment but these people succeeded in doing 

so ... (lntsrruptions). I am not praising this success. I am 

analyzing the extent to which the level of politics in the 

country has stooped. This is a matter of concem for all 

of us. What were the recommendations of the Constitution 

Review Committee, chaired by Justice Venkatchallaiyam 

constituted by Advaniji himseH for effecting basic changes 

in the Constitution? It had recommended that the Lok 

Sabha must work for five years. 

If the Lok Sabha Is to work for five years then there 

is no political rationale for destabilizing the government in 

mid-term and by extension destabilizing the Lok Sabha 
itseH. This attitude needs to be changed. SecoI'Idthing I 

want to say is that when the cracks In the NDA government 

had started becoming evident, it had declared elections six 

months before completion of its term, when the exposure 

of its true state was becoming imminent. So, no one Is 

really in a position to claim that it ran a clean government. 

I would Oke to thank the UPA Govemment for completing 

its five-year term competently and for trying to move into 

a new direction even while taking various disparate factions 

with it. 
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Taking advantage of this opportunity I would Hke to 

congratulate the people of Jammu and Kashmir, aa it 

appearadfor two to three months that there was complete 

anarchy there and hence elections could not be held. The 

Pakistani flags are hoisted, a 18'98 number of terrorists 

have entered into the state and Jammu and Kastvnir would 

not remain with India. A sort of competition waa going on 
in the state for two to three months. An of us are witness 

to aU these things but after declaration of aIactions In the 

state everything became clear and perhaps Jammu and 

Kashmir is the only state In India where 85 percent voters 

turned out. These voters voted In the conditions when the 

separatist elements in the country tried to attack them. But 

ignoring them the voters turned out in a large number and 

the Government of India made a sincere effort to set up 

a stable government there. Today a stable government is 

there and we would like to praise the people of Jammu 

and Kashmir to skies and congratulate them. 

The third point is that there is a wortdwide recession. 

We had a debate on this in the Parliament. Our country 

also had to suffer from the recession. Going through the 

newspapers we see that the economic development of 

Japan, the second largest economic power In the wortd 

is coming down by 17 percent. When the economic powers 

of the wortd are passing through such a crisis, a national 

conaenaus is needed to sustain Indian economy. The leader 
of the opposition stated that all of us stood united in the 

hour of war. Such a message should be given not only 

in the war-lime but aJao in the time of economic crisis and 

it must appear that all the people in the country are united 
to face the 1'8C88Iion. We should by to create such an 
envirOnm8nt. The Minister of finance has himself admitted 

that the country Is eupposed to face a crisis during 2009. 

The crisis is not to come In future but it has already coma. 
We need to open our eyes and ... It. At one time our 
agricultural development was below zero pen:ent. Had the 

agricultural development not been around 4 percent then 

we woutd haw auffer8d a lot from the recession and the 

inner contradictions of our economy. We would like to 

congratulate the farmers or our country. Whether we should 

credit the policies of the Govemment or the enthusiasm 

of the farmers but it is sure that the seIf-confidenoe of the 
farmers would not have been boosted without brinlng 

changes in the Govemment policies. The govemment had 

made an admission during the debate on agriculture in the 

Parliament that around 1.5 lakhs of farmers had committed 

suicide due to their problems during the last ten years. 

When the Govemment announced a loan-waiver scheme 

for the bank-loans of farmers, it was not an ordinary 

aMouncement. Prior to this the only such Instance waa 

when V.P. Singh led govenvnent had waived farm loan 
amounting As. 15,0001- crore and after that this UPA 

govemment has waived the maximum amount of bank 

loans or the farmers which has created a new confidence 

amongst the farmers. At the same time we have been 

reiterating that two things can be done so that the farmers 

may not have to borrow. One thing is that the government 

subsidy on agricuhural equipments should be directly 

provided to the farmers. The govemment aays that It would 

provide 94-95 thousand crore rupees as fertilizer subsidy 

to the farmers. According to a non-govemment source this 

fertilizer subsidy will Increaae to As. 1,10,000 cror&. This 

is not an ordinary subsidy. Due to these aubaIdIes our fiscaJ 

deficit is not coming down from 2 percent or our GOP 

despite our all out efforts. 4.5 or 6 percent. whatever is 

the fISCal deficit, It is huge in ItaeIf, but we have some 

compuisions due to which there is no need to object the 

increasing fiscal defICit. A major portion of this defICit is 

due to the fertilizer subaIdy being provided to the farmers. 

In this regard we have given .uggestiona many times that 

this fertilizer aubIidy should be provided dil1lClly to the 
farmers. The government had announced In the last budget 

that fertilizer subsidy would be provided dInICIIy to the 

farmers of one district In every stale on expertrnentaJ beals 
and It would be seen whether the npertment II a aucceas 
or not. Even after one and half year the government has 
not taken any initiative to translate Into acIIon the 

8MOUI1C8m8nt made here in the House. Therefore, I would 

like to request that the govemment should ccnlder Its 

subsidy policy on fertilizer and circulate a new policy 
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providing the subsidy directly to the farmers. Swaminathan 

Commission has said that the price of agro-produces 

should be determined by adding 40 percent protits to the 

production cost of any produce every year, and accordingly 

the minimum support price for paddy should be fixed As. 
700/· per quintal. It was profitable for the farmers but the 

state govemments did not cooperate and procurement 

centres were set up nowhere. The resuh was that the 

farmers were compelled to sell their paddy to the 

middlemen at the rate of Rs. 600 to As. 650 per quintal. 

The farmers did not get the benefit of the price fixed by 

the govemment. The Committee on Agricuhure and the 

experts in the govemment advised the govemment 

repeatedly that the minimum support price for wheat should 

not be less than As. 11001· per quintal in the coming rabi 

season. The government nNlChed close to It but just few 

days back this rate was reduced by As. 20. What were 
the circumstances leading to the reduction in price? The 

government has still the opportunity to compensate it. At 

the same time, I think that we must think seriously about 

the economic slowdown In the country. All the non-

govemment figures are showing it. h Is not a question of 
exports only, four to five Iakh people engaged in exporting 

sector have been rendered jobless but it Is being said that 

during the next one year almost one crore existing jobs 

will be lost and there Is no scope of creation of new 

employment opportunities. If one crore jobs out of the 

existing jobs are !oat and the. number of new unemployed 

persons Increases by one crore more then how this two 
crore jobs will be compensated. M a resuII there win be 
Increase in naxallsm and unrest and anarchy will 

prevail in the country. As our country is on the threshold 

of elections, we cannot expect this government to 

chalk out any urgent plan to face this challenge of 

unemployment. But prior to elections the govemment 

should call an all-party meeting to discuss the steps to 

be taken in future to address the expected challenge of 

unemployment. 

The second serious problem which we are facing is 

the menance of terrorism. The menance of terrorism is not 

the problem of India alone. All the representatives coming 

on visit to India from abroad have expressed that the 

terrorism in India is sponsored from abroad. I am glad that 

the diplomatic initiative taken by the Govemment after 

Mumbai attack is bearing positive results. The diplomats 

in the Govemment have proved that the political pressure 

created by diplomatic efforts can eliminate terrorism in our 

neighbouring countries. 

We have been demanding time and again for 

extradition of a notorious criminal, who number one criminal 

of our country, hiding in our neighbouring country and was 

involved in several terrorist attacks carried out in our 

country so that he could be prosecuted. In this regard our 

neighbouring country repeatedly stated that neither that 

person was having any hideout in their country nor they 

were aware of his whereabouts. But today the Home 

Ministry of Pakistan has asked its security agencies to 

arrest Demand and take action against him. I think that 

post Mumbai attack it is the biggest success for Indian 

diplomacy. The Govemment of India should continue with 

its diplomatic efforts even after that. 

The whole world admits that there are certain 

elements in our neighbourhood who are regrouping and 

posing a threat to the Capital of Pakistan. They are trying 

not only to occupy Pakistani territory but also to occupy 

the capital of Pakistan and spread the terrorism all over 

the world. The Govemment should be careful about it. India 

should consider seriously if· any kind of support is sought 

from India for the elimination of these outfits. If our 

neighbouring country asks for extradition of any terrorist 

and gives an assurance of filing a suit against the terrorist 

in their own country then our Government should not 

accept that. Our Govemment should take a stand that if 

any terrorist belonging to any country in the world has 

carried out any terrorist attack In our country then we will 

take action against him in our own country. This is within 

our jurisdiction and we cannot give the right to the 

Government of another country to take action against him. 

this is our lob and we wlU do it. 
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While cautioning the Government on the above facts, 
I would like to support the P/'8Sident's Address to both the 

Houses of Partiament. At the same time, I would like to 
support Ihe Motion of thanks moved by [)eo Sahab. 
Thanking the Government for a few things, I hope that we 
wlH face unitedly aA the challenges before the Govemment 

in Mure. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : 

Madam Chairman, I rise to support the Motion of thanks 

on Presidents Address moved by Mr. [)eo in the House. 
This Government has tried Its best to fulfil the promiae8 

made by the UPA Government during the last five years. 

The Government has focused on the villages. There has 

often been a discussion on India Va. Gramin Sharat in our 

country. I would like to state that the area surrounding India 

Gate is India and the rest is Bharat. Mahatma Gandhi used 

to say that the real Sharat lived in the villages. 

16.00 hrs. 

The UPA Govemment has aimed its policies towards 

the rural India and some work has been done In this 

direction and some work is aliH to be done. For me India 

means the area inside the India Gate, Murnbai is inside 

the Gateway of India. The Parliament is in India because 

it Is inside India Gate. The debate in the House is also 

suits India and if this debate becomea Shartiya, It will prove 
to be very fruitful to the country. The whole Indian economy 

depends on the YiIIagea and agriculture. I am of the opinion 

that if a village is not prosperous, Bharat cannot prosJMtr, 
though India may prosper. I have aeen that something has 

been done in that direction. For example, National Aural 
Employment Guarantee Scheme, whatever may be said to 
criticize the aaIcI ac:heme but under this scheme an inltiallve 

has been takan to provide 100 days emptoyment to those 

poor people who be40ng to the downtrodden and deprived 

class of the society. Now this scheme will be implemented 

in every district. Though full implementation of this schem8 
may take some time but an effort has been made to 
Increase the purcha8ing power of the poor through this 

scheme because it is unemployment which leads to poverty. 

Poverty cahnot be eradicated, until and unless employment 

opportunities are provided. unemployrnelit Is the only 

reason for poverty. Hence the initiative to provide 

empk)yment to 3.4 crore poor families during 2007..()8 Is 

commendable. Out 0' the above fIfty..flve per cent people 
belonged to the Schedules Castes and Scheduled Tribes 

and 39 per cent were women. Thus an effort has been 

made to increase the purchaaing power of the people by 

providing el'f1)loyment to them. When the purchasing 

capacity will increase, the living standard of the people will 

also improve. Thus an effort has been made In this 

direction. 

The UPA Govemment has taken the correct initiative 

about the unorganized labourers. Hon. Manmohan Singhjl 

was speaking on this issue today. I had introduced this 

proposal in the House on 07 December. 2007 and I had 

been granted 45 .mlnutes to apeak on the Issue and hon. 

Members across the board had also expressed their views 

on the issue. The aociaI security laws for the unorganized 

labourers provide aociaI security for them. Out of the 93 
per cent of the workforce in country, 43 crore comprises 
of unorganized labourers such as construction labour, 

rickshaw pullers and bIdi workers who aubaist on daily 

wages. They are able to get two square meals a day only 

if they go to work every day. The Act passed by the UPA 

Govemment for unorganized labourers Is Indeed a 

revolutionary step. This assurance reflects Common 
Minimum Programme as well, though this assurance has 

come a little late yet, It Is atill a welcome step. They should 

have taken this step earlier and H should have been 

accorded priority. The issue of 80CiaI security for labourers 

was raised' as the last point and It was passed unanimously 

by the House. This would bring some positive change In 

the life of the people at the bottom of the aociaI hierarchy. 

The landless labourers would be the ones most benefited 
by this legislation. It also has the provision of general 
Insurance which has been staled on a pOot baaIs. This 

would be the real general insurance In actual aenae. 

The third point pertains to Indira Awas Yojana. But 
there has been a lot of In this scheme. The tocaI level 
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monitoring and vigilance system at the bungling state level 

Is very poor. Allegations that the poor are being forced to 

pay money for getting houses under Indira Awas should 

be investigated. 

Madam. this should definitely be probed. Indira Awas 

Yojana Is an excellent scheme but It has not been 

implemented property. The system Is creating obstacles in 

the way of effectiv8 implementation of this scheme and 

hence complications have arisen. 

Shrl Mohen Singh was talking about the farmers. The 
number of incidents of suicide by farmers are rising. This 

is a matter of great shame for us. Even sixty years after 

independence more than one and a haH lakh farmers are 

being forcect. to take the extreme step of committing suicide. 

The Government has undertaken many measurers for the 

betterment of farmers like ralsIng the loan ceiling by three 

times. The Minimum Support Price (MSP) of paddy has 

been pegged at As.900 per quintal a10ngwith a bonus of 

As. 25 per quintal aaid by the State Govemment. But. It 

has to be seen how many farmers actually get the rate 

of As. 900 per quintal. I am in agreement. with Mohan· 
Singhji when he says the procurement centers meant to 

be opened at every block and crossroads have not been 

set up yet. Facilities such as bank credit, .equipments etc. 

have not been made available to the farmers as yet. The 

farmers are being forced to sell the paddy at 600 or 700 

rupees per quintal since they are not able get remunerative 

rates. The ground reality is that procurement centers have 

not become functional in all the places. Even in places 

where procurement centers have been set up, there is no 

one to run them. The required equipments are not available. 

The farmers are not getting credit from bank In lime. 

Similarly. in the year 2004. the Minimum Support Price 

of wheat was As.630 per quintal. It has now been raised 

to As.1080 per quintal. It is Indisputable that steps have 

been taken in the interests of the farmers but there is a 

need to lay emphasisori achieving the targets. There Is 
also a need to monitor that farmers are able to avail the 

benefits of such steps. If farmers are not able to get 
remunerative prices, farming would become a Ioas-maklng 

proposition for the farmers. Our biggest achievement today 

is that we have a huge stock of foodgrains. We should take 

pride In the hard work of our farmers. An increase in 

national production would reduce our dependence on 

imports from other countries. We would become self-

sufficient in foodgrain production and our needs regarding 

mid-day meals or public distribution system would be 
fulfilled without import of foodgrain. 

SM Mohari Singhji rightly said that farftlers were 

provided loan at the Interest rate of 7 to 8 percent whereas 

the Chairman of NatiOnal Commission for Agriculture 

Swaminalhanji had recommended that the rate of Interest 

of loans given to farmers should not exceed four per cent. 
This would make agriculture lucrative for the farmers and 

lead to an Increase in domestic proi:tuction. 

Many other areas have also seen a lot of development. 

For example, a provision of more than ,Rs.13 thousand 

crore has been made for Sarv Shlksha Abhlyan. An effort 
has been made to increase the number of primary achooIs. 
Similarty. a provision of more than thirty thousand crore 

rupees has been made un~r the National Rural 

Employment Guarantee Scheme (NTEGS). A proviSion of 

seventy-four hundred crore rupees has been made under 

Rajiv Gand~i National Drinking Water Mission. Twelve 

hundred crore rupees have been provided for Aural 

Sanitation Scheme. A provision of one Iakh twenty 

thousand seventy crore rupees has been made for National 
Aural Health Mission. 

A provision of more than As. 40900 crore, 40,000 
crore. in fact. nearly As. 41000 crore has been made for 

Bharat Nirman. This is a good initiative but Bharat Nii'lnan 

will happen only when monitoring Is carried out on a 

practical basis. On lines of the guidelines of the Central 

Government, there is need to put in place a regular 

monitoring mEJChanism to ensure that the funds are 

reaching the needy people. The monitoring system IS 

needed to be strengthened to find out whether the funds 
are being availed by the targeted categories or not. . 



469 Motion of Thanks on the MAGHA 28, 1930 (Saka) 470

SHRI KHARABELA SWAIN (Balasore) : It says here

that only the hand (Congress) has taken the initiatives and

no one else has contributed in any manner...(lnterruptions)

SHRI DEVENDRA PRASAD YADAV : Don't give it a
political twist.

MADAM CHAIRMAN: Swai"nji,please sit down. Speak

when your turn comes.

...(Interruptions)

MADAM CHAIRMAN : This will not go 9n record.

...(Interruptions)

SHRI DEVENDRA PRASAD YADAV : Madam, an

estimated amount of Rs. 95589 crore has been provided

in the form of subsidy for food, fertilizers and petroleum.

The provision has also been increased for defence needs.

But I would like to emphasize that there should be a

diplomatic initiative to ensure the safety of the Tamils of

Indian origin who are stranded in Sri Lanka. A diplomatic
dialogue should be initiated with the Sri Lankan

Government to stop the oppression of Tamil civilians in the

country since their plight is giving rise to a sense of

insecurity within the Tamil community in country as well.

Action should be taken against the terrorists but we

demand that the Government should take a serious

view of the atrocities being committed against all the

Tamil people. We are spending a lot on the defence

budget and it is our responsibility to protect the Tamil

civilians. We should intervene in this in a diplomatic way

and should guarantee their safety. Today, we have provided

Rs.1,41,703 crore for defence. The Tamilians are of Indian.

origin and therefore there should not be any kind of

carelessness in their safety. That is why I had raised this

issue.

Now, I want to speak about the efficient leadership in

the Indian Railways. Just now, Swain Saheb was tilling

some political thing. Indian Railways, under the able

leadership of Lalu Prasadji, have created a record in the

last few years. An effort has been made by the Indian
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Railways to provide world-class railway services. Through

its efficient and upgraded services during the last four and

half years, the Indian Railways have earned a record profit

of more than Rs. 90,000 crore or to say one lakh crore.

Using new technology, the Railways have increased the

safety of the passengers, and its profit. Construction of a

dedicated freight corridor between Kolkata and Ludhiana

on Eastern route and between Mumbai and Dadri on the

Western route has been started to increase the freight

capacity.

Dedicated Freight Corridors Corporation of India has

already started the initial work on this project through the

Special Purpose Vehicle (SPV) and its estimated cost is

Rs. 28,000 crore. A 2700 km. long track will be constructed

under this project. Thus, the Railways have taken a

historical step:

Losses have been incurred in Kusha due to breaking

of the west Kosi embankment due to flood resulting in

'destruction for more than 20 lakh population in seven

districts. The Government of India provided more than Rs;

1000 crore for relief and security of the embankment out

of which Rs. 143 crore were given only for construction

of Kusha embankment. This embankment will keep on

getting damaged until a permanent solution is found. Be

it Kosi or Kamla, they are a group of rivers of North Bihar

which affects West Bengal and seven states. An agreement

has been reached to prepare a DPR (Detailed Project

Report) with regard to the rivers flowing from Nepalduring

the Indo-Nepal talks, Talks were held with the Prime

Minister of the new Nepalese Government who was here

on a visit. But, the DPR should be prepared within the

prescribed time limit and I think then only we will be able

to find a permanent solution to the flood problem. We have

not been able to make the desired progress in the matter

during the last 4-5 years. Now, DPR will be prepared in

a year or two for a permanent solution but is should be

included in the priority sector.

The Government has taken many important steps to

improve the economic and social condition of the minority
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community in the country. The UPA Government has

announced a 15 point programme by forming a Ministry

for the welfare of the minorities. The reports of the Sachar

Committee and Ranjnath Committee should also be

implemented and I think only then the social and economic

condition of the minorities can improve. Effort should be

made to bring them also in the national mainstream. Just

now, our hon. Members and the Leader of Opposition have

discussed the Mumbai terrorist attack. Separatism,

naxalism, religious fundamentalism and imported terrorism

- all of them are different. The Mumbai terrorist attack took

place on 26th November. It is said that two crore

Bangladeshi infiltrators are there in the country. Two crore

Bangladeshi infiltrators entered India during the NDA

regime. A question was raised in the Parliament on this

and it was replied that 2 crore Bangladeshi infiltrators

entered the country during the tenure of the NDA

Government. What were they doing then? Advaniji was the

Home Minister and Deputy Prime Minister at that time.

Wasn't it his responsibility? Now they are making it the

main issue. They speak on the Mumbai terror attack. Double

standards cannot be accepted on terrorism. We will have

to fight terrorism by remaining united. Terrorism and

naxalism are two different things. Naxalism is the result

of economic disparity, exploitation, oppression and regional

imbalance. The tribal areas which have not been developed

have 'their own demands. But, terrorism is anti-nation and

it should be dealt with strictly as it is a blot on humanity.

Some people look at terrorism through their own definition

and glasses which will prove extremely detrimental., Just

now, Swain ji was speaking and chanting a slogan. Now

he has come back to the old slogan. I want to call it et

slogan because the Leader of Opposition had said that the

Govt. would have already hanged the criminal attacking the

parliament had his name been Anand instead of

Atzal. ..(lnterruptions) can anyone divide patriotism? Can

anyone divide nationality? They are dividing partriotism. He

is a responsible leader and you yourself had said that the

security concerns should never be seen through the party's
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ideology. He himself has said that the security concerns

should not be looked at through political

sentiments ... (Interruptions). Does it look nice to give such

a statement...(lnterruptions)

SHRI KAILASH JOSHI (Bhopal) : What wrong did he

say?

SHRI DEVENDRA PRASAD YADAV: You are a veteran

leader ...(Interruptions)

MADAM CHAIRMAN You should address the

Chair. You should speak on your turn. Let him speak ...

(lntetruptions}

SHRI KAILASH JOSHI What he is saying is not

correct. ..(Interruptions)

MADAM CHAIRMAN: You can state your point later.

... (Interruptions)

MADAM CHAIRMAN: Devendra ji, please address the

Chair.

... (lnterruptions)

SHRI DEVENDRA PRASAD YADAV: You are a veteran

leader,

... (Interruptions)

SHRI KAILASH JOSHI : The question is not about any

religion but the security of the country.

MADAM CHAIRMAN: You please, let him speak now.

You can tell him on your turn.

SHRI KAILASH JOSHI : What he is saying is not

correct. That is why I had to intervene, otherwise, I would

not have' spoken ... (Interruptions)

SHRI DEVENDRA PRASAD YADAV : Joshi ji, I was

not saying that. You did not understand my

point ... (Interruptions)
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MADAM CHAIRMAN: It will not be recorded now. 

SHRI DEVENORA PRASAD Y ADAV : Hon'ble Madam 

Chairpen.on, I have cIearty stated that he has been the 

Leader of Opposition, Home MInIster of the country and 

I raepect him a Jot He has also been the Deputy Prime 

Ministef. Doee II behove him? A few days back Shri Advanlji 

had said that had the name of the terrorist who attacked 

Parliament been Anand in Place of Alzal then the 
Govemrnenl would have hanged him by now. I want to bring 

It on record. He mentioned AfzaI Guru today aI8o. Similarly 

If somebody aaka hon'ble Leader of Opposition Shr! LK. 
AdvanIji that If In place of Pragya Thakur and Dayanand 

the names of the accused In Malegaon blast case were 

Abida or ShakII then whether AdvanIji or the Sangh Parivar 

would have given a similar reaction. It Is my qu88Iion. 

Please do not divide the country like this. So tai only 

charges have been framed against SadhvI pragya Singh 

Thakur and army oftIoer Purohit. The BJP has said that 

these are meraIy charges, they can not be caUed criminals. 

ATS Chief Shri Hement" K8Ibnt and the entire ATS 1eam 

has clarified that. .• {lnfem.Iptions) 

MADAM CHAIRMAN : Devendraji, please do not make 

incohefant comments. 

SHRI DEVENDRA PRASAD Y ADAV : The manner in 

which voices are being raised in favoyr of the 80 called 

Hindutva and the honesty and wortdng of the Anti-Terrorist 

Team is being questioned. does it not raise any suspicion. 

Whether it was .requinKI to be seen from political point of 
view. You said that poIIticaJ view should not be "brought Into 
security concems but I would like to ask why are you 

bringing political concem In this. Not only this, hon'ble 
Madam Chairperson, with your permiaaion I would like to 

read out one reference. What 80ft of games these people 
are playing. Tenorism from the country can only be 

eliminated when there will be communal harrnonV in the 
country. We can fight against terrorism only when we are 

united. Therefore, we should think CMM' II. I &n'I reading a 

reference from UaII Today. It .. a matter for inqUIIy. PIeue 
listen to it ... (lntsmJpIion8) 

SHRI KAILASH JOSHI : Hon'ble Madam Chairperson, 

we will oppose this. He Is not fair. There Is no fact In It. 

We will oppose him if he says wrong things. 

MADAM CHAIRMAN: You please sit down. 

SHRI DEVENORA PRASAD YADAV : You please get 

this Investigated. I am only quoting 1t ••• (Int8rrupt1ons) you 

please reply to this during the course of your speech. 

MADAM CHAIRMAN: You please 8ft down. 

SHRI DEVENDRA PRASAD YADAV : I am quoting: 

[English] 

The HlncUva terror trail has" led to the family of 
Mahatma GandhI killera NathunIm Godee and his mentor 
and co-accuaed VInayak Damodar Savatkar. HmanI 

Sayarka; Godse, who manied Savaikar'. nephew has 

started a platform with Sangh Parivar activIat Pragya SIngh 

Thakur who is in police custody for her alleged Involvement 

in the Malegaon bomb blast. 

{Translation] 

I wiU only read It out. NIow me to apeak one more 
line. you please get It Investigated. 

[English] 

Hlmanl, who heads AbhInaya Bhand, ecoepIa having 

met Pragya and other Sangh Partvar activI8I8 arrested In 
the Malegaon case. , met pragya Thakur three-four 

months ago. We both were at a pubfic function but II Is 

dlfficuIt for me to explain what kind of a woman aha "-, 
Hlmani 88Id. 

(Translation] 

I would like to tell you that HImanI .. running AbhInay 

Bhatat. You are disgracing the majority community. 

Terrori8I ... (lntsmJptions) I have reed It out to you P8QP1e. 
it is pubfiahed here, you ..... get this Inquired 

1nto ... (lnterruptJons) You people IhouId read as to where 
from terrorism Is. coming. 
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MADAM CHAIRMAN: Yadavjl, you please address the 
Chair. 

SHRI DEVENDRA PRASAD YADAV : Madam, this Is 

a sort of terrorism. When the majority resorts to terrorism 

them no army of the country can stop them. Therefore, 

It Is a very dangerous trend. The majority never wants 

so ... (lntemJptions). You are creating terrorists. The majority 

would never be terrorist because they do not have such 

culture. You are Inculcating a new culture in them. If we 
are having a debate on terrorism then it should be complete 

and In a proper way. A terrorist does not belong to any 

religion. Terrorists want to destabiHze the country. Such 

people are anti-national and you stood by them. Your entire 

party Is supporting them ... (lnterruptions) 

MADAM CHAIRMAN : Yadavji, you have made your 

point, now conclude your speech. 

SHRI DEVENDRA PRASAD YAOAV : I would like to 

quote from Outlook Magazine. 

MADAM CHAIRMAN: You please do not show it .here. 

SHRI DEVENDRA PRASAD Y ADAV : All the members 

quote from newspapers and magazines. I would like to 

quote what is published in this, It Is not my version. It is 

clearly stated here that, Adi Shankaracharya of Govardhan 

Math Is the founder of the Aahram ... (lnterruptions)* 

MADAM CHAIRMAN : Whatever Is quoted by him will 

not form the part of proceedings. 

(IntsrruptJons) 

MADAM CHAIRMAN : That portion has been 

expunged. 

(Interruptions) 

SHRI DEVENDRA PRASAD Y ADAV : This thing should 

be inquir8d Into ... (IntfHnJptionS). ~uch kind of terrorism is 

a blot on humaniW. 

• Not f1JCOrcied. 

MADAM CHAIRMAN: You do not quote this and 

continue with your speech. This will not be recorded. 

SHRI DEVENDRA PRASAD YAOAV: I have not said 

anything in this, all this Is said by the Satktu's ... (lnterruptions) 

MADAM CHAIRMAN: Devendraji,thls will not from part 

of your speech. You please conclude now. 

(Interruptionsr 

SHRI DEVENDRA PRASAD YADAV : I have not said 

anything from my side. I want that you should inquire Into 

It. I would like to demand this. Whoever Is involved In this 

terrorist activity, be it Pragya Singh Thakur 0; anybody else, 

none should be spared at any coat ... (lnterruptiQns) This 

should be restrained from both the side ... (lnterruptions) No 
one should be spared. 

MADAM CHAIRMAN : Devendra II, your time is over 
now. You have made all your points. 

Shri KrishnasWami jl. 

SHRI DEVENDRA PRASAD YAOAV: I am not asking 

to spare any one. She has been arrested in connection 

with MaIegaon bomb blast on 19 September, 2008 ... {ln-

tef1llPtions) 

MADAM CHAIRMAN : You please do not talk point 

wise. 

SHRI DEVENDRA PRASAD YADAV : It Is quite 

unfortunate incident and we will have to thwart such 
Incidents. The Govemment should take bold decision to 
check terrorism. Terrorism is anti national and whosoever 

supports it should think It over because terrorism 

destabilize our country and It Is a blow for unity and integrity 

of our nation and secularism.' BesIdes, It Is also against 

the spirit of our Constitution. Terrorists should not be 

spared. Tha Government should come clown he8vily on 
them. 

• Not recorded . 
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·SHRI A. KRISHNASWAMY (Srlperumbudur) : Sir, let 

me thank !he chair for this opportunity to take part in the 

discussion on the Motion of Thanks to the President for 

her address to both the Houses of Parliament. Many 

members who spoke ahead of me referred to the 

achieYements of this Government. The mover of the 
motion Shri Kishore Chandra Ceo was referring to the 
bag full of achievement this Government has made. I 

would like to go a step further. The achievements of the 

UPA Government is abundant and the basket is 

overftowing. 

I can point out to certain achievements like RajIv 
Gandhi Grameen VIdyarthikaran Yojana that has enabled 
us to provide electricity to the households of distant village 
fofks in about 50,000 villages even in the remote parts of 

the country. 25,000 villages have got connectiYiIy through 

Rural Road Connectivity Schemes benefiting the farmers 

in our rural areas. 98% of our villages have got telephone 

connections. Under the Rural Health Schemes thousands 
of remote village have got prinwy Health Centres, 

CommunIty Health Centres and Dispensaries. NREGA is 

~ revolutionary scheme . that provide job opportunities to 

rural poor aU over the country in a big way. People living 

below poverty line and the needy viRagers get an assured 

100 days job every year and such people wRI get 

unemployment aI/owjmce in the absence of creation of jobs 

in their areas. National Rural Ernptoyrnent Guarantee Act 
has helped to eliminate poverty and help the rural poor. 

Thus targets have been ac:hIeved and the success is 

galore. 

AaiIways have made a stride in setting new records. 

Shri Laiu Prasad deserve accotades for the achievements 

the- Railways have madp in earning record profit. The 

surpius revenue conIinuea all the8e Years. Entire world 
turns back and look at his great eucceu. In Tamil Nadu 
we witness the commendable work done by the Ministry. 

of Railways. I would like to record my apprecIalIon and 

·English T ranslalion of the Speech orlglnaiiy deIivef8d in Tamil. 

heartfelt thanks for aU that has been done. Similarly in the 

eMI Aviation Sector we find a new dynamism. Many 
airports have been modemized. FHght service has 
Increased manifold. A level playing flied with a healthy 

competition Is there benefiting air travellera. 

Under the golden Quadrilateral Roads Project, fourlane 

highways are being converted to Bix lane roads. Hon'b/e 

leader of the Opposition was critIcaJ of the functioning of 

National Highways Authority of India. I strongly deny his 

baseless charges. I would like to go on record in this 

august House that commendable work Is being canted out 
in the Surface Transport Ministry where roads get priority. 

During the previous regime the Highways Projeda were 

moving at a snail's pace. Only 1.6 kms of roads were laid 

every day. Whereas during the present UPA regime 4 Krns 

per day is the standard. All the members of this august 

House are appreciatiVe of Hon'bJe Minister Shri T.R. BaaJu 
and expressed so in person two. The pace in which the 

works are progressing is praiseworthy. 

At. this juncture, let me placeforth a demand before 

this august House. Unprecedented rain havoc and flood 

havoc have hit hard Tamil Nadu heavily. In 2004, this 

UPA Government extended As. 1 000 c:rores for Tamil Nadu 

flood relief. But this time round, a mere Ra.200 erore has 
been provided by the centre for the ~ relief work which 
is much more than the earlier one. It may be enhanced 

aUeast up to As.1000 crOre8 by way of allocating another 

As.800 crore. 

I would Hke to welcome the obaervation made by Her 

ExceHency the Prea~ of India while referring to the Sri 

lenkan conflict where TamRs are put to great hardship. 

Restoring peace and normalcy there Is necessary. To 

achieve the same, peac8 proceaa' must be Initiated througtr 

pofdical dialogue. She has expreaaed her concem for the 

sufferings of Tamils In Sri lanka and ernphaeized the need 
to find a lasting solution. It Is distressing. to note that 

innOCent Tamils are displaced In their own homeland and 
the armed· conflicts must come to an end. SrI Lankan 

T arnIIs are the aona of the aoll th!r~ and they are of our 
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stock and related to 118 as our brothers and sisters. I 

appreciate the concem expressed by our President that 

our Government will take efforts to end hostilities 

and find peaceful settlement. But, ceaaeflre, the prereq-

uisite has not come about as yet. It causes worry in our 

minds. 

Both the UPA Government at the centre and the 

Government of Tamil Nadu have made appeals. But the 

Sri Lankan GOV:8rnment has ignored them. 6 crores of 

Tamils In the T,mll main land In India are greatly agitated 

and anguished. Our kith and kin are being butchered.' Our 

plea goes in vain and their plight Is being ignored. 

Ever after its Independence, for more than 50 yearS 
now Tamils there have been denied of their legitimate 

rights. Sporadic attacks on Tamils continue unabated. To 

express our solidarity, we the Tamils In India, 6 crore of 

us, are peacefully expressing our deep concern. Our 

sentiments must be respected by the Government of India. 
The Sri Lankan Tarnils started raising their voice in a 

peaceful way through democratic means and methods. But 

thay feU on deaf ears and atone walled. The campaign for 

their rights by the Sri Lankan Tamil8. through democratic 

forums might have changed now and we the DMK or the 

people of TamH Nadu are not in favour if it. 

IMocent civilians are attacked day in and day out by 

the Sri Lankan Armed Forces. Bombings, sheliings and 

ahQotlngs kin hundreds' of Tamil civilians. Aerial 

bombardments are resorted to. The latest cluster bomb 
attacks are also made. Out brethren across the seas in 

the I~land Nation are being eliminated. Out h.earta bleed. 

Our sentiments rnust be properly understood by the ce~. 

Through this august House I appeal to all the right thinking 

people for an effectl.ve step to restore peace and normalcy 

there. 

Several peaceful protests have been organized by us. 

Led by our leader Dr. Kalaignar Karunanldhl, we have 

adopted several methods of protestations and agitations 

In a peaceful way. Worthy of being noted by the Gulnnes 

Record Book, a 50 km long human chain 80ildarity show 

was organized by our leader in which the general public 

from all walks of life and leaders and Cadres of various 

political pa~ cutting across party line took part in a big 

way. Ignoring the heavy down pour lakhs of peopie 

assembled for that big human chain agitation. We have 

resorted to fasting. We have o;ganiZed several rallies all 

over Tamil Natfu. Through public' meetings we have 

conveyed our feelings. We have passed unanirylOUS 

r~s twice in the legislative Assembly of Tamil Nadu 

urging the centre to take up with the Sri Lankan regime. 

We want a ceasefire. and we want them to establish peace 

and ensure normalcy. Even after making all these efforts, 

ceasefire is. still 'eluding. Even now innocent civilians are 

attacked.· AI the behest of our leader Dr. Kalaignar 

Karunanidhi, as per his last and latest appeal. our External 

Affairs Minister Pranab Mukherjee went to Sri Lanka 

and had talks With Sri Lankan President Rajapakse. 

He Impressed upon him for an immediate ceasefire. But 

still there is no stopping of the Army attack on innocent 

Tamils. 

Not only the Tamils from India but the Tamils from 

an over the world and from countries like America, Europe 

and Britain especially in London' have appealed to the 

Government there in Sri Lanka. Reportedfy a mere 48 
hour ceasefire was announced. It was a mere bye wash. 

No effective arrangements were made to shift Ta'!lils 

safely. Again the attacks have commenced. I would Uke 

to know as to what steps were taken by the Sri Lankan 

Government to evasuat~ willing Tamils from the conflict 
zones. We find Tamils could not move away, There was 

no action by the Sri Lankan Government. Sri Lsnkan Tamils 

also could not move awayfr:om the conflict zone. This 

is t!te 'hard reality. About 7crores of Tamils aU over the 

world are deeply hurt by the active Inaction on the part 

of India to irnp'ress upon the racist regime in Sri Lanka. 

We are forty members elected together from Tamil Nadu 

for this House extending support. to this UPA Government. 

It must not be last sight of that this Government came to 

power through us. We feel ignored by this Government. 
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I would like to ntItenlte that our demands are not at ell 
heard and met with. 

Our leader Dr. KaIaignar Karunanldhlla respected by 

the Tamil people all over th8 wor1d. He has made his 

plea loud and clear. All the Tamils are greaUy disappointed 

that even Dr. KIdaignar Karunani9/li's request fail to get 
its rightful recognition in the right forums. You have been 
belying our .hopes.1n a disappointing ~y. 

I want you to go by the trail of history in which OM!( 
. , 

has bQen engaging itself In raising its -voice for the rights 

and welfare of the Srilankan Tamils right from 1958. Our 
late lamented leader Alignar Anna led a rally in the year 

1958. A huge rally was taken out in 19n wherein more 

than 5 lakha of people participated. In 1981, violating the 

prohibitory 0I'de!S. our leader Kalaignar Karunanidhi led a 

rally and courted arrest aJong with two hundred & fifty 

people. In 1983, another big rally with seven lakh peoples' 
participation was organized to raise voice for the protection 

of SriIankan Tamils. There was also a 'Rail Roko' (stopping 

of trains) agitation. OMK President Kalaingar Karunanidhi 

and Professor Anbazhagan. the General-Secretary of OMK 

resigned from the Leglalative AsaembIy. in 1983 protesting 

against the Inaction on the part of the Union Government. 

In the same year a memorandum with the signature of two 

croces of people was sent to United Nations Organisation. 
In·the same year. Members of Parliament belonging to 
DMK went on hunger strike in Delhi. In 1985. in support 

of SriIankan Tamils. the General Council of DMK took a 

decision to go on a peace march courting arrest in Chennai 

and at the district headquarters of Tamil Nadu. About 40 

thousand leaders and cadres were arrested. On 

'16.05.1985, our leader Kalaignar Karunanidhi participated 

in a public meeting, ammged in Kanchlpuram and was 

arrested. In 1989, as Chief Minister of Tamil Nadu, our 

leader Karunanldhl took up with the then Prime MinIster 

Shri Rejiv Gandhi the vexing Srilankan Tamils' issue. At 
his behest our leader took efforts to convince various 

militant groups to come together unitedly to spearhead their 

campaign. 1.,.1990, DMK has to pay a price by way of 

galling its Government dismi8sed. In the ..,.,. year black 

flag agitation and total hartaal wu reaorted to. In the same 

year Ra.25 1akh8 was donated by the DMK Trust for the 
medical relief assistance meant for Srilankan Tamils. In 

2008, Rs.49 crorea have been mobilized through the 
contribution made by the people of Tamil Nadu and has 
been sent to Srllankan Tamila through Red Cross. 

Even after all these humanitarian efforts having failed 

to put an end to the armed attacks on Innocent Tamilians, 

an emotion of youth caJIed Muthukumar Immolated himself 

in front of the Central Government offices, housed In 

Shastri Bhawan in ChaMai. He has done so to highlight 
the cause of Srilankan Tamils and to bring to light before 

the world their plight. He poured kerosene on himself and 

burnt himself to death. This only reflects the emotional 

Jurmoil in the minds of the people of Tamil Nadu. He has 

left a will and testimony that the students of Tamil Nadu 

must uphold the flames of spreading the feNOUr that the 

Srilankan Tamils must live honourably and peacefully In 

their homeland. FoHowing this incident, there have been 

more such IRVnOIation. Including a Tamil who bumt hlmaelf 

in Geneva, five people have resorted to self immolation. 
Srilankan Tamils issue is a burning issue and still there 
is no respite. An end to the war of the Government waged 

against innocent civilians has not ceased. 

We would like to demarcate the Srilankan Tamils issue 

88 one before Ra;iv GandhI Assassination and other one 

88 after Rajiv Gandhi a88888lnation. Before the a8888Si· 
nation of our late leader ShrI AaIIv Gandhi, our approach 
might have remained different. But now, alter his being 

killed, we strongly believe In implementing the Indo-

Sritankan Accord. I would Dice to register and reiterate this 

view point of ours in the august House. 

I would like to point out that the current war in Srilanka 

is not 8 war merely between LTTE and Srilankan Army. 
We should not keep quiet on that count. In fact, it Is 8 

war between the Srilankan Tamils and the raciest 

Sinhalese. Tamil race 18 being systematIcaJIy eliminated 

and Wiped out there. It Is not a mere Internal problem 

in Srilanka, It Is an international isaue. it must be 

under8tood in Its right perspective. 



483 Motion of Thanks on the FEBRUARY 17, 2009 PfflSidsnrs Addtess 484 

{Shri A. Kriahnaawamyj 

In India, we have extremism and the attendant 

problems in the North. There is tension witnessed evidently. 

But in the South it is comparatively peaceful. Extremism 

has not taken its ugly head. Just because there is no 

problem In the South, don't be reluctant. The intemal 

conflict in SrIIanka may have its ramifications in India too. 

We must be careful about it. India must cautiously 

approach this. 

LTTE cannot operate 4nlridla. It is proscribed. Indo-

Srllankan ACCord provides for it. Under the circumstances, 

under the guise of this agreement, Srilankan Army is 

trained in armed attacks. We leam that they get weapons 

and equipment from our Defence establishment. It is also 

said that reconnaissance support is being extended to 

Srllankan Army. It cannot be dismissed as mere exchange 

of Information. It is said that only non-lethal weapons and 

equipment have been gIven to Srilankan Army. It must 

be noted that this may help that army to annIhilate the 

Tam/I race. I draw the attention of the Govemment of India 

to this aspect. 

Instead of curving out a Tamil homeland merging bOtft 
the Northam province and the Eastem province a faroical 

~. was held in the Eastem province and a puppet 

admIni8tration has been established there. From the 

East, the armed attack Is p8Il)8frated against the Tamils 

In the Northern province. It may lead to another farcical 

election and a puppet regime to make the Tamils third rate 

citizens. The intentions of the racist regime should be 

understood. All out efforts must be made to save and 

safeguard Tamils. 

Tamils cannot be treated as inferior citizens. They 

are aJao a national race. They are sons of the soil. 

They are the descandents of those who have ruled the 

island nation In the ancient days. They must have equal 

rights. 

Pakistan and China are helping Srilanka In several 

ways. Both In 1965 and 1971 during Indo-Pak war, 

Srilankan Govemment was supportive of China and 

Pakistan and not India. This must not be last sight of. 

Considering the fact that South is peaceful India must not 

blindly support Srllanka. After wiping out Tamil race, 

Srilanka may tum against India. What is the guarantee 

that it may not happen. Hence, there Is a need for the 

Govemment of india to give 'protection to the Tamils. We 

must come forward. 

'Frontline' has written that it may be a victory for 

Srilankan Army now. But it Is more important to win the 

hearts of Tamils which they cannot do easily. The 

Srilankan Tamil aspirations to have a Tamil homeland must 

be respected. The plight of all the Tamils in Srilanka must 

be taken note of. In the Central provinces, plantation 

workers are all Tamils. They were taken there during 

British Regime as bounded-labour. Now they languish 

there without equal rights. Hence. we must strive to get 

equal rights for all the Tamils in Srilanka. Srilankan Tamils 

must get their right to live there honourably. There 

must be an end to war and restoration of peace and 

normalcy. A peaceful settlement must be evolved 

through .. democratic process. Devolution of powers and 

autonomy. !'lust be ensured. Only then, the Tamil race .... 
there can breathe and live peacefully which will ensure 

peace in the region. Reiterating this on behalf of DMK, 

let me conclude the extending my support to the Motion 

of Thanks. 

SHRI KHARABELA SWAIN (Balasore): Madam, Shri 

Krishnaswamy was asking as to why weapons, like radar 

are being given to Sri Lanka. His party is a part of the 

Govemment. Whom is he asking this question? ... 

(Interruptions) When he was speaking, I did not disturb him. 

Whom Is he asking this question now? 

SHRI S.K. KHARVENTHAN (Palani): Madam, we can 

solve the matter among ourselves. He need not wony 

about that. ... (Interruptions) 

SHRI KHARABELA SWAIN: His party is a part of the 

Govemment. . . . (Interruptlons) 
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MADAM CHAIRMAN : Nothing is going on record. 

(Interruptions) ...• 

MADAM CHAIRMAN : Please take your seat. 

[Translation} 

SHRI ANANT GANGARAM GEETE (Ratnagiri) : 

Madam, Chairperson, I rise to speak in support of the 

Motion of Thanks on the Address of Her Excellency, the 

President -of India, Shrimati Pratibha Patil moved by Shri 

V. Kishore Chand S. Deo and seconded by Shri Madhsudan 

Mistry .•. [lnterruptions). However, it is the last year of 
Fourteenth Lok Sabha. 

MADAM CHAIRMAN : We will come again and again. 

(Interruptions) 

SHRI ANANT GANGARAM GEETE : What I mean is 

that it the last year as weU as the last session of Fourteenth 

Lok Sabha and also the last year of UP A. Governmenfs 

fIVe year rule. Therefore, obviously the hon. President of 

India has incorporated the achievements of five years rule 

of the present Government in her Address. Subsequently 

the Budget speech of the Leader of the House and of the 

new Minister of Finance reiterated all those achievements. 

When Shri Madhusudan Mistry rose to second the MotIon 
or Thanks on Presidential Address. he said that from the 

day one the opposition was thinking that UPA. Government 

will not last for five years and it would fall midway. He 

expressed happiness over completion or five years by UPA. 

Government. The han. President as well as the Leader of 

the House made a mention of achievements of the UPA. 

Government during its five years stint. But I feel It would 

be premature to boast of these achievements. The coming 

election will decide about its achievements. its success or 

the failure. When the Government goes to the voterB, 

seeking their votes on the basis of its ~ the 

public will decide how· far the Government has been 

IUCC888fuI or a failure .•. (lntBmJptions) 

• Not recorded. 

{English} 

MADAM CHAIRMAN: Nothing should be recorded. 

(Interruptions)" 

[Translation} 

SHRI ANANT GANGARAM GEETE : Madam, perhaps 

the hon. Member could not follow what I have 

siad ... (Interruptions) 

MADAM CHAIRMAN You make your point. You 

address the Chair. 

SHRI ANANT GANGARAM GEETE : Madam, the 

people of this country will assess the success or failure 

of the Government and coming elections win decide it. No 
one can predict anything as to what is going to happen. 

But the Government should view it seriously. The should 

introspect as to whether our people are really happy. are 

they really in prosperity? Are our borders safe? Is the life 

of a common man safe in our country? Are the jobs or 
the employed persona secured? Is there food security for 

the people living below poverty line who are finding It 

diffJaJlt to get their two square meals? There are many 

such Iasuea which needs to be pondered over aerious/y 

by the Government, .. It Is the reaponsibiIity of the 

Gcwemment to provide these facilities to Ita people. H Is 

reaponsI)le for its 100 CfOre population. Therefore, there 

is a need for the Government to make seIf·asseument 

whether It has been 8UCC88SfuI In discharging Its duties 

or not? 

Madam. the Government announced a package of As. 

70,000 to waive the loans of farmers. The demand for loan 

waiver 8latted from Maharaahtra. The reason behind the 

&aid demand was that approximately one and a half lakh 

fannera committed suicide during the last fIVe yeara and 

maximum such cases were from Maharaahtra, eapeclally 

Vidarbha. The main crop In Vidarbha is cotton. Agriculture 

is the only source income in Vidarbha. There are no 

• .Not recorded . 
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industries. The area is not industrially developed. And 

farmers have no other source of income than agriculture. 

Complete crops of farmers gel destroyed in the event of 

any natural calamity such as famine, hailstorm and then 

they are forced to commit suicide. 

17.00 h .... 

Agriculture Is the only source of income In Vidart>ha 

and when the crops get damaged the farmers· have no 

other go than committing suicide. So far as MSP is 

conCerned SM DP Vadav patted himself and the Gov!. 

saying that MSP has been increased during their regime. 

Every year the Govt. ftxes MSP. But it is debatable as to 

whether the Govemmentprocures the produces of farmers 

at MSP declared by it? Does the farmer really get MSP 

for his produce? One can go and see as to what really 

goes on when the govt. agencies procure paddy. The Gov!. 

declares MSP but the Govemment does not buy cotton at 

the announced price from any farmer. Procurement centers 

are opened during the crop season. The Govemment 

agencies categories cotton into 'A' 'B' 'C' and '0' grades. 

The fact Is that when a farmer comes to the procurement 

center the agency officials say that his cotton is of '0' grade 

and they can buy it at As. 1400 per quintal only, they would 

have procured il at MSP of Rs. 2700 if It was of grade 

'A'. II 18 clear that the farmer gets RS.14QO.1SOO only per 

quintal. Whereas, the farmer was quite happy 10 know lhat 

the Govemment have announced MSP of Rs.27oo a 

quintal for cotton. In view of attractive price farmers 

have sown cotton on their whole land. And when they 

went to the marttet, they were dumb founded to leam that 

their cotton was being procured at just As. 1400 per quintal 

at a whopping difference of Rs. 1300. The Govemment 

should look Into it. Mere announcements will not help 

the farmers and incidents of suicides by the farmers. 

Though the GoYemment announced a package of 

Rs. 70,000 crores, yet the farmers are committing suicides 

In Vidarbha. 

Madam Chairperson, under loan waiver scheme, the 

banks were supposed not to recover the loan amount from 

the loanees and Ihe banks gave certificate to them to this 

effect. But who will grant fresh loan 10 the farmers? They 

are likely to lose their one crop. When raised a question 

on this iSsue in the Parliament the them Minister of Finance, 

stated in his reply that there were some doubts in the minds 

10 bankers over loan waiver scheme. The dispelling of 

doubts took time and hence sanctioning of new loan was 

delayed by·4-S·months. But one crop season was over in 

this period. The banks took four months in understanding 

the modalities of loan waiver In deciding whether to accept 

applications for fresh loan or not and in the meantime the 

crop season was over. They lost their one crop. Now what 

those farmers will do in the next season? Can it prevenl 

them from committing suicide? 

So far as MSP is concemed, the Govemment should 

ensure that lhe produce of farmers is procured at MSP. 

But it does not do so. Even now the farmers are committing 

suicide. My submission is that loan waiver Is not enough, 

enlire loan should be waived from the revenue records, 

known as 7/12 in the state of Maharashtra. And loanees 

revenue record, that is 7/12, should be cleared, but what 

the Gov!. has done? Loan of some of the farmers have 

been waived, whereas, it has resorted to one-tlme 

settlement tor others. Loan of the farmers has not been 
waived off and the farmers whose loan has been waived 

off are not in a position to get loan afresh. Therefore, they 

are in trouble, unhappy and annoyed at the Govemment, 

it is more so in Vidarbha. 

Similar is the condition at our borders. Today's question 

No. 28 relates to naxalites. It has been stated that there 

is no inlemal security left in the country. I would like to 

refer to the figures on naxalites provided In reply to the 

said question. In reply to the question No. 28, it has been 

stated thai 1608 terrorist incidents took place in the year 

2005, 1509 in 2006, 1563 in 2007 and 1551 In 2008. 851 

such incidents, took place in 5 months of the year 2008, 

I.e. from January 2008 to January, 2009. 253 civl1ians and 

95 security personnel were killed in these 851 incidents. 

The Govemmenl has provided this information. 659 
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naxaIites have been 8IT8Sted and 83 killed. It is the 

scenario of our Internal security. 

Attack on Mumbai was the severest terrorist attack and 

I am grateful to the Govarnment that for the first time it 

has admiItecI that the attack on Mumbai was not just an 

attack on MumbaI, but an attack on the country as a whole. 

The Govt. of India has said so for the first time. I thank 

the Govt. for this. H we do not heed on terrorism the number 

of terrorist attacks wiH never come down. Even now, 
corrvnon man in Mumbai is afraid. When one returns to 

this home after work in the evening one's family members 

feel relieved that head of their family has come home safe. 

In a statement in this regard the commissioner of police, 

Mumbai said that during the preliminary investigation of 

Mumbai attack it found that there were 10 terrorists, 9 of 

them were killed, tenth one, named Kasab was nabbed. 

Two days ago another statement came, wherein, It was said 

that 16 terrorists had come, 9 were killed and one was 

nabbed and there Is no trace of remaining 6 terrorist. It 

Is very serious threat to the country. The Government 

should be alert and act strongly in this regard. 

The entire House supported the proposal for creation 

of national Security Agerq. 

Madam, our borders are insecure today. The matter 

relating to internal security is before us. 

Madam, unemployment in the country is on the riae. 
The han. President in her address had stated that the 

Government has stated NREGS to bring down unemploy-

ment. She also elaborated about the number of employment 

opportunities created under the said scheme. Even today, 

the Government informed the House in this regard. I would 
like to say something about the present status of this 

echeme. In fact wages are paid under the said ICheme. 

It Is rural employment. Day before yesterday. the han. 

Minl&ter in repJy to a question on urban employment and 

urban hosing stated that the poor in urban areas are those 

WhO have no dwelling unIIa of their own. Their population 

Is four CI'OI8 and they have come to cItiea from far-flung 

areas in search of employment. You must understand one 

thing that a single scheme cannot eradicate the problem 

of unemployment In the country. For this we need to adopt 

a certain poflCY. The global economic receasIon has led 

to the unemployment of more than 3 Iakh workers. Our 

small-scale industries are nearly wiped out. Here they are 
telHng as to what Impl'OY8tn8Ot they have made Into our 

Infrastructure and the facilities that are being given by our 

Government. In a reply to today's question It was mentioned 

that smaJl.scale Industries are in trouble. I would like to 

read out from the reply to the question (English] "The major 

challenges faced by the micro and amaH enterpri8e8 in their 

growth mainly relate to lack of adequate credit avaiIabUity". 

{Translation] We are saying that we have made large funds 

available but the Government states in a reply to one of 
the questions today that [English] 'Lack 01 adequate credit 

aVailability, technology and marketing constraints. infra-

structure bottlenecks'. 

[Translation] 

Today the Govemment Is accepting this fact that the 

major reason behind the problems being faced by our 

small-scale industries Is the Infrastructure botIIenack. 

[EnglIsh] 

MADAM CHAIRMAN : Pleale sum UP. now. 

{Translation] 

SHRI ANANT GANGARAM GEETE : ThIs mNn8 that 

we are not able to provide complele infratructunt and are 
highlighting our achIeYementa one after anoIher here. DP .. 
Yadav jl was epeaklng In the Houaeand he made an 

allegation upon the NDA Government that 2 crore 
Bangladeshi people migrated Into India when Shrl Advenl 

jl was the Home MinIster. W. agree that 2 crore 

Bangladeshi people migrated Into India during the tenure 
of NDA. I would like to ute: the Government as to what 

H has done to evict these migrants from our country. Today 

there is unemployment, malnutrition in our country and the 

farmers are committing suicide. A leader from the 
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Govemment side is making an allegation on the NDA that 

there are 2 crore Bangladeshi people in our country. I would 

like to ask the Government as to what steps have been 

taken by the Govemment to send back theae migrants from 

thJ country? 

Today, the Govemment is accepting this in Its reply 

that [English} Illegal Bangladeshi migrants are not entitled 

to receive ration cards, Pan cards, etc. Action Is taken for 

cancellation by the concerned authority as and when such 

C8888 818 reported or discovered. [Translation] This means 
that the Govemment accepts this thing that there are 

Bangladeshi in migrants in the country but they are doing 

nothing to evict them. There was no mention of this in the 
hon'ble Madam Presidents Addresa ... (Interruptions). I will 

conclude my speech wHh one last sentence. When D.P. 

Yadav p was speaking, our aenior leader Joshi JI was 

listening to him quite aerlously. I was listening when 
Shri D.P. Yadav P was speaking anell was reminded of a 

Hindi film song. I would like to make a mention of that 

here so that Joshi Ji does not become more serious. The 

song goes Hke 'Bengani Shaadi Mei Abdullah Deewana, 

Aise Manmauji Ko Mushkil Hal Samjhana. Therefore, 

hon'ble Madam Chairperson, I would like to say that it is 

not a question of Govemment and opposition here. The 

problems being faced by. the common man today are 

Increasing day by day and this itseH Is the failure of the 

Govemment. 

[English] 

SHRI C.K. CHANDRAPPAN (Trlchur): Madam, this 

House 18 dI8cuaIng the MotIon Thanks on the Preak:lenfs 

Addreea. W. support thai. 

But, at the 88m8 time, we would Ilk. that certain points 

would have been added additionally In that AdcW8s or 

certain points are misSing in that. In a very pecuHar 

altuatlon In the country, the UPA has come to power. It 

Is not that the Gong ..... had a big majOrity anfI then they 
could form a MlnI8try. The Congresa and Its Allies together 

did not have also majority and it was at that time, on the 

basis of a Common Minimum Programme, they sought the 

support of the left and It was given. Without asking for 

any ministerial position or anything, the left extended the 

support. 

The whole point Is that we expected that the Common 

Minimum Programme would be strictly implemented. The 

President has narrated point by point saying thet most of 

the Common Minimum Programme has been implemented. 

The next day, Shrl Pranab Mukherjee in his Budget 
presentation also did the same thing. 

Here I think this is a time for introspection because 

you are completing five years. We also take credit for the 

achievements of the UPA Govemment because for four-

and-a-half years, we were supporting that Govemment. But 

when you say that everything Is so bright on the horizon 

and the life of Indian people looks like a rainbow, It reminds 

me of theae people, who are sitting in Opposition today, 

five years ago were telling about India shining. 

SHRI ANANT GANGARAM GEETE : Feel good 

factor. 

SHRI C.K. CHANDRAPPAN : Yes. So, the same 
mistake is probably being committed. That is my feeling. 

Now, I do not want to go into the details of it. One very 

important thing, which everyone should remember now, 

was that the political instrument was created In this country 

with a view to fight reactionary communal forces, the fascist 

forces, and ensure that democracy and secularism is 

saved. 

That was the UPA supported by the Left. That was 
the political instrument that created an atmosphere, that 

created a new Govemment and Common Minimum 

Programme and everything. If you look at it today, Madam, 

I always thought - not only myseH but the country always 

thought - that the Congress has a feeling of its slightly 

exaggerated Influence, and Is trying to live in a dream 

world. 

Shri Pranab Mukherjee, while presenting the Budget, 
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in the first two or three paf8gr~ n8lTllted the 

achievements, dedicating the whole thing~ Shrimati Sonia 

Gandhi as UPA Chairperson. At the end, w!\ile concluding 

it, the UPA was forgotten and he said that th8 people, the 

earn adrni, will remember the hand that made everything 

possible. He did not say that vote for the band, ·but short 

of that, everything has been said. 

Madam, this attitude is creating cel1ain problems in the 

country. For example, they thought that it was not so 

important to keep the unity of the left and the UPA and 

it was more important to go with the United States. 
Somebody even suggested that Sharat Ratna should be 

given to President Bush. ... (Interruptions) The kind of 

thinking that was there, that thinking is very wrong. With 

that thinking, probably the Congress thought to dispense 

with the Left and get somebody else's support and they 

got it readily by payment and otherwise. You have reduced 

the Parliament into such a shameful situation that the 

greatest democratic institution in the country stands 

discredited. Let us not forget that your Government has 

survived, but I do not know whether democracy has been 

survived, whether constitutional rule has been survived. H 

is not that only the unity of the UPA and the Left has been 

disbanded. Now with the decision the Congress has taken 

that we will have alliance with no UPA partner on the 

national plane, you have dispensed with the UPA itself. 

In every State, some kind of an a1tiance will come. 
Now, many people, the UPA partners, are looking for 

aIIlance elsewhere. So, the kind of political approach 

the Congress has adopted at a time when the country 

needs the greatest unity of the democratic and the Left 

fon:es to fight reactIonaty forces, to fight the forces of 

terrorism an::! communalism, it was a rather suicidal step, 

I must say. 

With that introduction, I would come to the other 

point. The President's Addrese as weB as the Budget 

spoke about IIII/1J admi and the kind of good life that 

you have provided to the 88m admi. Many good 
programmes, which you called flagship programmes and 

aU that, money has been provided for. We also supported 

those programmes. But where does the fact take us? Indian 

remains, today, a country where every night 200 million 

people go hungry to bed. The country having the biggest 
population who are hungry Is ·Indls. That Is a fact revealed 

by so many agencies. H you look at India In another way, 

this Is also the country that Is having the greatest 

unemployment. Again, India is heving the largest number 

of illiterates. 

Who are these people? They are the am aadmI; the 

hungry millions; the unemployed millions; and the illiterate 

mlUlons. There are people who are hardly dressed, and 

there are people who stlU dream of a 8heIter. My friend 

just now mentioned that about four CfOre people, who are 

homeless, are roaming about In thI8 country in the urban 

area alone. This Is the profile of the am aadmI In the 
country. 

Why did you not take concrete measures by which you 

could have changed? You could heve changed with the 

kind of support that you are receiving from people, but you 

hardly did anything. As soon as you came to power, the 

Government appointed the Swamlnathan Committee to look 

into the pUght of peasants, which happened In the 

background of suicides spreading among desperate 

farmers, who were victims of indebtness and all that. It 

Is not a question of giving him more credit. It is not the 

solution, but it Is only one part of the solution. But the 

main thing Is that he should be able to sustain himself 

and his family by engaging In agriculture. Thereafter, he 

should be offered remunerative prices f!>r his crops. 

Otherwise, as was happening in Vidharbha, that is, when 

the cotton prices come down, then they have no way other 

than committing suicide. There should have been more 

elaborate steps of providing crop insurance and then you 

should give him credit, and probably he would have been 

placed in a better position. 

Madam, I am aware about the time conatraInt, and I 
do not want to take your indulgence 80 much. Now, we 
are facing global economic crIsie, and many steps are 
being taken In this context and many packages are being 
offered. But the fact of the matter Is this. Take the case 
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of a State like KeraJa from where I come where all the 

tradltlonaJ industries like coir, caahew, handloom, the whole 

coastline full of fishermen - Kerala is a State that exports 

maximum fish products to country abroad - that employ 

lakhs and Iakha of people are all in criais. Kerala is also 

known for cash crops and plantation crops. The price of 

plantation crops have collapsed and no one is there to help 

them. Now, If things go like this, then they will also have 

to cormnlt suicide. The packages that are being offered 

do nOt help them much. These are packages that go off 

their head as their problems are not resolved and their 

problems are not seriously approached. 

As we speak of special packages to deal with the 

economic slowdown that we are facing in India, let me 

remind you that 20 lakh industrial workers became 

unemployed during this period of economic recession, and 
another 10 Iakh workers are surely going to be unemployed 

soon. This is not the general unemployment that I 

mentioned about before, but due to the present economic 

recession. 

Shri Pranab Mukherjee, while introducing the Budget, 

said that the year that we are going to face will provide 

us much more hard time because the things are not 

improving in the international situation. It would mean more 

unemployment, more closures, more retrenchments and 

more cut in production, etc. What are the steps that you 

are taking? The Government has hardly taken any concrete 

measures by which they could provide some kind of safety-

net for these people who are now thrown out from their 

employment. 

Madam, you hail from Delhi and you know the 

plight of Industrial workers when they are thrown out of 

their jobs. An Industrial worker thrown out of his job 

comes on to the streets. He does not have food, he does 

not have a home, he does not have clothes, and he does 

not have anything. That is the situation of nearly half a 

mRiion people In the country now who are thrown out of 

their jobs. They are on roads. Has the Government taken 

any step worth its while which can bring a difference in 

the situation? 

leading trade unions like AITUC, CITU, HMS and 

others are getting to Delhi lakhs of people who are victims 

of recession and the resultant unemployment. They are 

coming here to demonstrate before the Parliament. Well, 

they may not be allowed to come near the Pariiament 

because we want to sit in a place that is hermetically 

sealed from the realities of life. But, the whole world will 

see their plight when they come hungry and half-naked, 

shouting slogans against the realities that they are facing 

today. After aH everybody knows that the Address of 

President is prepared by the Government. So, the 

Government is unconcemed about these problems 

because hardly any mention has been made of them in 

the Address. 

Madam Chairman, former Finance Minister Shri 

Chidambaram used to take pride in the fact - we aiso felt 

nice whenever he referred to it - that Indians working 

abroad are doing good work. Good that the Minister of 

Overseas Indians Affairs is here now. He is from Kerala 

and we are good friends. The reason why Shri 

Chidambaram used to take pride in the Indians abroad is 

that they were sending a lot of money home. When the 

country's foreign exchange reserve was at its lowest ebb, 

we depended upon the money Indians abroad had sent 

to India. it was the money that they earned through their 

sweat and blood. Now, because of the intemational 

financial crisis, several lakhs of them are retuming home. 

Since Kerata is a State from where many lakhs of people 

are working abroad, we feel the pinch of it. We asked the 

Govemment whether some rehabilitation measures could 

be taken. We said such measures will have to be taken. 

But the Government of India very merrily ignored it saying 

that there is no such thing. There has been no mention 

{)f it in the Budge!. These people were so helpful in 

strengthening our economy in the time of need. We 

depended upon them and we were praising them for 

their services. Now, when they are in trouble, you tum your 

face away, you are showing a Nelson's eye to them. These 
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are problems which the President Addrasa does not 
mention. 

Shri Pranab MukheIjee made an inIer8sting comment 
in his Budget Speech yesterday. He referred to 'economic 

growth with equity'. The author of that concept was 
JawahartaI Natw. As the Chairman of PlannIng Commia-
&ion wilen India was fighting for freedom he &aid in 

his report that india will not take the path of classical 
capitalist development; India wiU go for development 
with social justice. Shri Pranab Mukherjee now says that 

'growth with equity' has been corrected by Arnartya Sen 
and said that growth should be sustained in the context 
of crisia. 

I was amazed. 'was really amazed. , raspect Amartya 
Sen, a world renowned economis, and a pride of India and 

that he got the Noble Prize. But we want growth with 

justice, gJOWth with equity. That was the slogan which 

In&pirad the ma8888 of India, who aacrifIced everything for 

the cause of freedom. Let us not forget that. 

For your new friend, AmerIca, for whom you are 
so eager to present the Sharat Ratna - which was 
spoken unfortunately by a Congressman. Pandit 

Jawahartal Nehru and also Mahatma Gandhi mwt be 

turning in their graves 888ing this new discipfe of Congress. 

Wherever PnJsident Bush goes, he gets shoes. HIs own 
people rejected him. Let us not forgel that fact. Why are 
we eager to do that? Is It sycophancy? Mora loyal 

towards the Kingl I do not want to say about It. These 
are some of the things that really missed in the Presidenl's 

Address. 

My last point is about terrorism. Terrorism is mentioned 
in this House. We made a new legislation. Our 0pp0eitI0n 

Leader was happy that some kind of a 1egI.1e'lon hu 
come, and he was very unhappy that POTA hu been 

rapeaIecf. I ramember, AdvanI Ii was telling that the 
Govemment is UIIng CBI, etc. They are using. Probably, 

they learnt a Ieeeon &om him. He wee chargIHheeI8d 

by C8I In .. caee of demoIIIion 01 Sabri MaIjid. It ~ 

he who clae*ally proved that they do not care for tt. He 

became not only a Minister of Home Aftaifl but a 

Deputy Prime Minister too. But unfortunately, Congraaa 
should not take leaves from that and practIae It. 80th of 
them are birds of the aame feather when It comes to such 

things. 

RegardIng terrorism, 1here are certain failures on the 

part of the Government. Now, it Is over. We made a new 
legislation; we are united in, facing It. I remember, Shri 

A.K. Antony, my another good and e_.mad friend and 

a Minister, made a spe8ch in Kerala four daya before about 
the incident In MumbaI. He said that the Importance of 

HImalayan defence is an old 8Iory.1t Is not that ~ 

today. More important Is, dangers coming from the sea, 

let us be vigilant against It. This was the statement of 
the Minister four days ago on MumbalIncIdent. La,er, we 
came to knOw that after Mumbai 1ncidanI. We had intelligent 
inputs from various agencies from clfferant countries that 

there Is an invninent threat of terrorist attack from the 

888. Shri Antony knew It, and that means. the Government 

knew it. That is why, he said that there Ia imminent threat 

from the sea. But why did the Government fall? And why 

it failed so miserably? It brought shame to us. Ten boys 

coming and hoking the country for thl1l8 days with mass 
lORing, and seiling araon everywhere. That was the failure. 
Now, the laws have come. Let UI hope that the law will 
be implemented. In the law, .. this Parllamant paseed, 

we defined terrortsm In many ways. NaxaIII88 are liiio 
Included among the termrlsta. Today also, the Home 

Minister 88id that they are slightly dlff8f8nt from 

othefl. I now come to Hindu 18nOriem, I do nat mean 
the entire Hindu community, the RSS-Ied Sangh PartYar-

led brigade, who are setting up new brlgadee - Ram Sene, 
etc. All these are creating condItiona of terrorism In this 

country. 

Let us not' just overtook It. The Govemment should 

be vigilant that these agenc/eI will nat be fIven .uch 
opportunities to work. 

The real last point I., when we dIICuaIed the 

MaIegaon incident, when we I8W the chargeIheet as It la, 
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the most dangerous thing has come to light - that is, U. 

Col. Purohit Is one of the accused. That means, in the 

ranks of the Army, these forces are operating. They are 

operating among the diplomats; they are operating among 

the Army; and they are operating among the Ex-
Servicemen. These are dangerous omen that has to be 

tackJecI properly. These aspects of the matter have not 

found any expression in the Address of the President. 

Later, when Shri Pranab Mukherjee spoke, he also did not .. 
make any mention of this. 

Wlththeae words, I support It. But I hope that these 

aspects also would find some expression later. 

"SHRI TATHAGAJA $ATPATHY (Dhenkanal): Thank 

you. I rise to participate in the Motion. of Thanks on the 

Address of Madam President. 

Uke speakers before me mentioned, It has been 
mentioned over and over again, that It is the Govemment, 

and here, I would like to re-aaaert that It is actually some 

bureaucrats, who make a draft of the President's speech. 

So, the hoIIowneas and the pomposity of the speech are 

invariably visible at a very surface level. 

'It was simple rhetoric; and the UPA's claim of 

accomplishing the targets set by CMP, simply ended as 

a bubble that burst because they are incapable of 
presenting an honest balance sheet for the past five years. 
Had they been aaseasees the income tax department 

would have seized !heir a8S9s18 by now, and they would 

have been penalized for taking the country to ruins. 

Socially, politically and even outside the country, India has 

reached the pita during the past five years. 

In the Address to the hon. Members· of both the 

Houses of Parliament, the PreSident never thought It fit to 

address the problem of our burgeoning population, a 

problem that has actually plagued this ~ntry so-:badly 

that none of the projects, none of the programmes, and 

none of the policies that we declare and we tried to . 

implement actually reache the sam admi, because 

by the time the Implementation takes place, It has all 

gone haywire and the way the population is spinning 

out of control is not a joke any more. But unfortunately 

it was not deemed necessary to underline or stress this 

issue. 

Prices of essential commodities - those of us who go 

out to the shops and actually buy things will realize this 

- are even today skyrocketing. It is a shame; our country 

is so.well connected; we always see on the Highways, 

Kashmir to Kanyakumari, India is ona and the first proof 

of that which I personally saw when I was gradually 

becoming aware of political oneness of the country, was 

in 19n. 

At that time, except AIR and Doordarshan there was 

no private media house yet from the top of the country 

to the bottom, from the East to the West everyona voted 

against the Emergency and against the then Congress 

Govemment and threw it to the rubbish bin. II is another 

story that the others also failed and.so the Congress came 
back. But the j;X)untry's history tell~ us that from 19n 

onwards, people have been rejecting the Congress again 

and again. 

In spltl:! of ~is kind of a modem society where we 

are well connected through Media, it is a pity that when 

intemational prices of petroleum products are going up, our 

oil companies are compelled to put a lid on the rising-

prices. When we do decide to jack up the prices, it Is 
a bit too late. Here In Parliament we hear that the· 

companies have bome so many thousands of crores as 

losses and hence the GC1..~mment has to make up for that. 

Again when we see that from 147-148 dollars a barrel the 

prices have come down to 45-46 dollars a barrel we do 

not Me the linkage between the prices that are available 

at the outlets. This is because we are using such vital 

things in this country's economy only for mere petty political 

gains. We are holding the prices high so that when election 

comes close we will bring down petrol and diesel prices 

by another RS.3 or Rs.4. T~ people think ~t they 

win take the kudos for their achievements. But let us be 
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aware that the aam aadmi of India today is a very-very 

conscious citizen of this country. He has realised that your 

CMP was a completely rnal-nutritious policy which did not 

work out at all and it has failed. Becauae of this failure 

the aam sadmi today wilt probably be compelled to eat 

kachcha sam in the coming days. 

Madam, projects that were started by the NDA 
Government, like the Golden Quadrilateral and the criss-

cross North-South-East-West corridors, have as yet not 
been completed. Forget about taking up new eye-catching 

infrastructure projects, even on-going projects have not 

progressed in the last five years. We saw the birth of 

the NREGS. I remember very clearly, at that time I had 

spoken against this programme because I had said that 

it would divide fammes. Every major son will want to be 

separated from the father 80 that he can claim to be an 

independent family and can claim rightfully hundred days 

of employment. That has happened. In the process we 
have brought down land holdings to the minimum. We 

have brought more people into the fold of home-Ieas in 

the rural areas. It has not helped in creating the backbone 

of economic independence for the common people in the 

villages. 

In the name of Bharat Ninnan, an pr0ject8 and 

programmes were brought under one umbreUa. I would 

like to ask all the 000. Members here as to what they have 

seen in their constituencies; where Is that Bharat, that Is 

India and where Is that ninnan. This has been a complete 

failure except for the roadside hoardings where we see 

the photographs of one Member each of Lok Sabha and 

Rajya Sabha' and that Is all. In reality nothing has 

happened for th9 people. 

Many 000. Members have talked about terrorism. 

What has been the reaction of this Government to 
terrorism? They have changed a Minister. They have 

revived an old law in a new guise and a new name. They 

are claiming to be forming a new police force which will 

guard the coastal aress. But these are all knee 

jerk reactions. There is no positive outlook on how to 

combat a global threat such as tarrori8m. There Is no 

over view look at policy that will help In controlling this 

menace. 

SImilarly, as far as MaoIst violence goes, my Stale 
of Orissa has been inflicted along with many other Stat .. 

In the Eastern part of this country, but here also the 

Government has failed to bring about a coherent policy 

to meet internal terrorism and It Is sad that the Presidential 

Address did noc deal with this f11IIIor problem In a very 

tangible way. Just giving waIkIe-taIklee or UB-40 or U2 
or Uzi guns wIU not solve the MaoIst menace. It has to 

be a socio-economic answer to a problem that is 

ever widening and getting deeper and deeper by the 

day when more and more people are getting recruited 

Into the ranks of the Left Wing extr8n'Ii8I8. But a 8imple 

thing that the Government of OrIssa had requesIed 
that five more distrIcla be included In the Left Wmg 
extremists' aHected llat that the Central Government 
has but till date the Union Govemment has been 

incapable of reacting to this small demand of the State 

Government. 

.. " 

The NDA Government had committed for six All India 

Institute of MedIcaJ ScIences kind of ho8pItaIs in diHerent 
parts of ~ country. One was promised to Bhubaneswar 

also but unfortunately five years have passed by but not 

a rupee has been given for these projects neither do these 

projects come under the scanner of the Presidential 

Address. 

This Govemment has fonnulated a new minerai policy. 

All mineraJ..rich States have oppoeed this poItcy. OrIaaa, 
for in8tance, has been demanding hike In royaJty on coal 
and other mlnerais. You are not able to hike the royalty. 

You 818 not able to recognise the fact that these are finite 

resources. They are not Infinite. They are not unending. 

They will end one day sooner than later but no benefits 

accrue to these concemed States and no royalty has been 

hiked. States like Orissa have suffered siQC8long because 

of freight equalisation policy which was adopted immedi-

ately after Independence. 1 guesa,'lnd assume you 
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understand what freight equalisation meant for the States 

in the east and north-east like Orissa, Bihar and such other 

States. It meant that we had to pay through our nose 

for the rest of the country to develop but now when the 

other parts of the country have developed, the mineral-

rich States are not being looked after and the colossal 

loases that we bore when the freight equalisation policy 

was adopted has not been made good till date. 

Madam, farmers and farm wor1<ers have been 

completely neglected by this Govemment. There are only 

two-thFee very simple things that a farmer wants. A farmer 

wants water on time, proper seeds and appropriate 

knowledge of useable technology. Forget about technol-

ogy, we have no system of passing on technological 

knowledge to our farmers. But proper seeds and water 

on time, this Govemment has completely failed on this front 

to address such important issues. They have not been 

able to take any innovative steps on the issues of farms 

and farming. 

Orissa had recorded highest procurement of rice 

during the last two years. I am happy to mention here 

that the Minister of Agriculture was kind enough to 

commend this achievement of the State. 

But again, a sman request by the Government of 

Orissa to direct FCI to open more procurement centres 

has fallen on deaf ears of the Federal Govemment. 

Resultantly, the Oriya farmers are compelled to resort to 

dIstreaa sale. 

MADAM CHAIRMAN : You may conclude now. 

SHRI TATHAGATA SATPATHY : Madam, I am the 

only speaker from my Party and also from the State of 

OrIssa. So. you should allow me some more time. 

Madam, my complaint has been that Orissa has 

consistently. through the decades, been neglected for no 

fault of tHe Oriyas or the State of Orissa. The people of 

Orissa are gentle and soft spoken but th&t does not mean 

that we will be trampled upon; will be squashed and we 

will be set aside. The time has come when the conscious 

Oriya people who are a~are of the coUIJ!.ry's needs, the 
needs of the State will rise up. In that situation the 

Congress Party will get a befitting reply in the coming 

elections when the whole country and our State will go 

to the polls ... (Intsrruptions) They should heve patience. 

Patience pays. This impatience on the part of the 

Govemment which is looking for independent and small 

players In every State to pick up the ragtag to throw aside 

anybody who is powerful to survive speaks of the very 

pitiable state of affairs for the Congress. The reality is that 

the Congress has lost Its roots. It fought for freedom from 

the clutches of the foreigners but today It has itseH fallen 

in that very swamp. It does not have the answer to the 

problems of this country because it does not know what 

the problems of this country are. People who are siding 

with them, who are members of the UPA are committing 

a crime on the people of this country and they will have 

to suffer in the days to come. I have the faith that >1ot 

only the intelligent people of Orissa but everywhere In the 

country the people will rise up and will realize what the 

UPA, especially the Congress Is and they will give a 

befitting reply to this Govemment and to the Congress In 

the forthcoming elections. 

SHRI ADHIR CHOWDHURY (Berhampore, West 

Bengal): Madam, I am feeling a little bit elated while 

participating in the discussion on the Motion of Thanks on 

the Presidenfs Address. A number of eminent Members 

Including the Leader 0' the Opposition have already 

participated in this discussion. 

Madam, at the outset I would like to convey my 

heartfelt congratulation to the mother of Vivek. The mother 

who resides In Gujarat. The original name of Vivek is 

Muzafar Sheikh. He has been re-chrlstened as Vivek by 

his new mother. Muzafar Sheikh, two and a haH years old 

boy went missing from Gulbarg society during the riots and 

was found six years later in the home of a Hindu family. 

For six years Vivek was growing up at Bina Palni's house 

In Rakkhail area of the city. Bina claimed that someone 
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had come to her late husband VIkram during the riota at 
Meghani Nagar and left this little kid with him. VIkram had 
brought this boy home and the boy not only adjusted In 
the family but also became the darling of the othef children. 
Now. the· biological parents of the boy, namely, 

Jibannunlsha. the mother, found her own darling and by 
the direction of the court, she also has been given the 
right to look after her own son. 

18.00 h .... 

Madam, we need this society. 

MADAM CHAIRMAN: Hon. Mermers, the time Is 
6 p.m. now and we have a tong list of speakers to 
participate on the Motion of Thanks. H the House 
agrees. we may extend the time of the House by one hour 
more. 

SEVERAL HON. MEMBERS: Yes. 

MADAM CHAIRMAN: The time of the House Is 
extended by an hour. . 

SHRI ADHlR CHOWDHURY : Madam, being a 

Member of this House and being an Indian, I am proud 
of this family and this mother. We need this kind of a 
society. The more we are able to build this kind of a 
societY. the more we will be secure and the more we win 
have peace. We need the society of mutual reepect, 
mutual dignity,. mutual compassion and mutual love. 

I think our Leader of Opposition got exasperated 88 

the contents of the President's Address clearly indicates 
that the UP A Government has been focusing Its attention 
on the welfare of the convnon people. That is why. the 
Government Is 80 preferred by the aam aadmi. The 

name • &am IIIJdmI has sent jitters in the hearts of the 
Opposition Parties. The reason is-obvious. More and more 
people of ~ country are now hearing the concept, the 

vision. and the objective as enunciated by the UPA 

Government. 

To convince the Opposition colleague, I would juet 
reter to two or three isauea. Arat of aU. this is ~ 

Government which has made a significant legislation to 
ensure the job of the common people of this country by 
introducing the National Rural Employment Guarantee Act. 
Nowhere in the world has this kind of a legislation been 

brought about so far. Right to work has been enshrined 

in our legislation. Now. people are at liberty to seek, to 

get and to compensate for nol having a job. So, It Is a 

landmark legislation that must be appreciated by the 
representatives of people. 

The second Is the Unorganized Workers Social 

Security Act, 2008 which will facilitate social security to 43 
crore unorganized workers. What does It mean for aam 

aadml? Are these Acts not benefiting sam aadmfl Who 

else will be benefited by all these Acts? Are they not 
common people of our country who will be benefited? It 

is the utter frustration of the Opposition Members to tarnish 

the image of the UPA Government. 

That Is why they are simply raising non-I8auea In the 

context of President's Address. You wiD be astonished 

to note that In 2007-08 nearly 3.4 crore rural households 

were provided employment under this Programme. Out 
of the beneficiaries, 55 per cent belong to Scheduled 

castes and Scheduled Tribes and 49 per cent were women. 
Over 46 Iakh works were taken up under the Programme 
80 far of which 19 lalth works hav8 been completed. A 

few minutes earlier Shri Chandrappan made a criticism of 

the UPA Government .... (InIerruptiorta) 

MADAM CHAIRMAN: Do not record the interruptions. 

... (Interruptionsr 

MADAM CHAIRMAN: Silence please. 

[Translation] 

SHRI THAWAA CHAND GEHLOT (Shajapur) : Hon'ble 

Ch8Irman. there is not a single Minister present In the 

House ... (IntB/'I'IJ¢tons). There Is no single Minister present 

hera during this important diacuasion ... (lntsrruptJons} 

• Not recorded. 
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MADAM CHAIRMAN : The Minister has just left with 

the permission of the Chair. He is coming back in a minute, 

therefore, you sit down, everything is on record. 

'" (Interruptions) 

SHRI THAWAR CHAND GEHLOT : Hon. Madam 

Chairman, there is not a single Minister in the 

House ... (Interruptions) 

MADAM CHAIRMAN : The Minister has left just now 

with the permIsston of the Chair. He is going to come back 

in one minute. 

... (Interruptions) 

MADAM CHAIRMAN: You sit clown. The Minister is 

very aware and everything is on record. 

... (Interruptions) 

MADAM CHAIRMAN : The Minister has come, so 

you sit down. You are just looking for an opportunity 

because you only want to talk in place of doing any 

work. The Minister had left with permission. He is coming 
In a minute. Now he has come, therefore, you please sit 

dawn. 

(Interruptions) 

SHRIMATI KARUNA SHUKLA (Jhanjgir) : Is there 

only one Minister? There is such a wide Cabinet .. 

. (Interruptions) 

MADAM CHAIRMAN : that will increase further. You 

please sit down. 

... (Interruptions) 

[English] 

THE MINISTER OF OVERSEAS· INDIAN AFFAIRS 

AND MINISTER OF PARUAMENTARY AFFAIRS (SHRI 

VAYAlAR RAVI): Every human being needs to go out 

some time. I am also a human being . ... (Interruptions) 

MADAM CHAIRMAN: All right. Hen. Members, please 
sit down. 

. .. (Interruptions) 

MADAM CHAIRMAN: No comments to be recorded. 

{lnterruptionsf ... 

MADAM CHAIRMAN: No comments please. 

, ... (Interruptions) 

SHRI ADHIR CHOWDHURY: Madam, I would suggest 

to Shri Chandrappan to advise the State Government of 

West Bengal to implement the NREG Programme in the 

State. The reason why I am suggesting is that a survey 

has revealed that hundreds of Scheduled Tribes in the 

poverty-stricken area of West Bengal have not been able 

to obtain job under the NREG Programme. On an average, 

only 14 to 16 days of work have been provided to those 

poor people. Those areas are witnessing the starvation 

deaths for years together. 

18,10 hra. 

[MR. DePUTY-8PEAKER in the Chait! 

I will suggest the Members of the Left Parties that they 

should pursue their respective Govemments especially the 

West Bengal Government to implement the Right to 

Information Act because a kind of social revolution has 

been made by this Act. Here, they are advocating for the 

welfare of the farmers, but In West Bengal the State 

Government is discouraging the poor farmers by their 

new argument of urbanisation and industrialisation .. It is 

the new slogan raised by the Left Parties in West 

Bengal. Even they put their argument now that the 

agriculture· is not remu~eratlve. So, it is better shift to 

industrialisation and urbanisation and in the name' of 

urbanisation and industrialisation, only. the farmers of the 

State have become the victims of the atrocities, of the 

violence perpetrated by the Ruling Party in cahoots with 

the administration. 

• Not recorded. 
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Sir, everybody knows, Nandigram has already become 
a popular name not only in our country but also in the 

whole world .... (Interruptions) Sir, in Nandigram, farmers 

have been killed • .... (lntetnJPtjonsr and the houses of the 

farmers have been put to arson. ... (inlerruptions) This 

is the reality of West Bengal where in the name of 

industriaflzation. . ... (Interruptionsr and thereafter they are 

pleading for the welfare of agriculture. ... (Interruptions) 

Sir. we have not dispensed with the Left Parties. But the 

fact is that being a National Party, we have some 

responsibilities to be c:flscharged. . .. (Interruptions) 

MR. DEPUTY-SPEAKER: Your Party Member will be 

given time and he can reply to all these things. I will see 
if there is any objectionable thing, then I will expunge it. 

I will see the record. Please sit down. 

... (Interruptions) 

SHRI ADHIR CHOWDHURY: Sir, the Indo-US Nuclear 

Deal was meant to generate more power in our country. 

But it is only the Left Parties, who have opposed the Indo-

US Nuclear Deal, had left the UPA on their own volition. 

We have not compelled them to leave the aUlance. 

... (Interruptions) Whenever they made an alliance with us, 
we had offered four CabiQet Ministries to the Left Parties . 

.. . (Interruptions) 

MR. DEPUTY-SPEAKER: Please sit down. Nothing 

will go on recon:l. 

(lnterruptionsr ... 

SHRI ADHIR CHOWDHURY : If they got at least, 
those MInistries say for example, if got the MinI8try of 
Agriculture, they could have been able to radicalize 

the agricultural sector in our country. But they had 

missed the bus. They have missed the opportunity. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: Nothing should be recorded 

except Shri Adhir Chowdhury's speech. 

(Interruptionsr ... 

• Not recorded. 

SHRI ADHIR CHOWDHURY : Sir, from time immemo-

rial, It is the privilege of the harlot to enjoy power without 

discharging responsibility. Here lies the lacuna of the Left 

Parties. ... (Interruptions) There lies their fault.... (Interrup-

tions) I will challenge those Left Friends on one count. 
After the election, when the Fifteenth Lok Sabha win be 

constituted, they should pledge that they will not support 

us. They have to declare now whether after the Fifteenth 

Lok Sabha results are declared, they will either support 

us or not. I think their political stand will be clear if they 

declare in the august House that they wiD not support us. 
... (Interruptions) 

We are witnessing the economic melt down the world 

over. When the tsunami struck, our shore also got 

devastated. We could not spare ourselves from the ripple 

effect of that tsunami. Now, in the economic scenario, the 

economic tsunami has been generated in the USA. The 

ripple effect is being felt the worldwide. We cannot escape 

from that ripple effect. The epicentre of the financial 

tsunami lies elsewhere.... (Interruptions) But we are the 

victims of that economic conwlsion. This is the truth. After 

the World War II, no country in the world has been able 

to be a strong economy without the support of the US 

economy. This is true because the USA is the largest 

economy in the world. As the USA is the largest economy 

in the world, so, all the developing countries are bound 

to deal with the USA 88 far 88 economy is concerned. 

Their comrades in Russia and China are hankering after 

the business with the USA. That is also the truth. 

When we are going for signing the nuclear deal with the 

USA, it Is wrong. But, in KeraIa, when they take bribe 

money 'rom a Canaddian Com Lavlln, then. They will 

be honest personsl So, there lies the contradiction. 

. .. (Interruptions) 

MR. DEPUTY -SPEAKER: Nothing should be recorded 

expect Shri Adhir Chowdhury's speech. 

(Interruptionsr.· . 

• Not recorded . 
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SHRI ADHIR CHOWDHURY: Sir, we have to have 

an Introspection in terms of security, in terms of peace, 

in terms of our economy, in terms of our aociety, in terms 

of our culture. India Is a civilization which has been running 

for 6000 years. India is such a country where four major 

religions in the world originated. So, we are honestly 

playing a responsible part in the world scenario. Our 

neighbours are trying to bleed the country. As India Is an 

emerging power, ao, many powers in our neighbourhood 
do not like to see the emergence of India. Hence, I would 

suggest to the han. Members from the opposition that it 

is ridiculous to criticize the man performing before your 

performance is distinguished. 

Before you perfonn, you should not criticise the other 

person. What Is your performance? The NDA also got an 

opportunity to run the country. In the name of 'Shining 

India', what have they done? In the name of 'Shining India', 

India was a laggard country. Now, after the political 

upheaval, after the communal upheaval, when the UPA had 

taken the rein of running this country, we are witnessing 
peace and prosperity in aU sections of our society. That 

is why, they may seek nemesis to be descended upon us, 

but wh6tever devil proposes, the common man will dispose 

it. 

(TtanslalionJ 

SHRI RAMDAS ATHAWALE : Sir, when wiD my tum 
come. 

MR. DEPUTY SPEAKER : You have not given any 

notice, ao you sit down. 

SHRI THAWAR CHAND GEHLOT : Mr. Deputy 

Speaker, Sir, I thank you for gMng me time. I have rtsen 
to speak on the motion of thanks on the President's 

Address. first of aB, I associate myself with the viewS 

expressed by LK. AdvanI, the han. Leader of OpposItIon 
In the Houle. BeeIdea, I would like to draw .~ attention 
of the Houae towards some other issueS. Item NO".3·on page 

1 of the Addrasa laYS that the UPA govt. Is cornrnitted to 

the principles of democracy. This statement Is far from the 

truth. In the last 4·5 years, the manner in which the UPA 

Govt. has indulged itself in bringing down the Govts. not 

towing along with its ideology by resorting to all kinds of 

wrong means is condemnable. Jharkhand and Goa are its 

example. How the present Govt. has survived and what 
is its situation today can be seen clearly through these 

examples. The UPA Govt. has taken many actions to deal 

a blow to the democracy. The constitutional arrangement 

is that the Govt. elected under the democratic set up should 

be allowed to work Independently, bot the UPA Govt. has 

not only made many state Govts. unstable but a1ao brought 

them down. Efforts should have been made to let the 

President corne out boldly In this regard which has not been 

made and I want to condemn the Govt. for this. 

After that, a lot has been said about the farmers in 

the Hem no.(8) on page 3. A lot has been said about the 

loan waiver. Everyone says that it amounted to As. 72,000 

crore but in this very budget speech a figure of As. 65,000 

crore has been shown. Even in that, the farmers having 

more than two hectares of land could not benefit from this 

scheme and those who used to pay back regularly were 

allowed the benefit of 25% on depositing the 75% of the 

outstanding loan in a lump-sum. Hon. Minister Shri Gupta 

jl Is sitting here. It has become a general rule and 

convention that a Bank Manager has a right to write off 
20-25% of the outstanding amount in the case of the 

fanners who do not repay. This Govt. has done injustice 

to the farmers, made a mockery of them and has not 

benefited them by making this announcement. On this 

occasion, I would a1ao like to say that the way farmers 

are facing problema and the permanent solution which 
should have been found to remove their problema has not 

been found by this Govemment ... (lntenuptions). 

MR. DEPUTY SPEAKER : Nothing will go on record 

except the speech 0' the han. Member. 

SHRI THAWAR CHAND GEHLOT : When hon. Rajnath 

Singh was the Agriculture Minister, he had introduced a 

National Agriculture Income Insurance Scheme as a 

permanent aolutlonte'the farmers' problems. The then 
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Finance Minister had mentioned about the scheme in his 

budget speech. Later, elections were held and the UPA 

Gov!. came to power. While presenting the first budget of 

the UPA Gavt. on 8th July, 2004 Chldambaram Saheb had 

said in his budget speech that the National Agriculture 

Income Insurance Scheme introduced by the NDA gov!. 

was a good scheme and it had been Implemented in 19 

alStricts in 12 states of the country on experimental basis 

and it would be continued further and, if needed, few 

improvements would also be in it. I am sorry to say that 

it is the Fifth year of the Gov!. but not even a single step 

has been taken In this direction. It is injustice to the farmers. 

The National Agriculture.lncome Insurance Scheme should 

be implemented if the Gov!. really wants to protect the 
interests of the farmers and have a permanent solution to 

their problems. Uke the industrial and commercial units get 

more compensation from the insurance companies in case 
of loss to their properties, similar facility should be provided 

to the farmers. Suicides by farmers can not be stopped 

if we do not provide such facilities to them. The Gov!, can 

waive of the Govt. loans but the loans taken from the money 

lenders can not be waived of. This keeps the farmer in 

trouble and he is forces to commit suicide. In addition, the 
farmers should be provided the agricuHural loans at the 
rate of 4% but even this effort has not been made by this 

Govt. Atalji's Govt. had made provisions for giving loans 
to the farmers at the rate of 7% but except loan waiver, 

this Gov!. has not done anything in the farmers' Interest. 

There is a need for doing much in the farmers' interest 

but the Govt. has not done anything. In my view this Govt. 

is anti-farmer. 

One part of the country gets flooded while the other 

part faces drought Under the leadership of AtaJii, the NDA 

Govt. had formulated scheme for linking of rivers but this 

Govt. has not taken any step in this direction also. This 

is the reason that loss of property and lives is suffered 

due to flood in one part and drought in the ~. There 
is severe drinking water crisis In western Madhya Pradesh, 
Rajasthan. Maharashtra and other states today. I, therefore, 

want to say that linking of rivers scheme should have also 
been implemented if the Govt. really wanta to solve this 

problem. Now, this Gov!. has nothing In its hand and it 

has not done anything. Elections will be held now and the 
people will give their verdict. 

Now, I come to the item nO.16 on page 7 ... (lnterrup-

tions). Whatever should have been done in the field of 

education has not been done. We should all be aware and 

also need to understand that there should be 100% literacy 

in the country if India has to become a developed nation. 

We have only 65% literacy since Independ,ence and it 

defmes even alphabetical knowledge as literacy. Uteracy 

of amongst women is even lower. Article 45 of our 

constitution says that free and compulsory education for 

all children upto the age of 14 years should be provided 

by the Govt. Atalji's Gov!. had made such a provision by 

making amendment in the constitution and implemented the 

Barva Shiksha Abhiyan (SSA). But, this Govt. showed laxity 

towards this scheme also and did not implement it as fast 

as was needed. All this needs to be done. Now, I would 

like to draw attention to the Hem nos. 19,20,21, on page 

nos. 8-9 of the Address where it has been said that special 

facilities would be provided and bank branches would be 

opened in the minorities dominated areas. There will be 

a 15 point programme. I am not anti-minoritles. The people 

belong to the backward classes amongst the minorities are 

being provided reservation In jobs and other facilities are 

also being provided to them in the states where our party 

is in power be it Rajasthan, Gujarat. Chhattitgarh or 

Madhya "Pradesh ... (Interruptions). 

SHRI MADHUSUDAN MISTRY (8abarkantha) : Don't 
talk of Gujarat...(lnierruptions) 

SHRI THAWAR CHAND GEHLOT : It Is implemented 

there. But I would like to say that the UPA Government 

is working against the interests of sc/ST.. This 

Government had also worked towards repealing the 

provielons of reservation. A Bill introduced In the L.ok Sebha 
has been paaeed by the Aajya Sabha recently which Is 
against reservations for SClST and backward classes. I 

woukI like to tell you that you would not be able to From 

Government If the Interests of theee categories are not 
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sa'eguarded and nor you have the right to remain in power. 

It Is the misfortune of the country that the Prime Minister 

of the country says that Muslims have the first right on 

the resources of the country whereas the Constitution 0' 
india lays down that budget ahouId not be allocated on 

the basis of cute or religion •.. (lntenuptions). Still there are 

special action plans, special budgetary provisions 'or 

minorities which Is against the spirit 0' the Constitution ... 

(Interruptions). Christians are In minority, you also belong 

to a minority community and there are crores 0' people 

In such communHles who are milfionaires and are yet 

availing special benefits ... (lnterruptions) 

SHRI MADHUSUDAN MISTRY : The Prime Minister 

has not said all that. .. (lnterruptions) 

MR. DEPUTY SPEAKER: LaI Singhji, please sit down. 

All this wiR not go on record. 

(Interruptions)* 

SHRI THAWAR CHAND GEHLOT : It would have been 

'ar better had the Prime Minister of the country said that 

the poor and the oppressed living below poverty line or 

the middle-class or poor people belonging to scheduled 

castes, scheduled tribes and the backward classes have 

first right on the budgetary provisions instead of saying that 

the muallms have first right on It or detailing the special 

facilities 'or the minorities. Our constitution does not provide 

for reservations on religious basis or for other discrimina-

tory policies. This act of the govemment will not forgiven 

by the SC/ST and the backward and poor classes. If the 

govemment had courage It would have stated these facts 

in the Prealdenfs Address. Then we could have though that 

there was veracity In the govemmenrs statements. I can 

lIlY that many points in the President's Address are far 

from the truth. First, the Railway Minister presanted the Rail 

Budget and then the Finance Minister presented the 

General Budget.' The newspapers reported that there was 

• Not recorded. 

discrepancy in the budget figures presented by the Finance 

Minister and the Railway Minister. This proves that the 

points made in the President's address are not true. At 
this point, I would also like to comment on.poll1f~. It talks 

about the courts and says that the govemment has taken 

many steps in regard to judiciary. My point Is that lakhs 

0' cases are pending in various courts in the country. Four 

or five days ago it was reported in some newspapers that 

if the existing judges conduct fast hearings under the 

present judicial system or even if an estimation is made 

on the baSis of the current state of disposal of cases It 

would take 40 to 42 years to dispose of the pending cases. 

Constitution of India promises speedy, accessible and 

affordable justice. But are we getting it? The Govemment 

his neither taken any steps in this direction nor made efforts 

to take any such steps. The poor, the oppressed and the 

victimized people have to run around endlessly in their 

quest to get justice. Let alone the first generation of 

litigants, even the third generation fails to gat justice. These 

people are sinners and the curses 0' poor people are going 

to bring them down .... (lnterruptions) 

Sir, regarding Item 34 and 35 on page 14, I wouid 

like to say that our Constitution has provided for a federal 

structure. States and the centre both are regulated by the 

Constitution. But the states ruled by the BJP are being 

meted out a stepmother1y treatment by this govemment. 

I would like to give the example 0' Madhya Pradesh. 350 

MW of electricity was cut back from the power we were 

getting from the National Thermal Power Corporation. This 

was done deliberately. This was done to'anger the people 
of the state so that they do not vote back the BJP to power. 

Besides, coal is needed to run power plants and the 

allotment of coal Is in the hands of the Union Govemment. 

It does not give us coal either. It is the strategy to starve 

the state of power so that the people get angry with the 

state govemment. But the people have again voted for the 

BJP and thwarted the UPA govemment's plan. They have 

been taught the lesson that it is not wise to tamper as 

the democratic set up or to mete-out a stepmother1y 

treatment to state govenvnents. They should leam a lesson 

from this . 
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Sir, they have invoked Indian cultura in item 50 at page 

19. Direct and indirect cooperation, protection and support 

is being given to organizations involved in instigating 

separatism, terrorism and naxalism all over the 
country ... (/ntsrruptions). This country has rich culture. The 

Govemment protects the elements that are wortdng to 

undermine the culture, unity and integrity of the country. 

This has posed a threat to the entire country because they 

flout the orders of the court when H directs them to give 

the land to the Amamath Shrine Board. They flout the 

court's order to hang Alzal Khan. They flout court's stay 

on destruction of the Ram Setu and conspire to destroy 

It. AU these are efforts to undermine the cutture of India. 

This cultural heritage is necessary to safeguard the culture 

and pride of our country for the future generations. This 

Govemment made taU promises and assured us that It 

would act on them. It made the hon. President say In the 

Address that most of the promises have been fulfilled. I 

would like to ask you as to what happened to the Issue 

of reservation for women? ... (Interruptions). The Govemment 

could not do anything till date and would not be able to 

do anything in future ... {lnterruptions). When our government 

comes to power, we will do that...(lntsrruptions). You can't 

do that because your government is not to come to power. 

Drawing your attention to one more point. I would conclude. 

Whenever the Congress Party or Congress led Government 
comes to power there is a price rise. When Morarji Desai 
formed the government in 19n, the prices came down 
heavily. When the Congresa came back into power after 

Oesaiji's govemmsllt, the prices started riaing again. After 

that Shri AJalji formed the govemment, the price-rise was 
checked. After that the UPA govemment came into power 

which broke aD the recorda of India and perhaps other 

countries of the wortd. The mflation rate went beyond 12 

per cent. The inIIation rate was 2.5 per cent to 3 percent 

during Atalji's regime and now it is perhaps 4.1 tHtrcent. 
The govemment got the hen. President to praiae that. You 
have been robbing the pockets of the poor for the last five 

years. You had a tdogan 'Congreu ka haath, garibon ke 

saath' but the 10 called hand of congress was at the throats 

and intO the pockets of the poor and several people died 

of starvation. This sinful deed has been committed by thi8 

Govemment. 

Today unemployment is Increasing. They have done 
nothing in this regard but several induatrial units are 

Increasingly becori1ing sick induatriea. Lakhs of people 

having permanent jobs are being rendered unemployed 

and the government says that it is mainly duo to global 

recession. Recession has hit ground six months ago Of one 

year ago. You look at the performance of the Jut four years, 
several industrial units have been rendered 8Ick, permanent 

workers and employees have been rendered unemployed 

during those four years but your government has not taken 

any step in this regard. There is not one but many such 
points. Before I conclude. I would like to make one more 

point. 

AlIMS is a reputed hospital of India. People from all • 

over the country come to this hospital for treatment. The 

NDA govemment had decided to set up mini AltMS In the 

states on the lines of AlIMS. Smt. Sushma Swaraj was the 

Minister of Health at the time. MIni AlIMS were sanctioned 

in 8 to 10 states and budget provisions were also made. 
Bhoomi Poojan was also performed and the work was 

started but after that the UP A government came to power 

and this government has not taken one atep forward In 

this regard. There could be reservations against the 

government or any party but the NDA govemment had 

taken this decision In the Interest of the common people 

as well as the country. This decision was taken 10 as to 
provide better treatment to the people. But this government 

has not Implemented even that decision. You will have to 

pay for your negligence. The people of the country know 

all these things. The people of the country win teach you 
a lesson and you will be on the roads. With these words 
I conctude. 

(English) 

SHRI L. GANESAN (TlruchtrappaIII): Mr. Deputy-

Speaker, thanks a lot for having gMtn me this opportunity 
to participate In this dIIcus8ion and pay my heartfelt thanks 
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to the President for her Address to the Lok Sabha as well 

as to the Rajya Sabha. 

Sir, the Address of the President is nothing but the 

Address of the Govemment. Therefore, if we thank the 

President, it means and implies that we thank the 

Govemment. 

Sir, she has succinctly referred to various achieve-

ments of the UPA Govemment. There is all-round progress 

- progress in agriculture, progress in industry, development 

in the Rural India and development in the Urban India. 

Also, concrete steps have been taken up by this 

Govemment during these five years for the uptiftment of 

the downtrodden, the so-called Scheduled Castes, 

Scheduled Tnbe8 and such of those people, who are 

backward - economically, educationally and in every 

respect. 

This Government has also taken concrete steps 

for empowerment of ladies. Ladies are one-half of the 

human society. For a pretty long period, in our India, due 

to various pauranlk traditions, ladies had been 

suppressed. 

L.adiea have never enjoyed any equal rights with gents. 

" at all there ie any movement in India, I should be very 

proud that I do belong to that movement, called Dravidian 

Movement, which started fighting for the rights of the ladies. 

That Is why, we are In Parliament. There may be some 

other body but I can be very proud. I can prove it. So, 

even today we are In Parliament. 

Have we reserved seats for women in Parliament? 

How long you have been clamouring? How long you 

have been fighting? How long you have been shouting? 

Did you achieve it? But what happenecl in Tam" Nadu? 

In Tam" Nadu, Dr. Kalaignar, who is the Chief Minister 

for the fifth time, has provided for reservation of seats. Sir, 

33 per cent of the seats has been reserved for women 

In local bodies, say, in Panchayats and certain other 

bodies .... (InterruptionS) I should also thank you if that is 

the case. We are colleagues. We are friends together. 

There Is no doubt about it. But when I say ..... 

(Interruptions). I know. 

MR. DEPUTY-SPEAKER: Please do not disturb him. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: Nothing should be 

recorded. 

(Interruptions! ... 

SHRI L. GANESAN : During these days the Minister 

for Local Administration in TamH Nadu has provided self-

help faCilities all over Tamil Nadu .... (Interruptions) 

MR. DEPUTY -SPEAKER: Nothing should be 

recorded. 

(Interruptions! ... 

SHRI L. GANESAN (Tiruchirappalli): No village is left 

without self-help groups. If at a/l anything you want to 

raise, you can do it when you speak .... (Interruptions) You 

please do not interrupt... (Intsrruptions) 

MR. DEPUTY-SPEAKER: Only Mr. Ganesan's speech 

should be recorded. 

(Interruptionsr •.. 

SHRI L. GANESAN : We have these achievements In 

the rural parts of India. There is no village without road 

facility, without electricity facility and without drinking water 

facility in any other state. I do not know if there is any 

place without these facilities. There may be place but I 

can refer to and I can take Tamil Nadu as an example. 

There is no village without road. There is no village without 

school. There is no village without drinking water facility. 

All these are achievements. After all, you know, this is not 

a single Party Govemment. Even in a single Party 

• Not recorded. 
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Government, there will be friction. bickering, in fights. this 

and that. ThIs is a coaJition Government. The coalition 

GoverNnent consists of so many Parties with admirable 
skillfulness under the stewardship of our benign Prime 

Minister and under the leadership of UPA Chairperson, 

Madam Sonia Gandhi and under the guidance of Dr. 

Kalaignar who is the Leader of the Democratic Progressive 

Alliance in Tamil Nadu, which is part and parcel of this 

alliance Government. 

Therefore, I say, these achievements in a coalition 

Government are to be appreciated, and I wholeheartedly 

appreciate them. If it is a one Party Government, all right, 

that is cflfferenl But this Is a coalition Government. 

Therefore, the achievements of this UPA Government are 

to be congratulated and appreciated. As a matter of fact, 

I appreciate them wholeheartedly. 

I am coming to one point. As far as the coalition is 

concerned, Kalaignar is the friend, philosopher and guide. 

It is all right. But yes, in one respect there is bitterness; 

there Is friction; that is, the Sri Lankan ethnic problem. If 

it has not been handled in such away, in such a skilful 

way, in such a diplomatic way by the Chief Minister of Tamil 

Nadu, Tamil Nadu could have become a land of riots,land 

of bloodshed. There could have been lots of bloodshed. 

In 1965, what happened? The same thing would have 

happened.... (Interruptions) 

SHRI RAVICHANDRAN SIPPIPARAI (Sivakaai): They 

are enjoying the power. You are enjoying the power .... 

(I~) You are speaking something which is 

unpartiamentary • 

MR. DEPUTY ·SPEAKER: Please sit down. Nothing is 

unparfiamentary. Please sit down. 

SHRI L GANESAN : Let hirn speak. The fact Is that 
he i.e. Dr. KaIaIgner has passed three Resolutions In 

Tamilnadu AssambIy demanding immediate cease fire. 

What have you done? I know what happened in 1983. You 

are talking about the hunger strike. I say in 1983, you were 

not there. You do not know what DMK was. In 1983, I 

was the man who led the hunger strike. 

MR. DEPUTY·SPEAKER: Please sit down now. 

SHRI L GANESAN : I know. What else? 

(Interruptions) Therefore, for the information of Shri 

Ravichandran and Dr. Krishnan, you please talk about it, 

it you have opportunity. You talk If you have stuff, if you 

have any expression and if you have any language. I 

support you. Without anythlng, do not shout. . .. 

(Interruptions) 

Therefore, I am referring to Sri Lankan problem. The 

problem exists since 1956 when Sinhala 0fficiaJ Language 

Act was passed. Dr. Krishnan, do you know that in 1946, 

in Rajya Council. which was then the representative body 

of the Sri Lanka, a resolution was passed that in free, • 

independent Sri Lanka, both Tamil and Sinhala would be 
the officiaIlanguag<. ... ? It got independent In 1948. In 1956, 

Sinhala Official Language Act was passed. ... (Interrup-

tions) If he was not born, I am not responslble for that. 

... (Interruptions) 

What I mean to say is that Father Selva Nayakarn, 

Father of Tamil Struggle had agitated. He was much 

Influenced by our Gandhiji and hence satyagraha agitation 

was carried on. Then, year after year happened the 

atrocities. In 19n, there took place a holocaust and In 

1983 major riots happened and so on and so forth. Now 
I have never seen that in my life. With angutsh and agony, 
with eyes shedding tears and heart bleeding, I appeaJ to 

whole of the nation In the name of this august assembly 

thaI the suffering masses, the Tamils there to be protected. 

They are not immigrants like Sinhalese; they are the 

original citizens, the. natives of that land. We used to refer 

them in T emil as Poorva Kudigal. They are the natives of 

that land and they are now being butchered and 

maaaacred. All at the same time, they are raided through 

the land, the sea and the air - all three sides. The 

Government is killing its own c:ltIzens. I have never heard 

about It. If at all that had taken place, it took place during 
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the Nazi Hitler in Gennany when Jews were persecuted 

and slaughtered by Hitler In the same way. . .. 

(Interroptlons) I know what the Indian Government did. . .. 

(Interruptions) You please sit down. I appreciate. . .. 
(Interroptions) 

MR. DEPUTY-SPEAKER: Please conclude now. 

... (IntemJptions) 

MR. DEPUTY-SPEAKER: Nothing should be recorded 

except what Shri Ganesan speaks. 

(Interruptionsr·· . 

SHRI L. GANESAN : Therefore, I come to the point. 

Did you have your time? Have you not been given your 

time? Did you make use of your time and put forth your 

own views here? Why do you interrupt me? What is this? 

(IntenuptJons) 

MR. DEPUTY -SPEAKER: Please sit down. 

... (Interroptions) 

SHRI L. GANESAN : I know that you cannot talk. . .. 

(Interruptions) Anyway, I am prepared to argue with 

anybody on earth on this issue. Are you prepared? You 

cannot. ... (Interruptions) 

MR. DEPUTY-SPEAKER: Please conclude. 

... (InterruptionS) 

SHRI L. GANESAN : Therefore, with all sincerity at 

my command, I would say that please do not give ~m 

to the opponents to exploit the situation and to make use 

of it against you, the UPA Government. You should be very 

careful. This Is an emotional Issue, an Issue which you 

should understand. Therefore, I appeal to you. You have 

referred to this issue In a fteeting manner, in a passing 

• Not recorded. 

way In the Presldenfs Address, after three Resolutions 

were passed by Dr. Kalaignar in the Assembly. . .. 

(Interruptions) 

Sir, that is what I am telling. You cannot put forth the 

issue In such an effective manner. I know that. You can 

read, but you cannot speak. ... (lnterroptions) You stop 

it. . .. (Interruptions) 

MR. DEPUTY-SPEAKER: Please conclude . 

SHRI L. GANESAN : Therefore, I appeal to you 
with all sincerity at my command to please adhere to 

the advices at your friend, philosopher and guide 

Dr. Kalaignar, and forthwith see that ceasefire is 

declared. . .. (Interroptions) Talking about negotiated 

and peaceful settlement Is all right. But can we talk 

when they are waging a war? H talks are to be initiated 

... (Interruptions) 

MR. DEPUTY-SPEAKER: Hon. Member, please 

conclude your speech. 

. .. (Interruptions) 

SHRI L. GANESAN : Sir, kindly give me a couple of 

minutes more to speak. 

MR. DEPUTY-SPEAKER: No, please conclude your 

speech. 

... (Interruptions) 

SHRI L. GANESAN : Therefore, I appeal to you to 

declare ceasefire, and see that it is done .... (Interruptions) 

I would like to mention that peaceful negotiations should 

be resorted to In this case when cease fire Is in force. 

... (Interruptions) With these words, I thank you. 

MR. DEPUTY-SPEAKER: Mr. Rajesh Ranjan, 

your Leader has requested the Chair to give you some 
time to speak on this issue. Therefore, as a special 

case, I would like to give you five minutes to speak on 

this Issue . 
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(Transl8lion) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
(Madhapura) : Mr. Deputy Speaker Sir, I rise to speak on 
the motion of thanks moved by Shri V. Kishore Chandra 
S. Ceo Ii on the Prasidenfa address. The first thing which 
I would like to state is thai five years ago a coalition 
government was formed. This coalition was named as UPA 
coalition which had the support of the Left Parties also. 

I think and the COIMtOn people of the country think that 

this coalition government formed under the leadership of 

Madam SonIa GandhI, guidance of leaders of various 
parties and specially under the stewardship of hon. 
Manmohan Singh ji, who has been one of the beat Prime 
Ministers, has taken the country to new heights in terms 
cA global goodwill, atrategic and diplomatic status during 

the last five years and this has been the biggest 

achievement of 8M Marmohan Singh ji, the Prime Minister 
of the Country. 

My. Deputy Speaker, Sir, the hon. Members of the 
opposition must understand one thing thet while criticizing 

they must keep their past and present in their minds. To 
criticize is not a crime. I would like to refer to an Incident. 
The BJP-JD (U) coalition government is in power in Bihar. 
You must be aware of the biggest tragedy ever taken place 

in the country few days ago. The government ia responsible 

for that as 40 Iakha of people were rendered homeless 

due to negligence of the government. More than five 

~ innocent and poor people died and the houses 
of about twenty Iakhs of people were destroyed. Such an 
incident had never taken place before in the Indian history. 

Lakha of catIIe were drowned. The government did not pay 
any attention to them. The entire cabinet was eItting 1cIe. 
Even the Minister belonging to • dIatrIct did noIhIng. Even 
then If anybody says thai IhIs government has hurt the 

interesIB of the common people, I would tell him to look 
at the two examplea - one is Bihar and the other 18 Gujarat. 

'9.00 tva. 

If an evaluation of these two .tates 18 done. It will· be 
clear as>1O where the Men'tlera of the oppoaitIon stand. 

Mr. Deputy Speaker, Sir, I would like to state, through 
you, that this government has certainly stated right things 

about the common people. I have got little lime, hence I 
would like to state, through you, that here few points 

regarding naxalism and terrori8m hava been raised. 

The opposition has spoken much with regards to these 
points. 

MR. DEPUTY SPEAKER: May we extend the lime of 
the House by one-two minutes 80 that the hon. Member 
can conclude his speech? 

[English} 

SHRI N.N. KRISHNADAS (Palghat) : Sir, the hon. 
Speaker aaaured us in the rnoming that Important meters 
will be taken up at the end of the day. 

MR. DEPUTY SPEAKER: No 'Zero Hour'-

SHRIMATI P. SATHEEDEVI (Badagara) : In the morning 
there was an assurance from the Chair. 

[TransIaIion} 

MR. DEPUTY SPEAKER : With the permission of the 
House, the time of the House is extended till the speech 

of Shrt Rajeah Ranjan is ovar. Shri Rajeah Ranjan please 

continue your speech. Conclude your speech In one-two 

minutea. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : Mr. 
Dy. Speaker, Sir, I will make two-thrae poInIa and conclude 
my speech. KeepIng the issue of development aide, the 

issue of terrorIem and naxaIl8m 18 often rai8ed In the House. 
I would epecIfIcaJly focus on these two Issues. I would like 
to know - what led to the origin of naxaIIem? No doubt, 
naxaIIem II wrong and none can accept It. It C8MOt be 
ju8tIfied because the naxallam II endangering our InIemaI 
I8CUrity and that of vllIage8 and towns. But none cA the 
government have 8118r tried to underItand the reaona, 
IUCh as groes inequality, poverty, hunger, unemployment, 

which are reaponeibIe for rise of naxal movement. Has any 
government ever taken stepa to create condltlona which 
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[Shri Rajesh Ranjan alias Pappu Yadav) 

may result in eliminating this movement. No steps have 

been taken to overcome inequality and hunger in the 
society. so that the people are not compelled to resort to 
start auch movement. Has anyone not debated upon this 

issue so far? 

SHRIMATI KARUNA SHUKLA: Mr. Deputy speaker, 

Sir, I would like to bring H to the notice of the han. Member 

that the State Govt. of Chhattlagarh started a campaign 

named 'Salwa Zudum' to check the menace of 

naxalism ... (lnterruptions) 

MR. DEPUTY SPEAKER : Madam, please sit down. 

Don't interrupt him. 

SHRI RAJESH RANJAN AUAS PAPPU YADAV : Mr. 

Deputy Speaker, Sir, I would like to know the reasons as 
to why such elements resort to violence whom we call 

terrorists and sometimes naxalites. I would say that the 
present UPA government has definitely taken steps to 

provide two square meals to the labourers in the villages 

and to reduce economic, social, mental and physical 

inequalities and also to check their exploitation. 

As long as the exploitation of the people in the society 

is not checked, the problem of naxalism cannot be solved. 

The UPA Govemment has reduced the disparity by giving 

priority to employment to the people and bringing economic 
prosperity. 

Sir. on the question of terrorism I would like to say 

that terrorism Is not a new problem. I would like to ask 

my friends in the opposition as to what is the reason that 

terrorism is getting deep rooted whether H is because of 

social santiment. socia sentiment, gee sentiment, national 

sentiment or religious ~ntiment. I would like to tell my 

frie'1.ds in opposition that if they really want to finish 

terrorism then they will have to bring changes in their own 
thinking, character, Intention and policies. Double 

standards will not do. I do not want tq get into any 

argument. At lot of things have been said about the 

Malegaon incident and Pragya Thakur but I would not like 

to go into that. I would only like to suggest one thing that 

all the people's representatives should seriously think that 

they will not play politics in the name of language, castes. 

religion and region as result of which the sentiments of 

other persons or section of the society are hurt and a new 
society Is formed ... (lnterruptlons) 

I am concluding. I would like to say that in whatever 

way the UPA Govemment is viewed be It the nuclear deal 
or work and employment prog~mme for the common man, 

this government has worked very well under the leadership 
of Dr. Manmohan Singh ji, Chidambaram ji and Sonia ji. 

Shri Lalu Yadav ji has Improved the condition of railways. 

Even under difficult conditIOns he has broUght Indian 

railways at per with the world parameters. Today, one can 

certainly say that the introduction 0' the Garib 

Rath ... (Intenuptions) 

MR. DEPUTY SPEAKER: Now you please conclude. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I am 
just concluding. It was UPA's thinking to launch the GarIb 
Rath. The poor people who belong to the lowest strata are 

traveling in AC today. Is it not the biggest achievement of 

the UPA Govemment? Is H not the biggest achievement 

of the UPA Govt. that as a result of hs diplomacy, Presidents 

and Govts. of every country in the world are supporting 

India? Isn't India standing tall due to the policies and 

ideology of the UPA Govt? I have risen to support the 

UPA Govt. But. our friends from Opposition benches 
will have to understand some things like the are opposing 

Shri Ram Sena also. Is it.proper to beat up people for 

showing resentment against pub culture, bum churches 
and minority people? What is Ba;rang DaI, win it not 

divide the society? The attitude and the activities of the 

Bajrang 081 will ....... whether they are Christian, Muslims 

Sikh ... (Interruptions). I am concluding within a minute. 

{English} 

MR. DEPUTY SPEAKER : No, please sit down now. 

I have given you more than 15 minutes. 

(Interruptions) 
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[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : I 

wiD conclude my point within a minute. I would request the 

UPA Govt. that organizations like Bajrang Dal or Shri Ram 

Sena should be banned because they keep on creating 

nuisance in the name of the Valentine's Day, Pub culture 

etc. 

Secondty, my last request is mal I was very hopeful 

that some special package would be announced for BIhar 

in this budget. At the time of state's reorganiZation, 

tMMy0n8 hoped that special status would be accorded 

to BIhar. I request the UPA Govt. that though BIhar got 
much as far as Railway is concerned and the Govt. has 
also provide much money but attention should be paid to 
Kosi tragedy ... (IntfllFUPlions)· I am making the last 
point ... (Interruptions) 

{English] 

MR. DEPUTY SPEAKER: Now, nothing should be 

recorded. 

(Translation] 

I had allowed you to speak for five minutes only. 

(IntBmlptions)* 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: While 

concluding, I would like to draw your attention towards just 

one thing that the devastating Kosi floods have created a 

tragic situation for everyone. In view of the conditions 

prevalent in Bihar a speciaJ package should be given to 

the State. This should defmltely be a point In the budget 

speech of the UPA Government. 

(IntsmJptions) 

• Not recorded. 

MR. DEPUTY SPEAKER : Pleaee make your point 

when the discussion on the budget starts. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAY : It 

is my request. In the and, I express my support for the 

proposal moved by V. Kiahore Chandra S. Deo jI. 

[English] 

tHE MINISTER OF OVERSEAS INDIAN AFFAIRS 

AND MINISTER OF PARUAMENTARY AFFAIRS (SHRI 

VAYALAR RAVI) : Sir, I have a request to make. 

(Translation] 

SHRI KHARABELA SWAIN (Baiasora) : " Is written 

here that everything has been done by the Congress Party. 

His name figures nowhere in this ... (InterruptJons). He is 

praising the UPA Government .... (lntsnuptions) 

[English] 

MR. DEPUTY-SPEAKER: Nothing should be 

recorded. 

(Interruptions' ... 

SHRI VAYA1..AR RAYI: Sir, the 'Zero Hou( Items may 

be taken up tomorrow. Now, I request that you mayadjoum 

the Hou8e. 

MR. DEPUTY -SPEAKER: Now the House atands 
adjoum to meet tomorrow at 11.00 a.m. 

11.11 hrs. 

The Lole Sabha then adjourned 1111 Eleven 01 the 

Clock on Wednesday, FeIJruaty, 18, 20091 
Magha 29, 1930 (SaIuI). 

• Not recorded. 
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